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LOK SABHA

Thursday, June 3, 19711Jyasiha 13,
1893 (SaM

The Lok Sabha wet at Eleven of the Clock

[Mr. Speaker in the Chair]

ORAL ANSWERS TO QUESTIONS

Crisis due to non-Movement of Ores in 
Orfcs* and Bihar

*241. SHRI B.S. BHAURA : Will the 
Minister of STEEL AND MINES be plea
sed to state :

(a) whether 15,000 workers of the iron 
ore mining industry of Barajamda Sector 
in Orissa and Bihar are faced with retren
chment as the trade is facing a crisis caused 
by non-movement of ores; and

(b) if so, the steps taken to ensure 
quick movement o f ores f-om the mining 
areas to port-heads?

THE MINISTER OF STATE IN 
THE MINISTRY OF STEEL AND 
MINES (SHRI SHAH NAWAZ KHAN): 

(*) Owing to the difficulties faced by 
the Railways in the movement of iron ore 
■"4his area, stocks of iron ore have accu
mulated atmme-heads. The Government 

Orissa have intimated that a number of 
workers connected with mhifng and trans
port of iron ore in the an* are facing w  
trenchment.

(b> Tho Goveramoil of India are fully
m i >Bp> „  w

* “ "“ UlttUon with Staa Govern- 
"*»**. to Improve the law ami order ,jt„.

„  t o  a , ,  B u m | ) o r

■ l* o fw ,» «  W**. over-head wim , Lie.

W* «°P the 
“uoation am) even assaults of Railway

staff. The Government expects thereby to 
increase the supply of wagons for quicker 
movement of ores.

SHRI B. S, BHAURA : What action 
has been taken, in consultation with the 
labour department to ensure that the strikes 
are settled as early as possible?

SHRI SHAHNAWAZ KHAN : As I 
said, it is primarily a law and order situa
tion. The Railway Minister is fully seized 
of the problem. He has held a conference 
et which thf* Home Minister at the Centre, 
representatives of the West Bengal Govern* 
ment and all other interests concerned were 
present. They are taking effective steps to 
meet this menace.

SHRI B. S. BHAURA : Are Govern
ment aware of the fact that due to this 
crisis, the country is losing valuable foreign 
exchange also ?

THE MINISTER OF STEEL AND 
MINES (SHRI MOHAN KUMARAMA- 
NGALAM): We are aware of the very 
serious situation that has arisen as a result 
of the difficulties faced by the Railways in 
this area and we know it wilt have repercu
ssions if we are not able to bring it under 
effective control in the near future 
That is why the Minister of Railways has 
held a high level conference and we are 
trying to take all the steps necessary to res
tore normalcy in that area.

SHRI CHINTAMANI PANIGRAH1: 
From what the Minister has said, perhaps 
it has become a kind of habit to shift all 
responsibility on to the law and order situ
ation. From the Barajamda area, iron ore 
is transported to Nargundi and other 
stations to be shipped from Paradeep 
port.

There is no question of a law and order 
problem there.
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MR. SPEAKER : No argument, only a 
question. 

SHRI CHINTAMANI PANIGRAHI: 
The Minister is not aware of this. So will 
they go into \his problem? What is the 
wagon~allotment made in January? The 
railways :have failed in this respect and a 
number of workers have been retrenched. 

SHRI MOHAN KUMARAMANGA-
LAM : We are aware of the fact that 
in the area mentioned by the hon. Member 
there is no serious law and order situation, 
and I did not stnte that there was, not 
even;my colleague. The difficulty is about 
the availability of wagons which operate 
in that entire area. To give him the 
actual facts, we were promised n lakhs 
in April, 1971 and what was actually 
moved was 76,328. That is the shortfall. 
That shortfall is due to the non-availa-
bility of wagons, and theJnon-availaLility 
of wagons is due to wagons 1->eing held 
up in the area where there is the law and 
order situation, particularly around 
Calcutta and Asansol. 

so.t1 ~~ f~Q: : 'f<rr 'fiT~ Q;m 
q:sl!'?~" (fT ;:rgr "1<.1 ~~r ~ <rr 'f>W tt'fT 
'f'liT11 (fT ;:rQr "1<.1 ~~T ~ f'f> qcr;:filc- cr.T 
<r~i'ffl=f f'f><rT ::;rTQ; ? ~q::;r ~T::;rifi'-1 f11z;r 
;:r~r ~g:T ~ 1 1t=t 'Tm f~ifiT<ri'f ;qr~ ~ 

~<r'!<: f11<r<:<.1 fii'f~qilc- f~:sTitc- <fir 
f'f> ~ Q;'f> ;;rr~ ~'l<rr 11~ 'fir 't <1~ tfi ~ c-
~~ ~ ~f<fiil ~i'f'f>T (fTi'f "TT<: 11g:'R ~ 

~q;:r ;:r~r f11;;r -.:~ ~ ~liT (f<:Tit ~ 

;qrif't i1' 'f>T<rm ~rr::;r 'fiT 'f>l1T 'fiT cr::;r~ ~ 
;:r~r ;qr ~r ~ ;q'h" <;ifit •ncr '1<: cr~ 

foreti <:~T ~ I if ::;rr<rilT "fT~i'fT ~ f'f> ifl:l"T 

if<rofllc 'fiT <r~<rrl=f 'f><:it 'fiT 'fiT~ q:slf?~" 

oT <rgr "1<1 <:~T ~ ? 

~~l:f~ q-Q:)~l:f : ~~liT ;q)<: f<r~H 

'fiT 11'1<.1 f ~T I mif7J 'f>6:T ~ ;q"f ifl:l"T ? 

SHRI D. K. PANDA: This is a very 
important matter. We are going to lose 
and we have already lost some foreign 
exchange. There is also accumulation 
of stocks to the tune of 9 \akh tonnes 
at the railway station and 5 lakh tonnes 
at the mines. So, for lifting all these 
accumulated stocks, what is the arrange-
ment that the hon. Minister is going to 
make with a very short time'? 

Secondly, there is absolutely no 
question of law and order in tho Bara-
jumda-Banspani area. The tat get fixed 
for export of ir(Jn ore from this sector 
was 1.8 million tonnes and actually only 
twelve \akh tonnes has been exported. 
In view of the huge accumulations at the 
railway station and the mines, what step 
is Government going to take immediately 
for lifting at least 5 lakh ~tonnes lying at 
the mines? 

SHRI MOHAN KUMARAMANGA-
LAM : I have a!r .. ady stated that we are 

. taking action. So far as the "railways are 
concerned, the Minister of Railways had 
convened a conference which was atter.ded 
by myself as well a~ the Minister of State, 
and we hope that we will be table to 
improve the situation so far as railway 
transport is concerned. The hon. Member 
will appreciate that it is primarily a 
question of improving the railway position 
and availability of wagons in that area. 
We want to take steps, we are taking 
steps that are available to us, in order 
to ensure this. It is a question of moving 
it to the port, and we are taking the 
necessary steps. 

SHRT N.K. SINHA : Is the Minister 
aware that this is a chronic problem of 
the area, though it may aggravate some-
times, and that is so because of lack of 
communications and lack of adequate 
mileage of railway lines ? Will the 
Minister see to it that the Transport 
Ministry and the Railway Ministry look 
into these deficiencies of the area ? 



''Crl̂ flM •. nwlrwiJ

H Is lack of 
communicationsthatls responsible for a. 
What is responsible is lack of availabi
lity of wagons which it due to the very 
difficult Jaw and order situation that we 
are facing due to theft of overhead wires 
etc., which have been lifted in the main 
answer, in the Caicutta-Kharagpur and 
Calcutta-Asansol areas.

SHRI D.K. PANDA : We want to 
get an assurance from the hon. Minister 
that within a specific time some action 
will be taken because the crisis started 
Since November 1970. It is a matter of 
arranging 600 Railway wagons to lift the 
stock which would avert the threatened 
retrenchment of 15,000 workmen.

MR. SPEAKER: Order, please.
Members should not speak unless they 
are called. There are some Members 
who do not get even one chance while 
others want more than one chance. They 
must wait for their next chance.

Setting up of Zonal Research Centres 
for Improved Agricultural machi

nery and Implements by 
Indian Council of Agri

cultural Research

*243. SHRI M. KATHAMUTHU: 
Will the Minister of AGRICULTURE 
be pleased to state :

(a) whether the Indian Council of 
Agricultural Research has formulated a 
scheme for the establishment of two zonal 
Research Centres for improved agricul- 
,uraI machinery and implements;

and
(b) ff so, the main features thereof;

te> the estimated coat of the scheme ?

THE MINISTER OF STATE IN THE 
MINISTRY <QF AGRICULTURE s. (SHRI 

A1WASAHBII f ,  s n iflJ a : <«>**> Mr.

(b) A statement is laid on the Table 
of the Sabha.

<c) The full scheme will cost Rs. 31.04 
lakh upto the end of the Fourth Five Year 
Plan.

Statement

Two research and testing centres 
in Agriculture Engineering at I.A.R.I. 
and Coimbatore are being "strengthened 
under a coordinated research scheme, 
with the main objective of providing 
faculties for designing, developing and 
testing agricultural machinery and imple
ments suitable for the important crops 
and multiple cropping complex of the 
region concerned.

The detailed objectives of these centres
are

1. Development of urgently needed 
simple implements to the needs of high 
yielding and multiple cropping programme, 
and the dry farming areas and to make 
suitable prototypes and have them eva
luated at selected Centres.

2. To intensively test the prototypes 
already evolved at Research Testing 
Centres under actual dry and irrigated 
farming conditions and also others entered 
under prize award schemes sponsored by
I.C.A.R. at selected centres and coordi
nate the test.

3. To carry out field research studies 
on selected imported equipment, modify 
the same if necessary to suit local needs, 
and organise prototype production and 
trials.

The scheme will be coordinated by a 
research engineer in the grade of 
Rs. 1300*1600 from I.A.R.I.

Necessary additional equipment, staff 
and laboratory facilities have been sanc
tioned for both the centres viz. I.A.R.I., 
New Delhi and Agricultural University, 
Coimbatore.
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Shortfetl in the target for Fertiliser 
Consumption

*246 SHRI 1NDRAJIT GUPTA : Will 
the Miniter of AGRICULTURE be 
pleased to state:

Ca) whether for the third successive 
year, taiget fixed for fertiliser consumption 
has not been realised;

(b) if so, the reasons therefor; and
(c) the steps Government propose to 

take to achieve the consumption target?

THE MINISTER OP STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SHlNDEj : (a) to (c). 
A statement is placod on the Table of the 
Sabha.

Statement
fa) Yes Sir. The shortfall in the achie

vement of consumption target operational 
was however, 18% in 1970 71 as against 
37% in 1968-69 and 23% in 1969-70. Some 
of the States like Madhya Pradesh, Mysore, 
Rajasthan and Maharashtra have realised 
the targets of fertiliser consumption fixed 
for them.

(b) The main reasons for the low level 
of consumption in comparison to the tar
gets are

(i) natural causes such as cyclones 
and floods in tome States;

(ii) constraints in the availability 
of credit for fertiliser distribu
tion and use;

(iit) inadequacies in the fertiliser 
distribution arrangements;

(iv) gaps in extension and promo
tional efforts; and

(v) unfavourable price ratio bet
ween inputs and the produce.

(c) The Government have recently set 
up a Credit Guarantee Corporation to en
courage banks to provide greater credit 
facilities to farmers and dealers of fertili
sers. The State Governments have also

been urged to. ensure the ay*tt«ifeiHty of 
production credit u? farmer* in larger 
measure through cooperatives. The Gove
rnment of India arc also continuing to give 
short-term loans to the States for stocking 
and distribution of fertilisers. The distri
bution system was liberalised by replacing 
licensing by a simpler and quicker method 
of registration. Besides, the Central Ferti
liser Pool maintains buffer stocks in various 
States where the distribution system is not 
efficient and transport infrastructure is 
weak. The Pool also liberalised distribu
tion arrangement by making direct supplies 
to cooperatives, Agro-Industries Corpori- 
tions, Zilla Parishads and even private 
dealers.

As regards extension, two important 
schcmes having a direct bearing on fertili
ser consumption a ic  in operation, vi/. (a) 
national demonstrations and (b) farmers, 
training programme under which latest 
technology, including optimum and balan
ced use of fertilisers, is sought to be exten
ded to farmers. 'Ihe Government are also 
considering the setting up of a Fertiliser 
Promotion Council as a joint venture be
tween the Government of India, State Go
vernments, Agricultural Univeisiiies and 
fertiliser manufacturers in order to supple

ment the promotional measures undet taken 
by the State Governments and mami fact li
ters.

SHRI JNDRAJ1T GUPTA : In the 
statement I find certain reasons are given 
for the low level of consumption but the 
remedies are very unsatisfactory. I s  it 

not a fact that the chronic trouble with 
fertiliser consumption has been maldistri
bution and secondly the fact that the 
smaller fanners cannot afford to purchase 
fertfflsers at their existing pripes. What 
is being done to improve t h e  system of 
distribution. This has been going on for 
a number of years. Secondly, w»U the 
prices be adjusted in such * j*at 
smaller farmers can *v*H of it fo their 
maximum capacity ?
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$HRf AHNASAHEfc P SHINDE • Be- 
fore t reply to this supplementary, I want 
to make one correction in the statement: 
the statement should read the shortfall 
m the achievement of operational consu
mption target The word ‘operational’ 
should be add«d

Shri Gupta has raised a very funda
mental question m regard to fertiliser 
consumption in the county It relates 
first of all to the availability of credit to 
the small farmers It is a maior hurdle 
we have come across The credit links 
arc weak Fflorts are made to strengthen 
the co-operatives The commercial banks 
have been asked to cater more to the 
needs of small farmers and a credit guaran
tee corporation has been established to 
guarantee loans to the tune of Rs 1,000 
to small farmers The loans were based 
ou security and we have changed the secu
rity basis now Crops have been adopted 
as security. Various measures are taken 
to improve the availability ot cr«dit But 
this is a problem of vast magnitude We 
have now relaxed some conditions and no 
I iccnte is required to become a distribu
tion agent Anybody can become a dis
tributor by tegistortng himself

SHRI INDRAJJT GUPTA Figures 
show that the lowest rate of consumption 
w by and large m the eastern legion of the 
country May 1 know from the hon 
Minister whether it is not a fact that con
sumption m the eastern region is mainly 
accounted for by the plantations which 
means that the smaller farmers are hardly 
consuming any fertilisers. May I know 
from him, m view of the fact (a) that the 
co-operatives are very undeveloped in the 
eastern region, (b) the banks, in spite ol 
what he h&s said, dr© not yet giving credit 
easily to the ttnali farmers, (c) m respect 
ol the Credit Guarantee Corporation which 
h  befog set ifp, there is no guarantee aiso 
that If Will cater pttrimrily to the'smatler 
former's, the wboW of tHe eatfern region 
ft belttg1 adtterseiy’ aftected, have they got

any special measures in view to step up 
th» consumption of fertilisers in the eas
tern region 9

SHRI ANNASAHEB P SHINDE It 
is (rue ihat m the eastern region the main 
bulk consumption is by the plantation 
crops and < h* reform thcie is need to look 
to th« requirements of the small faimets 
In the eastern regiou, we have also conic 
acioss, m addition io the difficulties men
tioned by the hon Member, tenuiml difli- 
culties and also natural calamities Tenu- 
i ml difficulty is the basic one t*or provi
ding credit and foi tthsers, even the names 
»f the tenants aro not rccoided Steps 
are being takeu by the Government In 
Wist Bengal We ha\e nlso conferred 
permanent tenancy lights m the faimmc 
when there was President s rule

As far as cudit is conceited, wc are 
taking a nuinbor ot steps m the < astern 
region

SHRI B S MURTHY Is the Mtms- 
ter aware that most of t he medium and 
small scalcculuvuors are slowly becoming 
averse to the use of more and moie chemi
cal fertilisers and, 'I so, what is the 
reason ?

SHRI ANNASAHtB P SHINDE At 
least the reports in the Ministry do not 
indicate that the medium oi »he small far
mers ait becoming aveisc Really, toiti- 
Users in this countiy have become quite 
populai The point is, ies uices are not 
available , credit is not available and tho 
distribution arrangements are not satis 
factory These are the problems which 
we have come across

f fa  %

V& $  t
f ^ r R  srm rcft &  g ( w  srw  * f t

qjjqrar % %, v rtfv
wre ^  *Pt tftaw f t  % vsn*
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s r f t t  ? * r t  % w  tfrc 

aptf wrnr fo rr 4  f a  «rfa t o  
q fa sn ff ip **%*rer fa*T s rn r  fc, a t  
fv^PT q w r rcft ^  gfasTir ^  ^ »  

v ff fa  % s ta f  w f a w  f  ?

SHRl ANNASAHEB P. SHINDE : 
This is also engaging our attention. A 
very large demonstration programme has 
been taken up in consultation with the 
State Governments. We ere seized of it.

Taking over of Assam Silimanite Factory 
by Bokaro Steel Plant

*247 SHRI DINESH JOARDER : Will 
the Minister of STEEL & MINES be 
pleased to state:

(a) whether any negotiations have taken 
place by Bokaro Steel Plant to take over 
the Assam Silimanite Factory which is in 
the privat sector;

(b) whether Government are aware 
that the owners of the Assam Silimanite 
factory are facing prosecution for mak
ing false claims and the factory has in
curred a liability of Rs. 60 Lakhs due to 
mismanagement; and

(c) if so, the reaction of Government 
thereto ?

THE MINISTER OF STATE IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SHAHNAWAZ KHAN): (a) Bokaro 
Steel Limited has been examining the 
feasibility of taking over a Refractory 
Plant and, in this connection, have had 
discussions with Assam Silimanite Ltd, 
as well as some other units in the 
private sector,

(b) Government are awar of the liabi
lities of the Company and also the fact 
that the Registrar of Companies had fiJeo 
ag u e  against the company for certain 
violations of the Companies Act.

(c) there is yet no proposal before 
Government for purchase of the Comp
any by Bokaro Steel Limited, tf  such a 
proposal is received, all relevent factors 
will be taken into considerations before 
taking a decision on it.

SHRI DINESH JOARDER: Sir, may 1 
know whether the Assam Silimanite fact
ory has a capacity to produce the specified 
quality and the required quantity of fire
bricks, as it is alleged that it never can 
produce such sophisticated fire-bricks of 
Russian specification as required by the 
Bokaro steel plant? On the other hand, the 
Asian Refractories, Bhandardihi, is n 
modem plant, and may I know whether th« 
Government have enquired if it can be 
a better proposition to purchase the samo 
instead of purchasing the Assam Silim- 
anite factory which was originally purch
ased by the Wali Brothers at t/PCC at Rs. 
1.4 crores and now its value is going to b« 
fixed, as is alleged, at Rs. 2 Crores, an over 
estimationof the price of the factory? 
May I know wether this is correct or not t

SHRI SHAH NAWAZ KHAN: The Ass
am Silimanite Refractory can produce th* 
bricks that are required by Bokaro. It will 
require some remodelling and some extra 
expenditure will have to be incurred. It 
will take about two years to go into prod
uction, The other factory, the Asian 
Refractory, fo also good. I quite agree 
with him that it could also serve the pur
pose. A committee is going in to all these 
aspects and we have an open mind. There 
are three refractories under consideration. 
They are examining the pros and cons of 
taking over one or more of these; that is 
under consideration. No firm decision 
has been taken so far.

SHRl DAMODAR PANDEY: Is the 
Minister aware of the fact that almost the 
entire investment of Assam Silimanite has 
come from the public exchequer either in 
the shape of loan or by some other method 
and the employer is misappropriating the 
money ? He is not making payment to
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the workets regularty. For th« last th n e  
or four iBonthsuo payment lias been made, 

for whichan enquiry committee lias been
up by the StateGovern merit. So, will it 

not be desirable to takee ovor the factory 
immediately without any further delay?

THE MINISTER OF STEEL AND 
MINES (SHRI MOHAN KUMARA- 
MANGLAM) : As my colleague, the
Minister of State, has already men
tioned, a committee has been appoin
ted consisting of Mr. Appu Rao, Director, 
Hindustan Steel Limited, a representative 
of Bokaro Steel Limited, and the Senior 
Industrial Adviser in th« ministry, Mr. 
Mari Bushan. We expect their report 
within this month itself. All the matters 
raised by the hon. members including
my hon. friend there will be taken into
consideration before coming to a linal 
decision in the matter.

Industrial Peace in Public Undertakings

*248. SHRI N. K. SINHA : Will the 
Minister of LABOUR AND REHABILI
TATION be pleased to state the steps 
taken to ensure an era of Industrial peace 
in the country with special reference to the 
working of public undertakings 7

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABQUR AND REHABI
LITATION (SHRI BAL GOVIND 
VERMA): The Settlement machinery envi
saged under the Industrial Disputes Act, 
1947, together with voluntary arrangements 
like the Code of Discipline, govern industrial 
relations in the public as well as; private 
sector undertakings. The main effort is to 
minimise industrial disputes throgh the pro
cesses of preliminary discussions, informal 
mediation, conciliation and adjudication or 
arbitration, as necessary, under the exiting 
statutory ond voluntary arrange* its; 
Government have also been Midi: dis*
cussions with lhe workers and en* :oyers’ 
representatives with a view to Evolving 
agreed measures for securing nee<l5d impro
vements the industrial relatio ■'s system.

SHRI N. K, SINHA : In view of the 
fact that 1970 was the worst year from this 
point of view, do Government propose 
to bring about some kind of structural 
changes in the organisation of trade unions 
and also in the management style and also 
provide for a permanent machinery to 
settle disputes and introduce some kind of 
educational and cultural revolution in the 
factories ?

SHRI BALGOVIND VERMA : So 
far as changes in the structure of 
the unions as >ell as the management 
of factories are concerned, discussions are 
being held with the representatives ol emp
loyees and employers and we have not come 
to any concrete conclusion. Government 
are of the opinion that there must be some 
sort of a change in the strucuue of the 
management and workers must be made to 
feel that they are members of the manage
ment and they should share the responsi
bility of the management as well. Bui 
nothing has come out so far. It is under 
discussion. Regarding permanent machi
nery, the National Labour Commission 
is of the opinion that the system which has 
been in vogue is not of a very satisfactoiy 
nature. Theiefore, a conference was held 
of emploees and employers on 20, 21 and 
22nd last month respectively. Some consen
sus has been reached on broad issues but 
no concrete proposals have come forward. 
Government have asked the employees to 
consult among themselves and put forward 
certain suggesions which may be consi
dered by the Government.

SHRI N. K. SINHA : What are the
terms of the agreement so far reached ? 
Secondly, some kind of cultural and educa
tional revolution on patristic lines has to 
be brought about in side the factory. What 
has the Government to say about that 1

SHRI BALGOVIND VERMA : Cover* 
nment have a scheme for workers’ cduca-* 
tion. Workers fare collected from every 
undertaking and they are put under train
ing. Then these worker go and take cla
sses inside the undertaking. This process 
is golig on. But we are not getting is
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much co-operation from the management 
side «s we want. We are looking into it 
and we w$!I see what we can do in the
matter.

*rt jv n  TOprra : * nT?r r̂ 
*r*t 3p | - ^ T f c T T f  fasrsfrfi *r*t
f* N #>*__ ..... _VSL »  .. *■» g» .. _ . -
rsTcfn m r e  ipa f  <r?r$ mvpRT 

^  %fa*r if VRXff f̂*T-

v t  iffsvgnr ^  %  srtR v t  | ,  
?ft «r i t  s t f t  ^jw fcfr sraft $f?w?r *F t  ^  

%  s p r - <re fa ^m c * R  t |  |  t f t  ^ r r a r  
% *TT*n: <5R *rF*nrr stf<t *tt,

*f fa% srrer ft, 3tft *ft m
*F*ToT STCH *R, 5̂TT ffPT *fiVt m

* v

«ft wrontf*** w f : ^
f * F * - f t r « T  T R  t  I s n fr  2 0  « f t r  2 1  
*t % ^fr^fewr
aft *frfe»r | f  «ft <rc s> *Tcr
5P*R fatr »TTT *T I t^F eft «TT fa
f m  sp^% S r m 'fts t  ew  «rt srnr
f a  ifffcT fasrcnr t  **$ * r
f a  fair? w  i M rfafarc-
% ra * r» n :* r$  *rrspr f t  f a  fasnPT

|  eft sTONT't WT^TcTT * t  3 T R  I
■j fa  «Ptf <S*n?rr JT̂ t t̂ crrn «rr ssfatc 
t o ?  *t 3rt % tftw  ir

f a  STT7 «V?T *T^r 5RTT 
« r m  $  ?r*r ^  t e n  - T f t f a ^  

farcer f a  $*r 3*r <n: « p tw ^  ^  i

SHRI RAJA KULKLARNI : Does the 
hon. Mmiste r agree that the man-days lost 
is not the criterion for maintaining indus
trial peace or settlement of industrial dis
putes?

SHRI BAL GOVIND VERMA: Sj  fit 
ap the man-days lost is concerned, there 
can be many factors responsible for It. We 
cannot blame the industrial disputes for 
the entire man-day* tost.

aft *r$ arm r *r$*rr f  fa  
%?rwt % m  tft f^ ft t  
srcr $  g«w amr **rr «ft ?

*ft twr^rtwf w«rf : q*«w mjfeq, 
f̂t q-̂ f « rfe  yrN fa gf

^  5^  T̂TcT T̂ Jfr eft iTTRRrr tft 
*fr fa  *rr*rerr ( w  s iw  ?ft grnr 

try «ft f a  v n t o i r  T̂ r>? 

fafr s r ^  t  f r  w  1 ^  ^  
^R*tf?T»r ^t arw |  ?nft
5T>T |  f a  2TR-

Wt»t $t?rr =̂ r%r t gft 
srrer |  f3nr% «mr frsrrfcft |  

wnprifr̂ t f fa w  m  ?tsr 
%TTap wqpft sprrq 3ft fa 

% v rv t fh n  v x  i w  i t s  t k
Wft ^ t  ^ f c T  f t  *T̂  |  I irsp igsq 

3T?r ?ft *rft 1 1 ^nct *m sft rn̂ rn 
ff̂ t ft <nft 

^nftr t  ift ?nr ?t 3rrir»ft i

«ft*TT$ «nrft *r^
«ft ^^rrtt m?r «r??T  ̂ ottht ^  
trflw rfW fvt ^ w r^ rfip rr «rr
9T? ^TZRT ?ft»ft ^
5ft *rr?*r5rr srr=cr «fN: arjfer ĉrrft 

sft^ p ffl f̂ r^r ^  
5m rcftrr»r^ft sn w t?rtrtc^
3Ft mwraT ^ t *i$ | » J | ^ f ? r s p f a ^  

% wroff *pt ^  ¥t̂  tg ^ srtf 
^  irfafi^ t fr^  *Pt ^*nr *(t t»  
«ft f*rr n r ipw  $ «t<t t«%

w m  fasr W rf ^  ^  ^
wt ŝr «pt ^  ?



•ft IW N ffiw
*w  s*wrt tft arm | ,  aft *ft wm % 
fRrft^rm^ |  % srfa ■tora

m H R tt ?T 5f̂ T, IT^P W%\ 
f*rfcf*5*TT «FT«& «TFT &ft |  I

« (9  a»p $f*w?ft m̂JRTT 
VRH t —*m«tm Sl'fl ^f5TlR> *> <7f% 

gfirer stfct |  %fa?r v t i t  ^  
$sr *fr fjfarr |  % gjt€t ^fara^l % tft 
<8*atft irr T O tH f r r * fs  t  sntft 11  
m*r sftfa^ tTv w f t i t  sT* *?r 
x $  t ,  s*r *r <r*rcrf *rre «rr^ft 
^  f , 3ft $ f? m  ^ f t  5$ t  s f r  
«r$ vntmrtc r̂ ^  wt *nrct t e x t  
t o  ^t STTcft 11 *xfwz *r$ fa*lT 
m j  |  f a  «rnt ^ r  *R <t*ft w w  
^ t  srn* fa  w f t  tft s r tw n r  *ra *fa, 

g*r if>4ifiwf%€t *r f*ft, w  ^  
fPuwV % tf te r  *Ptf ^ r r  <BTtfflT 
r f t a r  f a  w f t  5r ?? is*  *t ?> 

ffh: »fft srcfa ^t *fa i

«ft*?T*TTO^: «T«TW *$t**, 
s tt^ h t v% |  f a  <rf«w s ^ -  

tfa*r «ftr srr^re ^ rtt ?>ft % *w 
if»  % «ft i?W te ^  3tt% I,
w  qr iH*fi*tewr ?r|t $taT i s?r 
HWT*r *t f t  ^  % fatjr fJT%?t 
> W T * T T # t?

.-At - i. --ii . mhmwm* ĥ ŴP*n * iw rn *  *Wf: v rc  irrr *nf 
*frftfoy *rr*rar srm*t *rrq*r ?rt 
^ r  < m  WHt i vfe *5 
v W ir  w f r  |  f a  f tra  mpr% <re 91?- 

*fa<t *ttft |  «rr *rt m  <rm t%  
< n r i f r w R ( t | « t ^ 5 m W  «niff 
fa m  t
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^V «Sf«TO inf : «rwrar ^r^tw, 
^  *W^r f f  ^  ^fr it *fa«Pta f f w r t  
% srf?r̂ rftnft % ^  «rr fa % 
ftn j =|7rR % *rrwr*r ^ frr 
sarrf^r «nfjr ^ n r^ r  v t  m ^m r ^?rw 
% w t o  q r  f t  srpft i

*ft vm*ftftpf *n?f: sparer *r t̂sr*r, 

^ 5 f t ^  r f m  11 *nfv 5fr 
w  ^TRP«r % w t ^ m  ^  11

«ft ^ r w  ^ r f  ^  n r^ r r  ^njerr 
^t fa fa?r fa î *  $r%fafwt % 
arr?r ^ f t  «ft ?

MR SPEAKER You did not ask ft 
question, that was a suggestion Ask tn the 
shape of a question, then, the question can 
be replied to If you give the suggestion, 
what can he say 7 You should read the rules 
tor asking questions It should not give 
suggestions,

*ft jjw t o  «w f: srwrcr *r^tar,
* f ^ r  11  o t  ^  ^ft 

3rfirfaf«r ^  ^ r  «rr fa yntfrre 
*rrf*T5rr # r  ^?ft ^rfirq i *rr^rcrr 
% fax? ‘fTTf ? m r  ^Ttfqr | $

=arr̂ cTT |  f a  f%?r f a r  5ftm ^  ^ r r  «s$r 
« rr?

SHRI A P SHARMA Sir, I rise on a 
point of order,

MR SPEAKER 1 have not allowed it.

SHRI A P SHARMA I am only seek
ing a clarification fiom the hon Minister 
that if the answer given by him varies from 
the fact stated there . (Interruption)

MR. SPEAKER I have not allowed you.

•ft y r r o  «raf: *narw mjtor,
srcnr *p?tct ?rCfa % ^  %
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*rro*T Jr iffcfarfc gen,
vrwifi *rrt ^  «r*fr sflr *$f «pc 
sHftfira wrf% ^r r̂arr anr? $*rr 
t «  TOnrc »m r%  s>r ?t fT ^ » T ^ T  

t  < $  a r m r  *n%m J  f a  ? *  

tftfaw $  f ^ r  faff srffTffrfwt % marcrr 
^  % fa ir *1 ^ 1*  ^ n %  sft ?pw*
f^TT )

w t e r  «rt* : *p>s v m  fsffer-
qf?R $ sfaffarc |  % forcer 
% f^tr ^TWffTt «TT»r?Tr^m *T^T *fV
3THT . . .

*«W  : STPT tft ^ f t  5TTO
<rf i

SHRI DAMODAR PANDEY: It is m 
relation to this question. It mainly referr
ing to public sector undertakings and that 
too concerning industrial relations. So, I 
want fo know whether the public sector 
undertakings in vat iabfy do not accept the 
code of discipline and the method foi elimi
nating the grievances of workmen by not 
accepting arbitration immediately even— 
after conciliation and mutual discussion.

SHRI BALGOVIND VLRMA : What 
the hon. Member is suggesting i& not co
rrect because there is a definite proceduie 
to look into the grievances. First of all, 
the Supervisor is there to look into it; then 
there is a committee to look into it and 
there is the Head of the Factory to look 
into it. There is also a joint works co
mmittee which goes into it.

MR. SPEAKER : Shri Indrajit Gupta.

SHRI DAMODAR PANDEY : My 
question was very specific, whether public 
sector undertakings are invariably refusing 
(Interruption)

MR. SPEAKER: I have called Shri 
Indrajit Gupta.
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SHRI DAMODAR PAMDEY: He has 
not replied to my question.

SHRI INDRAJIT GUPTA : In view of 
the fact, as the Minister has stated, that 
three months time has been given to the 
central tr ide union organisations to arrive 
at an agreed consensus on the question of 
collective bargaining, may 1 know whether 
the Government of India has considered 
taking steps to see that this effort to reach 
a consensus is not vitiated by the fact that 
in the meantime ccrtain State Governments, 
particularly, the Governments "of |Mahara
shtra and Andhra Pradesh, have already 
brought forward Bills covering the same 
sphere and have taken certain positions 
and that the’Government will see that those 
Bills are not given^approval or consent un
til time is given to reach a conseusus?

SHRI BALGOVIND VERMA: That 
is a suggestion.

Bokaro Steel Plant

*249. SHRI NIHAR LASKAR : Wjll 
the Minister of STEEL AND MINES be 
pleased to state :

(a) whether the fiist stage of Bokaro 
Steel Plant will be completed by 1973 ; and

(b) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SHAH NAWAZ KHAN): (a) and
(b). According to the present schedule 
construction of the entire first stage 
of .the Bokaro Steel Plant is to be 
completed by March, 1973. All efforts are 
being made to adhere to this schedule.

SHRI NIHAR LASKAR : It is refresh
ing to hear the hon. Minister that they are 
trying to complete the entire first stage of 
the Bokaro Steel Plant by 1973. I would 
like to know what arc the reasons for this 
optimism, whether they lnve overcome all 
the difficulties in regard to machinery and

O nd /to m m  W
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Aft that, whether machinery is arriving in 
time and also whether they have overcome 
labour troubles What are the reasons for 
this optimistic reply?

THE MINISTER OF STEEL AND 
MINES (SHRI MOHAN KUMARAMA- 
NOALAM) So far as the construction of 
the Bokaro Steel Plant is concerned, the 
position has substantially improved That 
is the basis for our statement that we ex
pect that we should be able to keep up the 
revised schedule, that is, the schedule as 
revised in the middle of 1969

SHRI NIHAR LASKAR My question 
was, what are the reasons for this optimis 
tic reply Have you overcome all the diffi
culties’

SHRI MOHAN KUMARAMANGA 
LAM We have overcome difficulties

1 hat is why we ate optimistic about 
keeping upto the schedule

SHRIfNIHAR'LASKAR I would like 
to know whether it is not a fact that be
cause of the delay in completion of the first 
stage of the Bokaro Steet Plant, the public 
exchequer is losing money and, it so, what 
is the amount that our exchequer is losing 
on account of the delay

SHRI MOHAN KUMARAMANGA 
LAM Our assessment is that we lose 
about Rs 25 lakhs for every month’s delay 
That is why we are naturally anxious that 
there should be no further delay and we 
should keep up to the schedule

Fall la Target of Wheat Procurement

*250 SHRI C K. CHANDRAPPAN 
Will ihe Mihisttr of AGRICULTURE be 
pleased state

(a) whether wheat procurement during 
the current marketing season (1971-72) is 
likely to fall short of the four million

tonnes target due to inadequate arrange
ments in respect of movement and storage 
of foodgrains, and

(b) if so, the steps taken to ensure 
speedy movement and proper storage of 
foodgrains9

%

THE MINISTLR OF SI AIL IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHfcB P SHINDL (a) No Sir, 
Although there had been some initial diffi
culties in the movement and storage of 
wheat, it is expected that the target of four 
million tonnes will be achieved

(b) In addition to the noimal move
ment of foodgrains, contigci cy plans have 
already been framed for movement of addi 
tional quantities of wheat by rail and road 
The Food Corporation of India, besides 
arranging for additional hired godowns, is 
taking emergent measuios including cons 
truetion of plinths for temporary storage 
of wheat

SHRI C K CHANDRAPPAN The 
hon Minister has stated that every arrange 
ment had been made to complete the target 
of procurement of wheat But the Minister 
of Agriculture of the State of Punjab has 
recently made a statement He said 
that due to lack of wagons availability 
the wheal movement is very slow He 
feared that they would not be able 
to i each the procurement targets He 
had also said that due to the non-availa
bility or inadequacy of the storage facili
ties there wheat in Pumab is spoiled, is 
getting spoiled and rotten during the ramy 
season Therefore, what I would like to 
know from the hon Minister is this 
What measures have they taken with regard 
to the fears expressed by the Minister 
m the State of Punjab T

SHRI ANNASAHEB P SHINDE I 
have reade the statement of hon 
Minister of Punjab I have had a 
talk with him In consultation with the
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Punjab Government we have worked out 
a plan of movement We have worked out 
an elaborate plan of procurement, storage 
and movement In the month of June we 
propose to move out of Panjab and 
Haryana 6 2 lakh tonnes of wheat For 
the rest of the wheat, we have, in consul 
tation with the procurement agencics, 
made arrangements for local storage

SHRI C K CHANDRAPPAN I would 
like to know from the hon Minister whether 
they have made a fooi-proof arrangement, 
because, the Minister tn Punjab had said 
it \ery clearly that during the rainy season, 
particularly by the end ol June he feared 
that several lakhs tonnes of wheat are 
likely to get perished in rain because there 
are no protection arrangements and storage 
facilities He also said that no wagons are 
available I do not know what actual 
measures have been taken by the Govern
ment I would like to know from the 
Government aboat those measures

MR SPEAKER Thank you very much 
for taking interest in Punjab »

SHRI ANNASAHfcB P SHINDE About 
the wagons, I may say there had been some 
difficulties because of the problems of the 
teturn of wagons from the eastern region 
But the Railways are giving their maximum 
possible help and cooperation and there
fore, as I said, a very ambitious plan of 
moving about 6 2 lakhs tonnes of wheal 
out of Punjab and Haryana has been taken 
in hand and this will be moved out m the 
month of June Upto Monday last almost 
2*4 millions tonnes of wheat had been 
procurod We have been procuring at 
the rate of about one lakh tom of wheat 
per day So, we are trying to cope with 
the situation

gwft xm  *r$te*r,

i f P W  $  *mr ( f ufrit

f t  *wt $ ifhc 
m m

f t  t o t  |  ?ft ft 3 tt? rt «rr$WT 
$ w  f w r  j* 3* trfw fkvt %ttx 

% f
|  sftfa fw r  faj%5TT |  ?

SHRI ANNASA1IFB P SHINDE The 
officers ot the FCi have been instructed to 
take stringent measures against such cases 
For mstancc in UP there were some difficul 
ties betausc the market arrivals uere 4 to
5 times more than previous year 
The market arrivals were 400 per 
cent or 500 per cent ol what was 
originally estimated by the State Govern 
ment or the F C I  But now, 1 may say 
the situation has improved and we arc 
attending to this problem

t  3TR5TT g WT
WR'fTft |  fa

* f t t  w v t  % f̂ riT ?rrt

|  fasrre «ft tot ^
<tt I, fasR t tft mftxrr «fkmt * 
^rfq-H 5rr rg t tffanrcto

|  fa % TOT ^  <TT T$r |  ̂ r n
% ^  *rwn*r *

fa S R t * t  TTp- f t  % w

SHRI ANNASAHFB P SHINDI . 
Punjab and Haryana Procurement is going 
on well In UP there are some problems 
relating to serving district magistrates and 
local authorities We haw made certain 
arrangements If there are any disputes the 
district magistrate Would be taking final 
decision th e  Food Corporation staff 
would be implementing those decisions

f W r  % m  *
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_̂.. .*k. .... J&.----wnf v  rwqf rsm  *rr sr«rr*r i t t t
TOT | ,  STPr 3?PF> <W?ft *T * t§  SRRT

^  rr^rr t  f m *  s t ^ t  
*rm it ftg tffrr t o t  fc «rk f a r  
fntT fs^ft srt fsr*ft?rrr ?r?ft s p r m

TOT 1 1  s r t  m n  * r t r  ^  sft*
ft g% qm nft gprft ^ r  rjft t  f r  frft 

fo » r tf t f t£  m m  zrfit f ip n t w t
f̂ PT% ft WWPTT 3TT ? *rcr m  spf rr  
% sntsr % fe*r *m $ ’

SHRI ANNASAHEB P SHINDL Theie 
has rol been much damage after the wheat 

is received tn tht mandis ot m wagons I he 
damage has been considerable m the firms 
where it was harvested m d lyit g in the 
open

«ftT O  *ftrT y f t i r
W  5̂T ft qiTR cf^r $5TT ^ 3fgt 
fa- w im x  ftg sfm tT TT?rr f  t M
SPTC ww w r  srf^cr

|5rix> ^  $  wt* 11 s*rfaq

*  SOT *r$?rrg  w r  s r r r c  fprfr 
ft fe*t *nrr *ft ^ r? r  f ^ = r r -  

st% *t| *t t  ss t f?r*rr sritt 
<rh: w  5F> sr^rwr srr i

SHRI ANNASAHEB P SHINDL Special 
trains are also being rnn from Punjab and 
Haryana and as foi the wheat lying m the 
statiou yards, theie are instructions that 
it should be properly covered with tar* 
paulins etc

Wanchoo Working Croup s Report on 
Pricing of Aluminium

*251 SHRI D D DESAI Will the 
Minister of STEFL AND MINES be pleas 
ed to state

(a) the time by which Government 
would publish Wanchoo Working Group 
Report on pricing of aluminium,

(b> whether its recommendations will be 
implemented without any delay, and

(c) the steps proposed to ensure adequate 
ind gcnous pioduction of electrolytic grade 
n uminium and its distribution to priority 
indmti ics t > meet plan ti gets of eiectri 
heat ion ’

I HE MINISTER OF STATE IN 
I H t  MINISTRY OF SI FIT AND 
MINFS (SHRI SHAH NAWAZ KHAN)
( 0 and (b) The recommendations made 
by the Working Group on Aluminium 
constituted to function under the Chairman 
Bureau of InUisnial Costs and Prices and 
the tction taken or pioposed to be taken 
b> the Government on these rcxommenda 
tio h have bcon announced m Government 
Rtsolution No 5(118) Met 1/70 published 
in the Ga/ette of India Extraordin try dated 
24 5 1971 A coj y oJ the Resolution is laid 
on th Tab'e ol the Hous 1 Placid in Lib- 
iflM W?No Lr 291711

The Report of the Working Group was 
meant to be for official uso onl* to enable 
th» Government to hx the selling prices of 
aluminium a d some of its products 
How* ver ts some requests from the alu
minium producers and oth«is for copies of 
the Report have been received the question 
of maki g copies availabl to thom is under 
consider it *on of Govt rnnicnt

(c) I h<* current demand of aluminium 
is rc»timuc<i it 2 05 000 tomes which is 
hkel> m go up to 2 74 000 tonnes by 1973- 
74 Ihe piesent installed cipacity for pro 
duct ton of aluminium m the countn is 1, 
68,850 tonnes per annum and it is 
proposed to set up addition il capacity of
2 61,000 tonnes per annum (1 50 000 tonnes 
in the public s ctoi and  1,1 J 000 tonnes in 
tht pilvate sector) during the Fourth Plan 
period Thus bv the end ol the Fourth 
P an or earlj in th« Fifth Plan the installed 
capacity would go up to 4 29 850 tonnes 
which would not onh result in self suffici
ency m aluminium but ma> also enable 
export of about 50 000 tonn* s of aluminium 
per annum
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SHRI i>. D. DESA1: May I know the 
average requirements of EC grade 
aluminium which is principally used 
for «iectric transmission lines eiKJtric 
cables and electrical machinery has 
been about 50 percent, and each time 
an industrial lie nee is issued, it is made 
clear that 50 per cent of the capacity 
be used for manufacture of EC grad*. 
My I know whether Government have 
taken an' steps to see that the producers, 
adhere to 50 per cent production and effect 
deliveries on a weekly or monthly basis on 
the basis of industrial licence and the Go
vernment policy of producing 50 per cent 
of aluminium in the F.C grade9

SHRl SHAH NAWAZ KHAN . Yes, 
Government are keeping a \ery keen eye 
on it.

SHRf D D. DbSAI 1 may inform you, 
Sir, that 'the Government have failed 
miserably, and the electrification prog
rammes are seriously atfected. Airway, 
let me now ask my second supplementary 
question. The imported aluminium, which 
is about 25,000 to 30,000 tonnes, has been 
channelised through the MMTC Would 
Government accept the recommendations of 
the Wanchoo Commission on pi icing to be 
applicable to MMTC. imports or would the 
MMTC be allowed to demand extortionate 
prices as the> have done in recnt months7

SHRf SHAH NAWAZ KHAN : No 
extortion would he permitted and the im 
ported aluminium would be distributed 
on a pro-rata basis to all consumers.

«efhr&: v t t  ir?ft5*r 
rrT fq? 7 1 -72

*  srr*%£ **qrfsw> &
tftaprr fc ?

wruwwm f r t : v t f

fcw t s *rta*rr $ m
i

*wwr : m  9 *  t  4<
W Pfk W  #5 9fT*f 1

Strikes in Units of Hindustan Sleet 
Limited and Heavy Engineering 

Corporation, Ranchi

*252. SHRI S R. DAMANI : Will 
the Minister of STEEL AND MINES be 
pleased to state :

(a) the number of man-days lost during 
1970-71 in the th>ee units of the Hindustan 
Steel Limited and the Heavy Engineering 
Corporation, Ranchi on account of strikes, 
lock-outs etc.

(b) the loss of production thereby ,

(c) the extent of losses due to damage 
tothepLms by worker's \ lolent activities, 
and

(d) the steps taken to streamline the 
management-workers relations and to en
force discipline to get better working 
lesults *>

THE MINISTER OF SIAFE IN IHfc 
MINISTRY OF STEEL AND MINFS 
(SHRI SHAH NAWAZ KHAN): (a) to «.) 
A statement is laid on the Table of the 
House

Statement

(a) The number of man-days lost dui- 
ing 1970-71 on account of labour troubles 
including strikes, lock-out etc, in the three 
plants of Hindustan Steel Limited and in 
the Heavy Engineering Corporation, 
Ranchi were as under :—

Hindustan Steel Limited Plants 2,57,010

Heavy Engg Corporation 11.̂ 36

(b) On account of the man-days lost 
referred to in (a) above, production, of the 
value indicated below, was lost:

Hindustan Steel Limited

Plants: R«. 23,20 crores



29 Orel Anshvn JYAfSTHA 13,1893 (SAK1) Oral Armen

Heavy Engg Corpora
tion Rs 87,094

(t) During violent demomtiation by 
some workers of the Slee! Melting Shop 
in Durgapui Sled Plant on 26*9 70, some 
doors and windows* of the Steel Melting 
Shop and adjacent buildings were broken 
office records burnt and some tvp-wnters 
damaged

At Rourkela, Bhilai and in the He ivy 
Fngg Corporation Ranchi the loss was 
ml

(d) The policy of the Management has 
been to follow and implement the require
ments of the various labour laws and to 
lesolve industrial disputes by mutuil dis
cussions as fat as possible lo ensure 
better understanding ol the points of view 
of the employees periodic discussions arc- 
held with them with a view to ensuuri*, 
better lesults by to opeiatne effort and 
good team work

SHRI S R DAMAN! Accoidtng to 
the statement, the loss in production due 
to the loss of 2,57,010 man-days is Rs 
23 20 ci ores Recently theie has been a 
wage settlement under which the workers 
are going to get Rs 15 i rores pet annum 
After this, has the positioi and efficiency 
improved I if not what art the itasons 
therefore, and what action the hon 
Minister is going to take in this legard ?

THE MINISTER OF STEEL AND 
MINES (SHRI MOHAN KUMARA- 
MANGALAM) The position has imptoved 
m so far as the Rourkeia and Bhilai s eel 
plants are concerned As lor Durgapur, 
«t has had improvement for some time 
But recently, there has been some deteriora
tion Government are taking steps by 
farther discussions with the unions and 
the management, particularly for the better 
functioning of the joint wage negotiating 
committee and also by improving the co 
mmunicatkm with the unions at the plant 
level, and we hope we wjH be able to see

that a further imniovement in the situation 
is effected

SHRI S R DAMANI 1 also read in 
tht papers toda> that in Durgapur there 
will again be a strike Whtf improvements 
hive been made in ihe management,as u 
was not becaust ol the fault of workers but 
of faiihv management thit the production 
losses Hre theit ’

SHRI MOHAN kLMARAMA-
NGAl AM We havt not suttd that what* 
cvei losses that have been sufTuul in 
ihese steel plants have been soltlv due to 
ihese strikes and so on wt know there 
hue been certain weaknesses in the mana
gement, but we have taken steps to improve 
man igerial contiol particulailv m the fields 
ol maintemnce propir planning and 
production

Programme for scientific storatte and 
Warehousing facilities bv Central 

Warehousing Corporation

SHRI S A Ml RUCiANAN- 
THAM Will ihe Mimstu of ACR1C11!- 
TURt- be pUnsed to state

Ui) whether the Centril Warehousing 
Corporation pioposes to launch a ciash 
pKgiamme to pomote scientific storage 
pnd bringing Wt rehousing facilities to the 
lai gest number ol farmers and

(b) if so the main teatuies thereof >

IHE MINISTER O r STATF IN THF 
MINISTRY O r AGRICULTURI (SHRI 
ANNASAHFB 1* SIIINDL) (a) and
(b) Yes Sir the Cential and 
State Waiehousmg Corporations are consi
dering a prupos il to maximise the utili
sation of their scientific storage facilities 
by tarmc s A scheme for establishing 
warehouses u» the regulated markets and 
linking them with the farm and community 
level storage by providing tiansport faci 
lilies is being worked out b> a Committee 
consisting of the repieseniatives of th
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Central and the State Warehousing Cor* 
porations.

SHRl S. A. MURUGANANTHAM 
Have Government approached the World 
Bank for financial assistance for increasing 
warehousing facilities T 11 so, has auy 
help been offered in this respect ?

SHRI ANNASAHEB P. SHINDE . I 
_ require nonce

wnrTtf v t  ju t  *rro
Whf T̂fJT

*255. IWWTWW uM  : wr
ffa  Wit qrf 5KTT* ^ t OT ^  f t  :

( ^ )  fc??ft i t  $<r  srrsrrTt qft 
1969-70 ^ *nr fosT̂ rr mw fwrr

(m) m  < frr v f i  *r  %
f t s t f t  %  $ < r  afrsrrfr v t  f ?r f o r a t  
TTfifT sfj t o  fa^r, tftx

(n) *r %va srrsrr^t % * m -
«PT^ % $t*R *ZVt % facr STOR 
m  q > n r*rg t j r *  jfrr f a ^ r R  |  ?

frftr in r r w  3  *t (*rt irtrwfw
<!$%*?): (v ) JO 1971 t̂?nrrccr
f f t  «nr Jr TtaTqftfe*
s e t t  fa *  ( § < r  srrsrrr), aft

snrnn i 9 ? r w * o  «&t $t*t m

« 3 * T R  $  I T T %  ®FT ‘TflT
S w rra t aft srsr

t̂ r » t r ,  t f t  f o  w  t o  *?t art |  * 
1970-71 apY fwfcT ®frr <rarr fr , 

1971% w  % *t*tm

frsrmf fft trfanr f t  
fir**n%er*rrSrcrr<tftw 
o t t r t  «rtr*rr i

{&) 1960 % * r w t  %

to s tt  % 72.97 srrar *5t *mrftr 
% TO  fct* f a r t  *f $ R  sw r  
% 12.26 r̂r̂ r apt ^Tr% to ttt  
wt *rfa*r 11

(*r) =5tR ^Fsrrc % ^
$*tr % facr xyp zftir^r ^rrf ^
t, sr?* arrcfr % ffr«r-srr«r **r*t
®T^WT | — faTOPffi % XTWTr,
fa w  ?«rmr st hrt  * **ft tft 
srrftm ?r«rr ^r«rr srffjq'mt

5pt ?TT5T rT«TT ^ R r ,  f s T ^  *F>

aRnTsrT ^ r r  vfrt fe m m t ?r«rr «rteft 
% 5fffir #  ffis T̂̂TT I T̂ST |lr ^ 65 5TT«T 
w r  ?py tffaforar f e r ^  ^ * r^ rr  ^  | ,
cn% ^r r  wpft *f> r̂*rf^
*pt ^  'Tot *n̂ r *sRte ?r% «rh ^ w=pt 
5 5 ft % f ^ # f r  t o  s tm  

^Tter t^ t ?np i

^W^fWTTW lltsft: «T«TSrH^, 
?R^R  ̂ aft ^ R  *FSTR f̂t̂ TT I 

srcit %t ^  «rs# r̂rar
| t  5EHF% TfT»rt »R fir# *T ?t afRfr *Pt 
SPTR % W+T t̂?TT 4 I *mt ?̂fT

^  ^rcrrtn «?ar f  ^  
^ t frgHFr |  «*k 3ft |*rr ^  <rt

arcTT ^  f̂ r*TT t  t A Super Bazar is 
not expected to incur Suppor Joss< s> 
9T3T m R  T̂TcTT |  ?ft ^  ^ 
^  ? W  ?t *TT ^ |t  %f*IW
v% ?ft ^  *T$rr f t  |  f*r v w r t ^ ^  
srrte  sft ^  *R * r #  
^r«ft ^  W  1 *mrw % «ft 72
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iffi'f ~qi;r 'liT Q::sqffi ~q~ <IT~ 'fiT 
~ Wfi f~<rT ~ aT it lf~ \iJT'l'lT 'ifT~T 
~ fc!; ftrwrr <~n ;;rcsr ~lT~'f 'fiT ~m 
~r l'flfT ~ f'fi ~~ ii~~ 'fiT ~1~ 
mif '!iT ~n=mcr<JT ~ ar ;:m ~ OTT~ '3"'f 
'liT <r~ Q:6c:frn f'fl~ me:m: q~ f~<rT 

;;rrnT ~? 

P..lT ~fl"iT~ 't~TfFT : P..l"T+R I q~ 
aT it ~ ~tiC 'fi~ ~· f'fi ~~ iSfT'l(H 
if;cr~ ~~f~ <J~r l11T~ rrit ~ fifi cr~'J;T) 
it; ~Pr ~t~ ~<t~ orR; ;r;:%: l11T~ 'fiT 
~ <r~ ~T f'fi cr~m 'fiT 'flf+rii ft~~ 
w ~~ 1 ;;fm f'fi mrr;fi<r ~~t<r ;;rT<J~ 
~ ~q~ <rTGfT~ 'fiT t'<TT'i<JT ~ ~t:rlf 'fiT 
iff q) f;;r~ ~lf ~'ilr 'fiT 'l;f<T~ 

g'l;fT ~T 'l;f'h: ~~ ~ 'l;f;:~~ Cf.Ttrff 
~if 'liT ~Tif ~T aT U~T~ if ~~ 
orT;;rr~ '8T~ 'fi~ ;;rrrar 'fiT ~r mer-
~aT 'liT :or);il l];<l'Tf~csr Wl:f 'i~ ~if 'fiT 
Sflft"f fCfllfT I 'l;fiSf f<rf'l:'ifa ~q if \\"~if 

~~ ~~r ~rf<r g{ ~ 1 '3"~~ 'fiH'!T 
~ ~~ ~~ if OfCfiD ~'fiT~ ~f<fi<T 'l;fiSf \\"~ 
iSfffi 'fiT 'Eli"T'l ~<tl11T ~iff f'fi fq~ 
~<lCT ~ 'l;fT<:JH 'i~ 'iff ~t:r 'fiT ~~R 
gm ~ '3"~'fiT ~ ~~T ~ ~~ 'l;f'h: 'l;J"Ti)-
~ ~ 'li"Tt:r 'liT oT'fi a~rof; ~ :or~r ~ 

'l;fT~ GT<TaT 'fiT ~~r 'fiTt:ra q~ ~fcrerr ~ 
~P:r ~ 'fiT mcr'l:<r'f>"CfT 'fiT at:rm cr~~:( 
~~·H~~ I 

l>;ft ~'T"il~ ~t<{ ~r~r: ~q~ ·csrr~T~ 
if f;;rcrrrY 11m 'l;J"Tf~ <liT fcsrSfiT ~r<rr :orTf~ 
~ '3"~ l'fl?IT if rr~r ~TaT ~ 'l;fl\ <tlfT 
tr<rlt:a f<rSfiT rr ~'til 'fiT 'fiT~ ~ 

or~\ ~ 'fi+f•nf\<rT 'fiT cr~ 'i\ 'l;fR 
crT~ l1l~T~n:) ~ ~T~ O<iCT~n: ~· ? 
m:orcr <r~ ~ f<li ~~ or~r"< ~ Clitl":orn:r 

~Tl'T mil crm 'fiR"~ ~ ~T~ ~T 0<:1-

cr~n: \Cf~ aTf'fi ~ ~csrn:r ~~ OfTGfn: 
l1l"{T~~m 'fiB ~ f~~ 'l;fR <liT ~f:or 
~<t~ I 

it iifga t:r(fcrT 'l;fttif ~q~ <rTGTr~ if 
'Tll T ~ :q-h #if fer~~) ~ <rT ~q~ iSff\ilH 
~~ ~ 'l;fT\ crQt ~ fgqrii"ic~ RT~ ~ ~ 1 

'l;f<tr :~·.;f; 'J;j"qif ~tr\ GfTGfT~ 'liT ;;r~t l=f~rrr 
~ ~~ f'l<lif~ 'fi~ ft:r~Ti\" 'fif 5l"Gfr'Cf ~ '3"~ 
olfCfP:rT <fiT ~l11 Cfl\ Gf?T ~~ ~iTT 1 cr~ 

;;r) w q)if ctif ;;rrr~ ~ cr~ rr;:~r ~ 'l;fT<: 
f;;r~ 11~frrr ~ w fif<fim~ ~ cr~ 11mrr 
<rr rr;:~r ~ ~T\ '!~T 'fir crrmcr~ Q:m ~ 
f'fi ~'fi cfi ~ 'iff'fi~ ~r\T fq:;~ m~l=fT cr~r 
W ttTif ~ f~~ 'l~T \ifFIT 'if~T I ft 
+r~T +r~T~<r ~ \ifH'lT :orr~r f<li <r~ 
>;i'i'lf iSfT\ifT~ ?>fqTCf ~~ OlT\ilH if <tlfT 
cr -trr ~1:~ fp:rfa 'l;fl\ crrarcr~ millt 
'l;fh <rQ:T ~ 'fi>f:orrf~<rr # 'fi~c+r~ ~ 5Tfa 
'3"f:orcr cl:fCf~T\ 'fi\if Iff m<r'lT ~rrili'r 
aTf9i l:f~ ~'H GfTGfT\ 'fiTlPlTGf ~) ~ifi ? 

?;ff ~<t•<TT~ 'tQTf?·~TT : lTT'l'iTlf ~~~l:f 
if ~q--.;: orr;;rn: 'fiT \if'laT if 'fiTt:rl:fTCSf iSf'iR 
iF fc;~ ;;r) ~wcr f~~ ~ '3"'1 q~ q~ ~ 

fcr:orn: f'filfl ;;rr ~~r ~ ~h ~r mct'i:lf'fi 
'FT<icrr~r 1FT ;;rr ~@ ~ 1 

SHRI S. M. BANERJEE : I would like 
to know whether the crea tion of Super 
Bazanrs and Apna Bazaars in Delhi has 
forced the private shop-owners Lo keep the 
prices within reasono.ble limits, if so, 
whetl·er more Super Bazaars will be 

es tablished in various areas, because this is 
giving a fillip to the consumers that they 
ca'l buy things at a reasonable rate ? 

~t:!f<ff ;r~)<r<:f : ~'i <: crr;;rr\ if aT 
errcr ~)if 'fiT orm GTCfill'{ ~ 'l;fh l=fR'lTl:f 
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*3RFCT ^ j*T t 1TSITC
m  * p m  *  t |  f  t

*h  iro ifro a n ro f : «mrr 

fr f t t  at €t*f» r̂r̂ rr i «ft*T 
3f[cr r̂reT gft sta  ^ttNt i

1 want to know whether more Bazaars 
will be opened so that there may be more 
sales which will mean less cost and natu- 
raly less loss.

w**w *ujtow : *rert?r*r n̂rrar
$  ) wt£  m r w  i

SHRI JAGANNATH PAHADIA: 
Yes, I agree with the proposal. We have 
opened some more branches in New Delhi 
and Delhi areas. Apart from the Super 
Bazaar in Connaught Circus, there is one in 
IN A, another in Patel Nagar and ono in 
Irwin Hospital. Recently one has been 
started in Willingdon Hospital.

«ft iftgw rm : w  snft
m m r  £, fsra- 

wftrt ?rrsrR % warn
**n^r *rr, srcm n̂rerr ?rft  i
w*R q p x
arrsrrc srfa sn# ?ft *  wnmr g* f% 

mmr gt m | i  
w r  s r c m  ssr fasrrc ^

V

*ft w n »w  qgrfyn : eft m zr
% w t kt  gqx wrarrr f̂t̂ nrr g i 
Srfa* ^  ifo ffq t f o r *F>

fa* 3TT% t  I SWFT
tfu rrcftfer w?m #  ?r> TO?nc 

arftr vptranr vtift i

Import o f Byelaras Tracton.

*256. SHRI S. M. BANERJEE : Will 
the Minister of AGRICULTURE be 
pleased to sta te ;

(a) whether it is the policy of Govern- 
ment to import tractors which have an 
approved manufacturing programme and 
which have been tested at Budni;

(b) whether Byelarus tractors have been 
imported in the country without fulfilling 
the above mentioned conditions; and

(c) If so, the reasons therefor ?

THE MINISTER OF STATE IN THfc 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SHINDE): (a) to (c) 
A statement is laid on the Table of the 
Sabha.

Statement

(a) to (c). The Government of India 
have allowed import o f such make/makes 
of tractors (i) as have a manufacturing 
programme approved by the Ministry of 
Industrial Development and Internal Trade 
and/or the manufacture of which is likely 
to be established in the country in the 
foreseeable future and (ri) which had either 
been tested at Tractor Training and Testing 
Station, Budni and found satisfactory or 
alternatively which had been imported m 
the past and about which we have had 
sufficient experience as to their satisfactory 
performance under Indian conditions 
Byelarus tractors were imported in large 
numbers in the past and their performance 
was found satisfactory. A programme for 
the manufacture of Byelarus tractors 
was also under consideration of 

Government at the time the import was 
recommended. In the circumstances, the 
import of Byelarus tractors was agreed to 
against the requirements for 1969-70.
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SHRI S. M. BANERJEE : May I
know whether permission was given to the 
particular company to import these tractors 
and tractor parts without taking into 
consideration the utility of these tractors 
m our country ?

SHRI ANNASAHEB P SHINDE 
There are two criteria which wc apply 
while examining imports, Budm test firstly, 
and alternatively if the tractor has been 
used m the country and found to be suita
ble to our conditions, licences are given to 
import tractors on these criteria provided 
there is demand for these tractors.

WRITTEN ANSWERS TO QUESTIONS

*faTT> % fa*
WfHP *ft *PPFT

*242. <ft frfreV gTSlfrft .
W *  :

«PTf jw ra  fft* ^  ^  «TcTT% 

t ’Mt Op •

(m) m  arfarct w r ra  i z r m f t  
^  f ^ n  |  f a  s a f r  *rraV 

(«?r) i f c  $t, ?ft qrc *v*r*  *Ft 
m  s rfc rfw  $  ?

aft* an* *wft (« fttp r»  

^  y ffd lm r i^ ) : ( v )  aft fTI

(w ) w r^ rr  fira rq t fcr £  s fk

fa *  3TT% *ft WKF&l 11

Scheme of the Unemployment Insurance 
for Retrenched Colliery Workers

*244 SHRI ROBIN SEN Will 
the Minister of LABOUR AND REHA
BILITATION he pleased to state •

(a) whether Government are formu
lating any scheme of unemployment 
insurance for retrenched colliery workers,

(b) if so, the salient features thereof, 
and

(c) the time by which the scheme 
is going to be implemented ">

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR AND 
REHABILITATION (SHRI BALGOVIND 
VERMA) (a) to (c) The National 
Commission on Labour has recommended 
wer-aha enhancement of the rate of 
Provident Fund contribution from 8 per 
cent to 10 per cent of pay and suggested 
that the additional contribution may be 
used, with marginal adiustment, to finance 
new benefits including unemployment 
insurance The question of introducing 
a Scheme of Unemployment Insurance 
will be considered after a decision is 
taken on the recommendation of the 
National Commission on Labour

3$ anNt aft srcarrT % *rm vtt?t 
ft smta fa* an fw sii

% % *WI VTTT

245. «ft WtWIH STTWV: WT 
frfa w ft  sm ft f ^ r  «ft* fa  :

(sp) WT TOHT * apfrft % 

ato &r% ktrct * sprta far? an 
5 fffit % wrt if tr?r fa«rr

t .  ^

(m) vfc $r, ?ft m w t fB?r snf 
«pn t ?

ft TTW »nft («ft

«ft<> : (v )

(**). aft «T̂ t I f a r  *ft, 

a r m  ^ ° ‘09
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% 21-2-1971 «Ft 

% sr«r

trap srqrrSTC TT f ^ f l  ^
*fa STTO t  f

towtt

*rraftfa?r str® v&<> - 09 
«Pt S lfW  %% * fa  <R?R f a # r

q rf^  % IWr snHt % srfa- 
fafWogSr % OT S*T% <PT f%T*TTaF 24 
fiftpgp:, 1970 ?fk 12 tRT̂ rrt, 1971 
Jr faffS !T?5fRt <R fa^TR t§  
tr«F # 3 ^  w ra fa r I

sfart *r 5TRft srrcnfta «rtr 
fa*?R fa w  % ST? STT̂y *R ffg-
* fa  f$  % f r o  s T R  f  —

1. totptr <r  ^cTrsrc fait'arm
tit cTRter ?rsp OTSftfacT f  *£Tt T> snfm 
ftwT stt̂ tt » f*r crrcta % are srrcft- 
f̂ Tcf faxt TO §f fifflTPTt

^ fpTT srr^rr *ftx &H[ 2-3 *n£t% ciwr 
VT 5* arert *t swta % ®ft ^  
*wer f^rr 3tt^tt * *rfe 2r 
s q g w  qT?r TO eft 4t s r m  % 

gr*r ¥t »rf srff % sh ^ tr ^rrfr^ % 
fspn s r m r  i

2. ^  f i s #  * )  8 srFfnrer^w-
t o  w f  *trr*ttf <r  i n f

sttoct ct«tt fcv% % t o r  «r  arrfw 
3r f?nTT srnfar i

3. ip» erjtfhpt irfaf?r anrrf sm^rt 
firaft y r f  spfrrt % r e m r ft er«rr 

faftofawt, r̂rer stYt fRf̂ r *pit5nt ?r*rr 
qwrfo ff u&t f fa  r̂̂ ftn fa*nrt %

srfafo fa i % ? *  s w a s r t  *fa / 

jit  wmr# w  «pf»r*ft

% 5TSP5TW <rcff sfo : <r  fW x

^  %ik %*?r sre re qr % p 1 ^iT?r> 

% t o r  « r  to c t  ?r«rr 

^ r § w  tRT fo rr 5nxr*TT i ^  stomfar 

% 3^ , 3r> ?«Rrd % ?n«r
n5t f«RTH> it t t  g r o k  *r 

3TT ^  % STS*

cnc ^ fk ?T^ f^ rr srr^irr i ^ r» rm t 

s rk  «T%fT^r p f f  ^  ^ P F rr^  i r  ^  

wm\ w r m t  ? rk  ^?ft»T ffmm 

% srfcrfHfroT % »r«T f^ rR  f w  

GTTTnrr i f«p?5 1200- ^o ?r «rferfr

% J i m  ^ftrfer ?pt tffa
^rm ^t»

4. ^  fmreR *TT ĉTTiST̂  WT*
% 3TK frftr g^ft?r fJTTO STTfT»T fa v  

^rm r̂i% f  q^Tt % * $wv
5’RTtfte t e f r r  F̂t ctŶ t % *&z
fm ii % *r>^ »t^*r, ^ r? :, f^ r

gr«TT TI^T 5PT STHT f̂ RT̂ T W 'TT

?it «rr, ^  ^ Rter, * r r ^

&  ^  friTO t STtT ^
sft V f  f » T ^  %^T^ sA cTTfV# 

i

5. ^nfw ^  ^
?F ^ T cf fffTO ?%
^  fv  ^r%  <mr f?t? *r̂

s s r fe R  « fk  RrFTTcsr 11

6. ^  m m x  s r^ ^  r r ^

^  rr^ JTT tr^T T  $?£ ^  1

?r^ fN cr frfa  sttt

ir^rj *p> ?t>t f?3r 3rm5t

w *  ^?r% a m
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wfa m  gwr ?ft

artfsft % srs?rroTt arm w&t f«rrr 
gm^rT i w f r o  f w t i  «Ft sn fas
fcTTT ^TTtnn \ faWK Z&t «TT *TTC% v t  

tffafa f t  tfW f^T 3TTIT»TT I

7. *?nsr *r ^ft snHt *F?rmT

5TO T ZTT T O W  % ^ 0  IT^o *09 

<f * r t f  5^ fsn ft f t  *rfFrf5T ^  it 

f  srrrfw i r f t  w f
m  y f t  w\ ^  -

( i )  *re«rr % w
8TT̂  ir  xm  sqTTTT / 

*rra  ct«tt f?ftr *nrpsnr % 

srrcr f t  i 

( l l)  ? V f t  f t  ?r^TT ®Ft «TR Jr 

U&fsFRT % «rf5T-

53 ft * n w  ^  ?r

^ f f  SPR t % ^ R T t  
f̂PTcTT ^TtTTft |

8. ?  t t T  Srf̂ reRTT %?S f«*ft & 3T̂ f

<n: fwex $  q fte rrefa t  

f tf te  sm^r ^  % srn? %% sn%
% w ?et »*, £*2*  fiifiwfanft 

% sfefafaift srfa srta^ur % 

fafar*F %*pj*rre
SfTT° trtfo -09 £ «FTT ?T q*h *TFt ifT -  

f%% srr i

f% & m x  fa*nr

sft^rr
21-2-71
#  $*E?tT*T*Pfr

*f%?r P^hN sr 
S® $ o sp t^r

Procurement Price and L<nue Rates of 
Wheat

*254 SHRI N K SANGH1 Will 
the MINISTIR OF AGRICULTURE 
be pleased to state

(a) whether Government have ttken 
any decision on the procurement prices 
of different varieties of wheat,

(b) if to, the rates fixed and how they 
compare with the previous rates,

(c) while fixing the rates whether 
Government have taken iruo account the 
diffennp views exprrssed by the Chief 
Ministers of both pioducmg and consum
ing States aiu’ cost of production, and

(d) whether increase, if any, in the 
procurement prices will also afftct the 
issue rates >

THE MINISTER OF STATL IN 
THE MINISTRY OF AGRICULTURE 
(SHRI ANNASAHEB P SHINDE) (a) 
Yes, Sir

(b) It has been decided to continue 
last year's price in respect of all varieties 
of wheat except indigenous red Only 
small quantities of this variety are pro
duced and procured m somo of the States 
These prices have been fixed by State 
Governments in consultation with the 
Central Government, as per last year’s 
practice and are at the same level as last 
year

(c) Yes, Sir
(d) Does not arise

Review of Success of Green Revolution

♦257 SHRI R S PANDbY Will 
the Minister of AGRICULTURE be 
pleased to state

(a) whether Government have reviewed 
the success of the Green Revolution in 
the country and if so, the details thereof.
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(b) whether Government have taken 
some further steps to step up Green 
Revolution in the countiy in future and 
If so, the main features thereof; and

(c) the special facilities provided to 
the farmers under this programme to help 
them proper exploitation of their lands 
and to increase the production therefrom ?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
(SHRI ANNASAHEB P. SHINDE) :
(a) Government have no specific pro
gramme called “Green Revolution** as 
such. The success of the New Agricul
tural Strategy, launched from Kharif, 1966, 
has often been described as "Green 
Revolution'* by many Foreign and Indian 
observers.

The High-Yielding varieties and Multi
ple Cropping progtammes constitute the 
two major planks of the New Strategy, 
which have made this “break-through” 
possible. The progress under these pro
grammes is reviewed by the Government 
from time to time. The general finding 
is that taking1 the country as a whole and 
taking all crops together, the progress 
made is satisfactory.

(b) Besides bringing larger areas
under the High-Yielding Varieties and
M ultiple Cropping Programmes, the other 
steps taken include intensification* of 
research, extension and farmers’ training 
programmes; intensive development of 
irrigation; particularly ground-water
resources; surveillance of pests and dis
eases and well organised plant protection 
operations, etc.

(c) The participating farmers are
assured of required inputs viz. seeds, 
fertilisers, pesticides and credit. They 
are also provided training in the latest 
methods and techniques of raising high- 
yielding variety crops; efficient use of 
inputs, particularly fertilisers and better 
water management. Besides, effective and 
purposeful demonstrations are organised

oa farmers’ fields ahngwith National 
Demonstration*.

Setting up of Steel Plant in Kerala

*258. SHRI M. K. KRISHNAN : Will 
the Minister of STEEL AND MINES 
be pleased to state :*

(a) whether the decision on setting 
up of a steel plant in Kerala would be 
taken after knowing the extent and quality 
of the ore deposits in Kozhikode;

(b) if so, the findings of the geological 
survey; and

(c) the steps taken to set up a Steel 
Plant in Kerala ?

THE MINISTER OF STEEL AND 
MINES (SHRI MOHAN KUMARA- 
MANGALAM): (a) to (c). The Geologi
cal Survey of India are yet to complete 
the investigations on the Kozhikode iron 
ore deposits. A view can be taken on any 
investment proposal only after the investi
gations have been completed.

Help by Indian Red Crow Society to 
East Pak. Refugees

*259.,. SHRI M. M. JOSEPH : Will the 
Minister of LABOUR AND RtHABlU- 
TA11 t h  tc  pleased to state the aid or 
help given by the Indiaz. Red Cross Society 
to the refugees who came from East 
Bengal to India during the period January, 
1971 to May, 1971 ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR AND 
REHABILITATION (SHRI BALGOVIND 

VERMA) ; The Indian Red Cross Socicty 
have informed that their headquarters have 
so far allocated supplies worth about rupees 
eight lakhs eighty thousand to their State 
branches for providing relief to E«st 
Bengal refugees. A statement showing 
the details of allocation is laid on 
Table of the Sabha.



Statement

Indian Red Cross Society

4$ m t t m  A m »m  JYAOTHA 13* 1893 (SAKA) Written Answers 46

Supplies allocated by headquaters to various State Branches for East Bengal 
refugee relief

Axsatn Tripura West Bengal

1 Milkpowder 22,500 kgs 10,200 kgs 15,800 kgs

2 Baby milkpowder 516 kgs 276 kgs 312 kgs.

3 Ovomaltme 300 kgs — —
4 Clothes, cotton/woollen 3,500 8,600 6,500
5 Woollen pullovers 6,770 1,690 —
6 Sarees and dhoties, cotton — 1,115 5,250
7 Blankets, woollen 200 160 —

8 Khes, cotton 300 1,200 —

9 Footwears, pairs — 200 —

10 Penicillin, vials 1,000 915 11,715

11 Serums/vaccine, amp — 3,436

12 Medicaments, assorted, tabs*/ 
tubes/vials/capsules etc 122,000 20,400 150,000

13 Vitamins and Medicaments — 129 cartons —

14 Dressings, rolls — 2,400 —

15 Cotton wool, surgical — 200 pkts 1,008 pkts

16 Tents 100 100 45

Approximate value Rs 2,23,450 5,12,275 1,44,750

World Bank Loon for special Land
Development Scheme In Tamil Nadu

*260 SHRI P GANGADEB Will the 
Minister of AGRICULTURE be pleased 
to state *

(a) whether the World Bank has %gre~ 
ed toexten a loan of Rs 33 26 crores for 
special land development schemes m Tamil 
Nadu,

(b) if so, whether the representatives 
of the State, Central Government and the

Agricultural Refinance Corporation have 
visited Washington to finalise the terms 
and conditions, and

(c) When the work is likely to start on 
the Schemes?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNA SAHEB P SHINDE) (a) On the 
basis of the negotiations held with the 
World Bank from 25th April to 3rd 
May, 1971, the ID A  have agreed
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to lend the equivalent of $ 35 million 
(Rs. 26.25 crores) for the Tamil Nadu 
Agricultural Credit Project. A statement 
regarding the details of the project is laid 
on the Table of the Sabha.

(b) The Indian Team for negotiation 
consisted of the representatives of the 
Government of India, State Government 
of Tamil Nadu and Agricultural Refinance 
Corporation.

(c) This will be known only after the 
agreement is signed.

Statement

The project is a two and a half year 
programme to finance farmer’s investment# 
in minor irrigation, laud levelling, land 
drainage and improvement and farm 
mechanisation through Primary Ba^ks and 
Participating Commercial Banks. It relates 
to some talukas of Thanjavaur (North) 
district, Tiruchirappalli, South Arcot dist
rict for 7000 filter points, 3,800 shallow 
tubcwells, 700 medium tubewells and 4000 
electric pump&tU. Dugwell development 
has to take place in districts of Chingleput 
Dharmapuri, Nor‘h Arcot and Salem. 
Th& total investment for the now dugwells 
and improvement and energising of 
existing dugwells is not to exceed Rs. 125 
million. The other component of the 
Projects is the import of about 1500 trac
tors and their initial spare parts in amount 
equal to 16 per cent of the G. I F. cost 
of tractors.

Category wise allocation of items to be 
financed out of the proceeds of the l.D.A. 
credit is given below.*

Category Amount in
dollars in 
million

(I) Loans for minor irri
gation 22.70

(ii) Loans for land leve
lling 1.50

(iii) Loans for drainage 0.60

(iv) Tractors and initial
spare parts 5,00

(v) Wall drilling equip
ment and earth
moving machinery 2,70

(vi) Consultancy Ser
vices (Ground
water Directorate
Aerial Survey) 2,50

35,00/
Total Rs. 26.25 Crorrs

The project is part of a lending prog
ramme for agricultural development m 
Tamil Nadu.

The project is likely to be signed in the 
first week ot June.

American aid to East Pak. Refugees

*261 SHRI SHYAMNANDAN 
MISHRA : Will the Minister of LABOUR 
AND REHABILITATION be pleased to 
state;

(a) whether any consultation has taken 
place between India and the United States 
over the American aid to refugees from 
East Pakistan; and

(b) if so, the assistance expected from 
the United States in this respect?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR AND 
REHABILITATION (SHRI BA LOO VIND 
VERMA): (a) The Government of India 
have approached various foreign Govern
ments including that of the United States of 
Amtrica for aid for providing that relief to 
East Bengal refugees.

(b) The United States Government 
have so far pledged $ 2.5 million for this 
purpose.
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Issues Discussed at Chief Ministers’ 
Conference Held at New Delhi

*262 SHRI BISHWA NATH JHUN- 
JHUNWALA Will the Minister of 
AGRICUI TURE be pleased to state

(a) whether at tie  Chief Ministers’ 
Conference held in New Delhi m April, 
1971, the difficulties about the transporta
tion of foodgrains from the producing 
States to the receiving States were dit»cu- 
ssued, ur d

(b) if so, the issues discussed and the 
steps taken to resolve the transport diffi
culties particularly after harvesting?

THE MINISTFR OF STATI IN THE 
MINISTRY OF AGRICUITURE (SHRI 
ANNASAHEB P SH1NDE (a) Yes, Sir

(b) Surplus States expressed concern 
over the difficulties faced by them in 
movement of giam procured A state- 
m nt indicating the steps taken for spee
ding up transportation of foodgrains is 
laid on the table of the Sabha

Statement

The following steps have been Uken 
to speed up the transportation of food
grains -

(i) Movement to West Bengal and 
Assam is being maximised to the 
extent possible

(u) In order to give additional outlet 
for despatches from Punjab and 
Haryana, a contingency plan was 
formulated for transporting wheat 
all the way from Punjab and 
Haryana to the 3 Southern States 
This contingency plan is already m 
operation from May 1971.

(tn) Additional storage accommodation 
is being obtained m Gujarat and 
Mahaiashtra States so that des
patches to these two States could be 
increased.

(tv) Arrangements are being made to 
obtain additional storage aecommo- 
dat ion m Rajasthan so that wheat 
fiom Punjab and Haryana can be 
accommodated in addition to heavy 
internal piocuiem* nt

(v) Despatches of wheat by road fiom 
various mandis of Haryana to Delhi 
ts beeing increased by obtaining 
additional storage accommodation 
in and atound Delhi

The position is being constantly reviewed

1 stimate of Inland Fisheries 
Potential

*261 SHRI SAMAR MUKH1 RJFL 
Will the Minister of AGRICUI 1 URE be 
pleased co suite

(a) the estimated potential of inland 
fisheries in India and

(b) whether it is fully being utilised T

THF MINISTFR OF STATE IN THF 
MINISTRY OF AGRICUI TURF (SHRl 
ANNASA11EB P SHINDE) (a) The 
potential of inland fisheries in India 
has been cstimattd to be about 4 
million tonnes annually 1 he estimate of 
potential of 4 million tonnes has been 
worked out with reference to the entire cul
tivable water area in the country, including 
areas requiring reclamation for fish culture, 
and on the assumption that technological 
advances in fish culture methods will be 
extensively applied so as to secure substan
tially higher yields than are being obtained 
at present

(b) No, Sir

The production of fish from inland 
water areas m 1970 was 0 7 million tonnes

Check on rise in price of loodgrains 
Oils and other Ldibies

*264 SHRI S C SAMANTA Will 
the Minister of Agriculture be pleased to 
state
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(a) the reasoai that the prices of food- 
grains, oil and other edibles remain more 
than the prices fix ed by Government; and

(b) the steps, if any, being taken or 
are likely to be taken to see that the shop
keepers do not charge more than than the 
reasonable margin of profit on such 
commodities ?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEBP. SHINDE): (a). Prices 
of foodgrains, oil and other edibles are not 
fixed by the Government except in case 
of Vanaspati and or rice in two or three 
States.

(b) Government are keeping a con
stant watch on the prices. In case of 
commodities like foodgrains, sugar, vana- 
sapati etc., action is taken to arrange for 
additional supplies through public/open 
market channels in order to control prices. 
The State Government will also utilise the 
powers available to them under the Essen
tial Commodities Act to check undue pro
fiteering by traders in respect of essential 
commodities.

Steel for Travancore Titanium Factory, 
Kerala

*265. SHRI A. K, GOPALAN : Will 
the Minister of STEEL & MINES be plea
sed to state;

(a) whether Government propose to 
supply necessary quantity of Steel for the 
expansion of Travancore Titanium Factory 
in Kerala; and

(b) If so, what quantity ?

THE MINISTER OF STEEL & MINES: 
(SHRI MOHAN KUMARAMANGALAM)
(a) and (b). In February, 1971 a re
quest was received from the Kerala Gover
nment for allotment of about 1,800 tonnes 
of various categories or steel for expansion 
of the Travancore Titanium Factory, 
Kerala, The procedure for obtaining

priority for supply of tbit steel was explain
ed to the State Government, As and 
when the priority Requisitions are recei
ved, they will be given full consideration 
by tbe Steel Priority committee fa the con
text of the availability and the total 
demands from all priority sectors.

Visit by the Ispat aur Khan Mantrf to 
Durgapur Steel Plant.

*266. SHRI TRIDIB CHAUDHURY . 
Will the Minister of STEEL & MINES 
be pleased to state :

(a) whether he visited Durgapur and 
inspected the Durgapur Steel Plant fac
tories on the 8th and 9th of May, 1971 and 
also held discussions with the management 
and Labour Union representatives about 
raising the level of steel production in 
Durgapur Steel Plant, and

(b) the specific new measures initiated 
since than on the basis of these discussions 
for improving production and utilising the 
productive capacity of the Plant in full ?

THE MINISTER OF STEEL AND 
MINES (SHRI MOHAN KUMARA
MANGALAM) : (a) Yes, Sir. During my 
visit to Durgapur Steel Plant on 8th May, 
1971,1 had discussions with the manage
ment and Labour union representatives on 
measures to raise the production of Steel 
in that plant.

(b) The need for concentrating atten
tion on increasing production, on preven
tive maintenance and creating a congenial 
atmosphere for work by eo-oporative 
effort was recognised during the discussions 
held with the employees and it is hoped 
that better results may now be expected.

Central Assistance for Famine Areas 
and Scarcity areas of Bibar

♦267. SHRi H.M, PATEL: Will tho 
Minister of AGRICULTURE be pleased to 
state :

(a) whether Government of Bihar have 
declared 11 blocks as, “ famine areas” and
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43 Mock as 4‘scarcity areas” In Patna, 
Goya, Monghyr, Champaran and Darbh- 
anga Districts, and

(b) if so, whether the Central Govern
ment have given any assistance to the 
Government of Bihar to meet the situation?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P SHINDE) (a) The 
Government of Bihar has declared 
20 blocks as “ famine affectcd areas’ 
and 103 blocks as “scarcity affected 
areas” in the districts of Patna, Gaya, 
Monghyr, Champaran, Darbhanga, Hrazai- 
bagh, Saharsa, Muza flfdr pur, Dhanbad, 
Santhal Parganas, Shahabad and Bhagal- 
pur

(b) The State Government has request
ed the Centra) Government for an ad-hoc 
financial assistance of Rs 3 croros A 
Central Study learn is visiting the State 
for an on-the spot assessment The quan
tum of assistance, if  any, will be decidcd 
on receipt of the leam s report

Commissioning of a Stcond mine 
cot at Neyveli.

*268 SHRI MURASOLI MARAN 
Will the Minister of STEEL AND MINES 
be pleased to state

(a) whether a  decision has been taken 
to commission a second mine cut at 
Neyveli, and

(b) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE 
MINISTRY OF STEEL AND MINES 

(SHRI SHAH NAWAZ KHAN) (a) No 
Sir

the concerned Departments of the Govern
ment of India

New Process of Making Steel

*269 DR RANEN SEN Will the 
Minister of STEEL AND MINES be 
pleased to state

(a) Whether a new process of making 
Steel has been invented by an Indian 
Metallurgist and has proved useful in 
actual practice, and

(b) If so, whether Government have 
given any trial to the method and if so, 
the result thereof I

THL MINISTER OF STFLL AND 
MINES (SHRI MOHAN KUMARAMAN- 
GALAM) (a) The reference presumably w 
to the conccpt of Shri I K Bharati, which 
envisages production of sponge iron ore in 
a static/rectangular chamber by the reduc
tion of iron oxide with the help of carbon 
monoxide and hydiogen generated from 
non-coking coal This process has not 
yet been proved m actual practice

(b)A number of complex technical 
features are involved even before pilot 
tests could be considered Ministry has 
given consideration to the process, how
ever, m the context of the nature of the 
process It has been remitted for evaluation 
to experts Their report is awaited

Stock of Foodgralns with F a  and 
taking over of wholesale trade 

in foodgralns

(h) The proposal to commission a 
second mine cut at Neyveli is directly 
linked with the question of setting up 
additional capacity for power generation 
to meet the estimated power shortage 
in the southern region after 1973-74 The 
matter is presently under examination in

♦270 SHRI BHOGENDRA JHA 
Will the Minister of AGRICULTURE be 
pleased to stafe:

(a) The total stock of foodgralns 
acquired by Fop* Corporation of India 
and the target tor the next year,
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(b) Whether it is proposed to take over 
the entire wholesale trade in foodgrains by 
the F.C.I.; and

(c) If not, the reasons therefor T

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SHINDE) : (a) A 
statement is laid on the Table of 
the Sabha indicating the stock of food
grains acquired by the Food Corporation 
for the kharif season 1970-71 and the rabi 
season 1971-72. It is too early to fix a tar
get of procurement for the next kharif and 
the rabi seasons since this will depend on 
the expected production. However, for 
the coming kharif season, the Food Cor
poration is preparing plans to cope with 
procurement of 4 million tonnes of rice.

(b) and (c). Government are carrying on 
a considerable volume of wholesale trade 
tn major foodgrains through public 
agencies. Complete take over of the whole
sale trade of all foodgrains is not contem
plated at present as the procurement and 
distribution carried out through/public 
agencies have helped to stabilise the prices 
and regulate trade. Moreover complete 
take over of wholes Ue trade will require an 
elaborate organisation and huge finances.

STATEMENT

The total quantities of foodgrains pro
cured by the Food Corporation of India.

('000 tonnes)

Rice (1970-71 season) 2374.2

Wheat (1971-72 season) 1720.8

Kharif coarsegrains, pulses and
other grains (1970-71 season) 420.7

Barley (1971-72 season) 1.8

Concession «rned by Sugar Factories

1139. PROF. S. L. SAKSENA : Will 
the Minister of AGRICULTURE be pleas
ed to state the total rebate in (i) cane prioe
(ii) in Excise duty (iii) any other concession 
earned by each sugar factory, State-wise in 
the crushing seasons 1969-70 and 1970-71 
(up to 30th April, 1971) ?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
SHER SINGH): No rebate m cane price 
was allowed during the season 1970-71. 
However, in 1969-70 season, the Govern
ments of Mysore, Andhra Pradesh, Assam 
and Tamil Nadu were permitted to grant 
suitable rebate in minimum sugarcane 
price mainly on noncontractcd cane crushed 
by factories towards the end of the crush
ing season, so that the amount of the 
rebate did not excced 5.36 paise per quintal 
for every 0.1 percent fall in actual recovery 
below 9.4%.

As regards rebated in excise duty, 
Government of India had allowed a rebate 
of Rs. 8/- per quintal in excise duty on 
sugar produced by a factory during the 
year 1969-70 in excess of 105 percent of that 
produced by it in the year 1968-69. A 
further rebate of Rs. 8/- per quintal was 
allowed in excise duty on sugar produced 
by a factory during the period from 1st 
July to 30th September 1970 m excess of that 
produced by it during the corresponding 
period in 1968-69, provided that the total 
sugar produced by it during 1969-70 was 
in excess of 105 percent of its production 
during the corresponding period in 1968-69. 
No excise duty rebate was allowed m 
1970-71.

Other concessions granted to sugar 
factories by the State Governments in the 
seasons 1969-70 and 1970-71 as per infor
mation available were as under • 
Uttar Pradesh : 1969-70
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(i) Rebate of 25 paJse per quintal of 
sugarcane on all sugarcane purchas
ed up to 14 5 1970 by sugar factories 
in U. P in excess of 105 percent of 
that purchased by them during the 
corresponding period m 1968-69 
The remission was available only 
to those factories which commenced 
operation on or before 15th 
November, 1969.

(ii) Rebate oi the entire cane purchase 
tax of 51 paise per quintal on all 
sugarcane purchased after 14th 
May 1970

(ut) Draw back of 51 paise is cane pur
chase tax on all sugarcane purchased 
after 9th July 1970

1970-71

(i) Rebate of 25 paise per quintal of 
sugarcane purchased from date of 
start to 21st November 1970 in 
case of factories in West and 
Central Uttar Pradesh and upto 
?8th November 1970 for factories of 
East Uttar Pradesh, provided fac
tories started crushing operations 
on or before 15th November 1970

(u) Rebate of 51 paise per quintal of 
left over caoe of 1969-70 season 
purchased m 1970-71 season

Maharashtra: 1969-70

Full remission in sugarcane pur
chase tax (50 paise per quintal) on 
alt sugarcane purchased after 15th 
May 1970

Andhra Pradesh 1969-70

Waived purchase tax on sugarcane 
to the extent of 80% on the non
contracted cane crushed by the

sugar factories after 30th April,
1970, subject to the condition that 
the concession would apply only 
where the recovery of the factory 
falls below the average recovery of 
the sugar factory during the season 
or 9 4 percent whichever is less

Madhy Pradesh 1970-71

Remitted purchase tax of 30 paise 
per quintal on sugarcan purchased 
during 1970-71

Haryana 1969-70

Remitted the entire amount of pur
chase tax of 50 paise per quintal on 
sugarcane purchased with effect 
from 24th May 1970 till the close 
of the crushing season

The factory-wise information m res
pect of rebates and concessions earned by 
each sugar factory is not available

Sugar Produced and Sold During 
1969-70 and 1970-71

1140 PROF S L SAKSENA Will 
the Minister of AGRICULTURE be 
pleased to state

(a) the total amount of sugar produced 
in quintals factorywise, in each State in the 
seasons 1969-70 and 1970-71 (upto 30-4-71), 
and

(b) the total amount of Levy Sugar 
and Free Sugar sold and unsold, factory- 
wise, m each State on the 30th April, 1971 
out of sugar produoed in the seasons 1969- 
70, 1970-71 (upto 30-4-1971)?



59 Written Answers m m  ?* 1971 Written Answers 60

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE 
(SHRI SHER SINGH) : (a) A 
statement showing production of 
sugar factorywise in each State during 
1969-70 and 1970-71 {upto 30-4-1971) Is 
laid on the table of the House. [.Placed in 
library. See No. LT—293/71]

(b) . Information in respect of quanti
ties of sugar sold and unsold by factories 
is not available. A statement showing, 
factorywise in each State, quantities of 
both levy and free sale sugar despatched 
and in stock out of 1969-70 and 1970*71 
season's prrduction as on the 30th April 
1971 is attached.

Target for Food Procurement

1141. SHRI MUHAMMED SHERIFF: 
Will the Minister of AGRICULTURE be 
pleased to state:

(a) whether the Food Corporation of 
India has drawn up any specific food 
procurement targets for fulfilment during 
the current financial year; and

(b) if so, the main features thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
(SHRI ANNASAHEB P. SHINDE) ; (a) 
and (b) . The estimates of procure* 
ment are not made by the Food Corpo
ration of India financial year-wise. These 
estimates are made seasonwue and the 
estimates of procurement for Rabi marke
ting season, April 1971 to March 1972 and 
Khar if Season, November 1970 to October 
1971, are as under

Rabi Marketing Season-April 1971— 
March 1972

Wheat 40.25 lac tonnes
Barley 0.!5;iac tonnes
Pulses 0.08 lac tonnes

1971

Rice * 28.55 lac tonnes

Pulses 0.12 lac tonnes

No estimates for pocurement of coarse 
grains viz. Maize, Jowar and Bajra. havo 
been made as procurement is being made 
as a price support measure.

Options for Family Pension Scheme for 
Workers

1142. SHRI CHANDRA SHEKHAR 
SINGH : Will the Minister of LABOUR 
AND REHABILITATION be pleased to 
state:

(a) whether there is confusion among 
workers while exercising options in Form 
I of the Family Pansion Scheme, 1971, 
because the scheme is silent asto whether 
the workers will also get Provident I und 
benefit if he opts for pension;

(b) whether in the statement of Objects 
and Reasons of Bill No. 35 of 1971 (now 
Act 16 of 1971), it has been stated that the 
benefits payable under the pension scheme 
will be in addition to the payments due 
to the workers from the Provident Fund 
because only a part of the Provident Fund 
was being diverted to the Pension Scheme, 
and that this point has been omitted m the 
Pension scheme; and

(c) if so, whether this important factor 
will be made clear for workers benefit 
and incorporated tn the Family Pension 
Scheme?

THE DEPUTY MINISTER IN THE 
MINISTRY QF LABOUR AND REHA
BILITATION (SHRI BALGOVIND VER 
M A ): (a) to (c). As stated in para 1 of the
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Statement of Objects and Reasons appen
ded to theLabour Provident Fund Law 
(Amendment) B1U.1971, the benefits pay
able under the Family Pension Scheme will 
be in addition to the payments due to the 
employees from the Provident Fund. The 
Family Pension Scheme contain provi
sions for family pension benefits and 

Provident Funds Scheme, contain provisions 
for provident fund benefits. There is no 
confusion about the nwo benefits and it is 
not necessary to amend the Family Pension 
Scheme to provide that provident fund 
benefits will be paid in addition to the 
family pension benefits.

Definition of Rules under Family Pension 
Scheme, 1971

1143. SHRI CHANDRA SHEKHAR 
SINGH : Will the Minister of LABOUR 
AND REHABILITATION be pleased to 
state :

(a) whether the wordings in the provision 
to Clause 31 and Clause 32 (1) of the Family 
Pension Scheme, 1971 are confusing and 
leave one in doubt about the actual benefits 
accruing to workers above the age of 25 
years;

(b) whether these two rules are proposed 
to be properly defined with some examples 
by way of illustrations so as to clarify the 
doubts of workers;

(c) whether in view of the complicated 
nature of this scheme the last date for 
exercising option by workers on Form I 
is being extended; and

(d) If so, the period of extension being 
given?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR AND 
REHABILITATION (SHRI BAL* 
GOVIND VERMA) : (a) and (b). The 
provisions of paragraphs 31' and 32

(I) of the Employees* Family Pension 
Scheme, 1971, are independent of 
each other and are not likely to create any 
confusion in their implementation. 
Paragraph 34 regulates the grant of benefits 
to members entering the Family Pension 
Fund after attaining the age 25 years. It 
is not considered necessary to amend these 
paragraphs. However, the Central Provident 
Fund Commissioner has circulated a 
Pamphlet containing illustrative examples 
to all the establishments and the members.

(c) and (d). The period of exercising 
option has already been extended by 3 
months from the 31st May, 1971 to the 
31st August, 1971.

Industrial Tribunals and Labour Courts

1144. SHRI CHANDRA SHEKHAR 
SINGH : Will the Minister of LABOUR 
AND REHABILITATION be pleased to 
state:

(a) the number of Industrial Tribunal* 
cum-Labour Courts functioning in India 
as on the 1st of January, 1971 in each of 
the industrial towns of India separately 
under the Central sphere ;

(b) The number of fresh disputes and 
adjudication cases/applications received, 
disposed of, and pending before each of 
these Tribunals during each of the calendar 
years 1968, 1969 and 1970 separately year- 
wise, category-wise and Tribunal-wise;

(c) whether the percentage of disputes/ 
cases is on the increase during the past three 
years and there is a noticed increase in the 
accumulation of pending cases in each of the 
Tribunal ; and

(d) if so, the steps being taken to arrest 
the accumulation of pending cases ?
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THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR AND REHA
BILITATION (SHRI BALGOVIND 
VERMA) :

(a) Bombay......... 2

Calcutta.......  1

Dhanbad . ... 3 

Jabalpur ........1

The Industrial Tribunal-cum-Labour 
Court at Culcutta and another at Dhanbad, 
are, in addition, also functioning as 
National Industrial Tribunals; there is 
also a National Industrial Tribunal at 
Delhi.

(b) to (d). The information is being 
collected and will be placed on the Table 
of the House after it is received.

Industrial Disputes in the Country

1145. SHRI CHANDRA SHEKHAR 
SINGH : Will the Minister of LABOUR 
AND REHABILITATION be pleased to 
state:

(a) the number of industrial disputes, 
workers involved and man-days lost in 
different States of India during 1970, State- 
wise and category-wise, separately;

(b) whether the figures for 1970 are said 
to be the highest for the past few years, 
and

(c) if so, what steps are contemplated 
to improve the industrial relations at the 
industry-level, especially with a viev to 
encourage joint labour-management parleys 
away from the bargaining table's heat?

DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR AND REHA
BILITATION (SHRI BALGOVIND 
VERMA): (a) Two statements showing the

available provisional information, State-wise 
(Statement I) and category-wise (Statement 
II), are Laid on the Table of the House.
[Place in Library. See No. LT - 294/71]

(b) The provisional figures for 1970 are 
not the high«st.

(c) Does not arise.

Shortage of fats in the Country

1146. H. M PATEL: Will the Minister 
of AGRICULTURE be pleased to state

(a) whether Government axe aware 
that the shortage of fats in the countTy 
has now developed into a major and long 
term phenomena, and

(b) is so, the steps Government propose 
to take for coping with the problem on 
short term and on long term basis?

THE MINISTER OF STATF IN 
THE MINISTRY OF AGRICULTURE 
(SHRI SHER SINGH) • (a) An overall

shortage in the supply of oris and 
fats has developed during recent yuars 
due to continuously increasing demand 
owing to increasing population and monty 
incomes.

(b) In the short run, the deficit is 
sought to be covered by import of soybean 
oil. copra, tallow and rapeseed to the 
extent necessary. Steps of a long-term 
nature are aimed at maximizing indigenous 
production through:

(i) adoption of package approach m 
-large areas under assured rainfall 
and irrigated conditions,

(ii) extension of irrigation facilities,

(Hi) multiple cropping, use of h1*1* 
yielding varieties wherever these 
have been developed,
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(f^ado^tiefnofmoiaiure conservation 
«nd other dry-farming practices,

(v) cultivation of new oilseed crops 
like soybean and sunflower seed

Review of Rehabilitation work in 
West Bengal

1147. SHRI S C SAMANTA • Will 
the Minister of LABOUR AND REHABI
LITATION be pleased to stale

(a) the number of families/persons 
belonging to the categories of old and new 
migrants to be benefited under the schemes 
accepted by Government which have been 
outlined in the Reports of the Committee 
on Review of Rehabilitation Work in 
West Bengal, and

(b) the number of the beneficiaries foll
owing the agricultural and the non-agn- 
cultural pursuits separately ?

THfc DEPUTY MINIS I bR IN 1HE 
MINISTRY OF LABOUR AND REHA
BILITATION (SHRI BALGOVIND 
VfRMA). (a) and (b) (1) fe024 families 
of old migrants, consisting of 554 
families of agriculturists, 7627 families 
of non-agricultunsts and 203 families of 
P. L. Category.

(ii) 181 non-agriculturist families of 
new migrants.

(in) 85,800 students belonging to agri
culturist and non-agncu] lurist families 
of new migrants

yff wWt & m e  tpr«-09 % 
t w f i w  f f

H 4 8 .  aft g a m  «W T: mrr 

s r t r  $ f f

-09 tit t o r  % *mmr fcir u$r sffsrf 
m  f*rr $  w *  ^  f w  sn fo r 
to t «rr i

f f t r  f f w  T m  («ft 

i \o  ftp%) : 1969-70

% sfcCT*T y f i  Wfcft ^  2,11,78,800 
tit ^ fo -0 9

«FT tTRRT friTT *P7T «TT I

Nfrittm Answers 66

sjfc toc % fasrmf 
sifnrasrT

1149. qmv*  TFTT : m
$f«f ?T§ fHTT ^  f a  :

( * )  f a m  n  t o t  %
ftwTffr frwrfwRr s to T tr

i

(*?0 s r o  *ftam fspsrtf

t it  srnr tit fmTRfrr «fk
(*t) iftgnn % qffv

#  »rf t  ?

Sr («ft
3HTRW <nSTff*T) : ( ^ )  * £  f*T> 
% fafTO % 45
qfr*T>gr!TR ^  tit q i  1 1 ir 51 
f^r^rr 5r f  i

(«*) t o  ifa in m t § tt t  srf̂ r <rft- 

ir>sr?Tr tftecpr srw r 50,000
% srrmfatf 1 1

(»r) 1970-71 5* 
qfnrVTfl^ % fa* 3



67 W rttm  Awwtrt JtJHB % iW i W r tttm A m tm  6$

TT% Iff  ft£*rar *1$ t * r  

ifaRr % fa% 1971-72 *  8 
w *  3f?t *3re <tfr«wr «rore*r *r< 
1 1 itonrr *t «r*rf«r % W  
67.50 VTtf 55TWr $ I

Purchase of Wheat from Mandies

1150 SHRI VIK.RAM CHAND 
MAHATAN Will the Minister oi AGRI
CULTURE be pleased to state

(a) whether Government Corporations 
have not entered all th« Mi idles and con* 
sequently the wheat prices to th > farmers 
are bemg paid below th j prices fixed by 
Government,

(b) in w nc'i Mandies the Government 
Corporations have made purchases of 
wheat so far ani m which Nfandios no 
purchases have baen made so far,

(c) whether the payment to farmers 
by the Corporation*, are nude after a long 
time, if so, the reasons thereof, and

(d) what percentage of farmers have 
been paid withm a month of purchase and 
what percentage within six months?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
(SHRI ANNASAHEB P SHTNDE) :
(a) The Food Corporation of India 
operates only in such mandies as are allo
tted to them by the State Governments 
taking into consideration their relative 
importance F. C I  entered the markets 
as soon as the arrivals of wheat started 
and is paying the farmers the procurement 
price fixed by the Government.

(b) A list of Mandies where the Food 
 ̂ Corporation of India has made purchases 

so far as well as a list of such Mandies 
where It is operating but ne purchases

haw been made so far is being collected 
and will be laid on the Table of the 
Sabha

(c) The payment to the farmers is 
made by the Corporation m accordance 
with the rules and regulations m force in 
the regulated markets At those places 
where there are no regulated markets, the 
payments are made to the farmers m acc
ordance with the traditional system and 
the payment is prompt In most of the 
mandies payments have to be made to 
thejarmcrs on the day of the purchase it
self ai d ihis is ten g done by the Corpora

tion

(d) All the farmers arc raid as indi
cated m answer to (c) the delay in pay
ment if at all can crly be a day or two 
Therefore there is nr rirally no ta«e ol a 
farmer not being paid by the Feed Cor 
poration of India for more than a month 
after*purchase

Tapping and Utilisation of underground 
water for Irrigation.

1151. SHRI BHOGFNDRA JHA 
WiJI the Minister of AGRICULTURE be 
pleased to state •

(a) whether any step is being under
taken to fully tap and utilise underground 

water throughout the country for nriga 
tional purposes, and

(b) if  so, what ?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRTCUITURE 
(SHRI SHFR SINGH) * (a) «”d 
Yes, Sir The steps being taken mdu*
(i) supplementing the State 
resources available for ground water 
development schemes, to a very 1«*® 
extent, by mobilising credit through 
institutional agendas like Land Develop
ment Banks, Agricultural Reftoarcc cof
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potation, Central Cooperative Banks e tc ; 
01) increasing availability of clod it by 
processing suitable projects for world Bank 
assistance; (iii) strengthening of the ground
water organisations in th© States as well as 
at the Centre for handling expanded pro
gramme of groundwater development; (iv) 
Introducing modem drilling techniques for 
fast drilling of tube wells and borewelis in 
all types of formations, (v) introducing 
improved methods for revitalisation of 
dugwells; (vi) intensifying arrangements for 
groundwater surveys and investigations; 
and (vii) introducing sophistication in 
groundwater evaluation studies with the 
assistance of foreign agencies

Voluntary Arbitration

1152 SHRI CHANDRA SHFKrfAR 
SINGH * Will th© Minister of LABOUR 
AND REHABIIITATION be pleased to 
state .

(a) the number of labour dispute cases 
which went in for Settlement through v o l
untary arbitration m each of three years 
1968, 1969 and 1970 State-wise and year- 
wise; '

(b) the number among them that were 
successful, unsuccessful and partly-succe- 
ssful in the above three years, category- 
wise, year-wise and State-wise,

(c) whether the voluntary arbitration 
me thod is on the decline in the past three 
years and it is considered to be a failure, 
and

(d) if so, the steps contemplated to 
streamline this method for better accep
tance by a l l»

(a) and (d) : The Information is being 
collected atod would be placed on the 
Table of the House after It is received.
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Asian Seminar or population and I amily 
Planning

1157 SHRtR KADANA PALL1 
SHRI T S SAKSHMANAN

Will the Minister of LABOUR AND 
REHABILITATION be pleased to state

(a) the main points of discussion held 
be the Asian Seminar un population and 
Family Planning during the month of 
March, 1971, and

(b) the decisions arrived at m the 
seminar?

THE DEPUTY MINISTER IN THF 
MINISTRY OP LABOUR AND 
REHABILITATION (SHRI BALGOVfND 
VERMA) (a) and (b) The International 
Labour Organisation, in collaboration 
with the United Nations Development 
programme and United Nations 
Fund for Population Activities
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organised an Asian Employers Seminar 
on Population and Family Plan-
ning in New Delhi ;n March, 1971 for 
which the Government of India provided 
host facilities . Such Seminars are pro-
jects undertaken by the I. L. 0. under its 
technical assistance programmes and are 
not conferences aimed at reaching deci-
sions. 

Effect of Imports on India's Industrial 
Growth 

1158. SHRI C. K. CHANDRAPPAN : 
Will the Minister of STEEL AND MINES 
be pleased to state : 

(a) whether Government have allowed 
import of large number of equipment, 
machinery and parts for coal mines in the 
Private Sector; 

(b) if so, the names of companies 
which applied for the imports of parts etc. 
in 1969, 1970 and 1971 along with the list 
of the spare parts during these years; 

(c) whether these equipments could 
have been manufactured in the _Mining 
and Allied Mllchinery Plant at Durgapur 
or in other factories in the country; and 

(d) whether bulk importation of foreign 
equipment machinery spare parts and 
bulbs greatly harm and -· retard the indus-
trial growth of the country? 

THE MINISTER OF STATE IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SHAHNAWAZ KHAN) : 
(a) Government has not allowed im-
port of Capital equipment for coal mines 
in the Private Sector during the years 
1969-70 and 1970-71. Import of spare 
parts and component only was aJiowed, 

(b) A statement showing the names of 
thefi companies/collieries which were aBo-
wed imrort of ~pare parts and al~o des-

cription of s tores, during the years 1969 
1970 and 1971 is laid on the Table of the 
House. [Placed in Library. See No. LT 
295/71] 

(c) The Mining and Allied Machinery 
Corporation and the Indian Engineering 
Association are represented on the Import 
Licence~ Screening Committee which screen 
the applications for Import Licences and 
spare parts/components available from 
indigenous sources are r·ot allov.ed to be 
imported. 

(d) Import of minig machinery and 
aquipment /spare parts etc. are resorted 
to when tre sa.me are not available from 
h1digenous sources. To that extent, the 
industrial growth of the country is not 
retarded because the indigenous indushy 
is not geard to produce th ose itfms which 
are iiPported. 

Bangia Desh aid Committees 

1159. S HRI P. K. DEO : 
SHRI PRAP.ODH CHANDRA : 

Will the Minister of LABOUR AND 
REHABILITATION be plPased to 
state : 

(a) whether a number of Bangia Desh 
Aid Committees have bt'rn constituted in 
the country in the wake of political deve-
lopments in Bangia Desh; and 

(b) whether Government have ensured 
that the money collectE'd by these Com-
mittee is properly spent for the purpose 
for which the same is being collected ? 

THE DEPUTY MINISTER IN THE 
MIINISTRY OF LABOUR AND 
REHABILITATION (SHRIBAL GOVIND 
VERMA) : (a) As far as the Government is 
aware, an Organisation called 'Bangla Desh 
Assistance Committee' has been set up 
under the ch~irmanship of Shri M. C. 
Setalvad in Delhi. 
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(b) Bangla Desh Assistance Committee 
is a registered body has been recognised 
by the Government for the purpose of 
channelising all donations if* cash or 
kind by voluntary agencies through this 
Committee. The accounts are checked 
by the approved auditors in order to en
sure that the amount spent is being utili
sed for the purpose for which it is inten
ded.

Conference of Secretaries to Push 
through crash Programme of Employment

1J60. SHRI SHYAMNANDAN 
MISRA : Will the Minister of AGRICUL
TURE- be pleased to state

(a) wether a two-day conference of the 
Chief Secretaries was held in April last to 
push through the crash progrmme of emp
loyment; and

(b) if so, the mam decisions taken at 
the conference r

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
SHER SINGH) : (a) and (b). A 
Conference of Chief Secretaries of 
State Governments and Union Territories 
was held in New Delhi on the 12th 
and 13th April, 1971, to discuss inter-cilia 
the Crash Scheme for Rural Employ
ment,

2. The Conference had been convened 
to consider the operation problems likely 
to arise in the implementation of the 
Scheme. After discussing the scheme in 
all its aspects it was decided that the 
scheme will be implemented by the States 
and Union Territories with the urgency 
and earnestness it deserves so that its basic 
objective of alleviating the prevailing con
dition of unemployment and under-employ
ment, in the country is fulfilled. The

Central Government on their part gave the 
assurance to all States and Union Territo
ries that all projects of States and Union 
Territories under the Scheme will he sanc
tion! d with the utmost expedition if they 
conform to the objectives of the Schemc 
It was dccided further that for this purpose 
the guidelines that have already bee*, 
issued by the Central Government 
will be observed. It was emphasised upon 
all States and Union Territories th«t 
their projects should bo designed to ueafe 
durable assets which will promote the 
development of the disti icts.

Consolidation of Land in Rural areas 
of Delhi

1161. SHRI DALIP SINGH Will 
the Minister of AGRICULTURF he 
pleased to state

(a) the steps Government intend to 
take in regard to the consolidation of laud 
in rural areas of Delhi where it lias not 
been done,

(b) the last target date to complete tht 
job; and

(c) the number of villages in Delhi 
where the work of consolidation of land 
is yet to be done ?

THE MIN 1STER OF STATE IN THfr 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SHINDE) : (*) 10
(c). The Union Territory of Delhi 
consists of 357 villages. Out of
these 127 villages w e r e  n o t  to be consoli
dated as they are hilly, rivenne or arc 
under acquisition. Consolidation work 
has already been completed in 171 villages 
Delhi Administration has framed a schcme 
to consolidate the remaining 59 villages- 
In pursuance of the scheme 15 village 
were consolidated during the year ending 
31st March, 1971. Work is in progress in
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another 15 villages The remaining villa
ges will be taken up for consolidation 
during 1972-73 The entire work is likely 
to be completed by the end of 1973 
Delhi Administration has appointed spe
cial consolidation staff for this purpose

Complaints Re. Distribution and Illegal 
re-sale of Steel

1162 SHRI MANORANJAN HAZ 
RA Will the Minister of STEEL & 
MINES be pleased to state

(a) the total number of complaints 
ie(.eived by his Ministry about steel distri
bution and illegal ie-sale during 1969-70 
and 1970 71,

(b) the broad features thereof, and
(c) the action taken against those res 

ponsible for this ?

THE MINISTER Oh STATP IN THE 
MINISTRY OF STEEL & MINFS (SHRI 
SHAH NAWAZ KHAN) (a) to
(c) Statutory Control o\er the 
price and distribution of all catego
ries of Iron & Sttel was withdrawn with 
eftect from 1-5-1967 Resale of Steel, theie- 
fore, did not attract any legal penalty in
1969-70 and 1970-71

2 According to an amendment to the 
Iron & Steel (Control) Order notified on 
29-3 71, use of iron of steel otherwise than 
for the purposes mentioned by the person 
in his application is prohibited. Therefore 
if a person obtaining steel uses it for pur
poses other than what is indicated by him 
in his application for that steel he will now 
be liable to prosecution and conviction 
under Section 7 of the Essential Commodiv 
ties Act

3, Whenever any case comes to the 
notioe of Government, suitable action will

be taken Regional Ofhces of the Iron & 
Steel Controller have been recently set up 
and one of their functions will be to check 
against such abuses
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U. N. Help for Refugees from East 
Pakistan

1164 SHRl JYOTIRMOY BOSU
SHRI P VENKATASUBBAIAH • 
SHRTB S MURTHY

Will the Minister of LABOUR AND 
REHABILITATION be pleased to state

(a) whether India has formally presen
ted a request to the U N Secretary-General 
U Thant, for help and assistance irom th’ 
U N and it& specialised agencies to deal 
with the ever inci easing flow of refugees 
from East Pakistan because of Pakistan 
Government*!* military suppression there 
and

(b) if so, the response of the U N 
Secretary-General to the sa nc T

THF DLPIJTY MINISTFR IN D!L 
MINISTRY OF LABOUR AND RHIA 
BILIIAIION (SHRI BALGOV1M) 
VERMA) (a) Yes, Sir

(b) A three-man team headed by 11c 
U N. Deputy High Commissioner for rtlu 
gees cime to  India to make an on-tht spot 
assessment of the dimensions of tl e pi oh 
lem created by the Influx of refugees On 
the basts of the assessment mide to the 
team, Ihc Secretary General has nude an 
appeal to all nations and private orgam/a 
lions to provide emergency assjstanct lor 
the relief of the refugees from Last Bengal 
In icsponse to Secretary-GencraFs ai ic I 
some countries have already announced 
offer* of assistance

Central Assistance for Rural works Pro 
grammes in States

1165 SHRIM KATHAMUTHU 
SHRT BHOGENDRA JHA 

WiUJthe Minister of AGRICULTURF be 
pleased to state

(a) whether the progress made in re 
gard to rural works programmes m the 
State had been satisfactory,

(b) if not, the reasons for the slow 
progress in this respect,
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(c) the total allocation made by the 
Centra] Government tor rural Works pro
grammes in the year 1970-71; and

(d) how much of it has been spent ?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE 
(SHRI SHER SINGH) : (a) to (d). 
A total outlay of Rs. 13.85 crores was 
approved for implementation of various 
schemes under the Rural Works 
Progamme during the year 1970-71 in 45 of 
the 54 selected districts. The identification 
and selection of hard core of the drought 
affected areas could be finalised only by the 
middle of October 1970 on the basis of the 
data famished by the State Government. 
The project reports furnished by the State 
Governments were processed and the 
schemes sanctioned very quiekly. In most 
of the States, there was only a short work
ing season available after the sanction of 
the schemes. In addition, the States hud to 
clear the required technical, financial and 
other procedural formalities and arrange 
for the immediate appointment of staff 
before the actual field implementation of 
the schemes could commence. Conse
quently a sum of Rs. 9.05 crores only 
could be released to the States during the 
year 1970-71. I  he figures of the amount 
actually spent by the States have not been 
received so far.

Legal Status of refugees from East 
Bengal

1166. SHRI TRIDIB CHAUDHURl : 
SHRI SAMAR GUHA :

Will the Minister of LABOUR AND 
RELABILITATION be pleased to state :

(a) whether Government have consi
dered and taken any decision in regard to 
the legal status of new refugees who have

been forced to enter in India from East 
Bengal since March 25, 1971 as a result of 
West Pak Military depredations;

(b) whether these refugees are to be 
treated as ‘alien’ refugees under item 17 of 
the Union List under the Seventh-Schedule 
of the Constitution or as Displaced Persons 
under item 27 of the Concurrent List or as 
Stateless persons; and

(c) whether the question of regarding 
them as alien subjects of the newly formed 
‘Peoples Republic of Bangla Desh’ who have 
taken temporary refuge and asylum in India 
has also been considered ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR AND REHA
BILITATION (SHRI BALGOVIND 
VERMA) : (a) and (b). The new refugees 
who have been forced to enter India from 
East Bengal since March 25, 1971 are Pakis
tani Nationals. They are ‘alien’ refugees 
under Item 17 of the Union List under the 
Seventh Schedule of the Constitution.

(c) The question of regarding them as 
‘alien’ subjects of the ‘Peoples Republic of 
Bangla Desh’ does not arise as the Repub
lic of Bangla Desh has not yet been recog
nized by the Government of India.

Drawing Attention of U. N. O. and 
other World Organisation to Problems 

of Refugees from East Bengal

1167. SHRI SAMAR GUHA :
SHRI K. LAKKAPPA ;

SHRI BISHWANATH JHUN- 
JHUNWALA :

Will the Minister of LABOUR AND 
REHABILITATION be pleased to state :
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(a) whether the attention of the U.N.O* 
and other world organisations has been 

drawn with a view to send representatives 
to visit the border camps of the homeless 
East Bengalees and give help for relief 
works for those people;

(b) whether it has been stressed that 
these homeless East Bangatees, should be 
the concern of the U. N. O.; and

(c) if so, the response received by 
Government ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR AND REHA
BILITATION (SHRT BALGOVIND 
VERMA) : (a) and (b). Yes, Sir.

(c) A three-man team headed by the 
U. N. Deputy High Commissioner for re
fugees came to India to make an on the 
spot assessment of the dimensions of the 
problem created by the influx of refugees. 
On the basis of the assessment made by 
the team, the Secretary General has made 
an appeal to all nations and private orga
nizations to provide emcrgecy assistance 
for the relief of refugees. Iiom East Bengal. 
In response to Secretary General’s appeal, 
some countries have atready announced 
offers of assistance. An inter-agency con
sultation unit consisting of representatives 
of UNICEF, F. A O., W. H. O. and the 
Woild Food Programme has been establi
shed at Geneva. The U. N. High Commi
ssioner for Refugees will act as the focal 
point for coordinating assistance from 
various organisations of the U. N. system.

Report of Energy Servey of India Commi
ttee, 1965

1168. SHRI BALATHANDAYU- 
THAM: Will the Minister of STEEL 
AND MINES be pleased to state :

(a) whether the Energy Servey of India 
Committee, 1965 had reported that the 
Principal increase in Energy in the form of 
oil would be in transport and in the dome
stic sector;

(b) whether keeping the Energy Servey 
Committee’s report in view, the Fuel poli
cy Committee is faced with disconcerting 
factor and the anticipated improvement m 
fuel efficiency has not materialised, and

(c) if so, that Government intend to 
do to improve the fuel consumption ?

THE MINISTER OF STATE IN ML 
MINISTRY OF STEEL AND MINLS 
(SHRI SHAH NAWAZ KHAN). (d)Vs, 
Sn.

(b) A preliminary study made hy the 
Energy Servey Unit of the Planning 
Commission which was made available to 
tbe Fuel .Policy Committee, seems to indi
cate that the rate of consumption of energy 
in terms of coal replacement appears to 
have gone up as compared to the projec
tions made by the Energy Servey of India 
Committee, 1965

(c) The matter is being studied furihet 
by the Fuel Policy Committee.

Pakistan Efforts to disown Responsibility 
for Refugees In India.

1169 SHRI BISHWANATH JH! N- 
JHUNWALA :

Will the Minister of LABOUR AND 
REHABILITATION be pleased to state

(a) whether Radio Pakistan in a broad
cast has stated that the refugees going over 
to India, are in fact, Indians who had infi
ltrated into Pakistan;

(b) whether Government’ of Pakistan 
are trying to disown responsibility of tak
ing back such refugees; and

(c) whether it is Government’s deci
sion not to rehabilitate the refugees perma* 
nently and to encourage them to go bac* 
to Pakistan ?



THE DEPUTY MINISTER IN THE 
MINIS! RY OF LABOUR AND REHA
BILITATION (SHRI BALGOVIND 
VERMA): (a) and (b). No, Sir. According to 
Radio Pakistan News Bulletin on 25-5-1971, 
the President of Pakistan, while addressing 
a news conference at Karachi, inter alia, 
rcfeired to the question of refugees 
and declared that “ those bonafide citizens 
of Pakistan who had to Jeave the country 
will be taken back. Some of them were in
cited, he said, while some were driven away 
forcibly by forces not friendly to Pakistan. 
Some had to leave under threat or duress. 
His Government would make sure that bo- 
nahde citizen refugees returned to the coun- 
tr>

(c) It is the firm intention of the Govern
ment that the refugees ft cm East Bengal 
wi o liave come to India following internal 
stufc there should go back to their homes 
when favourable conditions are creatcd 
theie. 'Ihere is no question of rehabilita
ting them in India.
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are taking all possible steps, in consultation 
with the respective Stale Governments, to 
improve tlio law and order situation there 
and to restore notmaliy in the Railway 
operations.

Iron ore produced by the National 
Mineral Development Corporation Ltd.

1171. SHRI S. R. DAMANI : Will 
the Minister of ST ELL AND MINLS be 
pleased to state.

(a) the working results of the National 
Mineral Development Corporation I imitcd 
for 1970-71 and how they compare with 
those for the previc us year;

(b) the quantities of iron ore produced 
during the yeat for internal consumption 
a id ioi shipments and the icalijMlions from 
the ’•ainc'.fand

(c) the main features of the pricing 
policy for ore supplied through M M.T.C. 
for shipments and the basis for calculating 
the price?

Written Answart 8SJYAISTHA 13, 1893 (SAKA)

Shortage of Coal in Delhi

1170. SHRI PRABODH CHANDRA : 
SHRI JAGANNA1HRAO JOSH1:

Will the Minister of STELL AND 
M1M S be pleased to state :

(a) whether there is acute shortage of 
coal in Delhi resulting in exhorbitant price; 
and

(b) the steps Government propose to 
take to meet this situation?

THE MINISTER OF STATE IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SHAH NAWAZ KHAN) . (a) Yes, 
Sir.

(b) This is due to Railways’ inability 
to move full supplies of coal to Delhi ow
ing to shortage of wagons which is the out
come of deteriorating law and order con
ditions in Bengal/Bihar area. The Govern
ment are fully aware of the situation and

THE MINISTER OF STATL IN THE 
MINISTRY OF STEEL AND MINLS 
(SHRI SHAH NAWAZ KHAN) : (a) The 
annual accounts of the National Mineral 
Development Corporation Ltd. for the year
1970-71 have not yet been finalised.

(b) Details are as below :
quantity (in Sales realisation 
lakh tonnes) (in lakh Rs.)

Internal consumption 0 17 3.00
Shipments: 49.39 3311.90

(provisional)

(c) The export contract is on FOBT 
basis and is entered into by the Minerals 
& Metals Trading Corporation with the 
foreign buyeis. Accoiding to the present 
arrangement, all costs upto the FOBT stage 
and the risk upto the destinational port, as 
provided in the contract, are borne by the 
National Mineral Development Corpora
tion. The National Mineral Development 
Corporation is paid the FOBT price less all 
expenses incurred.
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Production costs of Iron ore by National
Mineral Development Corporation

1172. SHRI S. R. DAMANI : Will 
the Minister of STEEL AND MINES 
be pleased to state :

(a) how the production costs of iron 
ore by the national Mineral Development 
Corporation compare with those of the 
private operators;

(b) in which operations, the National 
Mineral Development Corporation is 
incurring more costs; and

(c) the steps taken to reduce the 
costs in order to bring down losses of the 
Corporation every year ?

THE MINISTER OF STATE IN THE 
MINISTRY OF STEEL AND MrNES 
(SHRI SHAH NAWAZ KHAN) ■ (a) 
The cost of production of iron ore by 
National Mineral Development Corpoia- 
tion compares favourably with that in 
private sector iron ore mines.

(b) At the present level of production, 
the cost of production of Bailadila-14 
is more than that at Kinburu mine.

(c) A decision has now been taken, 
in principle, that with effect from April 1,
1971, National Mineral Development 
Corporation should supply ore to Minerals

& Metals Trading Corporation for export at 
an agreed F.O.R. price. This is expected 
to reduce the losses of National Mineral 
Development Corporation.

Closure of Washery built at Gidi in Bihar
1173. SHRI BHOGENDRA JHA : 

Will the Minister of STEEL AND MINES 
be pleased to state :

(a) whether Rs. 8.32 crore washery 
built at Gidi in Bihar to wash non-coking 
coal is facing the prospect of being locked 
up even before it is commissioned due to 
want of customers; and

(b) if so, th e steps taken to find out 
customers foi the washery ?

THE MINISTER OF STATE IN THF 
MINISTRY OF STEEL AND MINES 
(SHRI SHAH NAWAZ KHAN): (a) Yes, 
Sir.

(b) The possibility of utilising 
the Gidi Washery to the best advantage is 
being explored,

WVT*P «FT 

1175. fas fins? : m
fFTTrT WTC ^

fa> :

(sp) sprT m ec& f "'pt 

^rr?fr % % srsrar f a r ra r  srr t ,

(* 0  ? t , eft 3 *ptt

3P?r s w t o t  focRT I  wt

f%cr^nr | ; * rk

(»t) r t  %

srftnpt

f*P5T?ft |  ?

ifrft (sft <srt): (*f) 3ft, '

(w ) s r k  (*t). sre* H ft ^  ft 1

if y nfar

1176. vft srfcff W
SFH7T w k  m r*  ^  f * T

far :
(*p ) tot ?r

^rfasr ^ r< t *r*rr

|t r  *?r f r i t  m  
v t  ******* 

ferarT |  crrfv sbft % 
*nr trerr m r m  srr



89 Written Answers JYAJSTHA13, 1893 {SAKA) Written Answers

(sr) sfa  fT «r> TOwnfl after 
m  t  frifewjr, *r* fN>«n
srr^Tr ?

**TKT *STR TTW
**t (*ft 5IT55WW « t) : (* )
(<gr). ?nra VRcfhr ^tsrrf?r^ 

anrrr w e > ct^  %
^rrgr % f̂ T M > it, %

fan■ fasrhnre r̂, -̂ Tr <tc«r
$  f?rqr ?T r̂Vr fa«rkr»re fsrsft *r 
ct«tt sireR wrg; % fair fasftTFre 
fa% % *ra«pte sra

fa?r %, 'rm it srh: eNt
*  3TT T | t  I gwrefaTcr

JTRfcnrqr *p> sf**r%?r * t  Vf tj- 
Ssrrfav ^^srttt % *r%faf?r faaftrnre 
fa-? % ^ r  srfa; sr̂ sr % 

f j w m t *  *nft f^ ft ** fTJrwRw 
*rh ^prMWir ff»r%«wiT fftr  m  1 1 

siftR fr ^ ^ T  f?n?cR srfTirr I  
*rV »̂fr f̂n^rnrfa
5tt ^  w  srT̂ mr 1 ^ n ; sfor %
h t o  ^ n r  * t

ftr *rnsrta srfw *
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Report of the High-level Fuel Policy 
Committee

1178 SHRI S A MURUGANAN- 
rilA M  Will tlic Minister of STLLl 
AND MINES be pleased to state

(a) whcthei any progitss has been 
made by the high-level fuel policy commi
ts e m its woik, and

(b) whether the committee t\ i11 be able 
to submit its report within the stipulated 
period of one year 7

THE MINISTER OF STATE IN THE 
MINISTRY OF STELL AND MINES 
(SHRI SHAHNAWAZ KHAN) (a) The 
Fuel Policy Committee’s work is at present 
in its preliminary stages

(b) While the Committee has not 
acirHri for extension of time so far, it is 
likely that it may not be able to submit 
itk report within the stipulated period of 
one year from October, 1970
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Zinc Meta! Deposits in Rajasthan

1179. SHRI N. K. SANGHI : Will 
the Minister of STEFL AND MINES be 
pleased to state:

(a) whether Rajasthan possesses the 
largest lead, zinc deposits in the country 
at present;

(b) if so, the reasons why the H indus
tan Zinc Ltd. has only developed one 
mine while there is potential for establish
ment of four large mines near Udaipur;

(c) whether delay in /ine metal pro
duction is causing a heavy burden on the 
country by way of foreign exchange, and

(d) if so, the development plans, if any, 
of these metal deposits in Rajasthan ?

1 HE MINISTER OF STATE IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SHAHNAWAZ KHAN) : (a) Till 
recently the only known workable 
lead and /me deposits in the countiy 
were confined to the Zawar area of 
Rajasthan which covers Mochia Magra, 
Balaria, Zawar Mala and Baroi mines. 
Further workable deposits have been 
located in Dariba-Rajpura and Den areas 
in Rajasthan.

(b) The Hindustan Zinc Ltd. are at 
piesent woiking the Mochia Magra deposit 
in Zawar area in Rajasthan and have taken 
up detailed exploration of other deposits 
in the area, namely, Balaria and Zawar 
Mala. Plant* have also been drawn up to 
explore the lead and zinc deposits in Baroi 
(in Zawar area) and Dariba-Rajpura areas. 
The exploration and development of Ipad 
and 7inc deposits take considerable time.

(c) and (d). Production of zinc metal 
commenced in the country in 1967-68 in 
the smelters (one in the private sector 
based on imported zinc concentrates and 
the other in the public sector at Debari, 
Rajasthan based on Zawar area ore) with

a total installed capacity of 38,000 tonnes 
per annum. Present production is of the 
ordei of about 26,000 tonnes per annum as 
against the country’s requirement of 
1,17,000 tonnes. Durmg the Fourth Plan, 
it is proposed to double the capacity oi 
both the existing smelters and also to set 
up a new Zinc Smelter at Visakhapatnam, 
based on imported concentrates with a 
capacity of 30,000 tonnes per annum 
Plans are also being drawn up to increase 
production further, based on the deposits 
in the country including those m Raiasthan 
so as to meet the increasing requnements 
of the non-ferrous metal to the maximum 
extent possible.

Setting up of Zinc Smelter Plant at 
Visakhapatnam by the Hindustan 

Zinc Limited

1180. SHRI P.K. DEO : Will the 
Minister of STEEL AND MINIS be 
pleased to state .

(a) whether the Zinc smelter at /avui 
m Rajasthan is proposed to be extended 
oi there is a proposal to establish a new 
plan t at Visakhapatnam by the Hindustan 
Zinc Limited, and

(b) it so, the main features oi the 
pioposal ?

THE MINISTER OF STA1L IN THF 
MINISTRY OF STEEL AND MINFS 
(SHRI SHAHNAWAZ KHAN) U) 
The Zmc Smelter at Debari (near 
Udaipur), based on the Zawar deposits, 
being operated by the Hindustan Zmc 
Limited, is proposed to be expanded 
Administrative approval has also been 
accorded to the Company to set up another 
new Zinc Smelter at Visakhapatnam, based 
on imported zinc concentrates.

(b) The main features of the two 
schemes are briefly as follows

(i) Debari Zinc Smelter (Exapnsion)
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It is proposed to expand the Smelter, 
capacity from 18,000 to 36,000 tonnes pei 
annum vnth corresponding niciease in the 
production of by-products viz Cadmium 
and Sulphuric Acid Along with tl e 
expansion H is also proposed to modify 
the existing Supei phosphate Plant (utilising 
pioduclion of Sulphuric Acid) to produtc 
1 up’c Superphosphait instead of Single 
Sui*erphosphate

(n) Vtzag Zmc Smelter

It will have a capacity to produce 30,000 
tonnes per <<nnum of zinc n.etal (electro
lytic grade) and 1,500 tonnes per annum 
of /me dust The Smelter will also pro
duce Sulphuric Acid, Cadmium and Lead 
as by-products The project is based mainly 
on impotted zinc concentrates but will 
also make use of sludge arising in the 
existing Zmc Smelters in the country and 
in the Vi/og Zinc Smeltei itself

Both (he.so schemes are expected to 
matciialise tarly m the 5th Plan

Associating of Bangla Desh Go\t. to 
look after Refugees from Bangla 

Desh in India

1181 SHRl TRIDIB CHAUDHL RI 
Will the Minister of LABOUR AND 
R1THABIL1TATION be pleaded to state

(a) whether the Government of 
People’s Republic of Bangla Desh m 
last Bengal has made any requests to 
India to be allowed facilities for looking 
after the vast n umbeis of Bangla Desh 
refugees in India who have been forced out 
of the countiy by the oppression of West 
Pakistan armed foices, and

(b) whether in our eflorts to get the 
help of international organisations for 
tackling the problem cf refugees fiom 
bangla Desh ihe claims of Bangla Dtsh 
Government to be associated with the 
work oflooking after them have been borne 
m mird by our Government and impressed 
on the international organisations con
cerned ?

THE DFPUTY MINISTER IN THE 
MINISTRY OF LABOUR AND RFHABl- 
l IT AT ION (SHRI BAIGOVIND 
VLRMA) (a) 1 he Government of India 
are not an are of any such reques*

(b) Does not an se

Closure of Manganese ore Mines

1182 SHRI S R DAMANI Will 
tho Mmisttr of STEF1 AND MTNLS be 
pleased to state

(a) how many manganese ore mines 
are working at picsent in tho cnuntry,

(b) how many new mines have leen 
opened oi lmw many working mines have 
been closed down during the last three 
years and

(c) the reasons For dosuies, the loss 
suffei cd as a result in teims of employ- 
ment opportunities as woll as financial 
and the steps taken t< re-c ptn then) t

THF MINISTFR OI STATF IN 
THF MINISTRY OF STfLl AND 
MINES (SHRT SHAHNAWAZ KHAN)

(a) 1%, excluding t»oa, as on 1st 
lanuary, 1971

(b) Tht number of mines opened 
and those closed durmg the last 
three years*, is as undei

Year Opened Clo&ed

1968 24 52 (10 mines reopened
Subsequently)

1969 24 48 0  mmes reopened
subsequently)

1970 8 26 __________

(c) The reasons responsible for 
closures have been slump m the market, 
uneconomic working, labour shortage 
and heavy monsoons m certain places 
The losses stflcieei loth financial and in 
turns of employment opportunities, based 
o n  pioduction and labour employed in the 
years piec<ding the years m which the 
mines closed, are indicated below :
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Year Financial toss Loss o f employment

1968 Rs. 27,70.000 2,198
1969 Rs. 13,01,000 1,435
1970 Rs. 9,55,000 811

There in a keen competition in the 
world market due to emergence of new 
sources of supply nearer the European 
market, rendering our prices compara
tively high. However, demand in the 
local market has picked up last year, and 
the sale price of high grade ore is impro
ving, Reopening of mines, which were 
marginal producers could, theretore, be 
expected.

Simultaneously, the Government 
appointed last year a Working Group on 
Manganese, which has made useful recom
mendations in their interim report. Action 
is being taken on these lines to strengthen 
the industry as a whole.

(c) Exotic sheep have been brought in 
the country from time to time and kept 
under different climatic conditions. The 
Sheep have fared well. Government is ne
gotiating purchase of sheep from U.S.S.R , 
New Zealand and other countries. A num
ber of sheep were bought in U.S. A. in the 
last financial year.

Land revenue grants to village puncha- 
yats in Chandigarh

1184. SHRI A. ML V1DYALANKAR 
Will the Minister of AGRICULTURE bt 
pleased to state :

(a) whether it is a statutoiy obligation 
of the Government to allot land revenue 
grants to the village Fanchayats;

(b) whether since the formation of the 
Union Territoiy of Chandigarh, no land 
revenue grants have been disbut&cd to the 
village Fanchayats of ibat Union lemtoiy, 
if so, the reasons ihciefor, and

Sheep received as gift from abroad

1183. SHRI G. Y. KRISHNAN : will 
the Minister of AGRICULTURE be plea
sed to sta te :

(a) the number of sheep received as 
gift during the year 1970 along with the 
names of the foreign countries;

(b) the names of the States to which 
these sheep were given; and

(c) whether the climate of India is sui
table for these sheep and if so, the further 
steps for purchasing more sheep?

THE MINIS rER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
SHER SINGH)! (a) and (b). 1529 sheep 
were received from Australia during 1970 
as gift.

1030 sheep were retained for use at 
Central Sheep Farm, Hissar. The rest were 
given to Jammu & Kashmir, Andhra Pra
desh and Mysore.

(c) the action proposed to  be taUn in 
the m atter?

-IH E  MINISTER OFSTA7HM1HL 
MINISTRY OF AGRICVUVRL 
(SHRI SHER SINGH) : (a) Pamhajati 
Raj is a State subject and giant 
land revenues to  the village panchayats 
is regulated by the Acts/Rcgulaiiojis 
in foice in  the State/U nion leiritory 
which are no t uniform.

(b) and (c). The Punjab Cram Pantlia- 
y at Act, 1952 provides for assignment of 
land revenue to the village panchayats 
This Act is m force in areas constituting 
Chandigarh Union Territory. The village 
panchayats in Chandigarh Union yerr*t0I_ 
v n e  reconstituted by Punjab Zila 

shads, Panchayat Samitis and CrtmSabh 
(Reconstitution and Reorganisation) ^
1969 which came into force on 1.9.1 •
number of villages were transferred »o 
the district of Ambala to the Unioo 
tory of Chandigarh by ibis Order, 
transfer of necessary records and detv



97 Written Answers JYAISTHA 13, 1893 (SAKA) Written Answers 98

nation of land revenue grants due to village 
pant hay at* tn Chandigarh Union Territory 
took time The records, it is reported, 
have now been obtained and land revenue 
grants due to village panchayats are likely 
to be released shortly

Tube-welfe erected and energised 
in Chandigarh

1185 SHRI A N VIDYAIANKAR 
Will the Minister ot AGRICULTURE be 
pleased to state

(a) the number of tube wells erected in 
the Chandigarh Union Territory which 
could not work due to want of electric con- 
r eitions

(b) the reason for not giving priority 
to the tube-wells for electric connections in 
view ol the impoi tance of food production,
anrl

(c) the time-bound programme ot ener
gising the tube wells within this Union 
lerntoiy?

THl MINISTER O r STATF IN 
THh MINISTRY OF AGRICULTURE 
(SHRI SHFR SINGH) (a) There 
aic at present 32 tube-wells in 
Chandigarh Union Territory m respect 
of which applications for unction of elec- 
tuc connections are being processed by the 
U T Administration Out of these de
mand notice have already been served in 
respect of 22 applications and connections 
will be given as soon as the Test Reports 
are furnished by the consumers

(b) Applications for electric connec
tions in Chandigaih Territory are enter-
tained freely and there is no restriction on 
the grant of electric connection As such 
the question of giving priority does not 
arise

(c) Because of free availability of dec- 
tnc connections, the question of time bound 
programme does not ause
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Establishment of an Agricultural Univer-
sity In Gujarat. 

1187. SHRI JADEJA: Will the Mini-
ster of AGRJCUL TURE be pleased to state: 

(a) whether 'there is any proposal to 
establish an Agricultural University in 
Gujarat; and 

·(b) if so, the main features thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRT 
ANNASAHEB P. SHINDE) : (a) Yes, Sir. 

(b) The State Legislature has already 
passed a Bill for the establishment of an 
Agricultural University in the State. De-
tails of the projed are awaited. 

Demand of fertiliser from Gujarat 

I 188. SHRI JADEJA : Will the Mini-
ster of AGRICULTURE be pleased to 
state: 

(a) the total demand of Gujarut State 
for fertilizer ; 

(b) the demnnd met by the Centre; and 

(c) the steps taken to help the State to 
meet the full demand ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
(SHRI ANNASAHEB P. SHINDE): 
(a) The Gujarat Government indicated 
the following fertiliser requirements for 
1970-71 in terms of plant nutrient : 

N p 
(figures in tonnes) 

K 

90,000 36,400 6,000 
I 

(b) Normally, the entire requirements 
of Nand P205 of Gujarat are met by the 
domestic manufacturers, mainly Gujarat 
State Fertiliser Company and that of K20 
by Indian Potash Supply Agency (now 
Indian Potash Ltd.). However, due to 
shortfall in production in the Gujarat 

State Fertiliser Company, the State Govern-
ment requested the Government of India to 
supply the following quantiti es from the 
Central Fertiliser Pool for the year 1970-71 : 

(figures in tonnes) 

N p K 
CAN 6,700 1742 
Urea 20,000 9,200 
DAP 10,000 1,800 4,600 

---------
Total 12,742 4,600 

The State Government, however, furni-
shed despatch instructions for 774 tonnes 
of urea only and this quantity was duly 
supplied; for the balance quantity they did 
not give any despatch instructions. Re-
quirements of CAN were met in full, but 
supply of DAP fell below their requirement 
because of limited availability of stocks 
with the Pool. In short, the actual supply 
made by the Central Fertiliser Pool is indi-
cated below : 

CAN 

Urea 

DAP 

(Figures in tonnes) 

8404 

774 

4872 

N 

2185 

356 

877 

p 

2241 

Total 3418 2241 

K 

The total fertiliser consumption of the 
State during 1970-71 was as follows: 

(figures in tonnes) 

N p K 

74,097 46,713 6,762 

(c) The requirement of the State for 
1971-72 and the supplies to be made from 
the Central Fertiliser Pool were assessed in 
the Zonal Conference held on 29.4.1971 
and steps are being taken to meet the 
full requirement of the State from the 
Pool. 
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Aerial spray in Gufarat

1189. SHRI fADEfA : Will the Mini
ster of AGRICULTURE |b i poised to 
sta te :

(a) whether Government have placed 
at the disposal of Gujarat State any air
craft or helicopters for aerial spray :

(b) if so, the number of aircraft awl 
helicopters; and

(c) the total area covered under the 
scheme?

THE MINISTER OF- STATE IN 
THE MINISTRY OF AGRICULTURE 
(SHRI ANNASAHEB P. SHINDE):
(a) No, Sir The Government of 
Gujarat, however, requisition anciaft from 
the Aerial Unit of the Government of India 
whenever needed. They can also draw upon 
the fleet of agricultural aircraft available 
in the private sector. They have not made 
any proposal to have any aircraft of their 
own for agricultural aviation purposes.

(b) and (c) Do not anse.

Variable Dearness Allowance Paid in Coll
ieries in Ranigan}* Asansol Coal Belt
1190. SHRI ROBIN SEN: will the 

Minister of LABOUR AND REHABI
LITATION be pleased to state the names of 
the coilieties who are paying Rs. I.S3 Rs. 
1.6 and Rs. 1.86 as Variable Dearness 
Allowance respectively in Raniganj, 
Asansol, coal belt T

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR AND 

REHABIl TTATION (SHRI BALGOVIND 
VERMA) :

A statment is laid on the table of the 
house. [Placedin Library. See No. LT- 
296/71]

Abolition of Recruitment Through 
Coalfield Recruiting Orgairisation

1191. SHRI ROBIN SEN: Will the 
Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) Whether any decision was taken m 
the Tri-partite meeting held on the 2lsi 
December, 1963 to abolish recruitment 
through Coalfield Recruiting Organisation 
(CRO); and

(b) if so, the steps Government pro)>osc 
to take to implement the decision ?

THE DEPUTY MINISTER IN THI 
MINISTRY OF LABOUR AND 
REHABILITATION (SHRI BALGOVIND 
VERMA): (a) No final decision to Mop 
reciuitment through the Coalfield 
Recruiting Organisation was taken at tk 
meeting.

(b) Does not arise.

Gratuity Scheme for Colliery Workers

1192. SHRI ROBIN SFN- Will ih« 
Minister of IABOUR AND REHABIl II- 
ATION be pleased to state*

(» ) w h e th e r  G o v e rn m e n t ha\< ' e iuU n i 

« n y  s ch em e  o f  g ra tu i ty  fo i co llie t>  vnwUis

(b) if so, th«* salient features •'< 
scheme, and

( c j  th e  t im e  by  w h ich  th e  g ra tu ity  ^ h t 
m e  is g o in g  to  b e  im p le m e n te d  0

THE DEPUTY MINISTER IN THI 
MINISTRY OF LABOUR AND 
REHABIl ITATION (SHRI BAI OOVINP 
VERMA), : (a) to (c) The proposal * 

under consideration.

Problems Faced by Labour in Baraum 
Industrial Belt

1193. SHRI ROBIN SEN Will the 
Minister of LABOUR AND RFHABU 
TATION be pleased to state:

(a) whether Government are aw<»re of 
the problems faced by the* Labour in Ba««- 
ni industrial belt, which is causing g1** 
unrest among the workers;

(b) if so, what are those problem' an<*

(c) the steps Government are taking t0 
remedy the situation ?
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THE DEPUTY MINISTER IN THL 
MINISTRY OF LABOUR AND REHABI
LITATION (SHRI BALGOVIND VERMA)
(d) to (c) The nutter tails essentially 
in tlie State spheres

ECAFE Report and Workers Wages

1194 SHRl A K. SAHA Will tl*t 
Mimstot ot LABOUR AND 
RtHABlLlTATION be pleased to state:

(a) whether Government have taken 
nott ol the leport ol ECAFE which 1 tld  its 
27th session at Manila on April 20, 1971 
which iccommended that workers must be 
paid more m Asian Countries and uigent st- 
*ps taken for m«»re equitable distnbution 
ol national wealth, and

(b) if so the stops C/overnment aio tak
ing to implement the U N expert Body’s 
Undings '

I Hi DEPUTY MINISTER IN 
THE MINISTRY OF LABOUR AND 
RLHABIl 17 ATI ON (SHRI BALGOVIND 
VLRMA) (a) and (b) Government has 
taken no it oi the LCAf E Report which 
Inter ulut emphasised blending of economic 
giowth with social justicc including progres
sive ieduction in income disparities, wider 
employment opportunities, better sharing 
of benefits ol development, improved social 
services, etc tor all sections ol the society 
Cioveinninut’s policies, already accepted 
ctnd being implemented, a'e also aimed at 
the same goals

*  wt*  % i r m
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Dangers of Unemployment 

1197. SIIRI K. LAKKAPPA: Will the 
Minister of LABOUR AND REHABILI-
TATION be pleased to state: 

(a) whether the attention of Govern-
ment has been drawn to the press reports 
in the 'Hindustan Times' dated the 3rd 
February, 1971. wherein it has been stated 
by the Director-General, International 
Labour Organisation that short of the final 
catastrophe of nuclear war, unemployment 
of a growing population was the greaves! 
danger to political stability, economic 
growth and social justice now confronting 
the world; and 

(b) if so, the reaction of Government 
thereto ? 

THE DEPUTY MINISTER lN THE 
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI BALGOVIND 
VERMA) : (a) Yes. 

(b) Creation of employment opportuni-
ties on an increasing scale has been one of 
the major objectives of planning in India. 
Government are seized of the problem of 
unemployment and are taking all possible 
steps to tackle it resolutely, and as speedily 
as possible, within the avajlable resources, 
through econo111ics development programm-
es. Steps are also simultaneously being 
taken to bring down the rate of growth 
of the population. 
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Increase hi Price of Levy Sugar

1198. SHRI INDRAJIT GUPTA: 
Will th« Minister of AGRICULTURE be 
pleased to state:

(a) whether Government propose to 
increase the price of Levy sugar;

(b) if so, the extent of price increase 
proponed; and

(c) the reasons for increasing the pnee?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
SHER SINGH) : (a) Control on price, 
distribution and movement of sugar has 
been removed with ettcct from 25ih May, 
J97J. There is, therefore, no question of 
increasing the price of levy sugar.

(b) and (c). Do not arise.

Legislation to Take Over Concerns
Closed Down due to industrial disputes

1199. SHRI INDRAJIT GUPTA : Will 
the Minister of LABOUR AND REHABI
LITATION be pleased to state:

(a) whether there is a proposal to enact 
Legislatinn to empower the Government 
to lake over all industrial concerns which 
have closed dowu on account of Industrial 
disputes; and

(b) if so, when the proposed Legislation 
is expected to be brought before the 
Parliamen t?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR AND 
REHABILITATION (SHRI BALGOV1ND 
VERMA): (a) No Sir.

(b) Does not arise.

Wage Negotiation Committee for Steel 
Industry

1200. SHRI INDRAJIT GUPTA:

SHRI B. K. DASCHOWDHURY:
: Will the Minister of STEEL & MINES
be pleased to state:.

(aj whether Government are considering 
a proposal to set up h Wage Negotiat ion 
Committoo lor the steci industry; and

(b) if so, tne main leatures ?

THE MINISTER OF STATE IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SHAHNAWAZ KHAN) : (a) and

<b). Presumably the reference is to the 
Joint Wage Negotiating Committee for Ou
sted Industry which arrived at an agree
ment on the 27th Octobor, 1970, in regard 
(<» the revised wages structure and some 
other conditions of service for workers in 
Steel Industry. This Committee has appo
inted a Standardisation Committee to stan
dardise designations und scales of pay ami 
to bring about uniformity concerning amo- 
ililies in respect of leave, holiday, medical 
benefits and retirement age.

The Joint Wage Negotiating Committee 
will supervise and i-nsure implementation 
of the agreement as well as decision con
cerning standardization during the period 
of the agreement i. e. 4 years from 1st 
September, 1970.

Scheme for setting up of Agro-Service 
Centres in Rural Areas

1201. SHRI INDRAJM GUPTA :
SHRI B.K. DASCHOWDHURY: 
SHRI R. C. VIKAL:

Will the Minister of AGRICULTURE 
be pleased to state :

(a) whether Government have formula
ted a scheme for setting up agro-sorviee 
centres in rural areas on a pilot basis:

(b) if so, the main features thereof;
(c) tho number and location of centres 

to be set up, Stalewise; and
(c!) the estimated cost of the scheme?

T H E  MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SHINDE): (a) Yes, Sir.

(b) Under the scheme. Engineer entre
preneurs will b* assisted in the establish
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ment of workshops in the rural areas for 
repair, maintenance and hiring of agricul
tural machinery such as tractors, drilling 
rigs, plant protection and irrigation equip
ment and for taking up such allied acti
vities as sale of spare parts, inputs etc. 
which would provide added income and 
work.

Investments per centre may range from 
Rs. 50,000 to Rs. 2 lakhs depending upon 
the type and size of activity which w ould  
be met by the entrepreneurs out of loan 
from State Bank of India, nationalised  
banks and other financial institutions. To 
assist the entrepreneurs in the setting up 
of the centres, tl>e Government of India 
has also earmarked imported tractors and 
other agricultural machinery for priority 
allotment to the centres. The State Govern
ments/Agro-Industries Corporations have 
also been requested to assist entrepreneurs 
in formulating viable schemas and in secu
ring loans from the financial institutions.

(c) Initially it is proposed to set up 
500 centres on a pilot basis throughout the 
country. The number of centres would be 
increased depending upon the experience 
and response from entrepreneurs. The 
scheme envisages establishment of 20 to 30 
centres in the bigger States; 15 to 20 cent
res in the smaller States and 3 to 10 cent
res in the Union Torritories in the initial 
stages.

(d) The finance required for procure
ment of machinery etc. for establishment 
of Agto-service centres is to be obtained 
by the individuals from the State Bank of 
India, Nationalised Banks and other finan
cial institutions. The Ministry of Indus
try, Government of India, is implementing 
a scheme, “Training of and Assistance to 
Engineer ^Entrepreneurs". Under this 
scheme 3 months training with free boaid 
4 (td lodging or Rs. 250/- p.m. in lieu 
thereof, and subsidy of about 4 1/2% on 
the interest charges on the loans advanced 
by the commercial banks are paid. A

provision of Rs. 3 crores has been made 
during IV Plan for the training programme 
and financial incentives under the above 
scheme. The scheme for establishing Agro 
Service Centres of Agriculture Ministry 
also qualify for assistance under the above 
schem e and steps are being taken to set 
up new centres under this scheme.

Allocation to States for Relief to Un
employed Persons

1202. SHRI N. K. SINHA : Will th<» 
Minister of LABOUR AND REHABILI
TATION be pleased to state :

(a) the amount allotted to each State 
for relief to the unemployed persons as 
per vote-on-account budget 1971-72; and

(b) the suggestion made by the Centtnl 
Government to the State Governments foi 
spending the amount in any particulai 
manner ?

THE DEPUTY MINISTER IN THF 
MINISTRY OF LABOUR AND REHA
BILITATION (SHRI BALGOVIND VER- 
MA): (a) Presumably the reference is to the 
Crash Scheme for Rural Employment fot 
which an outlay of Rs. 50 crores has been 
provided during the current year 1971-72 
Allocations to the State Governments and 
Union Territories are to be made at the 
rate of Rs. 12.50 lakhs per district.

(b) In the guidelines issued by the 
Department of Community Development 
to the State Governments and Union Terri
tories for formulation and implementa
tion of the schemes, it has, inter-alu, 
been suggested that

(a) Careful attention should be paid to 
the proper identification of areas to ensure 
that (i) additional employment opportuni
ties through these schemes reach out to 
those areas where they are needed most, 
and (ii) areas selected are those where 
appropriate works of labour intensive 
natur^' can be fruitfully undertaken and 
the work projects proposed is them are
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r*a»ly additional to the schime* aid pro
grammes that are being implemented 
under the normal plans.

(b) The work projects undertaken in 
the area have to be basically labour inten
sive; they must also be backed adequately 
by considerations of productivity in releva
nce to the overall development needs of 
the area.

(c) In selecting workers for employ
ment, families in which no one is emplo
yed are to be given priority.

(d) Since the Crash Scheme seeks to 
alleviate the problem of unemployment 
locally, the work drojects under the 
Scheme should not encourage migration of 
labour to the project sites from distant 
areas.

(*>) The wages paid to the workers 
should correspond to the locally prevai
ling off-season rates not exceeding in all 
Rs. 100 per head per month. An amount 
not exceeding a fourth of the total wage
bill for any project will be available for 
materials and equipment for that project 
to ensure its productivity and durability.

Import of wheat under PL-480

1203. SHRI NIHAR LASKAR :
SHRI S.M. KRISHNA :

Will the Minister of AGRICULTURE 
be pleased to state :

(a) the total wheat U.S. will supply 
to India under PL-480 during 1971;

(b) how much has already been 
supplied and how much is still to be 
supplied;

(c) whether in 1970 the PL-480 wheat 
was much iftss than that of >969; and

(d) whether India still needs wheat 
to be imported and if so, how much ?

THE MINISTER OF STATE IN THE 
MINISTRY OP AGRICULTURE (SHRI 
ANNASAHEB P. SHINDE) : (a) The 
P.L. 480 Agreement of 1-4-71 provides

for a supply of about 1.57 million 
tonnes of wheat all of which is likely to 
be shipped in 1971. There is also a possi
bility of some additional quantity becom
ing available.

(b) Out of the above, about 0.29 
million tonnes has already been received 
in India. The rest is yet to come.

(c) No, Sir.

(d) For 1971, the quantity of wheat 
required to be imported, for consumption 
and buffer stocks, has been assessed at 
about 3 million tonnes.

Interim Report and Formation of Sub
committee on Agricultural Deve

lopment of National Commission 
on Agriculture

1204. SHRI NIHAR LASKAR :
SHRI S.M. KRISHNA :

Will the Minister of AGRICULTURE 
be pleased be state :

(a) whether the National Commission 
on Agriculture proposes to submit certain 
interim reports to the Government;

(b) if so, the subjects of reports and 
their recommendations;

(c) how long the Commission will 
take to complete its work;

(d) whether the Commission has 
decided to set up five new sub-committees 
on various aspects of agricultural develop
ment; and

(e) if so, the purposes thereof ?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SHINDE) : (a) Yes.

(b) As per the terms of its reference, 
the Commission was asked to make 
interim recommendations on the following 
items

I. Agricultural Research and Exten 
sion.
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2. Administrative Organisations for 
agricultural Research and Develop-

ment. 

3. Employment Potential of agricul-
tural sector. 

4. Problems of small farmers and 
agricultural labour. 

5. Programmes for Integrated Area 
Development. 

6. Any other items that the Commi-
ssion may deem fit. 

Keeping these in view at its first 
meeting. held in October 1970, the Commi-
ssion decided to furnish interim reports on 
the following items related to the subjects 
mentioned above :-

1. Application of science and techno-
logy to agriculture, 

2. Arra.ngements for multiplication 
and distribution of quality seeds, 

3. Arrangements for supply of ferti-
lisers and chemicals, 

4. Pilot projects for creation of 
employment potential in different 
types of areas, 

5. Agricultural credit with particular 
reference to the needs of small and 
medium farmers, 

6. Land Reforms, and 

7. Agricultural Extension (if time 
permits). 

At the fifth meeting held in March 1971, 
the Commission felt that the following 
other areas would also be important from 
the point of view of the need for making 

interim recommendations : 

( 1) Present status of the soil map with 
soil classification and soil profiles; 

(2) Present status of experiments on 
surface water and groundwater 
utilisation-economics of ground-
water exploitation and restrictions 
on their exploitation; 

(3) Fertiliser sale, promotion, distri-
bution and financing; 

(4) 'Operation Flood'-dairy project 
and the working; 

(5) Use of mixed hardwood for manu-
facture-of paper-pulp; and 

(6) Improvement of existing irrigation 
resources with particular reference . 
to controlled irrigation. 

At the 6th meeting held on 7-5-71, the 
Commission felt that it should submit 
Interim R eports on the following two areas 
in the field of Agricultural Labour :-

(1) House sites for landless labourers; 
and 

(2) Rural Works Programme as an 
employment oriented programme 
to maintain wage levels. 

Recommendations will be known when 
the reports are received. 

(c) The Commission has beeu asked to 
submit its report as soon as practicable 
and, in any case, within a period of 2 
years, i. ~ - by August, 1972. 

(d) Yes, The Commission at its 6th 
·meeting held on 7-5-71 decided to set up 5 
more working Groups on various asp-
ects of agricultural development. 

(e) These working Groups will study in 
Lc:r.il t!1c problem referred to them and 
make recommendations for consideration 
by the Commission. The Government 
propose to refer to the Commission for any 
early interim report regarding ' Post Har-
vest Technology', as this problem has assu-
med considerable significance owing to the 
vagaries of weather, expiernced lately in 
the Northern India. 



Written Answers JYAISTHA 13, 1893 (SAKA) Written Answers 118 

Agency for research work in fruit 
industry 

1205. SHRI NIHAR LASKAR 

SHRI S. M. KRISHNA: 

Will the Minister of AGRICULTURE 
be pleased to state: 

(a) whether Government are conside-
ring to set up an agency for carrying out 
research work on the fruit industry in the 
country ; 

(b) if so, whether the World Bank has 
also decided to assist in setting up fruit 
industry in Assam; and 

(c) if so , the main purpose of setting 
up the agency? 

MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE 
(SHRI ANNASAHEB P. SHINDE) : 

(a) No sir . 

(b) The proposal for horticultural 
development and processing of fruits was 
one of the proposals looked into by a 
World Bank Agro-Industries Reconnaissa-
nce Mission in February, 1971. A detailed 
project will be prepared on the basis of the 
Report of the Mission which is yet to be 
received. 

(c) Does not arise. 

Central Assistance for Exploitation of 
Sea-Food available in Kerala Coast 

1206. SHRI C. K. CHANDRAPPAN : 
Will the Minister of AGRICULTURE be 
pleased to state : 

(a) whether any proposal is under 
consideration to finance the State Fisheries 
Corporation in Kerala for intensely exploi-
ting the sea-food available in Kerala coast; 
and 

(b) if so, the salient features thereof 
and the decisions taken thereon! 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE 
(SHRI ANNASAHEB P. SHINDE) : 
(a) and (b). There is no proposal under 
consideration of the Central Government 
for financial assistance to the State Fishe-
ries Corporation in Kerala. 

Winding up of State Farm in Hirakud. 

1207. SHRI C. K. CHANDRAPPAN : 
Will the Miniser of AGRICULTURE be 
pleased to state: 

(a) whether the State Farm in Hirakud 
is going to be wound up as it is running at 
a deficit; and 

(b) if so, the reasons for this deficit in 
this particular farm, while most of the 
other farms run by State Farms Corporat-
ion had shown good results! 

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
(SHRI ANNASAHEB P. SHINDE) : 
(a) and (b). In view of the consistant and 
continued agitation by the local tenants 
displaced by the construction of Hirakud 
Dam, cultivation operations at the farm 
have been severely hampered resulting in 
huge losses in running the farm from year 
to year. The State Government have been 
requested to offer an alternative site on 
the same terms and conditions already 
agreed to where cui tivation operations 
could be carried on without any hindera-
nce. In case the Stato Government is not in 
a position to offer any such alternative site 
it is possible that the Farm might be 
wound up. However, a final decision in 
the matter will be taken after hearing from 
the State Government. 

Shifting of Factories to places 'fl'here 
Trade Union Movement is weak 

1208. SHRI C. K. CHANDRAPPAN: 
Will the Minister of LABOUR AND 
REHAB! LIT A TION be pleased to state: 



(a) whether there is any propoMl bcfon  
theOovemment to #mct Central legislat- 
ioia for making uniform minimum wage 
for hamjioom workers all ovor India; and

(b) whether industrialists arc now 
shifting their factories to places where the 
Trade Union movement is weak and cheap 
labour available, from traditional industrial 
centres where the workers have established 
their rights?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR AND REHA
BILITATION (SHRI BALGOVIND 
VERMA): (a) No.

(b) No such instances have been 
brought to the notice ol Government.

Area and Distribution of Khas Lands in 
States

1209. SHRI DINEN BHATTA- 
CHAKYYA : Will the Minister of
AGRICULTURE be pleased to state:

(a) the area of Khas lands in each 
State at present available for cultivation;

<b) when Government propose to direct 
the States to distribute than; and

(c) the main features of the scheme of 
the proposed distribution of these 
lands?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE 
(SHRI ANNASAHEB P. SH1NDE):
(a) to (c). About one million hectare 
of land has been declared surplus by the 
States for distribution-as a result of 
imposition of ceiling and about half of this 
M  has been distributed as indicated 
below :

; .Nanae^of. Surplus A«a Areadistributed 
tbeState (in 000’ hectares) (in 000’ hectares)

'3554.' - 140 ■'

Jarama

Punjab ’ ■"71 ■' ' :'
Haryana 73 22

Rajasthan 24 $
Madhya Pradesh 34 7
Gujarat 20 10
Tamil Nadu 11 9
Andhra Pradesh 30 00
Assam 27 00

Uttar Pradesh 97 $5

Total 1073 500

As the implementation of ceiling 
legislation is still in progress in most of 
the States it is not possible to give any 
precise estimate of the total area of land 
which would become available for distri
bution on completion of implementation of 
ceiling laws. The lands which are becoming 
available on imposition of ceiling on 
holdings is being distributed to landless 
agriculturists and other categories of per
sons eligible for allotment.

Besides the distribution of surplus land 
which become available on imposition of 
ceiling, State Governments have been 
distributing land in the nomal course 
through their Revenue Departments or 
GaonSabhas. So far 5.7 million hectares 
of waste land have been distributed by 
various States as indicated below :
State Extent of waste land

distributed 
(in 000’ hectares)

■■'1 ■ ■ĵnff--r— —>—-> .. ..“»
Andhra Pradesh 880

Assam-'.. 121

CMlaMki:'. 250
-M

MadhyaPradesh
>$ah*rashtt*
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Mysore 290

Orissa 67
Punjab 68
Rajasthan 1800
Tamil Nadu 125
West Bengal 49

Uttar Pradesh 378

Total 5770

For ditsribution of surplus as will us 
other land priority is given to cultivating 
tenants aleady in occupation of land 
acquired from the cwneis, displaced 
tenants and uneconomic holders and land
less agricuturists. Within these categories 
preference is given to persons belonging to 
Scheduled Tribes and Scheduled Castes 
and cooperative farming focictws. Otter 
Cf tegories of persons who also get priority 
in allotment m a number oi States are 
holders of contiguous lands and ex-service
men. State Governments have been 
requested to expedite distiibution of 
available land.

Heavy Engineering Corporation Equip-
ment for Bokaro Steel Plant

1210. SHRl S. R. DAMANI : Will
the MinisUT of STEEL AND MINES be 
pleased to state:

(a) whether Heavy Engineering Corpo
ration, Ranchi is much behind the delivery 
schedules of equipments to the Bbkato 
Steet Plant;

iky if *6 * the reasons therefor and the 
items whose delivery has been overdue;

(c) the effect of this delay onthe prog-
ress of work at Bokaro and how much it 
has added to of its
fost»fo*et*nd

<4) the steps taken to bring about more 
. Engineering
■ f  ̂

THE 'MINISTER OF STATE IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SHAHNAWAZ KHAN) <a) 
and (b). Out of a total of about 72240 
tonnes of mechanical equipment to be 
supplied by HEC to Bokaro for First Stage, 
supplies of about 30,770 tonnes were in 
arrears, as on the 30th April, 1971. Only 
a small part of this tonnage is in relation 
to the First Blast Furnace Complex which 
is due to be erected by the end of this 
year.

The main reason for delay is that most 
of the items of equipment arc being manu
factured in the country for the first time 
and it has taken HEC longer time than 
was anticipated to overcome the techno
logical and ptoduction problems in the 
manufacture of these sophisticated items. 
To some extent, the delay is also due to the 
shortage of materials and the failure of 
sub-contractors to make supplies to HEC.

(b) The shortfalls in supply of equip
ment by HEC are being made up by 
increasing its own rate of production, by 
import of some viul components and by 
subletting some of the w-rk. As a result 
of these efforts, the despatches frem HEC 
during the last five or six months have 
shown some fine improvement, and it is 

" expected that the supplies will be made in 
time for the completion of the Plant in 
accordance with the current schedule.

(d) A detailed itemised programme for 
the production of various items of equip
ment has been drawn up by HEC. The 
implementation is being watched and 
reviewed closely both by the Management, 
and in the Ministry. Some changes in 
higher managemen t are also being made.;
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Assessment of Fuel 

1212. SHRI P. VENKATASUBBAIAH: 
Will the Minister of STEEL AND MINE~ 
be pleased to state : 

(a) whether Government have asseS<;I"d 
the fuel potential and needs of the 
country; 

Cb) if so. whether there is any proposal 
to formulate a long range policy on fuel ; 
and 

(c) whether more crude •·il will be im-
pot·ted to meet 1 he increas,lg demands 
of the country ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SHAHNAWAZ KHAN) : (a) 
and (b). The Government have already 
set up a high level Fuel Policy Com-
mittee to frame a long t c l'i11 fuel pol icy 
for the country. This Committee will 
.also assess the fuel resources and th o con-
sumption patt ern of different fuels by 
various consuming sedurs. 

(c) Yes, Sir. The estim:~ted impo!'ls 
of Crude Oil en visaged during the years 
1971-74 are as under :-

1971 
1972 

12 .8 millior. tonn, s 
U.l m;llion tonnes 

1973 
1974 

16.5 mill ion tonnes 
17.7 million tonnes 

Research on Hazards of Artificial 
Manures 

1213. SHRI N. K. SANGHT: Will 
the Minister of AGRTCUL TURE be plea-
sed to state : 

(a) whether G overnment's attElntion has 
bPen drawn to the news item appearing in 
the Sratel'llmn in its Delhi issue datf'd the 
17th Anril. t971 that. all man-marle fer-
tilisers are cancer inducine: according to 
Ta"l'\ne~e ~cie11tist~: 

(b) whethPr any reseroreh is ltnrlertal<,., 
in our Mf'dical Tnstitntes: rncf 

(c) if not. whether G0w,rn ment con~i

rler thf' nt'sirabiJity of Cntlcfnr.ting i'lve~ti
gations on the possible ill-effects of artifi-
cial manurf'S extensively used in our coun-
try n.nd to reduce the hazl\rds ? 

THE MINTSTER OF STATE TN 
THE MTNTSTRY OF AGRTC'UL TURT. 
(SHRI ANNASAHE'R 'P. SHINDE): 
(a) According to recent presg renort~. 

a .Tapanesr research scientist has found 
that six varieties of chemical fPrtilisers 
pr0ducPd in Japan contained small quan -
titi,.s of hydrocarbons which may cause 
cancer. The Japanese scientist is. how-
pver. reported to have not been able to 
find out the extent to which these dan-
e:erous substances find their way into the 
crop plants. 

(b) and (c). The reported findings of 
thP ScientiSt are Under eXamination in 
consultation with the Tndian Council of 
Agricultural Research , Ministry of Health 
and the Department of Food. 

Embezzlement in Delhi Milk Scheme 

1214. SHRI K. M . MADHUKAR 
Will tht> Minister of AGRICULTURE be 
pleased to state : 
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(a) whether G oVPrn ment have see" pr.:ss 
reports to the effect t h?.' milk powder 
worth Rs. 35 lakhs has been embezzled 
from the Delhi Milk Scheme: 

(b) if so, the facts thNeof; and 

(c) the actim1 Government have taken 
or propose to take agaimt the erring offi · 
cials of the Delhi Milk Scheme respotbi-
ble for the said embezzlement ? 

THE MINISTER OF STATE IN THE 

MINISTRY OF AGRICULTURE (SHRI 
SHER SINGH) : (a) Yes. 

(b) No case of embezzlement of Milk 
Powder"'' rth Rs . 35 iakhs in Delhi Milk 
Scheme has been reported hy Audit. 1 he 
Press report poss ibly refers l< • an alleged 
mis-appropriati on of approximately 13 ,830 
Kgs. of skim milk pcv. der or t l.t \ :~:t • l f 
R s. 22,820/- as disclooed from a test check 
of accounts for the period ·Ju t•e 1969 to 
October, 1969 by the Internal Audit Sec-
tion of Dell1i Milk Scheme. 

(c) One Stote Keeper and on.; Store 
clerk connected with a lleged irregu larities 
in respect of skim milk powder were sus-
pended and the case was referred to the 
Central Bureau of Investigati on on 
2-5-1970 for further investigation. These 
investigations have not yet been Cl•mple ,ed. 
Meanwhile, Government orde1 cd a ;pccial 
physical v.:rifications of all stores of Delhi 
Milk Scheme under the supervision of an 
officer deputed by the Comptroller and 
A uditor General of Ind ia. This repon 
has bc~ n received by Government 011 

31-5-1971 and is under ~xamination. 

~Tt:f '>f'f mt:f)Tr "f\"T f~q;rf-<::~T ifiT 
f<.iillT;Cft:f;:r 
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<:r'fi ~tf-cp:nf'f'fi !fq' i'f~ f~<rr lT<rT ~; 
3;fT<:: 
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Implementation of MiiUmwn Wages Act 
in Tripura

1217. SHRI DASARATHA DEB : Will 
the Minister of LABOUR AND REHA
BILITATION be pleased to state :

(a) the names of the Industries in 
which the Minimum Wages Act has been 
implemented in Tripura;

(b) if the wages have been fixed, the 
date thereof; and

(c) whether further revision of wages 
is envisaged, if so, m what industries 1

THE DEPUTY MINISTER IN THF 
MINISTRY OF f ABOUR AND REHA
BILITATION (SHRI BALGOVIND 
VERMA) : (a) to (c). The information is 
being collccted and will be laid on the 
Table of the House after it is received.

Schemes for Employment Opportunities 
in Tripura

1218. SHRI DASARATHA DIB : Will 
the Minister of LABOUR AND REHA- 
BIL1 f  A1 ION be pleased to state :

(a) the specific schemcs sponsored by 
the Central Government for giving employ
ment opportunities to tl c unemployed 
youth of Tripura ; and

(b) the number of unemployed youths 
who are likely to be absorbed m each of 
these schemc in Tripura **

THE DEPUTY MINISTER IN IHE 
MINISTRY OF LAPOUR AND REHA
BILITATION (SHRJ BALGOVIND 
VERMA): (a) and (b) : The -various 
development programmes included in 
the Fourth Fi\c Year Plan are 
expected to generate increasing employ
ment opportunities although it is not 
possible at this stage to assess the 
actual impact of each of these programmes 
on the employment of youth and others. 
The recently sanctioned Crash Schemc for

Rural Employment* however, envisages an 
expenditure of Rs. 34 98 lakhs in Tripura 
in 1971-72, resulting in the employment of 
about 3,000 persons.

Pood Production and Area ander High 
Yielding Variety of Seeds

1219. SHRI JYOTIRMOY BOSU : Will 
the Minister of AGRICULTURE be 
pleased to state:

(a) the srate-wisfl production of food- 
grains during 1969-70 and 1970-71 ;

(b) the state-wise targets of production 
during 1971-72; and

(c) the State-wise breakup of areas as 
proportion of the total area under cultiva
tion covered by high-yielding variety of 
seeds during 1969-70 and 1970-71 ?

THF MINISTER OF STATE IN THF 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SHINDE) : (a) State
ment I showing the Final Esti mates 
of production of foodgrains in diff
erent States during 1969-70 is laid on the 
Tablp of the House. \ Placed in Library. 
See No. LT-299/71] Similar information 
for 1970-71 is not yet available.

(b) Statement II showing targets of ‘ 
foodgrains production for 1971-72, as em
erging from the Annual Plan discussions 
with the representatives of the State 
Governments, is laid on the Table of the 
House. \ Placed in library. See No. IT- 
299/711

(c) Statement m  showing total area and 
area under high yielding varieties and the 
percentage of the area under high yielding 
varieties to total cropped area in respect of 
paddy, maize, jowar, bajra and wheat 
during 1969-70 is laid on the Table of the 
House, rPlaced in Library. See No. LT- 
299/71] Similar information for 1970-71 
it not yet available.
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fW tod lW  of Land and Income of 
F«m«-s folitteasive Agricultural District 

Programse

1220. SHRI JYOTIRMOY BOSU 
Wfll the MinUter of AGRICULTURE be 
pleased to state:

(a) the extent of increase or decrease in 
tihe productivity of land m each of the 
Intensive Agricultural District Programme 
year-wise during the last three years ; and

(b) the extent of rise or fall of the per- 
capita earnings of agricultural labourers 
and other sections of the farmers in the 
Intensive Agricultural District Programme 
during the same periods ?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SHINDE); (a) State
ment I showing the percentage increases 
or decreases in the yields per hectare 
of principal crops in the different I. A. D. 
P., Districts during the three years 1967-68 
to 1969-70, as compared to the Pre- 
Package period, is laid on the Table of 
the House. {Placed in Library. See No. 
LT-300/71]

<
(b) Information regarding the extent 

of rise or fall in the per capita earnings of 
agricultural labourers and other sections 
of the fanners in the I. A. D .P . Districts 
is not available. However, Statement II 
showing the rates of daily agricultural 
wages at selected Centres in some of the 
I A. D. P. Districts is laid on the Table 
of the House. [Placed in Library. See

E s j ^ d i t m *  ta c « T « d  w i^ d v e r tls e m e n ta  
by HfcMlttstaa Steel Limited

1221. SHRI JYOTIRMOY BOSU : 
Will the Minister o f STEEL AND MINES 

/ /^ ;$ ^ ^ to :«t*te: 1
(a) the total expenditure incurred bn 

advertisen^tg by Hindustan Steel Limited

(h) the total investment as on the 31st 
March, 1971; and

(c) the total accumulated loss as on 
the 31st March, 1971 ?

THE MINISTER OF STATE IN TOE 
MINISTRY OF STEEL AND MINES 
(SHRI SHAH NAWAZ KHAN):
(a) the total expenditure incurred on 
advertisements by Hindustan Steel Limited 
during the years 1968*69 to 1970-71 was 
as under:—

1968-69 Rs. 14.18 Lakhs

1969-70 Rs. 16-78 „

1970-71 Rs. 28.36 (provisional)

(b) the total investment based on 
Government funds, as on 31-3-1971, was 
Rs. 1025.98 crores (Equity Rs. 557.0 crores 
and outstanding Capital Loans Rs. 468.98 
crores).

(c) the total accumulated loss as on 
31-3-1970 was Rs. 172.83 crores. The acc- - 
ounts for the year 1970-71 have yet to be 
finalised.

Payment of Sugarcane' arrears In U. P., 
Bihar and Tamil Nadu

1222. SHRI S. M. BANERJEE: Will 
the Minister of AGRICULTURE be plea 
sed to state:

(a) whether effective steps have been 
taken to ensure early payment of sugar
cane price arrears to the cane growers in 
Uttar Pradesh, Bihar and Tamil Nadu ;

(b) whether the question has been 
taken up with the Suite Governments; 
and

(c) if so, the action taken by those 
Governments?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
SHER SINGH): (a) and (b). Government of 
India have asked the State Governments to
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take stringent measures including coercive 
steps against defaulting sugar mills to 
enforce timely payment by sugvr factories 
of cane price arrears to cane growers.

(c) In Uttar Pradesh, recovery certi
ficates have been issued on the basis of 
position of cane price dues as on 15-4-1971. 
Eight sugar factories have been placed 
under receivership. Collectors hav« ann
ounced auction of six sugar factories. The 
owner of one sugar mill was put 
under revenue lock up for holding 
up payment of cane price dues. In Bihar 
legal steps \iz. criminal and certificate 
proceedings have been started against the 
defaulting mills which do not make pay
ment on the demand of the cane growers. 
Tamil Nadu Government have reported 
that they are making every effort to per
suade the sugar factories to Clear off the 
arrears early, but the progress was slow 
due to low off-take of levy sugar. With 
the removal of controls over price and dis
tribution of sugar the position is likely to 
improve.

Rise in Price of Sugar in Open Market

1223. SHRI S. M. BANERJEE : Will 
the Minister of AGRICULTURE be 
pleased to state:

(a) whether the price of sugar in the 
open market registered increase in the 
month of April, 1971 :

(b) if so, the reasons for the same; 
and

(c) the steps laken to bring down the 
price?

THE MINISTER OP STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
SHER SINGH) : (a) There was some m> 
crease in the price of sugar in the open 
market during April 1971.

(b> The increase in price was mainly the 
effiset of increase in price of levy sugar 
•Bowed hy the A»ahabad High Conrt, 
in their interim orders, to sugar factories

in Utter Pm foh which *hafi*o«ed i»*hat 
Court the price of tevyftttgar ftnpdby 
Government.

(c) Control on price, distribution 
and movement of sugar have been removed 
with effect from 25th May, 1971 and a 
larger quantity of 4.5 lakh tonnes of ’sugar 
has been released for sale from 29th May, 
1971.

Implementation of Electricity Wage 
Board Recommendations la Uttar Pradesh

1224. SHRI S. M. BANERJEE : Will 
the Minister of LABOUR AND RFHA- 
BIL3TATION be pleased to state:

(a) whether the recommendations of the 
wage Board for Electricity workers have 
been implemented in Uttar Pradesh : and

(b) if not, the reasons for the same ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR AND REHA
BILITATION (SHRI BALGOVIND 
VERMA): (a) An order enforcing the re
commendations of the Central Wage Board 
for Electricity Undertakings was issued by 
the Government of Uttar Pradesh under 
section 3 of the U. P. Industrial Disputes 
Act, 1947, on the 11th February, 1971.

(b) After issue of the above order, cer
tain difficulties were pointed out by emp- 
Ptoyen ot m«)ar rt«ctrichy 
such as the U .P . State Electricity Board, 
M/s Martin Bum Ltd. etc. These are be
ing considered by the State Government.

StreamHng fee working «* €**& "*** 
Development Pro|ect»

1225. SHRI R- S. PAKDEV t Witt the
Minister of AGRtCUtTUBB be pleased
to state;

(a) whether community Mock* set up ,D 
the country under the Community DevkwKP- 
a m t is t t f 'u m e  «r»r»M b» »  to  w*V
m p M o tv e u M e ro p m lh a n b  W a t ►
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cum d  oo them, whereas they are not pro* 
ving very nseftil to achieve the set objec
tives;

(b) whether Government have recently 
reviewed, the working of the community 
btocfcsand taken any steps to streamline 
their working in order to improve their uti
lity in the agriculture and forming in the 
country;

(c) whether most of the State Govern
ments are not in favour of continuance of 
these blocks and have recommended their 
closure; and

(d) if so, the decision taken by Govern
ment about the future set up and working 
of these community blocks ?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
(SHRI SHER SINGH) . (a) and (b). 
It would not be correct to say that 
the Community Development programme 
fc proving very expensive. It provides 

the basic extension organisation and 
execution agency at the Mock level for 
most rural development programmes, parti
cularly the Agricultural Production Pro
gramme. Effecting improvement in agri
culture is a major objective of Community 
Development. The question of streamlining 
the working of the programme is under con
stant review and one of the steps under 
consideration is the appointment of a Com
mission.

(c) Community Development Pro
gramme is being implemented throughout 
the country and no State has indicated any 
detire to discontinue the programme.

(d) Does ndt arise.

Funds fer M ia  Service and assistance 
to  fanners from Agricottaffsl 

Aramrrh *tf* —

1236 SHRI R, S. PANDE: Will the 
Minister of AGRICULTURE be pleased 

state:

(a) whether Agricultural Research Inst
itutes in the country are affording any guide 
service to the formers to teach them ways 
and means for the use of scientific farming 
implements to raise their production and 
if so, the details thereof;

(b) whether these bodies are also help, 
ing the farmers in the procurement of mod
em  farming implements and better quality 
seeds etc. ; and

(c) whether government proposes to 
allot adequate funds to these institutes and 
if so, the steps being taken in this regard ?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SHINDE). (a) Yes, Sir.

Farmers' Days are periodically arranged 
by the agricultural research institutes inclu
ding agricultural universities. The agricul
tural implements and machinery evolved at 
the institutes are demonstrated there.

In addition, under the National, Demon
strations Scheme m the 4th Plan of the 
India Council of Agricultural Research, 
agricultural research institutes and agricul
ture universities have been made responsi
ble for conducting first line demonstra
tions all over the country. The agricultural 
engineers engaged m the Programme in the 
research institutes or agriculture) universi
ties demonstrate, Inter alia, the use of 
suitable machinery and implements and 

the farmers on their related problems.

(b) Direct procurement of improved 
implements and supply to farmers does not 
come under the purview of the research 
institutes. However, farmers are given 
the technical advice and guidance on 
availability of implements, their suitability 
and performance.

(c) In the 4th plan* the agricultural 
institutes including the agricultural universi
ties have been strengthened for research and 
training on agricultural implements and
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machinery under various projects, snch as, 
University Development programme, All* 
India Coordinated projects and schemes 
for strengthening of I.C.A.R. institutes.

In addition, good research schemes, not 
included in the plan, are also taken up as 
ad hoc schemes for which expenditure is 
met from the cess funds*

Distribution of Tractors to small 
Farmers

1227 SHRI R. S. PANDEY ; Will the 
Minister of AGRICULTURE be pleased 
to state -

(a) whether distribution/allotment of 
tractors to farmers is uneven with the 
result that small farmers are unable to get 
the tractors due to lack of credit facili
ties etc.

(b) whether Government have any set 
criteria for allotment of tractors to the 
farmers and if so, the main features there
of ; and

(c) whether Government have also 
made proper arrangements to provide trac
tors to the small farmers and for that 
purpose provide them credit facilities on 
easy terms ?

THE MINISTER OF STATE IN THE 
MINISmY OF AGRICULTURE (SHRI 
ANNASAHEB P. SHINDE): (a) to (c). The 
required information is being collected from 
the various State Agro-Industries Corpor
ations and will be laid on the table of the 
Sabha after it is received.

«mr g rm , m tfo rc

S  u r n  f f a  t t m

1228. gf«T : TOT
im  arm% O T  ^  :

( v )  w r  frfa t  ^

^  ^  Sr jre ta  $
«irrfV y fa

s t r t r  x v m  % fwsrra^t?r t ;

(*r) ?ft srarrar ^
*T ? f *r i t  f  ?

»hrww $  ttw t iW t («ft 
S it ftr$) : («f) 0?r). ^faft
%*kFT V̂ TTf̂ PT 50.00 *TM 
5ft sr^r %  ^ r r  f>r% *t
2000 %mx m zx  ftfr *rmr
sr*rr% %  trfW srir
v p n t n r w  ^  ^  |  ?nft»

t r m  n w rc iJPTVtf?ftr
?ftnr «r*TT% %  «tr
srrfav sfasw rn f v t fa rt 

i %iK*r srrcfr f*pt
*p> Tr^r
srta: 3% r f a  *

fant $  ?n$Nft i

3 v ?fT  fiwff *  v i i i  
W ti *MfTS *PT WT*I fa ff WWT

1229. *ft g w  W  : W  
nm  s r tt^  ^  r r r

(*p) W t arts *
i v r z  v t s t o  $  * * m  v w
<rc *rnj; n x  fo r r  t  *

(m ) *np A  * *  ^  *
w t  ? m r t  Tfrs: a»
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f*F*T ,WT |  % ttx W% <RT 
vrogr f ;  *rh:

(*r) w t t t m t v s  $  * rr 
v r fa n f t ^  wr ftren: t  ?

*w  «ftr <^wrfar *«rraif $

( if t  w w ftf iw  *wf): (* )  (*r). ^  
frqrsrr ^sftor w r̂ r̂t sYs;

# fa i f fW c r< n * r2 i  
«rc 11  18 ^
^raffrw r f^trr $ 1 t t ^ t  
?*FT$*ff v t  f^qrrfc^fr ^rsrff^rcr

% fa ft vn g w  % srcft snmr 

1

wt ^qwfcuif *rt
t _

W W J

1230. «ft g W  W  W^atttr : OT 
«rc « ftt tjsrofar *nft tr$ wctt% ^  m  

«PT»T f r  :

(* )  w  t o t c  ?r %*ata 

t o f & «Pt*r®*TT xfksrfir-
m m r  q-cnr ?nn^r % fsn* ®Ptf ’swrco’ 
f*RT ft M  ^  ^  $ srftrero
w r  100 ^ r  % >ft ^*r fm %  | ;

(*r) for $  v s  **w tnsro-WT
fo?t* f r r ^ r d  *nhrTft t ,  

v ftx  f e r *  w n i, | ;  *fac

(«r) mrnOt *r*r *f
*kP . .JRl~ _ ■_<----  _XL

VttTVTlXMf VT *PTT w u n  ^ m*?* STm-

»mr iooo  ^  im r  wfr #  «rfa  ̂
8m& | ?

w r  if t* f?w fa* n n * w $ f OT-tfrfr 
(•ft g iw ftfa»i **?): (w >) *r? s r w r O  

ftw toR <fk srftrwjr ir^rfrforrsw sr t  
s r f lm 3 1  *>, grt^ «nsft fcsfer
?H3»r  % (Rrfsrf^PR) wnr-
*rfor> #  arrfvv ^r w 'tt % *nr %

% ¥ $ §  ^  5TT ^  | i

(**) SRT<T̂  SrTJTqFTfr sft% ?ft

■ r t t : -

«r fw fa  **ft %  3 1 «rrw,
1969

WTqV 18,92,987

IT^mft 7,15,796

(it) 31 1969 ?rfsr-

^nrfT  ̂ sfV t o t  8,689 4ft, «ft srf?rm  ̂

^o io o o / -  * m r  ???% ?rf^r^ ^ r  

ilcffi *tt t̂ *r i

w i  s%$T ftr*m *rcr

1231. ^ j W W I f W :  WT 
?r«ft ^  9WT% ^  f^rr w r^ t P f *

( v )  w r  sr^r % *& n, fVmr
5rarrf»r®rT *r ^T?r?r w k  

in% ^  ^ ffrr % ?roft ^  <?*r*ir

u f w | ,  ’sfhc

(^r) vrrT̂ t’T o t  f? m  ^ ’rgr 
^  r ^ f Y  ?rw r ^  fr«rr 

«(?*r f^ppTr «rr ?

ftf* irw w r if t t w  

(«ft nmmnfkv ftr^) * (v)
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196^-70 % ifa tf ?ftfw % for for M l m
? m  srsrf, %  w w w  ipf w ?  (g ?  gw ra*  fog tffrfiwr m ftpw  $  to r r

% *«r 5f) v r  w r  w m  % w | : ~

SWt 1969-70

*hr t^ rn c  % a*rr w r m  f t e t r  *r)

ftWT litfkur % fo r  

m t  <re*rf

% * WWW* nwn*

g rm

to 2 1 ,8 0 0 66 ,800 3 ,300 2 ,500 *

gvrnpr 6 ,800 4 3 ,8 0 0 2 ,800 8 ,600

f w

s f * 21 ,0 0 0 68 ,8 0 0 11,800 600 **

gvrw r 7 ,400 60 ,100 11,300 1,300

nrrffwr

W > 1,300 8 8 ,900 15,000 2 ,8 0 0

nJPTWPT 500 6 0 ,5 0 0 13,700 7 ,400 7 ,814

(*r) *rrar ^rm  fa»m ^ * *  1968- 
69 <wr 1969-70  % f o r a  % 

f o r t t f s r f t e  i 1970-71 %
f o r *  V f i  150 .70  w5t tr 168 .J7  

jt% Arrest (%$r fort % fofr) % 
<n: t f v m t ,  t o w ,  x m w r ,  

^ f R s r ^ r w r  fkvtit % §w  3 ,220  

* W  a *  % f o r  srflfr i

w w  l i f t  iw i y w  tfrw n % W  * w  
J r t v w w K f i * R * % * i W f  

flWf «IH?f ir  Vl^fof

1232.
fffii v s f t  ^  f * r  v ^ t  f tp : 

( v )  **rr t o  s ta r  t o t s *  

f rw rc  % n g fo r  ftwrr « n  f a  #**

*  W  VCVPC % jt rt  ft^r *& tffMr s t pw w f t  I 

**  w  f^ tr  ^  fo f t  Vf v k w n tt  *1^ m  i
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(® ) 1969-70 , 1970-71 ?TCT 

1971-72  «F «r>TR fW T s fa  TOT 

vrr% spr s r ^ s r  f%xrr to t ,

(«r) 3*rt *rrorarfa it t f w  u k r x

^r^TOT STtf* 5ETT¥t 5WT »TRT ^

jrfa  «hm ra *  t w  («ft 

fa$ ) : (sp) sft ?m

(*sr) fa ttf t ^  ?rrjfo

% W&1 SH&T 5FITsf7R *rT*r frPP̂ T-

SraFRt -

TO

1969-70
1970-7!
1971-72 
f?T

3T*ff
*TT3 TTR-

18
12

38

30
}0

P 5 ^
60

«5T
*rte

*T#
*

fS T O t

30

30

(*t) 3rt ir* fa  *t q ipft Trw  ar%̂T h t ? r  w\ f*nsr-

*«FTT^«T$$ -

TO
t«T

?rf® ■tftyx

1969-70 4
1970-71 2 17
1971-72 ( 3 1 - 5 - 7 1  m )  f % ^  ^

6 17f *

5**1#
f *  *T#

I

1

5 *  **#

20

20

w% v fa r x v n x  af^er fwftFT 

’i r  % ttjEWPT, vt^m rt 

<hwnr % w w f % fiiW t

srrcfrwt ^  sfp<f ^  Trtt «npft % 

y rre ?  % ?tto, srar ^  frorrT 

f w  srfrm  i
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Allegation against Managing Director 
Punjab State Agro-Industries Corporation

1233. SHRI MUKHTIAR SINGH 
MALIK : Will the Minister of AGRICUL
TURE be pleased to state:

(a) whether Government have received 
complaints against the Managing Director, 
Punjab State Agro-Industries Corporation;

(b) if so, the nature of complaints 
received;

(c) whether Government have since 
inquired into these complaints ; and

(d) if so, the action taken or proposed 
to be taken by Government in this regard ?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SHINDE): (a) Yes, Sir.

(b) The complaints relate to adminis- 
trative and general matters concerning the 
Punjab A gro-Indus tries Corporation.

(c) and (d). The complaints are being 
forwarded to the State Government.

Damage to crops due to Insects, flis- 
eases, dost storm and rain.

1234. SHRI MUKUTIAR SINGH 
MALIK :

SHRI SUBODH HANSDA :
Will the Minister of AGRICULTURE 

be pleased to state:

(a) whether any assessment has been 
made by the Government regarding crops 
damaged during the current year by insects,i 
plant diseases and dust-storm and rains 
in the country, State-wise ; and

(b) if so, the steps taken or proposed 
to be taken for the protection of crops?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE 
(SHRI ANNASAHEB P. SHINDE):
(a) It is extremely difficult to accurately

assess the lots in crop yteld which is due 
only to damage by insects, pests, plant 
diseases, etc. The crop map be attacked 
by one or more insects, diseases, etc., 
and depending on control measures taken, 
its yield may be affected in varying deg
rees. It is, however, estimated that losses 
to foodgrain crops in the field on account 
of damage by insects* pests, diseases, 
weeds, etc. and in storage range between 
15 to 20%.

There were reports of hail storms, 
thunder storms, dust storms of high inte
nsity and rain from Bihar, Uttar Pradesh. 
Punjab and Haryana in April and May, 
1971. The Damage was mostly to the harv
ested wheat lying on the threshing floor to 
the extent of 20 to 25% in Bihar, 10 to 15% 
in Punjab and Haryana and 20 to 25% in 
Uttar Pradesh: This assessment of damage 
is a general one. No report of any serious 
damage has been received from Rajasthau. 
There has also been damage to other crops 
like mangoes, melons, vegetables, etc.

(b) For the protection of crops against 
pests and diseases, the State Government!* 
have their own plant protection organisa
tions fully equipped with necessary plant 
protection equipment and material. In 
addition, there are nine Centra! Plant Pro
tection Stations for;taking control measures 
against crop pests and diseases. It is repo
rted that the State Governments have taken 
control measures over an area of 3.95 Lakh 
hectares affected by epidemics in 1970-71. 
The Government of India gives grant to 
the extent of 50% and Loan to the ex
tent of 25% on the cost of pesticides used in 
the control of crop epidemics occurring in 
the States.

For eradication o f  p e s t s  and diseases on 
crops in endemic a r e a s ,  a centrally 
sored scheme was started during 197. 
with a total outlay of Rs. 4.30 crores for tft 
4th plan. Uatftfthis scheme, an * * *  
12.95 Lakh acres was covered by theacrv 
chemica! operation! in 1970-71.
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As for the otueason&l rains, the Gover
nment are aware of the need for improving 
the post-harvest handling and storage at 
producer’s level and have been considering 
steps that are to be taken in this regard. 
So far as damage to the wheat by recent 
rains is concerned, it is reported that the 
damage is jnore in terms of quality than 
quantity. In order to give relief to the prod
ucers, the Government have relaxed the 
specifications for procurement of wheat 
in order to facilitate purchase of the rain- 
damaged wheat

Closure of Katipaliari Colliery 
West Bengal

1235. SHRI MUKHTIAR SINGH 
MALIK : Will the Minister of LABOUR 
AND REHABILITATION be pleased to 
sta te;

(a) whether Kalipahari Colliery, West 
Bengal, has been closed down by its 
management;

(b) if so, the reasons thereof;

(c) the number of workers affected 
as a result thereof; and

(d) the steps taken or proposed to be 
taken by Government to re-open the mine.

TttE  DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR AND REHA
BILITATION (SHRI BALGOVIND 
VERMA) : (a) to  (d). Inform ation is 
being coDpcted and  will be placed on the 
Table of the House when received.

National Institute of Labour

1236. SHRI- S.M. KRISHNA :
SHRI P. GANGADEB:

Will til* Minister of LABOUR AND 
REHABILITATION be pleased to state :

(a) whether Planning Commission has 
agreed to the proposal of his Mantralaya 
to convert Indian Labour Institute into 
National Institute of Labour ;

(b) if so, how far the change will 
benefit the labour class; and

(c) when it is likely to be done ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR AND REHA
BILITATION (SHRI BALGOVIND 
VERMA): (a) Ihe Planning Commission 
has approved the Fourth Plan project for 
the establishment of an autonomous 
National Labour Institute in which the 
existing Indian Institute of Labour Studies 
will stand merged.

(b) The National Labour Institute will 
undertake broad-based training and orient
ation programmes for personnel concerned 
with labour matters, alike in managements, 
trade unions and Government adminis
trations. It will also undertake research 
and consultancy functions, and bring out 
publications, of common interest to all, 
including labour.

(c) Necessary steps to establish the 
National Labour Institute are in hand.

Reported Statement of Chief Minister 
Punjab for a price freeze of Agriculture 

Inputs

1237. SHRI SHYAMNANDAN 
MISHRA : Will the Minister of AGRI
CULTURE be pleased to state ;

(a) whether Government’s attention 
has been drawn to the statement of the 
Chief Minister of Punjab pleading for a 
price freeze of agricultural inputs at the 
1968 price level in view of the fact that 
the Government of India had retained the 
last year’s procurement price for wheat; 
and

(b) if so, Government’s reaction thereto?

THEIMINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SH1NDE): (a) No. Sir, 
However, it is a fact th«t the procurement 
pr ice of wheat for 1971-72 has been rettH-
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ii«d at previous year's procurement 
price. It is also true that prices of 
certain agricultural inputs have risen 
marginally since 1968. But the prices of 
certain varieties of fertilisers w e  reduced 
during 1969-70 and 1970-71, the price of 
a particular variety of ammonium sulphate 

f was reduteed by Rs. 100/- per M. T. during
1969-70 and recently the price of urea 
was reduced by Rs. 20/- per M. T. with 
effect from March 4, 1971. There is also 
a downward trend m prices ot seeds of 
established varieties,

(b) In view of the answer to part (a), 
the question does not arise.

Meeting of lspat aur Khan Mantri with 
Representatives of SteeMndustry and 

Workers.

1238. SHRI SHYAMNANDAN 
MISHRA: Will the Minister of STEEL*
AND MINES be pleased to state :

(a) whether he had held a joint meet
ing with the representatives of the Steel 
Industry »nd workers recently to improve 
the performance of the units in the public 
sector ; and

(b) if so, whether any decisions were 
arrjvedi at ?

THE MINISTER OF STATE IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SHAH NAWAZ KHAN) : (a) and
(b) The Minister of Steel and Mines had 
met the members of the joint wage Nego
tiating Committee for the Steel Industry 
on the 21st April, 1970, The Committee 
consists of representatives of employers 
(both in the public and private sector) and 
of workers. On this occasion, there was 
an eyefamfift of views on a number of sub
jects including the need for improved in
dustrial relations, greater production and 
higher productivity. This was in the nat
ure of a meeting for exchange of views 
and hence* no specific decisions were taken. 
There however, favourable response

from all sides to the suggestion that att
ention must be directed to improve pro
duction.

Expansion or Durgapur Steel Plant

1239. SHRI SHYAMNANDAN 
MISHRA: Will the Minister of STEEL 
AND MINES be pleased to state ;

(a) whether a proposal to expand 
Durgapur Steel Plant had been forwarded 
to the State Government; and

(b) if so, the reasons therefor ?
THE MINISTER OF STATE IN THE 

MINISTRY OF STEEL AND MINES 
(SHRI SHAH NAWAZ KHAN): (a) No 
Sir.

(b) Does not arise.

Pradhan Nlantris' Appeal, to States to
Create more Employment Potentialities

1240. SHRI BISHWANATH JHUN- 
JHUNWALA : Will the Minister of 
1ABOUR AND REHABILITATION 
be pleased to state :

(a) whether the Pradhan Mantri had 
appealed to the Chief Ministers of all 
States to create more employment potentia
lities m their States; and

(b) if so, what has been the reaction of 
the different Chief Ministers in this 
regard?

THE DEPUTY MINISTER >1N THE 
MINISTRY OF LABOUR AND REHA
BILITATION (SHRI BALGOVIND VER- 

|M A ); (a) The Prime Minister (Pradhan 
Mantri) has written to the Chief Ministers 
on March 18,1971 requesting them to get 
concittn programmes formulated urgently 
for implementation under the Central 
Government's Crash Scheme for Rural 
Employment.

(b) Replies have been received from 
most of the Chief Ministers who have 
posHivtly responded to (he appeal.
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Development of Dune-Infested Areas 

1241. SHRI BISHWANATH JHUN-
JHUNWALA : Will the Minister of 
AGRICULTURE be pleased to state : 

(a) whether some dune-infested areas in 
the country are being brought under 
sprinkler irrigation to develop into 
agricultural farms : 

(b) whether the Centre has any such 
scheme for the dE'velopment of the dune-
infested areas of Rajasthan; 

(c) if so, the salient features thereof; 
and 

(d) if not, whether the Central is aiding 
the Government of Rajasthan to sponsor 
any such scheme and if so, the details · 
thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE 
(SHRI SHER SINGH) : (a) Yes, This is 
being done on a pilot basis in the Soil and 
Water Management Project near Patiala 
an area where irrigation facilities exist. 

(b) No such scheme has been formulated 
at present. However, depending upon the 
results of the Pilot Project near Pati.1la it 
should be possible to extend such practices 
to suitable areas in Rajasthan i. e. where 
irrigation facilities exist on an adequate 
scale, in due course. 

(c) Does not arise 

(d) No. The question of sponsoring a 
scheme of sprinkler irrigation in dune 
infested areas can arise only after the 
Patiala Pilot Project has been duly comp-
leted and its results analysed. 

Sealing of Ovens in Durgapur 
Steel Plant 

1242. SHRI BISHWANATH JHUN-
JHUNWALA : Will the Minister of 
STEEL AND MINES he pleased to state: 

(a) whether about 60 0\ens in the 
Durgapur Steel Plant have been sealed; 

(b) if so, the reasons therefor; and 

(c) whether as a result of the sealing of 
the ovens the production in the plant has 
been affected and if so, to what extent? 

THE MINISTER OF STATE IN THE 
MINISTRY OF STEEL AND MINES 
(SHRl SHAHNAWAZ KHAN) : (a) to 
(c). No oven was permanently sealed. 
In February and March, 1971 when there 
were a series of work stoppages and 
'Bandhs' about 60 Ovens had to be blanked 
temporarily. These were brought back 
into operation in the latter half of March 
1971 . As a result of such temporary 
blanking !>f ovens, the production in the 
Plant was affected and the loss of Produc-
tion during the period from 8.2.71 to 
13.3.71 wa~ as follows :-

Coke Ovens 

Blast Furnaces 

48875 

60,886 

Steel Melting Shop 43,647 

Blooming Mill 

Billet Mill 

Section Mill 
Merchant Mill 
Skelp 

Sleeper Plant 

Fish Plate Plant 
Wheel & Axle Plant 

41,556 

27,888 

11,682 

13,397 

7,741 

4,298 

207 
909 

Tonnes 

Conference of Additional and Joint 
Registrars of Consumers 

Cooperatives held in 
Delhi 

1243. SHRI SAMAR MUKHERJEE: : 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) the decisions and the recommenda-
tions of the conference of Additional and 
Joint Registrars of Consumer Cooperatives 
held at Delhi recently; 
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(b) whether the conference discussed 
the serious shortcomings and losses of the 
large number of cooperatives in the

country;

(c) if so, the gist of the general dis
cussion; and

(d) the reaction of the Government 
thereto?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE 
(SHRI JAGANNATH PAHADIA) : (a) 
A summary of the main decisions and 
recommendations of the Conference is 
laid on the Table of the House, {Placed in 
Library See No. LT—301/71].

(b) Yes, Sir.
(e) A statement is laid on the Table of 

the House. [Placed in Library See No. LT 
-301/71]

(d) The recommendations of the 
Confeience are being sent to all State 
Governments and Union Territories for 
consideration and necessary action. They 
will also be examined in this Ministry for 
necessary action.

Bringing of Land Under Two Crop 
Irrigation System

1244. SHRI B. N. REDDY : Will the 
Minister of AGRICULTURE be pleased 
to state:

(a) whether nearly 80 per cent of our 
cultivable land is noo-irrigated or one-crop 
Producing per year; and

(b) if so, the steps Government propose 
to take to make these lands irrigated and 
bring them under two-crop or three-crop 
system?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE 
(SHRI SHER SINGH): (a) According to 
Che latest land utilisation statistics available 
for the latest year viz, 1967-68, about 80

per cent of the total cultivated land' (net) 
was non-irrigated and about 83% was one 
crop producing.

(b) Steps taken to bring more area 
under irrigation and under multiple cropp
ing Include; (i) giving priority to irrigation 
in allocating funds under the State Plan;
00  mobilising additional financial resou
rces from the institutional agencies for 
minor irrigation and command area 
development to the maximum extent 
possible ; (iii) introducing modern methods 
for fast drilling tubcwells, bore wells and 
boring of dugwells and for lifting of water
(iv) extending rural electrification pro
gramme for energising wells tubewells;
(v) strengthening groundwater organisa
tions in the States as well as at the Centre 
for looking after the expanded programme; 
(v0 encouraging conjunctive use of surface 
and ground-water for providing more 
assured irrigation and encouraging multiple 
cropping; (vii) undertaking command area 
development programmes for more effici
ent and timely utilisation of the available 
irrigation water (viii) introducing pilot 
project in multiple cropping in selected 
blocks as a Centrally sponsored programme.

Representations for lifting of Ban on 
Manufacture of Milk Products in Delhi

1245. SHRI S. C. SAMANTA: Will 
the Minister of AGRICULTURE be 
pleased to state:

(a) whether any representations have 
been made with regard to lifting of ban 
on milk products in Delhi and districts of 
other States round.about Delhi; and

(b) if so, the reaction of the Govern
ment thereon?

THE MINISTER OF STATF IN THE 
MINISTRY OF AGRICULTURE (SHRI 
SHER SINGH) : (a) Yes.

(b) Government have decided that in 
the larger public Interest, the prohibition 
on the manufacture of milk products will 
continue to operate during the ban period 
from 7th May, 1971 to 15th July, 1971 as 
mentioned in the Delhi, Meerut and Buland-
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shahr Milk and Milk Products Control 
Order, 1971.

Reduction in Middle Men’s Profit in 
Procurement of Foodgrains

1246. SHRI S. C. SAMANTA : Will 
the Minister of AGRICUI TURF be 
pleased to state:

(a) the steps taken further to lcduce 
the middle man's profits in procurement 
of foodgrains from different States;

(b) the gap between the procurement 
price and the market price of food
grains; and

(c) the profits, if any, which middle
men and the State undertaking get?

THE MINISTER OF STATE IN THF 
MINISTRY OF AGRICULTURE (SHRl 
ANNASAHEB P. SHINDF) ■ (a) Conti
nuous efforts are made towards maximum 
utilisation of cooperatives and diiect pur
chases from producers.

(b) Procurement prices, fixed by the 
Government, act as the support or floor 
prices below which the prices arc not 
allowed to fall. For comparable qualities, 
the gap between the procurement prices 
and the market prices are eithei narrow or 
nil during post harvest period. The gap 
widens during the lean periods owing to 
upward trend in market prices.

(c) The State undertakings generally 
work on incidentals approved by Govern
ment which does not contain an element 
of profit. The middlemen work as commi
ssion agents of the State undertakings 
and paid commission for services rendered 
in the mandis in accordance with marke
ting regulaltions and practice which varies 
from State to State. Such commission is 
paid both for procurement and distribu
tion work, wherever middlemen are 
engaged. It is difficult to say what pro
fits they make out of the commission paid 
to them.

Sanction for Expansion of milk Industry 
in Kcrata daring fourth Plan

1247. SHRI A. K. GOPALAN : Will 
the Minister of AGRICULTURF be plea
sed to state :

(a) « hether Government have sanctio
ned any milk industry expansion scheme 
to Kerala duiing the Fourth Five Year 
Plan period: and

(b) if not whether Government propose 
to sanction atleast one milk industry 
expansion scheme to Kerala during the 
Fourth Plan period’

THF MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
SHER SINGH) : Yes, Sir. The Govern
ment of Kerala have included a project 
for the expansion of Trivandrum Milk 
Supply Scheme during the Fourth 

Five Year Plan period, at an estimated 
cost of Rs. 12 lakhs

The Milk Scheme at Trivandrum was 
commissioned in the year 1971 with a 
target ted capacity „of 6,000 litres per day 
of milk. Imported equipment for the 
scheme was received under US. A. I. D. 
Programme. The scheme has exceeded 
the target and is now handling on an ave
rage about 10000 litres of milk daily. 
The Government of Kerala have in itiated 
action to expand the scheme for a daily 
throughput of Rs. 20,000 litres of milk. 
The expansion will be in the form of addi
tion to the existing dairy buildings rand 
installation of dairy plant and machinery.

(b) Does not arise in view of (a) above.

Utilisation of Central Assistance far 
Drought-Affected areas of Gaya (Bihar)

1248. SHRI S. P. VERMA : Will the 
Minister of AGRICULTURE be pleased 
to state:
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(a) whether Narwada and some other 
parts of Gaya district in Bihar were decl-
ared as drought-affected areas during the 
year 1970-71 

(b) if so, the amount of Central assis-
tance granted for relief work ; 

(c) whether the amount ha5 been utili-
sed for the specific works for which it was 
sanctioned ; 

(d) if not, the steps taken by the 
Government against those responsible for 
the diversion of the funds ; and 

(e) wl1ether fresh grants have 11een given 
for the fulfilment of the works originally 
sanctioned ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SHINDE) : (a) Yes, 
Sir. It is presumed that the place referred 
to in the question is Nawada and not 
Narwada. 

(b) Rs. 2.35 crores (Rs. 2.00 crores 
as loan and Rs. 0.35 crores as grant) were 
released to Bihar by the Government of 
India during 1970-71. It is for the State 
Government to make allocations for indi-
vidual affected areas in the State. 

(c) No report to the effect that funds 
had been utilised for purposes other than 
the sanctioned works had been received. 

(d) Does not arise. 

(e) The State Government has drawn 
up fresh relief schemes at an estimated 
cost of Rs. 12.35 crores for the State a~ a 
whole. A request has been received from 
the State Government for an ad-hoc fina-
ncial assistance of Rs. 3 crores, To make 
an on-the spot assessment, a Central Study 
Team is currently visiting the State. The 
quantum of assistance required by the 
State will be decided on receipt of the 
Team's report. 

Pilot Scheme for Dry-Farming in Areas 
with Scanty Rain Fall. 

1249. SIIRI N. S. BISHT. : Will the 
Minister of AGRICULTURE be pleased to 
state: 

(a) whether Government have started 
any Pilot Scheme for dry-farming in areas 
which have scanty rain fall and have no 
other means of irrigat.ion; 

(b) if so, the salient features thereof; 

(c) whether any such scheme has been 
introduced or is proposed to be introduced 
in Uttarakhand region; and 

(d) if so, the broad outlines of the 
same with financial and physical targets? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SHINDE) : (a) Yes, Sir. 

(b) The salient features of the Scheme 
which is of the nature of Pilot Projects, in-
clude soil conservation and land develop-
ment; suitable tillage operations :md soil 
management; water harvesting practices; 
use of sprinkler irrigation; introduction of 
new varieties; new crops and improved im-
plements; animal husbandry programmes; 
demonstration and training of farmers in 
close coordination with research centres of 
the ICAR. 

(c) No, Sir. 

(d) Does not arise. 
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Retrenchment of Workers in Madhugar 
Colliery, Raniganj

1251 SHRI MADHUR\YA HAL- 
DAR Will the Mimstei of LABOUR 
AND REHABILITATION be pleaded to
s ta te

(a) whether in Madhugar Colliery, 
Ranigar\) West Bengal, the management
has retrenched 11 workers

(b) whether this action of the manage
ment is a violation of the agreements with 
the workers

(c) whether t h e  police have boon resto
ring to large-scale arrest of leading workers 
m order to suppress their resistance, and

(d) what steps Government are con
templating to redi ess the grievances of the 
workers?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR AND REHABl-
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LITATION (SHRI BALGOVIND VERMA):
(a) to (d). It is presumed that the infor
mation sought is in respect of Madhujere 
Colliery. It is learnt that the management 
of the Colliery charge-sheeted 11 workmen 
«n 8-1*1971 and subsequently dismissed 
them after holding a domestic enquiry for 
assaulting the unit supervisoi and a clerk 
of the colliery. The police too are reported 
to have investigated the matter, and made 
one arrest, on the basis of a complaint lod
ged by the management. The dispute re
garding the dismissal of the 11 workmen 
has since been referred for arbitration un
der Section 10A of the Industrial Disputes 
Act, 1947

Distribution of Steel to Calcutta Metro
politan Development Authority

1252. SHRI S. C. SAMANTA : Will 
the Minister of STEEL AND MINES be 
please to sta te :

(a) the demand of different categories 
of steel and steel materials by Calcutta 
Metropolitan Development Authority and 
how much has already been supplied,

(b) whether works on different pro
jects of Calcutta Metropolitan Develop
ment Authority could not proceed timely 
and regularly because of non-supply of de
manded materials; and

(c) if so, the steps taken to see that 
orders are promptly supplied?

THE MINISTER OF STATE IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SHAH NAWAZ KHAN) : (a) to
(c). Although the Calcutta Metropolitan 
Development Authority indicated a require
ment of 1546 tonnes of steel for the period 
April-June, 1971, their demands were not 
received in time for normal allocation by 
the Steel Priority Commitlcf. With special 
efforts* however, it was possible to earmark 
about <504 tonnes for them from the 
Reserves.

2. For the period July-Septemb*r, 1971’ 
against the indicated demand for 8,992 
tonnes, the Steel Priority Committee were 
able to allocate 592 tonnes, in the context 
of the low availability for allocation com
pared to the total requirements of all prio
rity sectors. As a substantial part of their 
requirements are bars and rods, which are 
still available for allocation from other 
sources, the Iron & Steel Controller has 
been asked to help them to the maximum 
extent possible when finalising those alloca
tions.

*rf m v  f a d a  “tpro <ftar

v t a  srm v v t m r  f a r t  H
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Additional Supply of foodgrain to 
Meghalya doc to in flux of 
Heftagees From East Bangal

1254. SHRI TRIDIB CHAUDHAR1 : 
Will the Minister of AGRICULTURE be 
pleased to state:

(a) whether any assessment and estimate 
of additional supplies of foo grains that 
would be required by the State of Megha
laya for the evacuees that have come to 
the*© border States from East Bengal since 
25th March, 1971 has been made; and

(b) whether any arrangements have been 
made to make these additional stocks of

foodgtains available to this State over and 
above the already committed central sup
plies, so that the open market levels of 
foodgrains prices may not go up in the 
coming lean season months *>

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICUI TURE (SHRI 
ANNASAHEB P. SHINDF). (a) Yes, Sir.

(b) Arrangements have been nude to 
meet the Go\emment of Meghalaya’s re
quirements of foodgrains from the C'ential 
pool.

Survey for location of fresh water re
sources in Rajasthan.

1255 SHRI P. K. DEO: Will the 
Minister of STEEL AND MINES be 
pleased to state •

(a) whether d survey was conducted by 
the Geological Survey of India lecently m 
Rajasthan for locating fiesh water 
resources;

(b) if so, the areas covered under the 
scheme, and the results achieved, and

(c) whether the survey has also revealed 
alarming situation regarding disease caused 
by the use of water containing fluorine?

THE MINISTER OF STATE IN THE 
MINISTRY OF STEFL AND MINES (SHRI 
SHAHNAWAZ KHAN): (a) and (b). The 
Geological Survey of India has been carry
ing out systematic groundwater resources 
studies in Rajasthan for the last two decades 
and so far over 50 percent of the total area 
of the State has been covered. These in
vestigations have indicated the availability 
o' nearly 230 million cubic metres of addi
t io n a l exploitable fresh groundwater every 
year in areas of Padru. Balotra, Asotra 
of Barmer district, Shwgarh-Balasar 
&Agolai of Jodhpur district, Kantlibasin, 
Singhana and Banganga Basins, Kuchawan- 
Didwana area, Jaisalmer, Banas rive» valley 
and Ahar river valley.
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(c) In some areas bone defortnities 
found in human beings can probably be 
attributed to the use of fluorine rich waters 
in many villages of Sirohi and Nagpur dis
tricts. The Geological Survey of India is, 
however, assisting the State Government 
in locating fresh water resources nearest 
to fluorine nch areas with a view to trans
porting it to the affected area through pipe 
line*.

Prices of Steel

1256. SHRI PRABODH CHANDRA : 
Will the Minister of STEEL AND MINES 
be pleased to state :

(a) whether certain rolling mills in 
Delhi have arbitrarily increased the price 
of steel during the period 1st March to 15th 
April, 1971;

(b) the steps Government propose to 
take to control the price of Steel;

(c) whether M/s Guest Keen Williams 
Ltd., Delhi, who are primarily manufactur
ing steel used for the production of motor 
spring has increased the pi ice arbitrarily 
over six months ago resulting in great set 
back to spring industry; and

(d) the action Government propose to 
take to control the price of this category of 
steel?

THE MINISTFR OF STATE IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SHAH NAWAZ KHAN): (a) Since 
there was no control on the prices df re
rolled products during this period, precise 
information regarding the prices charged 
by the rolling mills is not available.

(b) In order to regulate production 
distribution and prices of steel items rolled 
by the Billet Rerolfers, Government have 
introduced a  new scheme with eflfcet from 
1.5.1971. A copy of the An&ounoement 
(No. 1 dated April 28, 1971) giving the 
details of the scheme as alio the schedule

«f Pnces f e M o n  House.
\Phmdin Ubr^ry, Set, **o. LT-302/71J

(c) M/s. Guest, Keen Williams have 
reported a small increase in the prices of 
their spring steel ffcts due to norma! 
commercial factors.

(d) There is no proposal at present to 
control the prices of spring steel flats, 
which are made by a number of other 
parties as wen.

Area wader Forests

1257. SHRI M RAM GOPAL 
REDDY • Will the Minister of AGRI
CULTURE be pleased to state :

(a) the area under forests in the coun
try;

(b) whether the area under forests m 
the country has gone down during the last 
three years;

(c) if so, the reasons therefor, and

(d) the measures Government propose 
to take to increase the area under forests*

T H E  M IN IS T E R  OF S T A T E  IN  THE 
M IN IS T R Y  OF A G R IC U L T U R E 1 (SHRI 
S H E R  S I N G H ) . (a )  T h e  to ta l  a re a  under 
forests in the country during the year 
1968-69 was 75,273 thousand hec tares

(b ) Yes* (Sir.
(c) Theee areas have had to be released 

Permanent alternative use, s»uch as 
rive valley projects, agricultural purposes, 
transmission Hoes, establishment of 
industries and other miscellaneous purposes.

(d) “ Forests” is included in the State 
list of tta  Seventh Schedule o f  the Con
stitution. However, tho Central Board 
Forestry of which the Minister ot Agri
culture (Rrishi Mantri) is the
ha* recommended time and agam -
encroachment in «wy form « * »  **? ' 
should be prevented and that the e 
areas be aagmeated to bring it to 
the total land***of the country as presc
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Vm A in the National Forest Policy Reso
lution of 1952, by Consolidation of 
holdings and by bringing under forests all 
available lands such as waste lands 
panchayat and Panchayat Samiti lands 
ravines, canal banks, etc.

Man-days lost due to Strikes and 
lockouts

1258. SHRI M. RAM GOPAL REDDY: 
Will the Minister of LABOUR AND 
REHABILITATION be pleased to state:

(a) the number of man-days lost during 
the last three years (year-wise) on account 
of strikes and lock-outs: and

(b) the steps Government have taken 
to improve the situation ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR AND 
REHABILITATION (SHRI BALGOVIND 

VERMA): (a) The number of man-days lost 
(in millions) during 1968, 1969 and 1970 on 
account of strikes and lockouts was respect
ively 17.28, 19.05 and 17.17 (provisional).

(b) The main effort is to minimise 
industrial disputes through the processes 
of preliminary discussions, as informal 
mediation, conciliation, and adjudication 
or arbitration, as necessary, under the 
existing statutory and voluntary arrange
ments; Government have also been holding 
discussions with the worker’s and emplo
yers’ representatives with a view to evolving 
agreed measures for securing improvements 
in the industrial relations system.

Ground water exploration In Orissa.

1259. SHRI CHINTAMANI PANI- 
GRAHI: Will the Minister of AGRICUL
TURE be pleased to state:

(a) whether the Central Ground Water 
Board has taken tip independently any area 
in Orissa for ground water exploration; 
and

(b) if so, the progress achieved so far in 
this direction ?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
(SHRI SHER SINGH) : (a) and
(b) Cential Ground Water Board 
(formerly Exploratory Tubewell, 
Organisation) did groundwater exploration 
work in Orissa in the years 1958-59, 1962- 
63, 1963-64 and 1964-65. Exploratory work 
was done in districts Balasoe, Cuttack, 
Mayur Bhanj and Puri. In all 34 Explo „ 
ratory bores were sunk of which 21 were 
developed as full-fledged wells and handed 
over to the State Government and remain
ing 13 being unsuccessful were abandoned. 
(A list giving the details is laid on the Table 
of the House. [Placed in Library, Set No. 
LT—303/711

This year exploratory work is to be 
taken up in districts Dhankanal and Bol- 
angir. Arig has been sent and work is to 
start shortly at Kumunda site.

Buffer Stock of Sugar

1260. SHRI MURASOLI MARAN: 
Will the Minister ot AGRICULTURE be 
pleased to state =

(a) whether there is any proposal to 
create a buffer stock of sugar in the country;
and

(b) if so, the main features thereof t

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 

(SHRI SHER SINGH): (a) and (b). Govern
ment have removed control on price and 
distribution of sugar with effect from the 
25th of May 1971 except that releases of 
sugar for sale by factories will continue to 
be regulated. By a process of judicious 
peases it will be ensured th.t a reserve 
stock of sugar always remain with the 
factories to meet future contingencies.
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Setting up of Sponge lros Plant k> 
Tamil Nadu

1261. SHRI MURASOLI MARAN : 
Will the Minister of STFEI AND MINES 
be please to state

(a) whether artj proposal was made foi 
setting up a Sponge Iron Plant in Tamil 
Nadu; and

(b) if so, the stage at which the matter 
stands at present ?

THF MINISTER OF STATE IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SAHA NAWAZ KHAN): (a) 
and (b). The Tamil Nadu Industrial 
Development Corporation Limited, 
Madras have submitted an appli
cation in December, 1970 for the grant of 
an industrial licence for the sotting up of 
a new indusutrial undertaking at Arkenam 
District Chingleput, Tamil Nadu for the 
manufacture of 60,000 tonnes of sponge iron 
p.a They were requested in March, 1971 
to depute their technical representatives for 
a discussion rvn the economic viability of 
the proposed unit \is-a-vis the level of 
investment envisaged Their reply thereto 
is awaited.

Production of Drilling Rigs and 
Boring Pipes

1263. SHRI BHOGENDRA JHA : Will 
the Minister of AGRICULTURE pleased to 
«t»te:

(a) whether the country is in a position 
to produce drilling ngh end boring pipes to 
an extent required for boring tubewells to 
irrigate all cultivated lands of the country 
which cannot be irrigated by canal system; 
and

(b) if so, the steps being taken to pre
pare such scheme for completion during 
the present plan period t

THE MINISTER o r  STATE IN 
THE MINISTRY OF AGRI
CULTURE (SHRI SHER SfNGH):
(a) The requirement of drilling rigs end 
boring pipes has been estimated only in 
relation to the 4th Man targets for taring 
of dugwells and drilling of tubewells. In 
general, the country is in a position to 
produce this requirement. Only a few highly 
sophisticated or extra heavy rigs maybe 
required to be imported

(b) Groundwater development through 
tuhewells or duggwells, depends on the type 
of sub-surface geological formations and 
on the quantom of groundwater rechargc 
available. Consistent with the
local feasibilities, several compact area 
schemes of ground water development 
are aheady in hand covering most
parts of the country and additional 
schemcs are constant 1\ under prepara
tion m accordance with the local potenti
alities foi groundwater development as 
assessed by systematic groundwater surveys 
and studies. Arrangements for such smveys 
and studies are being hitersified progressive
ly Because of financial and organisational 
limitations and technical consideration, 
the full development of groundwater 
potential u» the country is expected 16 take 
several more years beyond the 4th Plan 
period.

Running of Gtridih Colliery in Bihar on 
Co-operative basis-

1264. SHRI BHOGENDRA JHA s ^  
the Minister of STEEL AND MINES be 
pleased to state :

(a) whether G overnm ent have agreed 
to  run the 2 3#  incline o f G iridih CoH»cr> 
in Bihar on co-operative basis;

(b) whether Labour Co-operative Soci
ety of Giridih applied for this to *'e 
National Coal Development Corporat.o 
several months ago, agreeing to al t 
terms and conditions laid down by t e ’ 
Corporation but the agreement has
yet been finalised ; and
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(c) if so, the reasons for the delay and 
the steps taken to expedite the finalisation 
of tbe agreement ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SHAHNAWAZ KHAN): (a) to (c). 
The National Coal Development Corpora-
tion ha\'c agreed to run 23-B incline of 
Giridih Collieries with the Labour Co-
operative Society on partnership basis. 
The Government have approved the draft 
agreement. It is likely to be executed 
short Jy. 

S. C. and S. T. Educated Unemployed 

1265. SHRI K. S. CHA VDA : Will 
the Minbter of LABOUR AND REHABI-
LlTATION b~ pleased to state: 

(a) the number of Matriculates, Under-
Graduates, Graduates and Double Gra-
duates belonging to the Scheduled CasteH 
and Scheduled Tribes unemployed in the 
country as on the 1st January, 1971; and 

(b) the intensive steps Govtrument 
have been taken or proposed to take to 

neutralise that unemployment among the 
Scheduled Castes and Scheduled Tribes? 

THE DEPUTY MINISTER lN THE 
MINISTRY OF LABOUR AND 
REHABILITATION (SHRI BALGOVIND 
VERMA) : (a) The onl y information 
available in this regard relates to the 
number of Scheduled Caste and Scheduled 
Tribejobe-seekers borne on the live regi-
ster of Employment Exchanges classified by 
educational levels. A Statement contain-

ing tl1is information is attached. 

(b) Various development programmes 
in the field of ,a!; riculture, industry, :,1rigat-
ion anrl power, transport and communicat-
ion, social services such a-, education. 
health and family platllling and social 
welfare included in the Fourth Five 
Year Plan of the: Ccnt:·e and States are 
expected to create increasing number of 
employment opportunities for unemployecl 
persons including Scheduled Castes an .J 
Scheduled Tribes. 

Statement 

SJ. 
No. 

Educational lel'cl 

Number of job-seekers on the 
Live Register of Employment 
Exchanges as on 31-12-70. 

2 

1. Matriculates. 

2. Higher Secondary (including 

Intermediates/ Under-

graduates). 

3. Graduates. 

4. Post-graduates. 

Total 

Scheduled Scheduled 
Castes _ '- Tribe_s ____________ _ 

3 4 

83,749 12,201 

32,759 5,207 

10,830 1,519 

1,129 295 

1,28,467 19,222 
----·- -



(«) whether the Heavy Engineering 
Corporation Limited, Ranchi took up the 
work of modernisation of the Metal and 
Steel Factory at lehhapur in West Bengal 
on turn-key basis;

(b) if so, at what cost and when 
job was scheduled to be eompleted;

this

(c) whether this job has been completed 
as per the schedule and at the estimated 
cost;

(d) if not* the time by which it is 
expected to be completed and at what extra 
cost; and

(e) the estimated loss of said Metal 
Steel Factory for the delay, of any, in 
completion of this job?

THE MINISTER OF STaTE IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SHAHNAWAZ KHAN): (a)
Heavy Engineering Corporation had under
taken the work of modernisation of the 28" 
Bar Mill of the Metal and Steel Factory at 
lehhapur and not of the entire factory. 
This work was to be done in four phases;

(b) The original estimates of cost and 
schedule of completion were as under:—

(Oi 
below ;

Modernisation of Metal and Steel 
Factory, IcUaapw by Heavy 

Engineering Corporation 
limited,£Ranchi

1266. SHRI P. K. GHOSH : I iWiUJthe 
Minister of STEEL AND MINES befe 

to state:

111 Written Answer JUN*J^ 1971

1(d).

Written**™ * m

Th« P«**w  is indicated

Phase 1 
Pha&e If

Estimated cost Date of 
(Rs. lakhs) Completion

Phase 1 29.515 October, 1967

Phase U 50.733 June,1968

Phase HI 88.520 December,1968

Phase IV 62.225 March, 1969

Completed by 8. 5.70 
Expected to he completed 
by 15-6-71.

iPhase Ut and IV Qvil " o * ,

up* According to the 
rev,sed schedule entire 
work is expected to be 
completed , by end of 
August, 1972. The esti-
mated revised cost is 
about Rs. 415 lakhs.

( f ) I t  is not possible to make any 
precise of the loss suffered by the lehhapur 
factory as a result of 'the delay in the 
completion of the project.

1267. i r o  tr'ritomirQr q ro
*nr

.  J W  * * * * * * * * * *  
fcnfinrr srr*
w w *  ^ n %  fiwr |  ■ %ftx 

( s )  w w  

w  Pf«rfcr irfarr J  *r«rr iro w

m m  m m  v i m  *  x m  

m  w w  i r f ) ; (v )
(*r). ^rrfw r fofar m m  14 f  m r -  

**  fwfer

f* rftr* ff* ro » r ^ % % r r 3 r w f t :

 ____________w ftfr m m  g i t  *

m m  h w

1967«*$ 4 .64  3.73

230.993 1968-69  21*50 16.19
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1969-70 

1970-71 

26.22 

32.66 

29.27 

32.95 

-a-~re:;; J;~"T~ · q-ffi ~;n;; ~ m~r if 
J;~"~ 'liT ~~T lKf-l];~ ~~ q-~;; ~'t 
q-f1._q~'i if Wffiifi J;fn: q''!f ~ ~fi;r~ m1fi 

~ J;~"?;~H f<lilfT ;;nm' ~ I 

Bill Re. Rights and Privileges of 
Hospitals Employees 

t268. SHRI K. M. MADHUKAR; 
Will the Minister of LABOUR AND RE-
HABILITATION be pleased to state: 

(a) whether Government propose to 
introduce a bill in the current Session ·to 
protect the Rights and Privilege! of the 
Hospital Emplopees, which were snatched 
away particularly after the recent judge-
ment of 1970 of the Supreme Court of 

India; and 

(b) if so, salient feature thereof? 

THE DEPUTY MiNISTER IN THE 
MINISTRY OF LABOUR AND REHA· 
BILITATION (SHRI BALGOVlND 

following matter of urgent public impor-
tance and l request that he may mak., a 
statement thereon :-

"The reported discovery of a pro-
Pakistan espionage ring in Calcutta 
involving a former Cabinet Minister 
and a Deputy Minister of West Bengal 
Government and one ex-Member of 
Parliament". 

THE MINISTER OF STATE lN THE 
MINISTRY OF HOME AFFAIRS AND 
DEPARTMENT OF PERSONNEL 
(SHRI RAM NIWAS MIRDHA) : 

Mr. Speaker, Sir, Go\'ernment have 
seen Press R~:ports about the activi-
ties of a Pakistani spy ring operating in 
West Bengal and the alleged involvement 
therein of some ex-Ministers of the Govern-
ment of West Bengal and a former Mom-
ber of Parliament from that State. The 
State Government have intimated that two 
persons, Shri Badrudduja, a farmer Mem-
ber of Parlia · : nt and Dr. Golam Yazdani, 
a former Minister in the second United 
Front Government have been detained 
under the Maintenance of Internal Secu-
rity Ordinance. 1971. Further inquiries 
are in progress. 

. f 
VERMA): (a) and (b). The question ° SHRI TR£DIB CHAUDHURl : Be-

. 1 · 1 t·on on this and other . undertaktng egis a 1 fore I proceed to ask any questiOn I must 
· fll · der Govern-connected matters IS 5 1 IS un register my most emphatic protest agai-

ment's consideration. /1st the way the Government has replied 
to this call attention motion. lt seems in 

12 Hrs. 
· trying to be too clever the Government 

has tried to convince us that they only go 

CALLING ATTENTiON TO MATTER 
OF URGENT PUBLIC IMPORTANCE 

REPORIEIJ DISCOVERY OF A PRo-PAKISTAN 

I!SPlONAOE RING lN C.~LCL'TT A 

SHRl TRIDIB CHAUDHURL 
(Berhanpor) ; I call the attention of the 
Mininster of HOME AFFAIRS to the 

by newspaper reports ; they only see news-
paper reports and they hear no evil. see 
no evil and speak no evil. This doubly 
confirms in our minds the suspicion about 
the insinuation that has been only made 
by the same newspaper in which reports 
appeared about Pakistani spy ring, insi-
nua(ions that have also been made by cer-
tain eminent public mel\ of West Bengal. 
This report appeared in the Anand Bazar 
Patrika and the Hindustcul Standard on 
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[Shri Tr/dib Chaudhuri}

26th May m which tt was specifically 
stated that “a Minister in th e United 
Front Ministry used to hand over strictly 
confidential files to the Pakistan Govern
ment ; a well-known Member of Parlia
ment of this State received money from 
Pakistan for acting as its agent.” “Going 
back a few years, a Congress Deputy

Minister collected information for Paki
stani intelligence department.” Pakistan, 
it has been alleged, helped two political par
ties in tius state in different ways. Deal
ing specifically with the activities of the 
f o r m e r  Congress Ministei the report says 
that “ the Congress Minister always moved 
close to the then Chief Minister and other 
important leaders and passed on all sorts of 
information to Pakistan.

The Pakistani authorities would srant 
various facilities to his relatrons over there, 
♦‘that nwans m Pakistan”, “as a reward". 
It was stated that these facts were revealed 
in a dopier that has come into the hands 
of the Government of India. That was the 
report; not m the State Government’s hand, 
but in the hands of the Central Govern
ment. The House should bear in mind that 
this involves the security and defence of the 
State and we *re living m very troublesome 
times. Things that are happening m Bangla 
Dcsh, the hostile posture taken by Pakistan 
Government, clearly indicate that any 
moment, any aggression can take place. 
In «pite of the hostile posture taken by 
Pakistan and by the friend by powers of 
Pakistan. the Government says, and wants 
the House to rest assured, that it has only 
seen the press reports, about the spying. 
Is this way the Central Government 
t h e  Union Government, charged with the 
secuiity and defcnce ef the country, is 
expected to function and operate ?

With regard to the insinuation made in 
the paper, the Government of India should 
have certainly seen these insinuations also 
When they have seen the press reports,

it has been specifically stated on the 26th 
in the same group of newspapers—thc 
Ananda Bazar Patrika and the Hiadustm 
Standard group—and they have specifically 
accused the Government as follotws: The 
India Government however does not want 
any information to leak in the press; all 
attempts are being made to throw a curtain 
of secrecy over this news.”

About the two arrests that have been 
referred to by the hon. Minister, the paper 
alleged that the Governments, both the 
Central Government and the State Govern
ment, were rat her unwilling to institute a 
case against anybody, not because of lack 
of documents and incriminating evidence. 
The real reason is fundamentally different* 
The facts in tha possession of the Govern* 
ment reveal that more Mian one person 
was implicated m this, not only politicians; 
there are Government officers, businessmen 
and many people who are very influential 
in social life. If a prosecution is launched 
in a court of law, then the names of many 
of these people would be drawn In. I ha* 
is why neitlier the Central Government 
nor the State Government of West Bengal 
were at all enthusiastic to proceed to take 
any move in the matter. Ihe paper has 
hinted that the two arrests made under 
the Maintenance of Internal Socuui} Act 
have been made only as a sop to publu. 
opinion.

1 he question that naturaly arises is <lm 
We all know in this House, Sycd 
Badrudduja, a former Member of this lion 
House. Sif, 1 hold no special brief for 
Syed Badrudduja. But he is a man 
eminent in public life, and to put ihe 
record straight, I should also mention that 
in the last raid-term electron, he worked 
against me, against my cendidature. But 
even then, there is a thing called natroal 
justice, and it mutt be pul on record.it 
is already on record; it is a historical »** 
that Syed one of these
few Muslims lit this coyitny who had U*
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courage of conviction to oppose 
Muhammad Alt Jinnah on the Pakistan 
issu*, who opposed the formation of 
Pakistan State. He was almost ostracised 
by the Muslim community in those days 
for having opposed the formation of 
Pakistan. He is now at the fag end of 
his life; he is aged 74. He is a man 
eminent in Public life. If you give a 
stigma like this, and then arrest him, wh«t 
happens? Curiously enough these arrests 
have been made under newly passed 
internal Security Ordinance. 1 do not 
know why he has been detained only, and 
why the arrests have been Selective.

Apart from the former Cabinet Minister 
of the United Front Government, and a 
former MP who is now sought to be made 
out—Syed Badrudduja—it was also men
tioned in newspapers as I hayc already read 
out from the report itself, that one former 
Congrcs Deputy Minister was involved.

Secondly, a very senior Government 
official —I do not known whether of the 
State Government or of the Central 
Government was involved. There arc 
many other important peoĵ fe who, it 
appears, are involved. In view of the very 
serious situation and the serious charges 
that have been made, I specifically ask why 
these arrests have been made selectively 
and why they have been made under the 
Maintenance of Internal Security ordinance 
excepting that they were acting against 
the security of the State, no specific charge 
has been laid against them. I do not 
want to go by press reports, but 1 have a 
right to ask of this Government, who is 
the Congress Deputy Minister who was 
hanging about the former Congress Chief 
Minister* got the information and passed 
it on to Pakistan and why that person has 
not been arrested? Who is the Government 
Official involved and why has he not been 
held? It has been reported in the papers 
that this dossier cam* into the hands of 
Government abour 11/2 months back.

Do the tio\ eminent seriously want us to 
believe that they were only going by press 
reports and this dossier was not actually in 
their hands and that the West Bengal 
Government has acted entirely on its own? 
One of the officials of ihc Special Branch— 
his name has also been mentioned in the 
papers—Mr. Arun Mukerjee, Deputy 
Commissioner in charge of the Special 
Branch or Security Intelligence, has spcci- 
fictll.v stated that they have enough evide
nce to pi oseeute certain people in court on 
the charge of espionage. If that is so, why 
is the Government not gianting clearance 
so that at least Mr. Syed Badrudduja can 
have the change of clearing his name in 
a public trial? I stand for no spies. If 
they arc any spies who act against the 
security of the country, let them be han
ged by all means, but give them a fair 
trial. There is such a thing called natural 
justice. Theie cannot be anything called 
selective justice. When you took the 
powers, we knew how they would be used. 
These are the first two arrests under the new 
detention ordinance. You have to bear in 
mind that three by-elections aie in the 
offing and another bye-e lection was to be 
held. It has been publicly alleged that 
these ai rests have been made to influence 
publice opinion on the eve of the bye- 
election Mi. Syed Bandrudduja was likely 
contest the bye-election to Parliament 
that is soon comming. Therefore, I ask 
the Government, why they should not 
immediately start proceedings against 
these people against whom allegations have
been made.

SHRl RAM NIWAS MIRDHA : There 
is no question of government adopting a 
causul attitude on this i>oint. Government 
thinks this to be of a very serio us nature 
and it has been dealing with this matter in 
a  m o s t  serious manner. Why I mentioned 
about the press report was because the hon. 
Member himself, while calling the attention 
of the government, referred to press reports 
*nd as it turned out he himself quoted 
extensively from the press reports. That is 
the only reason.



179 Prv-Pak espio*a& Hug m 3 U to  % 1971 Calcutta (C. A ) 1*0

SHRl TR1DIB CHAUDHUR1 1 am 
not the gevernraent, he is tn the government 
When 1 ask him a question he should answer 
it oo the basis oi  fact at his disposal Does 
the hon Minister realize that he is making 
a laughing stock of himself and the govern
ment

&HR1 RAM NlWAS M1RDHA The 
question was based on a pi ess report Since 
the bon Member has quoted extensively 
from that, I merely said that government 
has seen the press rep>rt J, do not kno<v 
what is wrong m that 1 hen I pioceeded to 
say what action the Government <>t West 
has taken in this matter 1 have myself 
said that action has been taken under 
the Main lance oi Internal Security Ordi
nance, in view of the extraordinary situation 
whech the hon Member himself admits 
exists m that part of the country, I think it 
is paoper use of the Oidmance and the 
discretion of the State Government has 
been properly exercised

As regards the insinuation that it has 
been done in view of some impending by- 
ejections, well, as a matter of fact, some 
bj-election or mid-term election is always 
taking place in the cauntry and if this kind 
of plea is accepted 1 do not think any 
action can be taken undei tins Ordinance 
even when there is an extraordinary, situat
ion

As regards the other point which the 
hon Member raised, some Deputy Minister 
belonging to the Congress Party being in
volved m it, I will refer to a press report 
that the Deputy Chief Minister of West 
Bengal has denied that any ex-Congress 
Mmistei is involved in this case

SHRl B K DAS CHOWDHURY 
(Coach Bihar) The hon Minister has tned 
hj» beat to give a clear answer to the point 
tailed Even then 1 must say that it was not 
very muchclear It was specifically stated tn 
the caHwg Attention that this news has 
appeared in the press The hon islmrater 
Stated in reply to Calling Attention tft&t

government have seen the press reports. Is 
it enough ’ Are we here simply to hear wh*» 
the press report’ Should the Minister 
merely repeat that ? Should we not know 
the real facts which arc within the know
ledge of the government ? I must say that 
this is very much reprehensible The facts 
as stated very clearly show two things An 
espion age ring has been in existence lor a 
Long time Immediately aftei the 1962 
debacle arising out of the Chinese aggress
ion on the NEFA border then Defence Min
ister admitted on flooi of the Lok Sabha 
that there are serious gaps of efficiency in 
our intelligence depai tment and intelligence 
branch Though both China and Pakistan 
arc oui neighboring State, we are not hav 
mg good relations with them Yet, our 
intelligence department and intelligence 
officers did not take so much cart to go 
in to the entire matter verly seriously when 
an espionage ring was functioning for Pak 
Man and China

Some hon Membeis seem to be very 
much agitated that this is being done just 
befoie the mid-term elections or the by 
elections m West Bengal In the pre* 
report it has been stated that these two pei 
sons are Dr Golam Yazdam a former Uni 
^d  Fro%Mimstei—at that time he bclo 
nged to CPM and shri Badrudduja, 
(Intnrruptwn)

SHRl JYQTIRMOY BOSU {Diamond 
Harbout) Sir, 1 would request you not to 
permit him to make an insinuation What 
he is saying is baseless

MR SPEAKER but be did not object 
when the name of a Congress Minister was 
mentioned ?

SHRl JYOT1RMOY BOSU II the other 
side is sleeping, why should 1 worry about it 

(interruptions)

SHRl B K DASCHOWDHURY 
Even during the last election it was menti 
oned that * sumof Rs. 10,000 was given to 
sdttlft of the political elements
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la  view of all these facts I would tike to 
know from the Government whether the 
Government has got the full report. The 
report says that the Government hasg]ot a 
dossier of not only the persons but the ms- 
try and could created against some of the 
persons. Some public men and political 
party leaders are also involved. Will the 
Government be good enough to state 
the names of those political 
leaders; otherwise, all political party 

Leaders mignt be involved. Let it be very 
clear and fair. Who are those political 
party Leaders; or, should we presume that 
some of the political elements I would not 
mention the names who aie still think
ing of and are utilising the position of this 
Government, particularly the Prime Mini
ster, with that of Yahaya Khan in relation 
to East Bengal and West Bengal, are also 
involved this espionage ring ? That also 
should be made very much clear.

In some papers it was also mentioned 
that the Headquarters of this espionage spy 
ring, though apparently from the recent 
press reports, it seems is in Calcutta. But it 
is not so; it is in Delhi. One gentleman, 
who used to work as courier in the Pakistan 
High Commission tn Delhi, Mr. Quddus, is 
in possession of certain incriminating docu
ments. Have the Government got this 
information and have they reierrcd the 
matter to the intelligence branch to inq
uire against all the persons with whom Mr. 
Quddus had a relation ? It will give some 
more revealing facts to the Government.

So. I request the hon. Minister to make 
a very brief and frank statement clearly 
setting out the names of those persons, 
political party Leaders and political elem
ents who ajre involved in this espionage 
ring.

Finally, 1 would also like to know from 
the Government whether this Government 
is in touch with the State Government of 
West Bengal and whea^her they have said 
that the Staft Government of West Bengal 
a»e afteady coming to the conclusion that 
an open trial and proceedings will be start
ed vety «0ott.

SHRI RAM NIWAS MIRDHA: The 
non. Member, wants to know the names of 
persons and political parties who are impli
cated in this matter, where the headquart
ers of this spy ring are and who the courier 
«• AH I can say is that is not in the pub
lic interest to disclosed all these facts.

SHRI SAMAR GUHA (Contai) : It is 
in the inicrest of the Government, not at

in the interest of the people and the 
security of the nation, not t» givo this 
information.

SHR» RAM NIWAS MIRDHA; The 
whole matter is being investigated by the 
West Bengal Government and were in 
touch with the West Bengal Government. 
All possible assistance that can be given to 
them is being given in this matter. 
It would not be proper that we go 
into the various detail* about names of 
persons etc., before the investigations 
are over.

SHRI DEVINDER SINGH GARCHA 
(Ludhiana): A few daye ago the Minister 
of Home Affaus made a statemant in 
this House that the situation obtaining on 
the borders ot Bangal Desh was a very 
obnormal one ..nd that the normal ground 
rules could not be obsered. Now we come 
on the revelation that we are faced with a 
very serious problem oi internal security, 
that tieacher> has seeped up to the very 
highest echelones of our national life, of 
our body politic as such. I think, this is a 
situation of very gave emergency. My qu
estion or suggestion is simply this. Would 
the Government have the courage to recog
nise the situ ration as one of grave emer
gency and dec la re  it as such in all States 
su rro u n d  or touch upon Bangla Desh 
borders; or, will it be deterred by the 
semantics of parliamentaiy debate?

SHRI RAM NIWAS MIRDHA: 
Government does realise that the situation 
,s a very serious one and Anyone, who 
would be found guilty of treachery to the 
country, will W vary seriously dealt with,
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But we are committed to a parliamen
tary system of Government and, I think, 
we should work it as well as we can. There
fore, whatever extraordinary measures 
would be taken would be limited to what 
is most essential as happened in this case. 
It was exactly to meet such situations and 
emergencies that this Ordinance was pro
mulgated. This Ordinance and other legal 
powers available to the Government will be 
used to put down these things.

SHRI INDR A JIT GUPTA (Aliporc): 
Sir, I am not much cncouiaged to ask ques
tions because it is obvious we are not going 
to get any information from ihe Govern
ment. 1 think, about 90 per cent or more 
of the Call Attention Notices that you con
sider everyday are based on press reports. 
There is no other way by which we can gel 
information. Thehon. Minister is studi
ously refusing to go beyond anything that 
we have been in the press.

All I would like to say is this that in 
these cases of arrests which have taken 
place, either they have got evidence or 'they 
have not got evidence, t do not think there 
can be any third position. If they have not 
got any concrete evidence on the basis of 
which specific grounds can be given or spa- 
cific charges can be made, then, it means 
they have acted only on suspicion. In that 
case, 1 would say that the use of the Ordi
nance on the basis of mere suspicion against 
prominent public men is something which 
is most reprehensible and this method 
should never be resorted to.

'Ihe Government refuses to give infor
mation. It means the Government is put
ting a  premium on any type of rumour or 
speculation or anything which may go on 
in this country. The hoa. Minister refuses 
to take Parliament into confidence which 
means he keeps the doors wide open to any 
kind of rumour or speculation regarding 
anybody, any person, or any party, that 
anybody may choose to indulge in.

' 1 cannvt forget that Mr. (Badrudduja 
was put under preventive detention in the 
year 1965 also during the Indo-Pakistan 
hostilities. At that time, it was not stated 
anywhere that he was arrested for, or found 
indulging in, any type of espionage activity. 
No grounds were giveu at least as far as we 
know. He was kept in detention for seve
ral months, and ultimately, he was released 
after the hostilities were over. Subsequent 
to that, he again stood for election and he 
came to this House as an elected Member 
of this House. He discharged his duties 
here. So, quite obviously, upto that time, 
at any rate, neither the Central Govern
ment nor the State Government, nor any 
body else, had any grounds on which they 
could say that Mr. Badrudduja indulged in 
espionage activities. Yet, some sort oi 
stimga was a ttached to him. Not only to 
him. At that time, a very large uumber of 
persons belonging to the minority commu
nity were put under preventive detention 
and were subsequently released. They can 
say it was a preventive measure based on 
suspicion, based o» nothing more than that. 
But such is not the present case.

A story has been made out, at least in 
the press, and it is upto the Government 
cither to deny that story or to corroborate 
that on the basis ol’ whatever evidence thcy 
have in their possession. The story in the 
press is that some documents or some 
papers in which the names of certain per
sons have been found have come into the 
possession of the Government and that 
these documents were intercepted by out 
Border Security Force when som e person 
or persons who were employed in the Pakis- 
tan Deputy High Commissioner’s Office i° 
Calcutta- the Deputy High Commissioner 
who later defected to B a n g l a  Desli—weic 
trying to smuggle out papers and documents 
to Pakistan.

They yew intercepted by the B.S.J. a"** 
these papers have come Into our possession. 
Will the hon. Minister at least tell us 
ther there is any semblance of truth m thi



story and, if so, who are those persons: who 
were trying to sumggle out these things and 
who were intercepted by the B.S. F., presu-
mably apprehended by them. They have 
not been arrested; they have not been detai-
ned. Who are they~ Are they Pakistanis 
or are they Indian citizens? We know no-
thing about it. The hon. Minister refuses 
tell us anything, 

My only point is this. On the face of 
it, we can all speculate on many things. I 
am not preparerl to accept either of these 
versions, I am not prepared to dismiss that 
anybody cannot be iddulging in espionage 
simply because he is a political figure. We 
know what has happened in other countries. 
We have many famous espionage cases on 
recorcl. But those cases were all brought 
to light, public trials were held on the bas is 
of concrete evidence and, either people 
were found guilty and convicted nr they 
were aquitted. Noboiy in this country or 
in this House, I am sure, wants that if in 
respect of any p~'rson. no matter to which 
party he belongs and however eminent he 
may be in public life, 1t is proved that he is 
guilty of espionage. he shou ld be left off. 
Nobody wants that. On the face of it, 
one can go on speculating. If some 
Miinster is involved, whether of the 
Congress or of the CPM or some other 
party, I am not interested on the face of it. 
A minister, presumbaly, by virtue of being 
a minister, may have acctss to certain infor-
mation which may possibly be of some use 
to the other side if it is passed. But, T do 
not know about it. 

Here, Mr. Badrudduja was not a Minister. 
He was a very ordinary humble sort of per-
son leading a very modest sort nf life. 
What possible access could he have to 
such top-secret files and top secret 
information which would be of val ue 
I o the Pakistanis? . We can go on spe-
culating anything and we can go on talking 
things like that. But I want to ask the 
Government whether they have got any evi-
dence or not. If they have not got evidence, 

if they are proceeding only on the basis of 
suspicio11, then they will lay themselves 
open to the charge which has been hurled 
here, that this is a matter of vindictiveness, 
political motivation etc. etc. 

If they have got evidence, we hope, they 
will tPII us that the necessary process of 
open trial will be gone through, that they 
will take action in a court of law and that a 
proper trial would be held so that these 
people have got a fair chance to defend 
themRelves. Tf they are guilty that can be 
proved on ly on the basis of concrete evi-
dence. not otherwise. 

SHRI RAM NIWAS MIRDHA: The 
State Governnient has taken action under 
the Maintenance of Internal Security Ordi-
nance, which also provides a certain proce-
dure for dealing with such matters. Whatever 
allegations the State Government have 
wou ld have to be conveyed to the detenues 
within five days. Then there is a procedure 
in the Ordnance for bringing up that matter 
before a 3 man Advisory Committee which 
wonld consist of High Court judges or 
persons of that status· Therefore, it is not 
true to ~ay that things are done in an 
arbi I rary manner. 

It is true that extaordinary situation-- as 
the present one-need extraordinary legisla-
tion of the type that has jnst been enncted. 
But care is taken to see that necessary 
safeguards are provided at every stage and 
protection given to the persons concerned 
as the law would permit. 

About the holding of an open trial, it is 
too early to say what the State Government 
would do in the matter. They are still 
investigating the whole thing and if their 
investigation reaches a certain stage, a 
regular case would be filed and prosecution 
launched, I think the State Government 
would do that when they reach that 
stage. But, at this stage, it is too early to 
say what action will be taken with respect 
to this matter. 
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SHRI SAMAR GUHA: We would like 
to know why (he Government have taken 
a hush-hush attitude in regard to a serious 
matter which opens them up seriously to 
the criticism that has been offered that 
they have acted with political motive and in 
a vindictive manner against some political 
leaders and some political parties. This is 
what one would think unless the Govern* 
ment come forward with the full story and 
with the full seized documents which they 
have in their possession in regard to the 
activities of the Pakistani espionage ring.

The hon. Minister stated that it is not 
in the ‘public interest’ that he should 
disclose the facts found in those seized 
documents. I do not understand how this 
public interest come in. In the press report 
names have been mentioned. It involves 
the integrity of Congress, C'PM and othei 
parties too. A number of top leadeis, 
political leaders, figure in regard to thi 
Pakistani spy-ring.

Also, it has categorically mentioned the 
names; of course, it does not mention the 
name but refers to one iournlist. It has also 
mentioned about a few top officials. The 
integrity of the political leaders, political 
parties, a journalist and also a few top 
officials is seriously involved. Is that not a 
matter of public importance ?

Secondly, in view of the fact that m 
the eastern region of India today, a serious 
situation is developing and every day the 
Pakistani spy-rings are operating and they 
are being arrested, is. it not also in the 
interests of the nation that the functioning 
of those two parties and those political 
leaders who are supposed to have been 
involved in4he activities of Pakistani espio
nage should come to the limelight so that 
the people may know 7

I am very sorry to note that secretary of 
the Communist Marxist Party has said that 
this is a sorid conspiracy to terrorise the 
people of the minority community. Tome, 
any person who is involved in espionage

activity or spying against bis own nation 
does not belong to any community or to 
any political party, He is a traitor. He is a 
spy and he oiiould be treated as such.

No political party or no community has 
any relevence to this question of a minority 
community or majority community being 
involved as such. But if Government keep 
it hush-hush, then, naturally, the other 
parties will take advantage of it and criticise 
them and say Government want to take 
political advantage out of this.

The whole matter is an alarming comm
entary on the inefficiency of our intelligence 
working in the eastren region, became this 
espionage ring has been operating there 
for the last five years, but they could not 
unearth even a little bit of it. Even now, 
they have not unearthed those documents 
but only the border security force people 
have done that job for the intelligence,

Again, as regards the Cabinet Minister 
of the UF Government, Mr. Yazdani, 
he was in charge of pass-ports and issuing 
visas for Pakistani nationals. It has appear
ed in many papers in West Bengal that Mr 
Yazdani, violating the Central rules, was 
issuing a number of vivas to Pakistani 
infiltrators to moves about m West B«ngal 
and to go to any place whatsoever. Th#se 
reports appeared two years before in any 
papers. I want to know from Government 
why they have not taken...

SHRI JYOTIRMOY BOSU : on a point 
of order the hon. Member has mentioned 
the name of a former Minister of UF 
Government. He is not here to defend him, 
self. So how can be mention his name 
here ?......  (Interruptions)

Mr. SPEAKER : I am not allowing any 
points of order, The hon. Member is only 
repeating what has appeared Ut the papers.

SHRI JYOTIRMOY BOSU : We kno« 
about this Member. We know how he is 
a CIA agent...... (totnruptio**)
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SHRI C M STEPHEN (Muvattupiurha) 
These people are traitors and they should 
be dealt with as such (Interruptions)

SHRT 3YOTTRMOY BOSH those 
marks should be expunged

MR SPIAKFR Why should ihev be 
expunged >

SHRT P R DAS MUNSI (Calcutta 
south) They aie trying to protect the tiai 
tors Why should anyone object to that >

SHRI SAMAR GUHA Shn Ivotirmoy 
Basu has got elected *or a second time, and 
he should now feci tired of repeating the 
accusations of CIA agent

MR SPEAKI R May I request the 
hon Member to conclude and cool down 
also ’

SHRI JYOTIRMOY BOSU Are you 
going to allow an) one here to malign some 
body who has been detained ior the political 
interest, and especially a fornix Minister * 
The hon Membei has no right to do that 
How can he be allowed on the flout of the 
Hovse to malign a person who is not here 
to defend himself, a man who has function
ed as a  minister *

MR SPFAKFR I am not allowing 
him So, why should he get up and 
interrupt *>

SHRI KRISHNA MENON (Tr vendiam) 
Anyhow, he lifts said it all the same

SHRI SAMAR GUHA Ihese reports 
apreared in many papers in West Bengal 
I want to know from Government why 
they did not intervene m the matter and 
taki* steps ff they had found that th< 
reports appearing m the papers wote 
wrong naturally those Ministers against 
whoita accusations were levelled could have 
been absolved

But no contradiction has come from any 
quarter Government also did not take 
action

It Hill he absolutely wrong on the part 
of Government to use the Maintenance of 
Setinn> Act to imprison a person charged 
with such i?rave chatyts as those of espion
age I want to know whether Government 
will without delay bring those persons who 
have been arrested public trial

Thirdly the Deputy thief Minister 
of West Bengal has mentioned at a press 
conference yesterday that nvestigations 
against 7 other pusont are also continuing 
It is also in the interest of the country 
that he should disclose the name of these 7 
person as also the names of those political 
pai ties against accusations ha\e been made 
In addition, he should also disclose the 
names ol the journalists and top officials 
implicated in this

1 want to ask wlmlhcr Government will 
repeat the same thing which they did during 
the tunc of the India Cnma war when they 
refused to disc lose the names ot those 
person who were having account in the 
Bank of China whose names have not even 
today been published Art Government 
going to publish the name of those peison 
involved in this espionage ring caught for 
working for Pakistan > Also are Govern
ment going to overhaul the whole intellige
nce serv ice in West Bengal and other eastern 
regions of India *

SHRI RAM NIWAS MIRDHA The 
hon member has raised a number ol pomts 
and made a number of observations He 
syys that our intelligence service* in Bengal 
should be strengthened and should be made 
to inquire into these things It is exactly 
bccause our intelligence has been working 
in an effective way that these things have
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come to light and have come to a stage 
where a definite investigation could be 
connected and acuon taken

SHRl SAMAR GUHA : The BSF found 
this out, not the, Intelligence

SHRl RAM NIWAS MIRDHA The 
hon Member mentioned about several items 
of news which have appeared in this press 
and asked why Go\eminent have no* denied 
them If he expect Government to deny 
or accept all or most of them, I think it 
is not possible to do so All these matters 
are under investigation by the State Govern
ment They have just taken certain steps 
they are still delving into the matter m a 
serious way, If more things come to light 
definitely action will be taken

1 would certainly appeal to th* hon 
member not to bring in political motives or 
communal consideiations in a situation 
like this I think u is \ery improper to say 
that these gentlemen have been ar res tod 
because they belong to a minority commun
ity The question is one of national security 
and to bring m a communal element m an 
important and delicate matter like this is 
not at all defining the dignity of the Hous* 
or that of the hon member

12 43 Has

PAPER LAID ON THE TABLE

Rfvifw and Repor I Of Hit Rfhabili* 
TATION INDUSTRIES CORPORATION

Limited, Calcutta

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR AND RE
HABILITATION (SHRl BALGOVIND 
VERMA) On behalf of Shn KhidaiJker,
T beg to lay on the table a copy each of 
th* following papers (Hindi add Englis

versions) under sub-section (1) of section 
619A of the companies Act, 1956

(1) Review by th® Government no the 
working of the Rehabilitation Indust
ries Corporation Limited, Calcutta, 
for the jear 1969-70

(?) Annual R«port of the Rehabilitation 
Industries Corporation Limited, 
Calcutta lor the year 1969-70 along 
with the Audited Account and ihe 
comments of the Comptroller and 
Auditor General thereon 

[Placed m /  ibrary See No IT-287171]

FrRHLisMt (Control) Amfndmi?nt O rdfr

TH1 MINISTER O r SFATF IN THF 
MINISTRY OF AC.R1CUI TURE (SHRl 
ANNASAHLB P SHINDF) I beg to lay 
on the Tbale a copy of the Fertiliser 
(Control) Amendment Order, 1971 (Hindi 
and English versions) published in Notifi 
cation No G S R  690 tn Gazette of India 
dated the 12th May, 1971 under snb 
(section (6) of section 3 of the Essential 
Commodities Act 1955 I Placed in the 7 th 
ran See No 288171)

Delhi, Meerut and Bulandskahar 
Milk and Milk Product Control Order

THE MINISTER OF STATE IN THF 
MINISTRY OF AGRICULTURE (SHRl 
SHER SINGH) I beg to lay on the table 
a copy of Detht, Meerut and Bulandshahr 
Milk and Milk Product Control Ordei, 
1971, (Hindi and English versions)publishep 
in Notification No S O J911 ta Gazette 
of India dated the 3id May, 1971 under 
sub-section (6) o f section 3 of th e  Essential 
Commodities Act, 1955 [Placed in Ltbrar) 
See A* L T M i m
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ELECTION TO COMMITTEE 
NATIONAL FOOD AND AGRICUL

TURE ORGANISATION LIAISON 
COMMITTEE

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SHINDE) I beg to move

“That m pursuance of the Ministry of 
Food Agriculture, Community Develop
ment and Cooperation Resolution No 
F IO-l/165-FAIT, dated the 9th Septem
ber 1966, the members of this House 
do proceed to elect, m such manner 
as the Speaker may direct, four members 
from among themselves to seive as 
members of the National Food and 
Agriculture Organisation, Liaison Com 
mittee for a term of three years, subject 
to the other provisions of the said 
Resolution”

MR SPEAKER The question is 
* That in pursuance of the Ministry of 
Food, Agriculture, Community Develop
ment and Cooperation Resolution 
No F 10-1/65-FAIT, dated the 9th 
September, 1966, the members of this 
House do proceed to elect, in such 
manner as the Speaker may direct, four 
members from among themselves to 
serve as members ol the National Food 
and Agriculture Organisation Liaison 
Committee fo ra  term of three years, 
subject to the other provisions of the 
said Resolution”

The Motion was Adopted

12 4$ Hrs

BENGAL FINANCE (SALES TAX) 
(DELHI VALIDATION OF APPOINT
MENTS AND PROCEEDINGS) BILL* 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K R

tZ 44 Hrs. GANESH) I beg to move for leave to 
introduce a Bill to validate appoint
ments of certain officers under the 
Bengal Finance (Sales Tax) Act, 1941, 
as in force m the Union territory of 
Delhi and to validate proceedings taken 
by such officers under that Act and the 
Central Sales Act, 1956

MR SPEAKER The question is j 
“That leave be granted to introduce a 
Bill to validate appomtements of ccrtain 
officers under the Bengal Finance 
(Sales Tax) Act, 194 l.asm force in the 
Union territory of Delhi and to validate 
proceedings taken by such officers under 
that Act and the Central Sales Tax Act, 
1956 ’

The Motion was Adopted 

SHRI K R GANLSH I introduce the
bill

STATEMENT RE BFNGAL FINANCE 
(SAL IS TAX) (DLLHI VALIDATION Ob 
APPOIN TMF NTS AND PROCEtDINGS 
ORDINANCE)

THE MINISTER OF STATE IN 
1HE MINISTRY OF FINANCE (SHRI 
K R  GANESH) I beg to lay on 
the Table an explanatory state
ment (Hindi and Fnglish versions) giv
ing reasons fo r  immediate legislation 
by the Bengal Finance (Sales Tax), 
(Delhi Validation of Appointments and 
Proceedings) Ordinance, 1971, as 
required under rule 71 (1) of the Rules 
of p ro ced u re  and Conduct of Business 
m L0k Sabha \ Placed in Library See 
No LT 290/71 ]

•Published in the Gazette of India Fxtraordinary Part II Section 2 dated 3671 
tIntroduced with the recommendation of the President



195 J I M  11971 M edmmtmxafbttcnai X96

12.46 Hrs.

MAINTENANCE OF INTERNAL 
SECURITY BILL*

THE MINISTER OF STATE'IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
K. C. PANT): I beg to move for leave to 
introduce a Bill to provide for detention in 
certain cases for the purpose of maintenance 
of internal security and matters connected 
therewith.

MR. SPEAKER: Motion moved:

“That leave be granted to introduce a 
Bill to provide for detention in certain cases 
for the purpose of maintenance of internal 
security and matters connected there with.”

Three Members have given notice to oppose 
it, Shri Banerjee, Shn Jagannathrao Joshi 
and Shri Jyotirmoy Bosu.

SHRI S. M. BANERJEE (Kanpur): I 
rise to oppose this Bill which, n my 
opinion, is a carbon copy of the preventive 
Detention Act with certain more harsh 
provisions and is therefore worse than that. 
It is a sad commentary on our parliamen
tary democracy that even after their massive 
victory in the elections where the people 
ungrudgingly voted for the present 
rating party under the leadership of 
Mrs. Gandhi, thy have to come with 
such a black Oidinance.

My objection is on three counts. The 
first is that the Ordinance was promul
gated on 7th May, 1971, when it was 
known to every one of us, including the 
Council of Ministers and the Prime 
Minister, that both Houses of Parlia
ment were meeting on 24th May, 1971. The 
Statement of Objects And Reasons of 
the Bill says:

“In view of the prevailing situation
in the country and the developments

Security Bill 
across the border, there h  deed for 
urgent and effective preventive action 
in the interests of national security." 
Sub-clausc (2) of Clause 1 pf the Bill 

says:

“It extends to the whole of India except 
the State of Jammu and Kashmir.”

This is discrimination and the Con
stitution never allows discriminations 
between man and man, between people of 
one State and another. It is something 
extraordinary and passes my comprehension 
that in the State of Jammu and Kashmir, 
which is so near Pakistan and where spies 
enjoy immunity, people cannot be arrested 
under this Act or Ordinance, because it 
is not extended to the State of Jammu and 
Kashmir, but somebody in Kanyakumari 
can be arrested, as if spies go only to 
Kanyakumvri and they do not go to 
Kashmir. Secondly, the provisions of 
the Bill violate article 19 of the 
Constitution relating to freedom of 
speech and expession. Clause 3 of the 
Bill reads:

"(1) The Central Government or the 
State Government may —

(a) if satisfied with respect to any person 
(including a foreigner) that with a view 
to preventing him from acting in any 
manna* prejudicial to —

(i) the defence of India, the relations 
of India with foreign powers, or the 
security of India, or

(ii) the security of the State or the 
maintenance of public order, or

(iii) the maintenance of supplies and 
seryic«s essential to the community, or

(b) if satisfied with respect to any foreig
ner that with a view to regulating his 
continued __-

•Published in the Gazette of Tndia E*tn*or4in ary Part II, Section 2* dated 3-6-71.
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“presence in India or with a view to 
making arrangements for his expulsion 
from India,

“ it is necessary so to do, make an order 
directing that such person be detained/’

The hon. Minister said that an oppor
tunity will be given to the person detained, 
but Clause 8 says:

"When a person is detained in pur
suance of a detention order, the 
authority making the order shall, ai soon 
as may be, but ordinarily not later than 
five days and in 'exceptional circum
stances and for reasons to be recorded in 

writing, not latei than fifteen days, from 
the date of detention, communicate to 
him the grounds on which the order 
has been made and shall aflord him the 
earliest opportunity of making a repres
entation against the order to the appro
priate Government "

There is a further provision made.

(2) Nothing in sub-section (1) shall 
require the authority to disclose facts 
which it considers to be against the 
public interest to disclose/*

Hie grounds will not be disclosed if 
they think that it la in the public interest 
to do so .(The person concerned will have to 
fot in the jail for months together before 
he is introduced before the court

It has been said that foreign spies and 
agents who enter our country should be 
punisted. Is there no provision in our 
various Acts to punish such people ** Then 
again, how are we to do it in Kashmir ? 
The tragic part of the store is that even 
after the promulgation of this, there arc 
people who are constantly abusing national 
policies and there are people working as 
spies, people who arefspreading communal 
hatred. In Calcutta even today Mr. Mehdi

Mahsud as Deputy High Commissioner of 
Pakistan is moving from street to street 
and from village to M ilage, preath/ng com
munal hatred but he has not been arrested. 
This Is brought in to take political venge
ance agpinst some political parties who are 
their opponents In all fairness, in the name 
of rarliarrcntarv democracy,equity and jus
tice, this should be withdrawn. Otherwise 
the impression will gain in the country 
that though the Government has massive 
majority m Parliament, it wants to rule 
the country with certain black Acts. I 
oppose this Bill lock, stock and barrel.
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SHRI JROTIRMOY BOSU (Diamond 
Harbour) * I oppose this measure, on legi
slative incompetence, and I want to oppose 
the Bill totally This ordinance was hurri
edly brought into existence I call it a law
less Jaw: just when a knock at the door of 
Parliament was heard, they tried to pass 
it m th?t month when we sat may be for 10

days After that they could not wait* and 
they brought m the ordidance, because they 
had some political mission m (heir minds 
to further their own political purpose. 
They want to create a real d ctatorship in 
this country So, they are steadily moving 
towards it

What about the PDA ? It was enacted 
sometime ago They have detained no less 
than 3,000 persons in West Bengal alone 
and most of them are political workers 
belonmg to the Congress-opposed forces 
In one case, I am a member of the Govern
ing body of this cancer hospital, the Can
cer Research Institute They had arrested 
three persons in Chandannagar 1 saw Mr 
Mirdha and I showed him the original docu
ments The chargesheet said that those 
sons xheraoed the Director, threatened to 
stab him and beat him up As a Member 
of the Governing Body, I asked for a report 
form the Director m writing, and the Direc
tor gave in writing saying that these pa
wns newer came near him, never threate 
ned him and never tried to beat him or 
stab him or shoot him The whole thing 
was absolutely a string of lies So, this is 
how they are bringing in these summary 
laws

Now, Mr Nanda’s White Paper It was 
a mockery , it is still a joke- The White 
Papet of Mr Nanda in 1965 did what ? 
With one stroke of the pen, 8,000 persons 
belonging to the minority community weic 
put behind the bars, and by another stroke 
of the fen  after a few months, the same
8,000 people were released without any
thing being stated about their guilt or inno
cence Then, in 1962, 3,000 people, 
workers—

MR. SPEAKER You can make those 
points in your speech later. Not now

SHRI JYOTIRMOY BOSU Syed 
Badrudduja had been detained four times 
before that (Interruption) I t is just ft** 

political purpose



m Maintenandtqf JYAISTHA 13* MSB (SAKA) Internal Security Bill 1*2
MR. SPEAKER ; 1 request you not to 

go Into *uch details. You will have your 
time tet the appropriate time. You can 
now raise only the question of legislative 
competence or otherwise.

SHRl JYOTIRMOY BOSU : I am just 
finishing. (Interruption) I want the Govern
ment to withdraw this Bill. You gave 
Shri Banerjee seven to eight minutes. You 
give me the same time. (Interruption)

MR. SPEAKER: But you must be 
relevant.

SHRI JYOTIRMOY BOSU • Yes, Sir. 
te t not my friends opposite get provoked. 
This is> all politically motivated. Mr. 
Badrudduja told me that he was offered a 
Governorship and then a Cabinet position 
by Shri Siddhartha Shankar Ray and Shrj 
Atulya Ghosh who went to him. He decli
ned This has been the c< mpjaint against 
him. The whole thing is politically moti
vated. (Interruption)

I will show you that there are ample 
provisions in the existing Act. Sir, you 
are a lawyer. You understand the law 
much better than i do. I wish to draw 
your attention to the Official Secrets Act, 
1923. I want to draw the attention of the 
Ministers also; if they will kindly read 
section 3 at page 3 of the Act, they will 
find that It gives them powers to impose an 
imprisonment for fourteen years in certain 
eases. That being the case, why do you 
want to bring Hi a laW to put the people 
behind the bars for just one year at the 
most? I will read the relevant section— 
sectjon 3 (1):

“If any pertfon for any purpose preju
dicial to the safety or interests of the
State—

(a) approaches, inspects, passes over 
f or Is m iU  vffchiity of. ot ienters, any

* prohibited $afie; or

<b) makes and sketch, plan* Tttdet, or 
note wh*ch is calculated to be or might 
be or is intended to be, directly or indi
rectly, useful to an enemy; or

13.00 Hra.

MR. SPEAKER : All this is not rele
vant at this stage.

SHRI JYOTIRMOY BOSU: Then, 
shaft I  continue after lunch, because I will 
take some time. I want to quote from the 
Act, the ordinance, the Bill and other law 
books to estalish that there are enough pro
visions existing at the moment and bring
ing a Bill of this nature is unnecessary, 
unless they have some political motive in 
mmd. There is no need to introduce this 
Bill.

SHRJ INDRAJIT GUPTA (Alipore): 
Let him say that he is propared to withdraw 
the Bill.

MR. SPEAKER : I want to finish this 
before iunch. How much more time does 
he want ?

SHRI JYOTIRMOY BOSU: About ten 
minutes

“(c) obtains, collects, records, or 
communicates to any other person any 
secret -official code or pass word, or any 
sketch, plan, model, article, or not or 
other document or information which 
is calculated to be or might be or is 
intended to be directly or indirectly, 
useful to an enemy or which relates 
to a matter the disclosure of which 
is likely to affect the sovereignty and 
integrity of India, the security of the 
State or friendly relations with foreign 
States;

he shall be punishable with imprison
ment for a term which may extend, 
where the offences committed in rela
tion »o any work of defence, arsenal, 
naval, military 6r air force establishment
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or station, mine, minefield, factory, 
dockyard, camp, ship or aircraft 
or otherwise in relation to the naval, 
miltt&ry or air force affairs of Govern
ment or in relation to any secret official 
code, to fourteen years and in other 
cases to three years ”

Under this ordinance, the punishment 
is not exceeding one year

<*(4) In any proceedings against a 
person for an offence under section 3, 
the fact that he has been in communica
tion with, or attempted to communicate 
with, a foreign agent, whether within 
or without India shall be relevant for 
the purpose of proving that he has, 
for a purpose prejudicial to the safety 
or interests of the State, obtamed or 
attempted to obtain information which 
is calculated to be or might be or is 
intended to be direct’v or indirectly, 
useful to an enemy ”

This is a blanket Act There is no lack 
of power If you go to the Indian Penal 
Code, there are other blanket provisions 
contained in sections 120\, 120B, and 
121 Is it not enough ?

Why is it that they are bringing an 
ordinance f I will read out what the 
ordinance says This was issued on 7th 
May I ook at page 130, para 8 (2) It says

“Nothing m sub-section (1) shall 
require the authority to disclose facts 
which il considers to be against the 
public interest to disclose ”

Are we talking about democracy, 
natural justice, and not giving summary 
powers to  people who are almost fascist 
in character ? At the same time, you are 
bringing a legislation of this sort so that 
you can arrest a person without disclosing 
to him even the reason for which he is 
being taken to custody In the Bill also the 
same provision has been kept.

This is a clear case where the Congress 
Government, taking advantage of its being 
in power at the Centre, is misusing the 
power that it is enjoying hi every sphere 
of life They are trying to deprive even the 
common man, the working class people 
who are opposed to the Congress Party, 
their elementary rights They are making 
use of the official machinery for the 
purpose of furthering their party cause 
They are depriving the people of their 
minimun human liberties

Take the case of Dr Golam Yardani 
and Shri Badrudduja A lot of temptations 
were offered to them They refused to join 
and serve the Congress Party That is why 
they have been taken into custody The 
Deputy Chief Minister repeatedly kept 
saying foi 15 days “we shall prosecute 
them” Shri Nahar, the former Hindu 
Mahasabite, said “we shall prosecute 
them ” Yet, they were taken into custody 
under the Maintenance of Internal Security 
Ordinance Why not under the ordinary 
law of the land T If you have got any 
evidence in hand you could have done 
that Then we would have welcomed that 
We challenge you, go to a court of law, 
produce all the evidence and prove that 
they have been doing what you say they 
are doing, otherwise, withdraw all such 
charges

Finally, I would appeal to the govern
ment through your good offices that this 
sort of Bill should not be presented before 
the House They should withdraw it 1 
oppose the Bill lock, stock and barret

SHRI K C PANT This is not the 
occassion for a full-dress debate There 
fore, I would not like to touch on all th* 
points that have been raised But the
Statement of objects and Reasons clearly
states

SHRI JYOTIRMOY BOSU We w?H 
not be a party to this outrage S o ,  w e  are
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all walking out Shame on you, shame on 
your hypocrisy (interruptions)

SHRIK C PANT He should have 
the courtesy to hear roe before he goes out 
I will deal with his point He must watt 
t>H I finish to know whether I am with
drawing the measure

SHRI JYOTIRMOY BOSU Are you 
withdrawing the Bill?

SHRI K C PANT You must listen 
to me to know that How can you walk 
out before you have even heard me? You 
have made the position ridiculous How 
can I help you? Yon have not heard me .
(Interruptions)

Shrt Jyonrmay Bosu and some other hon 
Members then left the House

SHRI K C PANT 1 am surprised at 
this behaviour rhey wanted to make 
speeches in order to persuade me to with
draw the measure Now they arc not pre
pared to hear me to know whether I am 
withdrawing it or not

As I was saying, the Statement of Ob
jects and Reasons states clearly why such 
a measure is necessary in view of the p re 

vailing situation m the c o u n try

MR SPEAKER Whom are you going 
to convince?

SHRI K C PANT I am saying it for 
the purpos e of record. The Statement of 
Objects and Reasons says

“ In view of the prevailing situation 
m the country and the development 
across the bordet, there is need for 
urgent and effective preventive 
action in the interest of national 
security It is, therefore, consi
dered essential to have powers of

preventive detention to deal effecti
vely with threats to the defence of 
India and to the security of India, 
especially from external sources and 
espionage activities of foreign agents 
Since the existing laws available to 
deal with the situation have not 
been found to be adequate, the 
Maintenance of Internal Security 
Ordinance, 1971, has been promul- 
gated It is now proposed to re
place the Ordinance by an Act "

My hon, friend, Shri Jyotirmoy Bosu, 
cited certain laws I have not got all the 
laws he has cited but the position 
briefly h that those laws come into effect 
after the commission of an offence whereas 
thts is a preventive measuit There is a 
basic difference between the two

My hon friend, Shri Tridib Chaudhun, 
has walked out earlier today in the course 
of the calling attention notice He used 
some phrases which I jotted down He 
said that we are living in troubled tunes, 
that the question of the security of the cou
ntry was involved, that any moment aggres
sion could take place, that the Central 
Government is charged with the security 
and defence of (I c c< untry, that we should 
not be complacent and asked whj arrests 
were not made under the MIS Ordnance 
That is implication of what he said And 
now 1 c has walked out along with them ' 
I am sui prised that, after describing the 
situation in such alarming terms in order 
to have a dig at the Government, when 
this situation faces the country and must 
take steps, he has chosen to walk out

Another point was made that this Bill 
does not apply to Jammu and Kashmir 
when an extraordinary situation—so my 
hon friend said—exists The simple point 
is that the Btl) does not apply to the State 
of Jammu and Kashmir because the rete*
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vant entries in Lists I and III are not appli-
cabl~ to Jammq and Kashmir. Parlia-
ment is not, therefore, competent to legis-
late on this subject. That State has a sepa-
rate law on this subject enacted under the 
Constitution of Jammu and Kashmir. 
That i> position with regard to Jammu and 
Kashmir. 

My hon. friends, Shri S. M. Banerjee 
and Shrl Joshi, in referring to Jammu and 
Kashmir indirectly admitted that the situa-
tion there wa~ grave and that it would have 
been good if this Bill could have been exte-
nded to Jammu and Kashmir. That is the 
logic of what they said. They said that spi-
es could not be arrested ia Jammu and 
Kashmir without this. That is not a fact. 
But the fact is that they expressed their 
anxiety that a situation exists in which 
this Bill could be justified. I take it as 
their indirect support for this Bill. 

I would not go into the other points 
because my hon. friends are not here but 
I was surprised to hear Shri Jagannathrao 
Joshi ~k us whether any trouble; kya apati 
a gai hai ? We are every day debating in 
this Honse the extraordinary situation. 

MR. SPEAKER: I Directed them to 
raise objections on legislative competence or 
on certain constitutional provisions. As 
for the other facts mentioned, they can be 
replied to in the debate. 

SHRI SEZHIYAN (Kumbakonam): 
They can oppose the introduction of the 
Bill even without those"points. The Rules 
of Procedure that they can oppos~ it on 
other grounds also. 

MR. SPEAKER: On certain earlier 
observations we are basing this. As far 
as the details are concerned, they could ) 
wait for the consideration of Bill. 

SHRI K. C. PANT: All right, Sir. I 
will not reply to the other points but I 

will merely say that I do want to state that 
the insinuation or the charge that it has 
been-brought to crush Opposition parties, 
is really most extraordinary and is farthest 
from the truth that any charge can be. It 
is because of the situation in the country 
that this has been brought forward. 
I can say that we shall use this only when 
it is absolutely necessary to do so. 

Finally, Shri Jyotirmoy Bosu is not 
here. I am glade thl't he has developed a 
very deep loyalty for democratic values. 
He has expressed his sorrow that this will 
give an opportunity for the Government to 
deny some of the citizens of this country 
their liberty. All I say is that we stop at 
liberty; I am not sure if his party would 
stop at liberty. They do not seem to res-
pect even the life of citizens who oppose 
them. 

MR. SPEAKER: The question is: 
"That leave be granted to introduce 

a Bill to provide for detention i~ cer-
tain cases for the purpose of mainte-
nance of internal security and matters 
connected therewith." 

The Motion was Adopted. 

SHRI K. C. PANT : I introduce the 
Bill. 

STATEMENT RE- MAINTENANCE OF 
INTE~NAL SECURITY ORDINANCE 

THE MINISTER OF STATE IN THE 
--MINISTRY OF HOME AFFAIRS (SHRI 
K. C. PANT) : I beg to lay on the Table 
an explanatory statement (Hindi and 
English versions) giving reasons for imme-
diate legislation by the Maintenance of 
Internal Security Ordinance, 1971, as 



2Qp Gen. Budget, 1971-72— JYAISTBA 13. 1893 (&4JW) 210

re tired  under rule 71(1) of the Rules of 
Procedure and Conduct of Business in Lok 
Sabha. [P&cerf in library. See. No. IT — 
291/71]

MR. SPEAKER : We will resume fur* 
ther discussion on General Budget after 
lunch. The House stands adjourned for 
lunch to meet again at 2.15 P.M.

13.16 Hrs.

THE LOK SABHA ADJOURNED FOR 
LUNCH TILL FIFTEEN MINUTES 

PAST FOURTEEN OF THE CLOCK

The Lok Sabha re-assembled after Lunch 
at eighteen minutes past Fourteen of the 

Clock

(Mr. Deputy-Speaker in the Chair)

GENERAL BUDGET, 1971-72—GENERAL 
DISCUSSION—Corad.

MR. DEPUTY SPEAKER : Shri R. D. 
Bhandare to continue his speech.

SHRI R. E>. BHANDARE (Bombay 
Central) : Mr. Deputy-Speaker, Sir, yester
day, when I started speaking, I was try
ing to emphasise as to how the Finance 
Minister has tried to explain the new ori
entation of policy. After going through the 
Budget, we come to the conclusion that he 
has tried to give new direction and new 
dimension to the economic policies of the 
country.

When the Budget was presented to this 
House, all sorts of criticisms were made. 
Some of the hon. Members said that the 
gap between promises and performance 
has widened. Some of them have gone to

the extent of saying that by these Budget 
proposals presented to the house, the Con
gress party has given a go-by to Socialism 
and ‘Garibi-hatoo\  But 1 am not dealing 
and I shall not deal with the cheap criticism 
that has been levelled. I shall take note 
of some other important criticisms which 
have been levelled and more especially the 
criticism levelled by Shri Samar Mukherjee, 
while speaking yesterday in this house.

He said, and the majority of his school 
of thought maintain, that the Budget 
simply distributes poverty and rich and 
monopoly interests have not been touched 
in this Budget. That is thek first point 
they made.

The Second type of criticism that was 
offered was that the Budget distributes 
poverty and that the poor and the middle 
classes are taxed to the breakmg-point.

I shall deal with these two types of 
cuiicisms presently.

Let us see the first point whether the 
richer classes have been touched or not, 
When we talk of the richer classes, two 
types of taxes have to be taken into consi
deration; one is the corporate tax and the 
second is the personal income-tax which 
has been levied on individuals. Now, 
the budget for 1971-72 proposes certain 
changes in relation to (i) income from 
priority industries, (li) long term capita) 
gains, and (iii) surtax. There are some 
changes sought to be made by certain pro
posals in the budget. Among the structu
ral changes which were made to achieve 
the objective and which affect taxation of 
corporate incomes, the following are more 
important. The first is the exclusion of 
debentures and long-term borrowing from 
the capital base for the purpose of tax 
holiday exemption. This tax holiday 
exemption has been to some extent given 
up. Secondly, the deductible amount of
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expenditure on payment of salaries and 
perquisites to director! and other emplo
yees setting more than R*. 5,000 salary and 
Ra 1,000 perquisites has been put a limit 
to . The third is that the limit oyer daily 
allowances pf employees while on tour, for 
the purpose of computing business profits, 
ts also being taken into consideration 
The revised limits of daily allowance will 
be Rs. 80 per day in the case of an emp
loyee drawing Rs 1,000 pm  andRs 40 
per day in the case of other employees, 
except in cities like Bombay, Calcutta and 
Delhi, the limit is Rs 120 in the case of 
directors drawing Rs 1,000 and Rs 60 per 
day for the others The fourth is that the 
withdrawal of development rebate after 
three years’ notice period h as also been 
introduced, that is to say, from 1st June, 
1974, the development rebate will be with
drawn

Apart from these four proposals in the 
present budget, the proposals o f  the Finan
ce Act of 1970 had also made certain struc
tural changes, the result of which brought 
the following changes Firstly, the rate of 
development rebate on new machinery and 
plant came down with effect from 1st April, 
1970 on priority industries from 35 to 25 
per cent and on the other industries from 
20 per cent to 15 percent Ihe second is 
that the provision for granting tax credit 
certificates granted on their manufacture 
income and also central excise duty lapsed 
from the accounting year of 1970-71 Third
ly, in computing the taxable profits, no 
reduction is now allowed for the entertain
ment expenditure incurred In India or the 
expenditure on maintaining guest-houses.

What is the result of these structural 
changes 7 The result of these structural 
changes will be summarised in the follow
ing form The period of stagnation In 
yield of revenue from corporate tax has 
ftow virtually passed, as will be evident

from the following stabilities of ooHection* 
under thelioad during the past m  <*»*»« 
I need not bother the House by reading 
the figures for all the years, but I «tiaU 
start withe 1968-69 The base has been 
widened m 1968-69 and the collections wore 
Rs 299 crores. In 1969-70, it was Rs 353 39 
crores, in 1970-71, it was Rs 382.21 crores, 
and in 1971-72 budget, it is estimated to 
beRs 395 crores

So my hon friend will notice that we 
have taxed the corporate sector and the 
base of the taxation has widened from year 
to year

My hon friend also said that the richer 
and monopoly classes have not been tou
ched 1 have dealt with corporate tax I 
shall now deal with taxation of personal 
incomes 1 shall not take much time on 
this It is proposed to increase the sui- 
charge on income-tax from 10 to 15pei 
cent on incomes exceeding Rs 15,000, and 
then there ts the tapering arrangement 
Secondly, regarding wealth tax on indivi
duals and HUFs, it is proposed to raise 
the lates particularly on net wealth m ex
cess of Rs 15 lakhs Thus even the indivi
duals and HUF have not been left out 
Thirdly, the rich farmers are touched, they 
are now lf&ble to pay excise duty on the 
purchase of tractors Therefore, none 
should conclude that we have not touched 
the richer classes.

Criticism has also been levelled that the 
poor classes, the working classes and the 
middle classes have been heavily taxed. The 
extent of taxation in the budget proposal 
is four-fold (1) proposals relating to con
sumers goods of mass consumption inclu
ding items affecting the low income groups, 
(2) proposals relating to consumer goods 
not affecting the low income groups inclu
ding luxuries, (3) proposals relating to other 
goods like industrial raw materials and 
producer goods and Soon; and(4)propo
sals touching the agricultural sectot. A»
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regards (1), it is bound to be said, as Is Mid, 
that the incidence on the poor classes is 
heavy. Let us see what is the extent of the 
revenue from wage goods available to Go
vernment from year to year 11 we examine 
it, we come to the conclusion that it is only 
22 1 per cent or Rs 461 crores only

SHRI INDRAJIT GUPTA (Ahpore) 
What is it?

SHRI R D BHANDARL Wage goods 
means items such as kerosene, sugar, mat
ches, vegetable products, coffee and tea, 
footwear, soap and cotton fabncs The 
excise duty on these items is only 22 1 per 
cent, but from the other sources it is 77 9 
per cent The poor classes and middle 
classes have not been taxed to the extent 
the others have been, but that is not to 
say that I am iully supporting whatever 
taxation has been brought in on the former 
On the contrary, 1 am making a suggestion 
that Government should come forward 
with a proposal withdrawing the excise 
duty on maida, bread, coarse c lo th , soap, 
petrol and ready-made gaiments

SHRI INDRAJIT GUPTA Is it an 
inspired proposal9

SHRI R D BHANDARF Do you 
think that it is inspired?

SHRI INDRAJIT GUPTA 1 am hop
ing so I am only asking

SHRI R D. BHANDARF ft is not 
inspired. It is of my own thinking and of 
my own making By this time you must 
have studied the Members and their tho
ught process.

My second suggestion is that more allo
cation for improvement of slums and rural 
homing should be made m the Budget. 
You know the position of the slums in the 
bigger cities. So long as the Government 
does not come forward with the necessary

allocation for this purpose, the State Gov-
ernments and the municipal corporations 
or municipalities are not going to deal with 
this piQbtam at all It is no use passing on 
the burden to the States and the Corpora
tions Some of the States are very allergic 
to the report of the Finance Commission. 
They would like to have more allocations.
I would certainly like to suggest to the 
Central Government to give them more 
funds for slum clearance and rural housing.

When the Centre gives some amount, 
it is not spent for the welfare of the Sche
duled Castes and Scheduled Tribes or Back
ward Classes. It is spent on something 
else and then they give a report to the Cen
tre that they require more money. My 
suggestion is that the Centre must force the 
States and the Corporations to better the 
lot of those living in slums

There must be rural housing schemes in 
order to cieate mixed localities This is 
not the time for to be vociferous, and 1 
need not mention that in India in every 
village there are two parts, one occupied by 
the general community and the other by 
the members of the Schedule Castes.

SHRI B P MAURYA (Hapur): Mas
ters and slaves

SHRI R D BHANDARE. As I said*
I do not want to be vociferous, today I 
only want to make some suggestions. The 
suggestions may or may not be accepted, 
but it is my duty to make them

My tt ird suggestion is that more alloca
tion should be made for the welfare of the 
Scheduled Castes and Scheduled Tribes.

Then, I would like in all seriousness to 
ask the Government what happened to the 
granting of facilities, not political but edu- 
caticrplto to the Buddhists Two yews 
have passed since the then Law and Social 
Welfare Minister, the late lamented Shri
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Govinda Menon, announced in this House 
on 12th August, 1969* that facilities, both 
educational and economic, would be 
granted to the Buddhists. I do not know 
what has happened to it. 1 have not seen 
any provision n the Budget. I do not 
know whether the Government is sleeping 
Ova: the promise given or decision taken. 
I do not know whether they are aware 
of the existence of article 25 in the cons
titution under which the Buddhists are 
entitled to set educational and economic, 
if not political, facilities.

The hon. Minister has dealt with the que
stion of price rise. It is not enough to 

on the rise in prices. Government 
should have the courage to take the necessary 
measures to bring the prices under control 
and try to reduce them gradually.

Internal and external savings and loans 
and taxes are the three sources for getting 
funds—resources for economic development 
and investment. Taxation is also the instru
ment to bring about economic and social 
justice in society. This has been repeated 
often* nay, ad nauseam But I do not find 
any change either in the mind or attitude 
of the Government for utilising the instru
ment of taxation for bringing about econo
mic and social justice. It is not enough to 
pay lip service to and often quoted proposi
tion: growth must be accompanied with 
social justice. I think there is no growth 
to that extent, but there is absolutely no 
social justice; social justice is absent m toto 
(Interruption) To some extent these is econ
omic growth in country Economic Survey 
has shown it in a fashion that you cannot 
make but anything out of it. Even then 
we see some slow rise and some figures 
are given and diagrams are given. As for 
social justices Mr. Deputy-Speaker, you 
know the status of the tribak and the 
Scheduled Castes who had been cbunourlng 
for social justice for ages. We thought 
that after Independence Swaraj will bring

inSwafl«ya--goodlUy or ».(An
Hon.Member: How it is Socialism^...which 
means the socialist society. Scheduled Caste* 
we subject to suppression and oppression 
everywhere.

AN HON. MEMBER : Ram lUy was not 
good.

SHRI R. D. BHANDARE : I do not 
know in what sense you are talking. This 
was the slogan given from time to time. I 
am reminding the party in power to which 
I belong of the slogans given by them from 
time to time without going into the conno
tations of the slogans. I am emphasising 
on the fact that even though all sorts of 
atrocities are committed on the members of 
the Scheduled Castes, no relief is given to 
them either ,by the CBI or the Central 
Government or the States. What happened 
in Madhya Pradesh the day before yester
day, or for that matter in Rajasthan. When 
complaints are lodged by the Scheduled 
Castes, some of the prominant public men 
come forward and say that those complaints 
are false. It is curious fact to reflect upon 
that in Rajasthan one of the Deputy Minist
ers undertook a fast because of the atrociti
es committed on the Scheduled Castes, The 
Government went to the extent of accusing 
their own Deputy Minister that he had 
joined the dacoits and that he was in league 
with the dacoits and as a person in league 
with dacoits he was making false complaints 
because the dacoits from the Scheduled 
Caste* were arrested.

I do not think that the house wil! agree 
that it is the monopoly of the members of 
the Scheduled Castes only to be dacoits. 
It is not their monopoly. {Interruption).

AN HON. MEMBER ; They are only 
followers.

SHRI R. D. BHANDARE : I  do *** 
want the House to take it lightly.



SHRI R. D. BHANDARE: How can 
such a person be a leader io the village sa 
that he can take the whole village according 
to his whims or his ideas or imaginations? 
Therefore, dacoits have no caste. They 
could be found and located anywhere. But 
then especially when atrocities are commi
tted, the poor Scheduled Castes are 
branded as members belonging to dacoits. 
That is my grievance, and that should not 
happen.

Therefore, if we are to talk in terms of 
social justice, if we are to talk in terms of 
socialism, then we must pay more attention 
to the downtrodden and the under
privileged classes of society.

With these words, I conclude.

SHRI INDRAJIT GUPTA : Mr.
Deputy-Speaker, I rise to oppose these 
budget propoals; and I am opposing them 
on two grounds. One, that they contain 
neither anything to do with social justice, 
as my friend Shri Bhandare has said just 
now before me, nor do they satisfy even 
modestly the requirements of growth and 
investment which are necessary today. I 
am not talking within any framework of 
socialism, or whether it is socialism or 
not, because nobody expects a socialist 
budget from this Government. I am talking 
about the existing framework. (Interruption) 
What is the use of talking about socialism? 
We are a long way from socialism. The 
point is whether within the existing frame
work it was possible or not to do something 
more and at least to make a show of 
redeeming the pledges which have been 
given so recently by the ruling party to the 
millions in this country.

, This budget has turned out to bs the 
biggest anticlimax, t  would say, in many

brought forth the proverbial mouse./. ftto-'Y-y 
best thermometer, as we always know, Is 
the stock exchange, the share ma^keV'''::"':' 
These people who run the share market and ‘ : 
the owners of these big business-houses 
were probably feeling a little nervous them* 
selves before the budget was presented,! 
because there had been so much talk about 
the “massive mandet for socialism” and so 
on and so forth. So, they wore a bit 
nervous, not knowing exactly what they 
might have to face. Naturally, they are 
completely taken aback now; they never 
expected that they would be let off str ; 
lightly. The initial response which you 
found on the day after the budget propos* ■ 
als were announced was that the share 
markets were absolutely buoyant and rejo- | 
icing, and it is only jnow after they have .. 
betrayed their initial reaction, that recently • 
in the last three or four days, they have v 
started talking about having second thou
ghts, being at bit cautious: oh. after all, we 
of the big business sector perhaps have 
always got some burden to bear.

If you read through their remarks now* . 
what they say is boiling down to this. I  
was reading in a paper this morning, on the 
commercial page, and they say that “it 
will take a little time for us to study and 
find out how far these proposals may be 
a disincentive to further investment.”
This is the maximum that they cah work 
themselves up to, because they are taken 
by surprise. They heaved an immense 
sigh of relief, such a sigh of relief 
that one heard the windows in Lyona 
Range or Dalai Street rattling. Thcjy - 
never expected this.

This is not surprising at all, because 1 
1 will just recall soon after the general elect. ; 
ions and soon after this massive victory . 
won by the ruling party, the Prtme Mtefftiaf.  ̂ ‘

. years.■ ' A 
tain of promises about garibi haiao, im
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of this country addressed the conference or 
the annual session of the Federation of 
Indian Chambers of Commerce and 
Industry here m Delhi Coming just 
on the morrow of the elections, ail 
these big captains of business who 
bad assembled there also wanted 
some sort of assurance from the Prime 
Minister that nothing very drastic was go
ing to happen In hei speach to the I ICC1 
session, the Prime Minister assured them 
saying, “Please remember that 85 per cent 
of the economy of the country is in the 
private sector and the Government has no 
intention of bringing abjut a state of aff
airs where the private sector will not have 
sufficient scope to function and to carry on 
business ” This is nothing new They 
were assured as soon as the elections were 
over The next step m the chain came in 
the President’s Address to both Houses 
of Parliament after the election 1 had 
pointed it out at that time in my speech 
during the discussion on the President’s 
Address that while so many things were 
mentioned in that Add.-ess, not a word was 
mentioned, there was ominous Mletice, on 
the question of growth of big monopoly 
houses and concenttation of economic 
power m the hands of monopoly houses 
There was no mention in the President's 
Address whether the Government is at all 
seized of the question after the elections 
and proposes to do anything about it So, 
what has crystallised now in the form of 
this budget is not something which hai> 
happened overnight These are all links 
m a chain and they started immediately 
after the elections, the last milestone 
having been laid now by the Finance 
Minuter

Yet, yon find that the total tax increase 
which is being proposed amounts to !Uw 
220 crores, all taken together Some eco# 
oomic journal, I think the Economic

Timts, commented on this a  few days ago, 
assuring Mr Chavan a place in history for 
no other reason than this that “ this Is far 
and away, the most massive tax increase 
ever proposed in peace time” On the one 
hand we have this unprecedented tax in
crease and on the other, we have the big 
business sector on the whole realising that 
they have been let off cheaply and lightly 
If you put these two facts together, the 
conclusion is obvious that somebody else 
is having to pay for the brunt of these 
budget proposals

The inciease m the corporate and 
direct taxes taken together Rs 27 crores 
of that he wants to realise this year and 
Rs 57 crores next yeai—will not work out 
to an increase of more than 4 per cent, 
taken as a whole Jf you add up ail those 
imposts tabulated heie by Mr Bhandare 
and take irto consideration the rebate, 
tax holiday, etc , the net burden of all 
these on the corporate sector will not come 
to more than 4 per cent This is mv cal
culation You are at hbert> to correct 
me It means that this is an extremely 
marginal impost, a little bit of nibbling at 
the corporate sector and nothing more Of 
course, you have made a lot about wealth 
tax, but even there the companies have 
been left out There is no wealth tax be
ing placed on companies m relation to 
their gross assets It is reserved for indi
viduals, undivided Hindu families and so 
on Behind all these arguments which are 
put forward, the dominant sector which 
is being protected and shielded is the 
corporate sector of business, particularly 
big business

The mam burden has, therefore, been 
thrown on the common man 1 do not 
know wbat the expert advisers of the Fina
nce Ministry consider to be the common 
man If you say that the middle elaas man
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living in the cities i» much better than the 
poorest of the poor in the villages, well, of 
course, that is a fact. But this has no rele
vance in this context for the simple reason 
that the entire rural sector, the biggest Sec
tor in this country, is left completely out 
of these taxation proposals. So, why should 
you compare the poorest of the poor of the 
villages with the common man, or the wage 
earner, or the middle class employee, or the 
ordinary citizen in the town when he alone 
is being taxed? So, the entire tax structure 
Is being confined more and more to an in
creasingly narrow base, and that is the ur
ban sector, because you refuse to go beyond 
this.

I warn Shri Chavan that in this grim 
battle for resources, which is the key to 
development, in future also he will be faced 
time and again with this problem if you in
sist on refusing to touch the rural sector 
(interruptions) I know there are members 
in the ruling party who are extremely sensi
tive whenever the name rural sec to r is men
tioned. I remember that befor the elections, 
in the last Parliament I had made a sugges
tion during the course of some discussion 
that at least the wealthy and rich section of 
the farmers who have received some benefits 
as a result of 20 or 22 years of develop
ment, not others, should also be made to 
pay something and I remember that half 
the Congress Party stood up in their ben
ches and would not allow me to proceed 
further. So, 1 know 1 am treading the 
ground where angels fear to tread. But the 
Finance Minister has taken refuge behind 
the constitutional argument that this is a 
State subject. So, I would request him to 
consider seriously amending the Constitu
tion at least to give some powers to the 
Centre in this respect. Otherwise, what 
are you going to do in the future? Where 
are you going to get your resources from? 
Because, after 20 years of development no

body denies that there is a section of agri
cultural community which has become 
prosperous, which is rich by any standards; 
nobody grudges that. But if they want to 
be left out of the tax net for ever that can
not be done.

Then, a hue and cry has been made 
about this 10 per cent duly on tractors, Well, 
they may have to pay 10 per cent more on 
tractors. Here! would draw the Finance 
Minister’s attention to a statement which 
was published in the press a few days ago 
by the indigenous tractor manufacturers, 
who are hailing him and greeting him, say
ing that this is the best thing he has ever 
done. While you have put a 10 per cent 
excise duty on indigenous tractors, you 
have imposed a 20 per cent customs duty 
on the imported tractor So, the indigen
ous tractor manufacturers are extremely 
happy that they will have a completely pro
tected and sheltered market. Even the in
digenous tractors are not made completely 
indigenous. Almost all of them are made 
with foreign collaboration. But, in any 
case, imported tractors will become much 
more expensive and the farmers, at any 
rate those farmers who tan afford tractors, 
will have to go in for indigenous tractor.

THE MINISTER OF FINANCE (SHRI 
YFSHWANT RAO CHAVAN): That is 
not true. When you speak on this point 
you must have some knowledge about what 
is hap penmg in the rural sector. You have 
certainly every right to criticise the propo
sal. But you should know that with all the 
heavy imposts on imported tractors the 
price of Russian ti actor would be still less 
than that of the indigenous tractor, litis 
would be a happy news for you.

SHRI INDRAJIT GUPTA : If that i« 
so, then your 10 per cent excise duty is also 
futile. I wn quite willing to imbibe know*, 
ledge from these champion* of the rural 
sector but I say that these are the people
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who are not being taxed I am quite aware 
of this fact that when I touch this point 
there will be opposition But some way or 
the other you will be faced with this pro
blem because the country is still, by and 
Iatge, an agricultural country So, you 
cannot leave the majority of th« people 
outside the net of taxation and still get re
sources for garibt hatao It is not poss
ible I may not know much about rural con
ditions but some people do not know much 
about either economics or planning gene
rally

Now let us take a look at some of the 
articles which he has selected lor excise 
duty I can understand the Minister say
ing that he has got to get money and, there- 
foie, he has decided to tax these commodi
ties But if his advisers have told him that 
here ate some commodities which are not 
consumed by ordinary people but only by 
people belonging to the affluent sections oj 
leading an affluent life, then I wonder what 
»ort oi advisers he has got, where they live, 
what they think about and what kind of 
reality they have any connection with

Take this maida lor bread

SHRl YLSHWANT RAO CHAVAN 
L thought, you would begin there

SHRI ' 1NDRAJIT GUPTA 1 begin 
with tftis because it is so extraordinary 
I know that, he has very cleverly pegged 
it with the children’s nutrition programme 
so that if 1 oppose this tax he will say that 
I do not want the children’s nutrition 
programme But I am not opposed to the 
children’s nutrition programme, I am 
opposed to this argument being put forward 
ot the idea being given that bread made out 
of maida is not an article of consumption 
of the ordinary people

SHRI YESHWANT RAO CHAVAN: 
t  concede that it ts a food of the industrial 
w «tar.

SHRI INDRAJ1T GUPTA Im*y teti 
you that in Bombay (Interruption)

SHR] YFSHWANT RAO CHAVAN • 
The urban poor man eates it I concede 
that

SHRI S. M BANERJEr (Kat.pur) 
He has conceded one point.

SHRI INDRAJIT GUPTA Beside*, 
only a ftw years ago you have invested 
Government money m setting up the 
Modem Bakem At that time we were told 
that the object of this was to change the 
nutrition habits of the people so that they 
would be accustomed more and more to 
consuming bread Ixow you place some 
curb on this

SHRI S M P A N tR J r r  On the All 
India Radio theit should be no ‘Mummy, 
n mint), Mf dt rn  Bread ”

SHRI INDRAJ IT GUPTA There is 
this kind of a contradiction Either there 
is no coordination between the different 
ministries or the implication of this is not 
being studied at all If that kind of a, 
levy ts earmarked for a programme like 
the children’s nutrition piogramme 
I do not see why, following the 
same line, a few more levies could 
not be imposed on the richer fanners 
or on the big business houses and 
earmarked, let us say, for the employment 
programme because everybody knows that 
Rs 25 crores for the educated unempolyed 
and Rs 50 crores of the earlier crash prog* 
lamme, these Rs 75 crores, will not touch 
the fringe of the problem If we can have 
a levy on bread for children's nutrition 
programme, why can we not have a levy on 
the big business houses or on the rich fai- 
mers m some form or the other form being 
earmarked for an employment programme7 
1 do not see anything wrong with it

Then I come to hair oils.

SHRJ JAGANNATHRAO JOSHI 
(Shajapur): Lipstick.
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SHRI INDRAJIT GUPTA : 1 am not 
worried about the lipstick.

Much has been made of this adjective 
“ perfumed” to hair oils. I would like to 
have a list of those hair oils sold nowadays 
in the market which are unpeifumed. I 
do not find any. All hair oils have some 
sort of a scent or p&fume nowadays. That 
is a normal thing. I know that the Finance 
Minister—1 hope, he would not mind it— 
probably does not have any need for hair 
oil but certainly he has no right to force 
all the people of this country to join his 
fraternity sooner or latter, beause I am told 
that the absence of oil is one of the contri
butory factors to baldness. I do not see 
why everybody should be forced to give up 
using hair oils.

Then, marginal adjustments on cloth, 
coarse and medium, as he called it or 
suggests. Certainly, that will lead to some 
rise in the price. His colleague, Shri L N. 
Mishra, has made a categorical statement 
only yesterday in this House in which he 
has said that under no circumstances will 
the price of medium and coajse cloth be 
allowed to rise. I am trying to reconcile 
these two statements. Fither Shri Mishra 
is right or Shi i Chavan is right If Shri 
Mishia is right, then the implication is that 
this increase in the duty on coarse and 
medium cloth will be absorbed by the mill- 
owners and will not be passed on to the 
people. That is the only sense in which it 
can have any meaning. Is that what is 
meant ? Have they got the machinery
lo enforce that ? Can they do that 7 If 
not. then these levies are bou rd to lead to 
a rise. As everybody knows, the actual 
rise in the market is always more than what 
Is put in the Budget proposals

If that is so, then Mr.' Mishra is wrong 
and he must withdraw the assurnnce which 
he gave on the floor of the House yesterday.

15 Hr«.
S u g a r ,  of course, is not in the Budget, 

put it has been decontrolled only the other

day. The price of sugar has already gone 
up from Rs. 1.75 P. to Rs. 2.00. A 
general price rise is on the cards. It is 
quite obvious to anybody.

Then, kerosene has been taxed.............

SHRI YESHWANT RAO CHAVAN: 
No, no.

SHRI INDRAJIT GUPTA: Kerosene 
will come under petroleum products. The 
price has already gone u p ........

SHRI YESHWANT RAO CHAVAN : 
That is a different matter. But kerosene 
has not been taxed.

SHRI INDRAJIT GUPTA: I would 
like to have an assurance from the hon. 
Minister that the prices of higher variety of 
kerosene will not be touched by the impo
sts he has imposed. I will be satisfied

Coming to ready-made garments, there 
are different varieties Wo khow there are 
some very expensive ready-made garments. 
But there are ready-matte garments on the 
making of which depends tho livelihood of 
tens of thousands of small tailors..............

SHRI YESHWANT RAO CHAVAN . 
They have been exempted.

SHRI S M. BANFRJFE: Ready-made 
garments of Corgressmen have not been 
taxed

SHRI INDRAJIT GUPTA- It is not 
clear to me. You have not said 
that. You have said thai ready
made garments making of which 
power is used will be taxed What 
does it mean ? I do not follow Ready-made 
garments of a cheaper variety which are 
consumed by middle-class people, children 
and so on are manufactured on a big scale. 
Thousands of people depend on that for 
their livelihood Please be careful to define 
your proposal in such a manner that the
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impost is only restricted to the group of 
higher-pricod products of ready-made gar
ments and not to the general run of it.

As regards patrol, as far as private car 
owners go, they will have to pay more. 
Already, this 20 P. per litre increase has 
become 25 P. I checked up in Delhi yester
day. It has risen by 25 P. Now, we are 
paying, instead of Rs. 1.20 P., Rs. 1.45 P, 
It may go up even more.

I do not know whether the advisers of 
the Ministry think that affluent people ride 
in buses or affluent people ride in auto
rickshaws, but people who do not have 
private cars either have to walk or have to 
use public transport. Therefore, inevitably, 
all these transport charges are going to 
go up.

I find, actually the Finance Minister 
has accomplished something which even 
the foreign oil companies were not able 
to do. The petroleum Ministry has given 
us a detailed statement a few days ago 
saying how these new imposts on crude oil 
imports which have been insisted upon by 
the foreign oil companies are going to be 
accepted by us willy-nilly. There is a long 
argument into which 1 do not want to go 
now. At the end, they have given a table 
showing an increase in the basic selling 
prices of bulk refined petroleum products 
ex-storage point at Bombay. This'n after 
absorbing the rise in crude prices which is 
being enforced by the suppliers from Middle- 
East countries on us because taxes have 
gone up in Iran or somewhere and, there
fore Indian consumer must pay the whole 
of it. After absorbing all that, in respect 
of motor spirit of two varieties, variety 93 
and variety 79, the increase works out, acc
ording to the Ministry’s calculations, to Rs. 
31.71 per kilo liter and Rs. 27.90 per kilo 
liter. This is what the foreign oil comp
anies say. And the Finance Minister has 
increased it to Rs. 200 per kilo litre, So,

I hope, be will reconsider it because, what
ever the private car owners may be able to 
sustain, it will certainly not be possible at 
all for thousands and millions of commuters 
who go about their daily business by means . 
of public transport.

So, these are some examples which 
certainly negative the prospect of holding 
the price-line or bring in any kind of 
stable price level within which to operate 
our development plans. Prices are bound 
to go up; they are going up. It is obvious 
that even if higher varieties and more ex
pensive varietes of certain goods are taxed 
like soaps or cigarettes, it is inevitable that 
the prices of the cheaper varieties will also 
rise. This is the common law of Supply 
and Demand. There will be a general 
price rise.

One of their Election promises given 
was that sterner action will be taken to 
hold the prices. But, here, we find that 
just the opposite is happening. Many 
friends have spoken about these things and 
many others will. Just want to spend a few 
minutes on the question of growth.

Social justice is nowhere to be found 
hare. Our friend Mr. Bhandare has said 
enough on that. I need not dilate much 
on that point. But what about growth? 
People are prepared to bear certain bur
dens if that will go to finance develop
ment and growth programmes which will* 
in the long run, really raise the standard 
of living and combat the spectre of unem
ployment. But, I must say, the biggest 
disappointment in this Budget is from that 
point of view.

The increase in the Plan outlay that 
is proposed is only of the order of Rs. 155 
crores. This is nothing. This is a most 
routine, ordinary humdrum type of Budget. 
You will find that the growth in the public 
sector which is visualised »  mostly in the 
infra-structure. The hon. Finance Minis
ter has dealt with this point In Pan Two
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of his speech. This relates to shipping, 
ports, harbours, roads, Post and Telegraphs 
etc. Well, ail these are very important 
things no doubt, but this is what is gene* 
rally called ‘the infra-structure* and the 
bulk of the investment there is going to 
go Into this sector which is also what the 
private sector needs veiy badly for its own 
business activities. May I take it that this 
idea of a Plan outlay is that it will act 
as a kind of catalyst for the private sector 
to prosper ? Where is growth for the 
public sector visualised ? You have brou
ght forward a Bill—which, as far as it 
goes, we welcome, though not all the 
detailed provisions, which we shall deal 
with later,—to take over General insu
rance into the nationalised sector. At 
the same time, you are allowing private 
sector to penetrate into the sector which 
has so long been reserved for nationalisa
tion. You are counter-balancing nationa
lisation of General Insurance by de
nationalisation of the steel sector and 
allowing private parties to be licensed in 
order to set up what are callcd mini-steel 
plants, which j s  rathei a new departure.

Therefore, where is investment and 
where is growth visualised for the public 
sector ? That is what I am not able to 
find out anywhere in the Budget.

Certain relatively—I won't say absolute
ly, but relatively, favourable factors 
in the development over the last few years 
have been listed in the Economic Survey 
on the basis of which bolder steps for going 
ahead could have been taken, but, unfortu
nately, have not been taken. The econo
mic Survey has said this, I do not want 
to g«> into the details. It has said that 
there has been considerable growth in fore
ign trade, may be temporary, f don’t 
know, but this Survey says that our obli
gation to the International Monetary Fund 
has been discharged and to that extent 
at least the foreign exchange position has 
improved. There has also been an increase 
in food production, a corresponding fall 
in food imports. At least Mnw

industries, consumer goods industries, 
have been stepping lip and Government 
control over institutional and corporate 
sector has been established. Well, these 
are favourable factors which should give 
the Finance Minister an opportunity to 
present the Budget with bolder plans of 
development, even within the existing 
framework.

But, I humbly submit, thi« Budget has 
thrown away this opportunity and I would 
like the Finance Minister to consider its 
political implications also—not only its 
economic implications.

Do not let this massive majority which 
you have got blind you to the type of 
development which we have seen taking 
place in Ceylon where promises were made 
and assurances were given by a popular 
Government which came to power with 
a huge popuiai majority but which itself 
now admits that because of being blinded 
by its majority and allowing itself to drift 
year after year the young people in the 
country found that promises were not 
implemented which resulted in certain 
things happening there. This is a very 
unpleasant state of atfairs which we have 
seen. Please do not become complacent 
and let not thjs majority blind you of 
the need for development in this country. 
People are not cairied away by your 
broken piomise? and unimpicmented assu
rances .

We are today facrd with a national 
crisis on our borders, T don’t want to go 
into it in detail, as everybody knows it. 
We don’t know where it is going to end. 
We don’t know how it is going to be 
solved or of what proportion it might 
assume tomorrow. Nobody can rule 
out the possibility of this country 
being embroiled in another war. At a 
crucial time like this, wo should not 
hnve a budget which in any way aggravates 
political instability in the country. Why
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should the Finance Minister do that? 
Why should he put forward proposals 
which create disaffection and discontent 
and disunity among the people ? This is 
not the way in which the budget should 
be looked at simply as a set of economic 
proposals.

There has been some increase in in- 
come-tax. 1 say that Government have no 
moral right to increase income-tax unless 
they could tell us what they propose to 
do about the unrealised taxes and the taxes 
which are in arrears. It has assumed a 
sencdalous proportion in this country. But 
the hon. Minister has not said a single 
word about it except that there will be 
more tightening up of the machinery. The 
income-tax arrears for 1970-71 are calcula
ted at over Rs. 700 ciores. That means 
that even if one-third of it is realised, the 
deficit in the present budget will not be 
there, and the deficit budget that he 
has placed before us need not have 
been a deficit budget at all. But what 
has happened in regard to these 
arrears? During the last session, a 
statement was made hete that Govern
ment had decided to write off Rs. 7} 
crores because u was unrealisable. 
Income-tax evaders, particularly those 
in the upper brackets are getting some sort 
of premium. The budget has not come down 
hard on them. The hon. Ministei has 
not said a word about that

Only a few days ago m the Calcutta 
aewspapers, there were paid advertisements 
Issued by the Incom-tax Commissioner, in 
which he has given the names of parties 
with their assessed incomes, but who have 
not paid up their taxes on those assessed 
incomes, and the years covered ranged from 
1962 to 1967. This means that these parti
es whose names have been listed in the 
public newspapers are parties who have not 
been paying their taxes which were due even 
for those years up to date. Let me give a 
few examples taken from the income-tax

Commissioner's own list. In the caw of 
Bird & Co., their assessed income is Rs. 
194 lakhs, that is, assessed for purpose* of 
taxation, but on which the tax has not been 
paid. In the case of the Turner Morrison 
group belonging to our famous Mr. Hari Das 
Mundhra, it was Rs. 154 lakhs; m the case 
of Rohtas Industry, it was Rs. 38 lakhs, in 
the case of Ashok Marketing, it was Ri. 
34 lakhs, in the case of the Atwal group, it 
was Rs. 44 lakhs, in the case of the Jitpaul 
group, it was Rs. 28 lakhs, in the caw of 
Surajmal Nagarmal group, it was Rs. 62 
lakhs, in the case of the Khaitan group it 
was Rs. 22 lakhs, in the case of Binani, it 
was Rs 24 lakhs and in the case of the Jalan 
group it was Rs. 14 lakhs, and in the case 
of the Jain group it was Rs. 7 lakhs and so 
on. Instead »f tightening up the machinery 
foi tracking down a n d  punishing these tax- 
dodgers, why should people be asked to pay 
higher income-tax ? In fact, is it or is it not 
a fact that certain courageous and honest 
j»nd active and energetic officers of the 
Revenue Intelligence Department, even of 
directors’ rank, who were doing good work 
m unearthing and finding out these tax- 
dodgcrs have been transferred under 
pressure ? I do not want to mention names 
here 1 hope the officers are known, because 
their names have been given many times. 
Is it not a fact that certain conscientious 
and reliable persons who have been acting 
as unofficial informers to fidd out the secret 
details and who have been giving the infor
mation regularly to the Ministry have been 
blacklisted and prevented from doing this 
work, though they had been responsible for 
catching some very big tax-evaders ? I sub
mit that the Central Board of Direct Taxes 
is colluding with and shielding and protect 
mg some of these criminals.

As regards the nationalised banks, Shri 
Y. B. Chavan has given us many assurances*
I hope he will be able to cany them out. 
But it is a fact that even now valuable 
resources in this country like loans from 
the nationalised banks are still flowing to 
the big business-houses, some of whom 
are doing nothing but speculative business.
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The Turner Morrison group of Mr. Hari Das 
Mundhra is using this money for buying 
shares and selling shares from one company 
to another in their own group, with the 
result that some of them are on the point 
of closure, and some have closed down. 
Only a few days ago, we heard that in 
Bhavnagar in Gujarat, A1 cock Ashdown 
which is one of the biggest engineering 
concerns is facing closure, and they belong 
to this Turner Morrison group. 
They have got a crore of rupees as loan 
from the SBI. I could multiply examples 
of this type.

T h erefo re , I  w o u ld  say  th e re  is  n o  u se  
tu rn in g  a  b lin d  eye to  th is  th in g . T h e  
p e o p le  o f  th is  c o u n try  w ill resen t p ay in g  
h ig h e r in c o m e  taxes w hen  they  kn o w  th a t  
th e re  is a  b ig  c irc le  o f  p o w erfu l p eo p le  lik e  
th is  w h o  a re  g e ttin g  aw ay  w ith  cro res  a n d  
c ro re s  an d  n o  s to p  is taken  aga inst th e m  
a n d  n o  p u n is h m e n t g iv en .

Then there is the question of smuggling. 
How many hundreds of crores of rupees 
worth gold are being smuggled into the 
country every year ? This is a known fact. 
From the Middle East, from Dubai parti
cularly to the Western Coast along 
Maharashtra, from where tho Finance 
Minister comes, there is a regular and 
lucrative tr ade with these vessels coming 
and transferring their illegal gold to people 
who are receiviog them at this end. It is 
calculated that something like 200 tonnes 
of gold worth over Rs. 400 crorcs in tho 
black market arc landed yearly on the wost 
coast. What is being done about it? Hardly 
any, not even 10 per cent of it, is ever 
seized because powerful rings are operating 
there* Corruption is rife. I do not think 
that the Customs and Central Excise is 
efficient enough, equipped enough or honest 
•noughto deal with this vast smuggling 
tTade. Government is apathetic about it.

Sometime ago, thore was a case whore
11 oxcise officers implicated in one of those

smugglingcases were interrogated and were 
reported to have made very valuable con
fessional statements, but no further action 
was taken on that by tho CBI or anybody

In every country where this type of 
smuggling goes on along the coast, at least 
the authorities are equipped with some type 
of fast amphibian craft called hovercraft, 
vessels which could move quite fast on 
water and on land. Government will 
have to import some of these craft. If you 
have half a dozen of them operating along 
the western coast, this kind of gold smu
ggling which is going on can be stopped. 
But we will not spend money on buying 
them. On the other hand, we are spending 
Rs. 37 crorcs to buy three Jumbo jets. 
Of coursc, the passengers who will travel 
by these jets will now have to pay 20 per 
cent more on their tickets. They can look 
after themselves —1 am not likely to 
travel on this Jumbo jet. But when we 
can spend Rs. 37 crores on three Jumbo 
jets, can we not give these Customs and 
Excise people a few hovercraft, modern 
type of craft, to track down these smugglers 
who bring into this country hundreds of 
crores worth of black market contraband 
every year ? Instead of doing this, Govern
ment want to add fresh burdens on the 
people. Naturally the people look at it 
from a different point of view.

I forgot to mention one thing. This 
concerns the direct taxes on the agricul
tural sector. Ten years ago, in 1960, the 
income of the agricultural sector was com
puted at Rs. 6,707 crorcs and the direct 
taxes paid by it that year was Rs. 106.7 
crores. In 1967-68, the income went up to 
Rs. 11.545 crores and the diicct taxes paid 
was Rs. 100.1 crorcs. I am not an enemy 
of the agricultural sector, but I think some 
proportion should be there. Something 
should change sometime or other. Why 
should those people who can afford to pay 
not pay? How it has to be done has the
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Constitution to be amended, what type or 
•hape of tax ft should be, are all matters 
that can be considered and decided upon.

SHRI R. V. SWAMINATHAN (Madu
rai) : The figures he quoted are the old fig
ures.

SHRI INDRAJIT GUPTA: 
Let him give the latest figures. All I 
wish to say in conclusion is that we 
cannot support these budget proposals 
on these premises, that not only the ends of 
social justice are being subverted, the mid
dle class people, ordinary working people 
are being heavily taxed— whether that is in 
keeping with Government’s promises or not 
is for them to face the people and explain 
to them—but growth, investment, with
out which this country will be landed in 
a terrible crisis, is absolutely not being pro
vided for here at all. All that is being done 
is that some outlay is being provided for 
an infra-structure which will help the pri
vate sector to grow fast. This is my bone 
of contention with this Budget.

After all he has said that the benefits of 
investment and development should be 
spread out as far as possible, decentralised 
in all parts of the country and all centres 
should share it. But I would like to know 
if this very good theory, that concentration 
should not be at one place or in one hand, 
apply everywhere. For example, you will 
find I do not know whether it is a coinci
dence, that in Bombay City there is a re
markable concentration of the head offices 
of all the credit institutions. Why are they 
all localised in Bombay? The head offices 
Of the Reserve Bank, State Bank, Life In
surance Corporation, Unit Trust of India, 
Industrial Development Bank, IPC, ICICI 
are all located in Bombay. Out of the 14 
nationalised banks, six have their head 
offices in Bombay. Forty general insu
rance companies which are now nationa
lised have their offices in Bombay. All I 
want to ask humbly is : when you talk 
•bout commanding heights of the economy,

do you mean only the heights of Malabar 
Hill and nothing else?

In conclusion I want to say that this is 
a thoroughly pro-capitalist budget, and this 
throws the poor man, the ordinary com
mon man, once again to these big mono
polist wolves and the little bit of tinker
ing with Wealth Tax the proposed abolition 
of the tax holiday after 1974 etc., have 
been taken at their face value for what they 
are worth by the gentlemen who run Dalai 
Street and Lyons Range. They are not 
able to conceal their joy and they are eur- 
prised also to some extent, and now they 
have realised that things are going to go on 
merrily in the old way. Therefore, the 
people of the county will have to come to 
some conclusions, and unless you change 
this policy and divert from this path and 
try to act in consolance with the pledges 
you have given to the people, the country 
is going to see big upheavels in the near 
future. 1 hope you will not mind my say
ing so, but there are Members opposite 
who have not y e t become very  big leaders 
and Ministers, many young men whom I 
welcomed on the first day, who at least 
will give top priority to carrying out the 
promises and assurances given to the peo
ple, on the crest of which they won the ele
ctions. I hope they will stand up and join 
hands with us in the interests of the people 
and see that the development of the country 
takes place at the cost of the big monopo
lists and rich and big industrialists who are 
ruling the country to exploit it.

s 'rrw w  t  f?rer sft im  

sr*5?r *r*r«w % fsnj sp jt

P f  t o : fan* srraff *?r farer
j t f t  % s s fo r  f w  t  f a *  
f ro m f *pt fa& r*  fa in  % % wm*r

^  ^  Tnsrr
3 # *  t  \ f a * f1 *
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^  g m  <mr 1  fapr sftftnfr * r
srRfitw f%*fT m \ |  g?i% <t?tt =̂ tctt 
$  ft? f*rr sft w  r̂ra* =f> vrft 

3tr%  *  f t  irfoft *fV 
sra  $ *rr ^ rrft sft aft srrcr § 
m m t j  wt ^  rihrror &
*p>f t*p sr?r vr m ^  spT sfarm 
^  11 3ft ^ r m  tt^cit t  mz o t t  
T m n 1 1  |*r% % F O T T ?  « p m

*ra- **?t * # f t t  fa*nr |  srk  
^r«p> ^  ?r>Rrsr % 3rf&, ^nf??r % 

n̂*«nr TOrr |  srk q-f^ar^r srhc 
*TTf% w r  7T*% tTT ^RT *FRT 
% i ^  ^ r  ^ r  % *Trf«FP sf% «?>> 3 ^ r  
3ST?n |  \ froT bf7% * m  aft ^TPfV 
*fk tfb- 5T5# 'TT^TTR I,

gir JfTR* m  3T^m 5TT?!T
|  i f*r% sft w r r  w t r t  |  «rf «r 
fk x \  w>i Trcar |  sftr ^

M V  ^ ^  ^  %

»m ^rrcrr 11  fprrcr Ti^rrr f ^ f ^ r  ^  
?tot w t  I 1

15.24 Hrs.

[SHRI K N. TIWARI in the Chair.] 

§fa*TT % WKX ^TrT *flt
%R *ft«ft *  fl*PtfTT <3*F f*nrr 1 1 frmr 
T i m  ^ tr tt 1 1  ^
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nrNrt %ftt Stdsrmfr ^ t ^ r  «r% % f t
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% $ 1

yrw $*r ?r tft srff *gt,
|PT ffrfiRd *rt ^TT w ftt I

v n r  *mr t |  t  > w  srh: 
<srt $*r?t war <mr ftonr t ,  *3 s s

ftoTT *  *re*T |  I $RT % SR51T * t  5T?TWT
|  f a  f?r sfT̂ r w ?  ir 
*TW T< re^ i%  §q tor *r h*p *ror 
t r r f w  5r«rT s s r  *t^tt ^T$?r £ , ^  ^ 
srf^t % f*r Wfoft «pt f im n  |sn ■snrfr 
fc, tor *r ^ ^ fc r€ fa  *rt ^c*r *r*tt 

*cT$?t t , s it srr*rt *f> p i  m% sth t 
t  irk  »rcte tffoft *rt tt*t * *r

3W  35TCT f  I

tor *pt 3T*WT  ̂ 5*U* ?TCÎ  Vt 

*ra«,T 11 *<tt *rnr% p : v

faw *
“ *rfort §sm t ’ % *rtf: *ft w f  ^ srfr f ,  

^Rft <TTS 3R^T ?t ^  n rt T t W C  
t o t  t  * fk  ^ r* rT ^ « n r  %sr f o r  & ? 

*R?TT ^ ?I sn w  fe*»T
3*nrt y a  *r *ft svst'^ sfst «pt 

q*  $ t q*m& |  \ *rnr^*T «p^  f  
fa  fp tf w  *> <pj #  t o t  

*nr??t fj: i wr % ssstf ? fo f*  T̂3f- 
% *r * $  ^  & ’ p t

TR jftfo  # ^ T  ? *rH WTOT 
fTKT  ̂ *r «rm v®  v m  v t &  § i 

?*r fr*w% t  f r
sp f^  ^  ,PT*ft «?> STTT «rt
fn^ r <Tt»TT I ?*T n r w«r 

i

«ft t^ro w r a f : ^  T O  ^
?t$m ^  m  «r? ^  t  > ^  f%T? « m

**w*fi*r wf?®r iw  $ qr **p j x  
^  y v n  v t  ft? f  

f  ?ft ^  z m x  §»rr i

^ s f  W
f  i ^  qfti fflfr im m r  1 1  m  *<?x$ 
^  r t  % ®T5 t o  |  i

f a f f  SW TT ®FT to r p n  | ,  sft 
few % <nft ^  wS: fsr^ f e rm t 

t t  E rfsR  3R7 & ftpirf irqr £, s?r 
^  ?r%?r ftwfli |  f«p ^»r

^  ^ T *PT% % f̂ PT w r  
t  I

^  ^  «P5T t  t*F  
firsrffV 1 1 ^5i»mV TnTfr % fwc fir  
zmr rnx-mr&z T̂f̂ q; i gft ^  tor 
«fT g*rwmi £ t o  ^  <tft ?r ^  

?r?:^ TOft g f  «?RRt f  i *sw v r ?*r 
«rf7̂ TT fir^ JT   ̂ sf?r w?i?5r q fe p  ^  
w r i w m  w<x #■ ^ t s r t  f  i 
^ «r * s  «r> t o t  I

^t|?r ft Or 3*r % jarfrtr
^ T T ^  IfT W R t % 3EPC ^  ?TT?
*f t  faiTorctr r r  i w t r « r  v t f  f i i v w -  
?ft?r tor ff̂ nn % w ?r aft ^*rcrrf̂ F 

w% £ tor r t  
% ^p- f?rc*r*T wim t o t  rnp m ^Frv 
«FrN«r ?riw   ̂ i ^  ^ rr frr^ ft eft 
*r? m f̂Tt f fir tor vt fRW t % 
srt ifr ?t, ^  «rar « n fe  errer̂ t
|ft, ?T5^r HT fa st ?TT̂
*F 4t cT^*rt ?T ÊT ff3T % fatr
«tt̂  r̂ ^wrm 'tt̂ stjt % f«m^rr

W T 5f)?rR $  I «T$ 5T|?T 5ftW
|  wV ir *r̂  *jT?r?rT  ̂ f r  w r̂m 

*Ft sit iw ren T  Jr fe^^r *r  ̂I  f«P ?ft«P- 
r̂ft% *r w m zv z  « trt ^rf̂ tT
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[«ft *T% TT* fa t f ]
* *  wft w  sftnra % t o  % «rf«RP 
f^ rv p f t %*t ’a r r fe  i w m  m  % f a
5*r ^  SPSTR spt5RT% fa stf
*rtr sn*rcr ?f %  sfhmr ?ft, 5* 
vttrm i *rc<aT?rf %  t o ,  %«n: %  
W5T irh: fW Rlr % ? t? t ^sft % ?rn? Jf 

$r 3rr w  f̂t*? *pt *pt i jt?  st5%
Sr Svr *pt ^ 5r t 5t*rt i w  % *TT*r

w w  3ft ?nfl% iff |  ^  *ft 
fJf ^7% I  . ^  9̂T 5FT ^rTVT
3T?T?TT ^ T  I ^T ^T ScTTC* SlfT t̂ %  
srf^r ^  %  *fctft *t ^TKT 
% 'Httst t n ^ r n r ^  ^ s t i t -  
l(W rW» v t 'JTT qrc5TR$re % Wfi*t I

^ r ^ r r ^ r  ssrTsr ^  srtm ? ^ r  
t t  ^ rre ^ r  arfm % t o  % 

^ tt? t fwtw$r *ftfii5rr^ ?ft %  srtr 
fw ttfsr *> s£ t C lf\%  ^  qTT %
%5t tft srtarcmt v r »m%r waft m»t 
araTSTT ?>nr i fcrr *t *>> # #  ?r 
w r  sraT?rr |  eft ^r%  t o  y tx  foffcfcr 
5? s *  *?r% sifa; m r  
W T  3 *  *ft3Tsmft % T O  3? H>T%

t  eft 3* *torcmf % t o  %H ^ r  faft-
#3f apT iftf^Tr^R H  !PT% %  ^  f̂ 
«*TRT SfaT ^HT I

W t^ sr ift^rrw sr %  fatj fra
$sr %  ?t$t fsi* srfort %  ^rsrf %  
f ,  * r  # , w  ^  w r  w\ m m  % i 
fir*  wfrff %  <rm ^JTT?r ^  v t $  gr* *r 
$*  <r?nr % w m  % <mr 
®ft *% v t |  ^ r  % tft f €[ w r  
%*r qi«rr vrt fa f%?ft tft fa^nrft^r 
%?r %  t o  t o  s*  fajfrm ^  srtT «?r3t 
^ T $ « f t T f * r ^ l T T ? r  *PT ^  fip 
f*5  ?ft»Tt % fa?ft STJFR *T v t f  S w  
*r fa*rr srm ?ft ^  spftft' j^ f f

^  ar̂ rgfezrT ?n% % *nrt srgt i^^Clff
5fWt m i xvn % tom* 
t , f a *  a(?t «nf%r*P *Pt «n5t ^  
t  ^ p t  t o  «rnt st̂ r t  j
rft F̂T *1 $  ctTT̂T

*p t  % f̂t t o  ^  ^  ^ tt <rt ?ft ^ r 

^  ti t  %vrr i #  j t r s i t  f  f a  
srn f ^ r  % «ftfr m  *ft ^

«p> w  $ t m m  1 1  t o  fa tf t  v t  ^  

irr ths* % t o  qt€t mx « m t  
irnt ?n% *r?ft *ftst % f r̂tr ^
£*pt ^ c f t  |  ?ft 5T> m sr ^ t  <ftlt % 

?ftn |  f q  fsrWt ^Tfft 7|»ft i

#  5TTT ^  «PTJTr ^ T F  g
fa  ^ r  w *z  s r s fk  v t  13ft
^wrt ^fT^r ^ r  |wr «rr
«T?T 3ft >ft f?5 STRUTT* fa^- «r T O  
^r f̂t c?rrfT ^r snre «tt srcr % w err 
1195 wrfte opt strstpt «tt fgr?r spt ârr 

«rsr 1350 zrr 1357 
^  f̂ 5TT ^mr |  i ?*T st^fr % f e w  % 
fsnrfatr ^  ^ r  ^  150 aprt^ m 155 
*rrt?r 55̂  ^  ^Nr^nr srrf^nT fazrr 
1 1 Jfsrt f a  3 ^  ^ f< H  snsr?

T T s r ^ f f ^ W T O ^ i J R T  «rr f a  
w  ^ r  % 5T97: gfr «ffa*r f»r ^  t#  
|  ift ŝnn % ^rrw v t ^ r * r  |  ? fk  

1 5ft *T3r ?ft ^  *T5^r «R?rr f  fa  
3ft 3ft 155 *rd ?  ^ t apsie v$m

I  «nr |  1 ^qrsr t  f a

W ^ r  «pt 3fr ^V?ir 3Rxtt I , 3ft ^ir 
^  80 HT 85 srfror TOT I, T O  3Ff% 
«F?T f*T JThSSRR ^3ft « t  «rfTTT

|  ?ft f?: t o  p f  ^  800
*PXt» % %VT 1 ?3TR q f tx  m  f ^ H ^ g  

TOT t T O f*r 800
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sPTt? & 1 53JTC *TNt
% W  % TOTfrtr a ro r W f r ^ c f t  
t  w m  f  t o  aft i fh n n ff  ^  

«rf?T % SPfT %aft 9TPTT STT$?r |  ^
*rh ^ jtk t ?tar f> ?rer?ft |  j f t r f  
«rfa for $t% % m^rsr 3r aft ?t 

tjt  1 1  »rf«rf «f t
•v ■ % ft s  ft ft . V _______ i._________$mPFFT sqrt SjleT TOT WTwT «PT SnWRfPT 

^T?ft ^3?t ^  $  sfrrr f a  St, cfrr,
!errc q w  aft srm sretft |  *tt 

srr^r tnpsr fffcft If wrtt j  graft
3>*?t iffrft I <TT AT1*! fPTTW 3T̂r ^ fsp 

fJTT̂  800 ITT j?3TTT *PTfe
W q T O  & ? STR 155 W r f e  ^

*ft tit 4 t^ n r f if srapt % f̂ rtr
^  5r> 17 7 ^7T> frr ;N*r srarcr $
T O  t f t  3 f t  g% 5T3TS * r  * 3 %  1 3 T f

220 ^rrtf Wtr JfT «rT2T 55ft «R?TT |  I 
* r ( ^  iprr^ <TT?r asrrarr srrfsR;? q>r̂  
^ssttzrt !T vt % && aft 
jft̂ T'TT % 5rrf*nsR f%«rr |  ^ ^ ’t ar r̂ 
^ a r r  w  %#, f r̂ r̂ t o o t  %

357T srTf^5F?r ^ t  3TFTT § ̂

eft $f<sr 30 «rrrtf ^r«rr|,

<*rrf%*r *  ^  12 ip^ r
m *n  |  srtr w sm r^rtfaF nr% t o t  

5-6 TO*«& |  f5HT% 3JTT 155 «Rtf 

TOftrfr aft *rf | ,  p r f t  *rtaRT %
5 « T T J? £  W 7T 11  t o t  fu rF rrr  t f t  | ,  

*fcs tit |  *tVt t f t  ^ r f t  ^  |  fara%
arsis sfrt srsrarr »wt 11 Har ^ r  q?t ar*̂
TfT ^  |  I ^  *ft3RT*ff «pt «n^ 
t̂ŝ tt t̂*TT t sfta: t̂c% ait 155

apitf *fiT t̂ sVsnpr fwnTT I ,  farrT W  ^t ^

vrZTT̂T tTPq^ffzr^r? f̂ pn̂ST sp^T % ^  W

lr « rk  ^  ’rfwwr

vt&rnif *  3 f t  f t  g w

’fipreT T|%, ^fepFt<tr ft fWrer % 
TOT art q i vh rm  M r  t  ^  ^  
ftrc^^r ?r t̂ f<rar 11 r̂?i% t o  aw 
*̂1% 5TT% arsrs »Tq; snare: vt % t̂, aft

% TOT TOT | ,  aft W%Z % 

TOTT ^TST t  «RT ^  [̂1% % f%tj 

%fc: aft ^ar? * * r t  w  |  ^ r ^ t  ^ r  % 

f?p$ ^5r firwr^rr 3 9 7  apft? «pr t o t  f t  

5TT5TT t ,  177 v r t^  v r  ^RT
snrrqr 11 177 ^ r t f  aft t m  m r

SSfc r̂ t i t  ^  ^fTT^TT i « n t # .  

«ft. ?rrf - % w tvr t^  «t aft ^  ^  

«r f«rr s r m t  ^ tt  î> |  f% t o

? f* n r^  ^ r  ^  t o t  P r r t  

s^p*r siT^t t  ^ m^crr f ,  ?*rr  ̂

trg'firP’nFf'^R *f) ^  f t  ^^cft |f, 
n *  ^t ^ t t  fafrqnr

anJr, ^r% ^  »n^> aft ?epf sqpi

*Tfe^5rr 1 1 ^ t%  aft ^  ^t m * t w z z  

^*1, ^t#' w#f f ,  ^ ? w t  *pt f m  

% q?%, 11 ^trr

tf tR T S P F T T  5ft»r S S R T ^ ^ I

% f?nT aft g*r-?>RT t  
t5T*r ^ T ^ r r  a r f j  ^ r ^ f t  1 1  ^ ? r%  s r r t  

% s5 t t t  « r H  srr^f wf*t siarff » n w  Jf 

t>$[ |  i i t « t  s r r r^ fa r

^ t  sft t . t ^  |  M r t  h *  5%aw
^5TT t  *3̂ T% 5HTT f̂ssFTV
sf>r 5 ^ r  ? t m  |  ^ p t  Tt*P% %  

% r  5T??r ^  t o t  a f T ^ n  « f t r  ^ i t  

ar̂ srt ^tm eft qft*Rff <rr ht^tt 
^ft^ %»ft q f w  % n fh t  nft 

T O  q H  ^  % farj ^5*1% ^ T  I ,  IT5T 

f^T? ^r% % ^  Jr *ftr aft ir?mft 
sn^^fsr l^ r g y q r ^  i m  % ^  *f smf
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[*ft f>mf]

*F$T I  I $ S*PPt fOTT*TT SOT *PT S*TO 
S $ t %?TT ^T^TT *?tffa ^  f S

*r f a r#  f t  1 1  s s* t «n*5rnr ^  s ^<tt |  

f a  fprft fa tr s« r t sftr ?f*ntt m m x
SS T O  ^  f a ^ f t  <r£ff ST t  f a  
£sfS % *FST g^-ffteS I ,  S?T*frt #fT 
TtoT t f f t  x f a  *p * ^  &*s 
^%SRPT Sft Sps# ?TCf sraTJTT ^  I $St 

5RFTC % J« T  % 3TT̂  5f *  £ 3TTT 

*S SOT *t ^  S3t |  tftX  % «TTT# 
fa%OT TOT ^T^TT f , spfT f a
farT S*sft S  *S%  3FTCT fa^TT fa*TT 

%fa*T farT S?*t 3ft 3TT̂  ^ SS#  

? f f̂ fscTcT |  «pftfa *P$T |  fa

«jt£ £*fs ** v &  *rV t

% %frsr ^ t 3F^V t f a  sttspt fes ita rs
I

*s%  fsr$ 3 ? frs  & *s «pt srttften: fs *g s  

vftx staT  Tott t  ,^ t  

sFr**T5fy%^ fcssr I  f a s s  ssrrer ^  

?T*niT I  SS^F* fa«T£T* % fat* * W 0f * t  

sspst 5sr*T®r fa s  s%  fs rss  arw sswrt <m-
S S  S ^  «fa: S S #  5p^t 3TT 

S $ , SS  W TT tit m T&
1 1  ssfs t*  zr^ fa  f a s  *r?*Y ^  
eirrfr aft %  '*  f M  |  *rr f V m  
t o o t s  s ^ t  | s t t  ss*Pt n ift
s $ r  t ,  *r? f a ? f s  n s s  sn s  1 1 ^  s s
WT5T % facr ĉT% g t 'T fff^R  |  fsrS^ 

sT sstar s*?«r ^ s s f a r  qpsr i 

s t^ t t  w  *m % 3?tt: srffr sft T fff^ T  

t  f a  * s  s p f r  % trfra tf  *rro> ^ f f r s s  

% % ^ r  f? r^ r^  srr^  q k  ^  it

*??-$?$ t  fOT^t «rrpj?r n  C5TIT fa^T

arr^T n w ft t  ^rsFt’ ssT?«rr «pY sm r i 5s  

rrfx fatT ŵ ft wt ^ z*i wrrsr f i r r r r  

© t r  fa*rr |  f r  ftm tt

fkm m % fafm w m f* wrt % im  
^  I  %* T ^ r  r̂ ^  ^ r%  ^  if <rtff- 
?rc %fk v i m  % t

war sft *rafcf£ v k
^ rr« r^ R : j w v r  «rrcr |  ^
% s o t  % «r§?r s  s?PF®rf ^ r  ^ ^ r r  |  f a  

i w w r  & m n $ tm  m fy r  5^  
5frw£0f*d «rr€f % s ^ r l f  «pt s t  ^  *r*raT 
|  f a  v r  ffRT & z  w?z t  $
^ r% r 1 %*l% *lt ^ t r s p t ? m f tO T S ^  
t c  M t  t o V  I , fa?r^ tp r trfarv  
I ,  f^TT SlT^r S*!T  I  ffhc 5ftSTT |  
sFterrcftfor f c r ,  fasfa^ ^jt t ^ t r  

^ ^ r r  ^ r r ^  1 1 «rtf w  Jr f s i  ^>nr
Ŝ FfTT %  V T W ^ t  STRT %  

# irr  S I R  ST SS»TT fT  I ^  *T^t 

<re fa^VfFTJs faijT ttstt fa  q-f̂ r sftar 
% m m xH t v t  sonant % ? t s f  1 w s
W  | f r  31cT I  I 5qT3T 5T5T % VFZK 

? s s t  eptfr |  fa  fa^r% JfTRni 

^  *?ns <Tt 1 1 «pr ?rra 
®̂TT 5‘t T?T I  I ??I I  *r?<?T 5STT5T 

ftis% SFTT̂ T% f ,  % faSF?
g rr s | t  1 1  ?t»r  ^  «p t w %
SS  T O  cfr 'JfTS 5̂T % fa^FTS ^  S?TC
fs% ^, ^fa?r w  frrsf 3r 1 ^  
f**rfo I  fa  tr̂ T sm  jf SFTWST 
5rs K m  %frz ?m% fa s  s  ^s%  f w s s  
m% »rs srr^ 1 s s  fs tr  m x  ^  m t  
m m  f t  ?rm ^  cpr ffr^fwcr erfftr ?r 

qrr s ?ttot * s r  ^ I'fa  fa s t  s t  

fcsr ^ t  ^ r fc r  f t  srrsr |fs? rt € \  

STf^ft ? ? ts  % fa s r  s ^ t  u't ŝ fTrft,
WST 3 S  7̂> ^7J ^  % farr

S T?SS  ^  t ,  eft ^S % fsq  Mt § S ft  

stfessr 3T-3? fairr srrsr t  i ^ r  

T̂fST I  f a  ?S  Tjsftqfacfi VT SS5TJT «R 
| ,  ^ rfas gs«f?r t m r  r f e ^ r  11  

i t e h w  % ssî sn: STXtWhT
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r w ix  ^rf^r, mx ^ t*p r 

ft|t%  ^Tf^rr, srr̂  ^rr^nr 

* r r fe  *rr* ^ t^ tx %

^rfftr s fa  *r«r ŝ Fhr <r  jtjttt 

'Pt cn^ Sr ^nr «f? i ^  ^

^  ^r?ft fft $  eft srrf i wrf err 
*T? |  w  *r «ft *rV
^ 3r > t ftr *srVt i ^ ^ s*rm t ftt
S*r 5R f % ^ n m r ^r?% t^ fft?r 

î r ?R f ?* 
*nr«m ft r̂> P t t ? r  w)  ^  
w f t  I

%ST qft TT̂ TtrTTtft #  sft 
fa?rr?<fit I ,  eR^ qft- 11 ?tr

^ r  ^ r  ^  W 5 R R  r̂T̂rsr srr^r I 1  s*r 
* m  qfssflj ^ S T  ft* 5TST «PTHT 1̂1%

1 1  ^r%  w z t  v v j t e  w v n  ^ r ^  11 
33ft g jTiii r r  ^t?tt =*t^ |  f f a  ^ r  

sr^r s*rft %fz< T fw f £T
11 ^ tft ^  qfssr^ 

foarr $*rrd in *?^  wx t^r «rfcr «n?r 

3rf<znr ^ r  m  ?r 11 wf^rtr ^  % fora% 

r̂r srRw^cTT f t^  ^ r
m v m  ftt s f e  *R ^R  ft SWt 

w ^ tc t ftt eR^ fa^r* s*tft t?n 
^ t^ t grrf̂  3f^ a

ssttct & s*nrr fa*r i sto  

|  fft &rt *« T fa^ & R R ft^ r

%  fa s  * r$  * r  fi=R$rto sfft. f«rfft»r 

?>ft | ,  ^rt s h fr  v t f a t a  frT?rr *it 
^  qft sp^%fr ^ rr^  % ^ s x  

«rfew  t e r  tft *faft *t ^  | ,  
%fft»r t  * rw rr  g fft *rfe ssft 
fv R S R t «rh: *r r*rm
jf’STTvR fw ft WVCMTS ^TT% ft fa*T
m &  frfaw  feirr %

*ft*t ?ft t o r i t  % r  ^ ? f t  
% =5n% «rt eft ^  ct%.
f ^  f s ; frrw  y \ mf^rr i

*rc*Rt w?r srr t t *  5ft»r 
f ^ ^ r r  t?: sm t t  % f®nr ^ . r  ft *mr 
f t ,  f¥?r f t ? r  % ?fT, f*F?r trtr ft ?=ft»ft

ftt ar̂ t **T ^nprr -5TTC1T ft) ^  ?W «ITcft

qrr Ht^r % t r  wx tP p iw  ^ r f ^ t
9F?ftfft 3rT sifh r ?n"snfRT trfsvR? 
%fST ft ^R ^T ^t TT ftFPTT |  3? £ Q 
5t̂ r ?r|t |  |

srr?%2: ft ^  *r s r  ^ t  *ptf
= r̂t srTeft I  eft If f  ®F?T sfTeTT |  f*P

**wt *TcT si?r i «n?r jftr Jr prr^ 
^nr»r«r «ftr qTsf ft sftn
«^ft^ ^  % fo  ■& «R ^eT ^ t^  3T5T 

fe rr  mr | .............

«ft ^ 51  (^ r^ Tirr) :
?T? ’RcT 5TrT f  I

sft HTt? Tm  : *m qr^wr eft 
«ft f̂ r 3R srr?%s apt SfTcT

iRTeft |  eft 3?R * 5TTT ^ERt ^
11 % •3'Frft v st r  ^ t  «rr^
T O  11

t  ? iM  fa%5*r ^  ^ r  «n %  . f $  
^ftrr ^  I  %  3J«f STT^S spt T̂eT 
srnfr |  eft |  f«P i^ftt ?rfr gwr 
5 t r t  f ln f^  i fs ftr  »r%% ^ t  
■mz ftfrr ^rrfftf, %f«r^ TTRierr w
fcrsi^ ft ?t?? it?ft T f% ?nft |
#8T ^FSftei ^cT aft ?nft ^  T | % f̂ F
^ r  $ r ? R l t ^  ft vfsx  f t arrc
3r#t «fr vrfT'T m  % ^Rt i t

11  ̂ TO rr T̂?«rT |  f«F «ft
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[«ft rm  ftraf]

s t o  wt%$ ^  «mRT |  m
^=Pflt Wt eft *TFf «TT̂ T fa

ir m
%  vr>ft qnc spit |

^  2fft SRcTT I  I ^  ^KT *T5Tt 
*T^T ^ 3T§cT O T  ^  ST?TT |  I 
^T^-sfrfr^ ^rfas % sft*ff 're

*ptt |  fcRsft irn rvfy st w t  $ 
m ?  |  i ^ < r ^ ^ 5 w 8 5 s i % -  

sr t  «t t  *rh: sra 97 a f r o  #

surcr tsctt | ?fVT w  crc?r ft ^  
f?rfiR : % 3TfT ^ t| ?^ tr *pnm 
«r5TcTT 11 cTT$ % if
5rt i ^ t  5TOT t ,  ^ F T  ?TFT %

srsrc 3r 1 6 ^ r> f  sft |  sftr

f*FTT ir? n̂ct«r 27

sfttW q^rr 11 ^  ^rcr r̂er 

^ftwT ^ 5^  ^  | ,  ^o |
fr%? % 5rr̂  Jr I JTf ^r ^%w?r 

19 7 4  ct p̂ % % r | ,  ĝr 2rrf*r % starc  

*pp c  ^  *^err | ,  <rt

*tt*t *amn: f& z  fafT t  I ,

W W  TSpTT 3HRt t  I 5 ? m  

jprr I  — fP R ^ T ^ R  1 9 7 4  ^  

ftl£*frr fafr ^ f t  ?rt 9 0  ft 100 
jfTTtf *rnrsFft rnp grpr ft w

ftsfzr ft ?ft fm %  arr f̂t 11  <*f * s t
qreftnm sn̂ r 11 farr srt ft 
% gfH t t  ^ r  ft* ft *Ffr |  f a  w?5t 

% 3Ĵ ?t ^H TR *RT
% *F5T crrvfpT^ SRTft ft 

t o  sptftr^ i stpt * t  |* r r t 5frr«r f lT ^ , 
T*rr vFrr̂ TT, vFrarr «<5T ,̂ «n% Rctt 
?rft ^ r spr ot^ tt fw^nrr *rr ?rft 
fR%*rr i ^  ^ r  ŝft ®F%nH fatrr |W  

|  wrr. w ^ t «sm r ^  |  ?ft

if sft 5hrr ^  «PT̂ r % *ff5?mc 
5t»rr i ^rrcr ^  |

f*f f̂?<c if vnr *r î t i ^  
I  fa  s t t ^ s  ^ r t t  if ^t ^ft^r- 

«f§ ?r<f ifhc «rf55r^ n ^zx  % sr«r-*rr«r 
«rnr z f  w f f a  ftf«Rr if

fk v m  qrcfr 11  m r . %*t ^  »rnft 

% ff€T^ & a ?  ^T^trfft spt Tf^^r- 
?ft f^rq «prq§t «rf 

qft 3ft ĉr̂ rr x v a

11 *r»rc f^fH if «rfwr v(\ 
*ft t  ?rh: ^  f  f a  sptf ^
f^rr sm^TT ?ft ^rir ?fr wnr ^ fe r r ^ f

|  I TTRTt cR f orcr̂ f

vft 4 ^ t f w r  q«st- 
f% ^ft 'srrf^r i ^Tf^T *rsr cR f ^  

f a  m zr .  % facr sptt

5  3TT̂ r JT̂ t t  s fa  sfe sp t^  ^  I  3TT 
qr? ^ r r  fo  3><n ^rt ^ r  
t  ^  ^  | —  ft ?r*nE-rr |  f a  *rt 

q’ftft^Fcnft t  ?fr fffiT  t<  -Fn? 
W t  ^ t  srto  ^ r r^  t  ^  f a  ^  ^ t w  
^  ^rnr % jt Ît §■ i irfa ^  r̂r?r 3>r 

f^fTR ?rirrm ^rnr ?ft wrrt^r

57 r t f  sr^iT i ipct ? f e  ir 
TftwV^T?^T?r ?TT̂  fT?ff»t3r % f«Tir iff 

3ft*FT Sfa |  I

^*Rif»T iRT̂ sr, 'SW %rt 3'i^4<i 
z 3pt arr?r ?rreft |  eft fait«ft 'Tiff 

% sft ift r̂5T?ft*r *re?«r f  «ft^  

q^% ^ t  ? w t  r̂ ^  *r?^ t 1 
^fto’ftotrrro % ficfft sfteT ^  *1^1 
■srrqrrr 4% ^pft ^  fam-1 ^  fa^ft 
^ q r  10 q^- ^ r t  ^ r t  |  I ^ r r  ^ r  

*r?$*r t  ^ sftar ?ft f a  ir 

r ^ t  % f’rfew m m  % *frr | ,  wst^K 
sT^qr % sft*r % ?tj sft ^  ?ft*r t  i W
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M R  f t  ST*# %  fffaT 
sftr m m  11  i t r  sftfarr tnp firf^ r

**tT* TftcrTT VST l^ P T R  ^cTT
|  cTT 53TT̂ r ft tnn^T ffsfr, m  cffa 

fa*ft mp ^  ^TTFT ^T T  I ^  
SRTR St it sfrr, irr

*ftr ft arâ rr i*‘ *
(«T9«rT?T)**-t S T m t «TTcT t i t  W K  

T^T f ' spftT «n w t *nrar?t f t  t it fm
tft WJ f  ?T7TT fSTFT WR% *r*T I
ot<t%  trsrf ■t  ^ r  ft€t I  ^rfa^; 
3*TVt f5{ ^ ? t «rlm I s^rft 
?r*rwt sft ftftre r f t  11  fa s r f , ^ r -  

■dst sfrc fc ft  «rr3t ^prt f t  tt^ *rft% 

*T ^rr?T ft 5JTT5T TTT FTTT ?TfspF
9-Trrr «t\*tt i w*r nt*& r n  qfVqp' 

% ?*T *TT ft tt f̂ w t t  k z  tft 
^ f t  7-8 sprfe s rg r  £1% ?rV ^
*rm t7tt ^ r  %  jp|«r sr^rr t t  
^  Ffjtt s r m r  i “RT ?*r f

»rTta sr^'t tTT ?FTnT <T*TT tft ?T?t *^T 

^  $5* ?| §• ? $ £ S>Tft "T̂TT

*T5Tt ft ?̂TT ^ g f f  | *T?fa arsen 55V 

w t  ^  faff fatft w  *n; ?ft w

f t £  i 'm  w r̂rzrr w h t f: ?rt t  *j5Tt ft 

grcrft ^  %  faff ?t?tr f  1 p -  *rtm % 
eft *?rfor if ̂  ?T5Rnr wta?r ^t>t fa*rr 
ftfa?r *rt c t  ^  tit snft ^T^r <ftst t  
3 w r  tft m<r vr*i$  srfrn^r, 

f ^5 SH^T fa^T ^r tftT f^rq- 

?T3SET I JTRft TT^T ^  *%T f^

25 ^ - 2: «n&ai % *»f«<nf’ *ra 
tit <r?T^r 3rr^rr— w

ST5# T̂ef I  I STTT ^ T
{m -m  t |  I, ^ rr m z  | f ?

T̂RT ^  3TTcft I  fa  W

«rr 5??r ^ 5 1 1 ^  * rro rr  ^ fa

^ r  ^  t i r f^5 ^T nr^sr
^TTf srpft ^T%ff I ?nw %*TT̂  ?5T *T 
f*r?r *n% i )  cr*rr*r #TR?Nr ^ r  
«ptt ?rnT «rr?r % ? t? ^ r

t i t  i? P, 1 ^?r *r

W NSIK TOT |  ^ f a t r  Tt'<

^IKFT TT 3g?r fT>5f% tit
^ T r r  % 1 e*it*

tit 3t?t er«F ^Tcf t , m t  «rg?r w  *r 

=^fr «fV, sttct srst tftforer «fr fa  

fo r q?% ^ r  Sw ^  ^
» i| fa  5T|T «n: ^f?r sn#t i t f t
I  1 ctt§ % srrfT ?r ?rnr r j s t  ^

fW t ^ tf>Ts»'T SfV  ?|T?: q̂ T̂ sr

fam  fa?rJr fa  * * n i
^TKT t  I %fa?T ?̂<T 5T fa?r 

®PtT'?T ^ff ?T̂ ?TT t ,  fa T O  
«TR <T^r 250 ro  srfcf «Tr
3*fa t 3R̂  1 50 TTo Sfcftesr «R T$t Tt< 

wfk*r % faff ff̂ V $, 1 cfr t  
f a % ^  fa  S rM
tit mx h t 5ft 2??r ^nrrzrr %
3-*m 'r t^  q tr JTTTii??r tv- rft fr 

r̂*TVF?TT g U ?ft TT OfT r̂si ^tA % I 
Tr«r '̂t% f t  4 t t? ^  ?tK

*f'ftr ?% P 1 t f t fw r  tTT u 5

«T»rr shV  «rt?r w  «£t

f t  ?nrrqr 11 *ra ?rr<t ^ffrrr art ^ r

tit i? r  q-?; ? t r t

? l ^  JfT fW=i T I 6 
gefff «um I 3T5T ^ r m  ^

^ T  H 16 sfi-TT? J*SR ?*T

^T«^t ^Fi’R l % ^T'TT |

cfT ??STT f t  3qr T̂?T |  I

^  T̂rT apt Win »T ?ftfa% )” *

(«U W W )“ *?TN 3|Sf?TT *fT -51+ ?|1T>TJ% 

dT 3lfTfTT sf ^t ?IPT^ * t t  rTrft % I 3RT 

SUq ^ rft %?TT^fT %?TT ^Tg% |  5Hft
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THT fa r f ]
JTRT̂ r fteft t  1 

eft t  ^  TfTT ®U fft $5T fWTVT 
STPTT folT ftW  f5Tr«T TT STfa ^  f o t
jftfVw 5r w  Tt. *rar I  artfft 
*f*t tt^etet % *r^r i t  s ta  
WHR TWT % I 54 *Ttf *ft<ff 
*rc m r  *t? 16 z m  t o t t  |  eft 

W^r ftt ftt^  3TT ^  I  I 5*Tftt 

•fieSt-fl %?rr ^Tffn; ir tr  #  f a tw t t  f?
?nft w p >  % f?nT ^qrrr f  j x^p 

T^ZT TT STT3T f a T s f k  ^  ^  f t tf

fe r n  ftt zm  srsSf $t TOft i
TO 5PFTT & tr̂ T ^ T  ftt ^FT OT
f'4<*0l(WT $t«ft 3TFT (j 1

sfa? STTcT |  f a  <T><^ f  I?

srt f  w ft % fftTT*r ?ft fs s  <stct%
*nr f  $rfft* gft *rrft w f  % *Nfcr
f  i *rst?f <*> ^ ran - ^ r  gtR>»r ^  
11  v *  s n m  f  * f  ̂  ^ f t  t o  sttctt 
11  t o  §*rr 'erfr cfr farer

1 1

16 Hrs.

^ r  *f v m  ^  v *  srer
ftt f  fft W  ^T^TT % ^  % ?*T 

ftt *r?rr fort, *crx i^nr 
«rfa ^ n r  q r d f  ^ t m !  ^  ^
fft ’nrr i aft «rr$pc % ^  wreft |  srasur
?ft f e t*  fft*TT 'STTcTT t ,  9PnT% w
m  f e ta  fft*rr tot  $ * k  vr tft 
f e t e  ftwrr srrcrr |  & r t §  ^ t
3TlcfT I  fft f e r  *> 1 fttf 5TT̂
t  «WT ? W ^TK  f t <m  f t tf  W(% *T

w  *»# 11  v s  ^  ^
g f |  sft fft frra ft  ft srr? eft 

« rtr >ft sq rcr m  *rf 1 1  

7T?f ft 5ft<r ^  «r np 5^2ncr f̂Y ^  
Sffcr q̂-pyr Ht̂ T ¥T̂ T T̂ f̂ RTT |  jftT 
f̂5T ^ fT  ITS 5qr̂T sn T^t t  I 

^ rrft srfirtssr sret % ^  ^
*n%x m  t  ^ r  ft f e r n  ft 

f̂ TT i ?F ^qrr^Rt r̂ r̂srr | ,  
trnt I ?T̂  ftt^
*rcar ?̂tt |  ?ft sriwr wr cr«r?ftqj 
^ ?--'(«qW5r)***^T 3FT3T? #?ft ^«FT
farrt^, s^r eft ^?rtt fsrrW, tftr
^  ^ r  ^  »T7twt ^  ^:»ft ? *rffcft 

vt «TTcT ftt 3FT<TT ^
?r*T3ffT |  stV  ? |gr ?ft^ sft?
feqr t  Tfk «r> r̂q% ftnt f  ^rftt
^»HR5fRt ft ?TT«f fJT^nr îr 1 ^T ^ T ^  

t  % FT it fefSR- ^t ift-iRTt
^sfv ?r =sr# « rk  aft ^ f w r  |

^  fft*TT ^  I f e w  ftt *T>spm f f t
ft 4K ^T̂ f TT i/«M!irflifd

f f ’rr, cT*rnr ’rft^f ^ t ^r*r f r̂ r̂ ?rft»Tr i 
fteft if ?ft^ s t f ta  *f ^ t r t  

f t ’iT i 5*ft f^nr m *  ftt
3T¥TcT ft, 3W ŴT% ^  «At sns^cf f t  
eft SPTFJTr 3n% 5fftT ^̂ TRT ^sft % ^T ^*T

ftt j u  fo s r  ^  i ••(w raw rm )'"

?rnr^ «rct ^^rr ?r 1 1  ?nft i l f t  

^cr ?ft »rf |  feirrof?r 
ft *ftft ^?rftt spt %«s?r ^ ' i r r  i 
I c r t  J i ^ T  ^ t f  w e a r  VCcTT f  i

SHRI MADHAVRAO SCINDIA 
(Guna) : Mr. Chairman, Sir, if it wore 
merely a question of palliatives, merely a 
question of proclaimed objectives, X would 
be the first person to ojQTer my sincere
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congratulations to the Government for 
having formulated an excellent programme 
for the economic regeneration of this 
country. No one can possibly disagree 
with the generally declared aims—rcmoval 
of mass poverty, reduction in disparities in 
incomes, generation of savings, develop
ment and growth and promotion of social 
justice and so on.

Criticism, however, arises when one 
sees that apart from coining vote-catching 
slogans, the ruling party has no notion of 
when, and in what way, the energies of our 
vast manpower and equally rich natural 
resources can ho harnessed to the cause of 
national development. No doubt, there 
has been a wealth of brave words, and even 
braver promises, about the ruling party 
having up its sleeves a plethora of prog
rammes and policies for accelerating the 
rate of economic and social progress. But 
unfortunately there has been little of deeds 
and programmes to prove the practical 
ability of the Government to live up to its 
professions.

We have hoard of grandiose promises 
of growth, but the inability to i mile n: t 
these promises in itself reflects the weak
ness In tho veiy structure of the ruling 
party. The ruling Congress claims to be 
the party of the common man, but it is 
obvious that it has made a bargain with 
capitalist so as to create resources to win 
the elections. The natural fulfilment of 
these murkv behind-the-scenes deals has 
rendered their very promises to the common 
man meaningless. The slogan is one step 
forward for fraribt hatao but two steps back
ward for sauda nibhao.

The ruling party believes in prosiding 
for each and every Indian. For the 
common man, it provides slogans; for the 
vested interests, it provides loopholes. This 
natural contradiction between how the 
ruling party raises its finances for the 
elections and how it phrases its election

promises is now clearly manifesting itself 
in this Budget.

We were promised relief to the common 
man, but it is a well-known fact that in
direct taxes increase the burden on the 
lower income groups. Indirect taxes are 
themeselves a sign of a ‘soft state’ of 
inefficient and uncertain economic adminis
tration. They are far more diffused and 
uncertain than direct taxes. Yet in India 
this year, approximately 61 per cent of the 
total receipts of Rs. 4,162 crores is 
proposed to be raised through indirect 
taxation and only approximately 12 per 
cent through direct taxation. In last year’s 
Budget, the Government by increasing the 
excise levies, on tobacco, sugar, tea, 
kerosene etc. Raised Rs. 135 crores out 
of a sum-total of Rs. 170 crores of 
additional revenue by indirect taxation, or 
approximately 79 per cent. This year, the 
Government by increasing excise levies on 
maida, cigarettes, ready-made garments, 
petrol, soap etc. has surpassed last year’s 
record of ‘relief’ by laising Rs. 193 crores, 
out of a sum-total of Rs. 220 crores addi
tional revenue in the form of indirect 
taxation, or approximately 87 p e r  cent. Is 
this the relief that the Government has 
promised? Is this the road to the promised 
land? If it is, 1 feal very few will survive 
to reach the end of that road.

The Government incessantly assures tic  
nation of pricc control. Rut with such an 
increase in indirect taxation, this will be 
almost impossible to achieve, as can be seen 
from last year’s Budget when indirect taxes 
contributed hea\ ily to the price spiral by 
pushing up the rate of increase in the 
working class consumer index from 1 per 
cent in 19ft9-1970 to five per cent in 
1970-1971.

Secondly, the deficit is also going to add 
to the inflationary problem. Even the 
existing deficit figure of Rs 220 crores is 
highly unrealistic, For example—a sum of 
Rs. 60 crores has be^n provided for the 
cost of maintenance of refugees from
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Bangla Desh which, according to the 
Government’s own conservative admission, 
is going to cost the nation Rs. 180 crores 
in the year. Even assuming that we receive 
Rs. 20 crores in foreign aid, this item in 
itself adds Rs. 100 crores to the deficit 
figure, a furthen impetus to inflation. Can 
we believe that in spite of an increase, both 
in the proportion and in the quantity of 
indirect taxation, and over-indulgence in 
deficit financing, the Government with a 
swish of its magic wand will control the 
devastating inflationary monster?

Fairy God-raothers and magic wands 
may create electoral majorities, but alas, 
God-fathers and magic wands cannot alter 
harsh economic realities ?

The budget is not addressed to the prob
lem of how to generate savings for growth. 
The 10% rate of savings in our nation is too 
low, to achieve a rapid rate of growth. 
In my opinion, there are two main factors 
which contribute to the low saving rate— 
First, the inflationary aspect of the succes
sive budget pushes towards hoarding or 
wasteful expenditure and discourages savings 
in banks and other monetary institutions, 
as the value of money is constantly declin* 
ing. Secondly, high rate of income tax 
encourages the increase of black money, 
instead of the income being saved and re
invested, the flow of unofficial money is 
spent on consumption expenditure, adding 
to further inflation. Due to the high 
income-tax, there is a disincentive to save 
and an incentive to consume. Can we not 
reverse this equation ? 1 strongly support
the suggestion to increase the income-tax exe 
mption limit from Rs. 5000/, to Rs. 10,000 
thereby providing direct relief tQ the 
common man. In any case, in these low 
income brackets, I should think, the cost 
of collection is almost as high as the revenue 
collected. If at the same time a consumption 
tax was levied along with a lowering of the 
rate of income-tax, it would succeed in giving 
incentive to save and a disincentive to con
sume. Under T.T. Krishnamachari’s Finance

Ministership, when the expenditure tax, 
fairly similar to the proposed consumption 
tax, was levied, it was not accompanied by 
a lowering of income tax. This abortive 
exercise simply made the over all tax 
burden more punitive without changing the 
incentive pattern. The suggested economic 
exercise would have reversed the process, 
by changing the incentive pattern fiom a 
consumption to a savings oriented one, at 
the same lime leaving the overall tax burden 
on the richer sections of society and reve
nue receipts more or Jess the same. It will 
have provided both a direct and indirect 
relief to the common man as this would 
help to gereiate savings leading to more 
economic growth, and also help in combat
ing inflation. The ration was as&uied a 
rapid rate of growth. In a total expenditure 
of Rs. 5,763 crores. approximately
Rs. 2368 crores has been allocated to
development. However, further inflation 
in the year will reduce even this outlay in 
real terms In the past, even in this 
sanctioned outlay there has been a 
continuous short-fall. Last year Rs. 
25 crores were sanctioned foi rural works, 
only Rs. 6 crores were actually spent in 
the year; Rs. 88 crores were sanctioned
for Bokaro, only 54 ciores were actually
spent; Rs. 50 crores for unemployment 
relief was officially announced in January 
this year—till 1st April not a Paisa had 
been spent. Rs. 27 crores were sanctioned 
for the Fettilizer Corporation only 19 crores 
spent; For Hindustan Copper, out of the 
sanctioned 21 crores, only Rs. 13 crores 
were spent.

Neither is there any indication, given 
of the priorities of development. Nor 
are there any new measures to combat 
monopoly and create free access to indus
trial sectors. In fact, the licensing system 
is misused by the Ruling party to raise 
its election revenues and to perpetuate 
a monopolistic and capitalist system. The 
big businessman, once he has procured 
his license, uses his influence to blot out 

the chances of new entrants into that
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particular sector, eliminating free access, 
competition and expansion.

And without expansion, how is the 
Government going to combat unemploy
ment? We have brillient men and women 
who, given employment opportunities and 
encourangement, can restore India to its 
rightful place in the international sphere; 
but they are not extended the opportu
nity; and frustration follows, creating an 
explosive internal situation.

Mr. Chavan's maiden Budget does not 
provide the answer to this countr’y econo
mic problems. In fact, the very position 
of the Vitta-Mantri seems to be connected 
with bad luck and one of jinx. In the 
history of Free India, we have had a 
succession of eminent Finance Ministers— 
Shanmukham Chetiy, John Mathai, C. D. 
Deshmukh, 1. T. K. (twice), Sachin 
Chaudhari, Morarji Desai. tach has had 
to eventually lesign due to some reasor, 
most becoming; virtually political non
entities. Mr. Chavan and my lamily have 
known each other for a long time—over 
two decades. Both ot us belong to the 
Maratha community, well known for its 
horsemanship. Mr. Cluvan has mounted 
on the horse of the nation’s economy. But 
in this budget, it stems he has been made 
to dig his heels into the side of the horse 
so as to spur it on, and yet pull hard on 
the reins to stop it, both at the very same 
time. The natural reaction of the horse 
is to buck. I do hope the rider is not 
unseated in the process ?

Our nation is being rapidly led down 
the road of economic degeneration. We 
should today.be engaged in constructing 
the fabric of a free, united and prosperous 
India, brick by brick, line upon line. The 
grandeur of this enterprise, which embraces 
more than 550 million people and aims to 
build a structure that should endure for 
m a n y  generations utterly dwarfs all consi
derations of ego and identity. We are 
faced with a spine-tingling challenge. We 
feive the means, today, if we will, to set

every Indian free from the age-old speetres 
of want, fear and ignorance, and enable 
him to live a life of dignity and self-ftil- 
filment. But to achieve this, our Govern
ment must inculcate a sense of purpose and 
implementation, and not dissipate the 
nation’s resources in simply trying to 
achieve hs political ends It must take 
immediate steps to curb its increasing 
propensity for urealiutic doctrinaire measu
res which create confusion and uncertainty 
in the public mind and contribute to the 
unnecessary dislocation of the country’s 
economy.

To end in the words of Abraham 
Lincoln:

“You cannot bring about prosperity by 
discouraging thrift.

You cannot strengthen the weak by 
weakening the strong.

You cannot establish sound security on 
borrowed money.
You cannot escape trouble by spending 
more than you earn

You cannot build character and 
courage by ukuig away Independence.”

SHRI S R. DAMAN1 (Sholapur) : 1 
rise to support the budget proposals. Be
fore I go to that, let me refer to some of 
the points made by Mr. Mukerjeeand 
Inderjit Gupta. Of course the hon. Fin
ance Ministci will reply in detail to the 
various points which both of them have 
made. Shri Mukherjee says that our 
economy has not made any progress during 
the last year. I do not know on what 
statistics he has made this statement.

16.18 Hrs.

{SHRI R. D. B h a n d a r e  in the Chair1 
During this year our agricultural 

production has touched a new hight of 
105 million tonnes which is a rccord. On
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account of that some stability has been 
achieved in the prices of foodgraias. Our 
industrial production has also increased by 
5.5 per cent. It is less than the targeted 
percentage but it was because of what 
their Governments have done. If they 
had maintained proper conditi9ns, and if 
they had avoided violence and intimida
tion, industrial production too would have 
gone up by more than this percentage and 
we could have achieved the target. Be
cause of violence and disturbance our in
dustrial production has not increased as 
much as was expected ; still it registered 
an increase of 5.5 percent.

Sir. another point is this. This time, 
during this year, our national income 
has also increased by 5 1/2 per cent. I 
want to repudiate the charges m tdc by 
tb© hon. member from the Opposition on 
these points,.

Now, they have said one thing more. 
I do not know from where they got it ; 
that after the budget, the share market has 
got a boon : that there was a boon in the 
share market. But actually, if we see the 
day-to-day events as reported in ihe papers 
the prices are going down; there was no 
rise. It was only imisiriary according to 
me. After this taxation, the trend is 
downward ; not upward. The hon. Fin
ance Minister has not given Any incentive 
or sop to the share market as alleged by 
them.

Then, they said that the hon. Finance 
Minister has not touched the corporate 
sector. I do not think so. 1 think that 
if the Government had imposed a five per 
cent increased in the corporate tax, the 
yield would hive bsea Rs. 35 crores. But 
instead of that, indirectly they have taken 
Rs. 16 crores to Rs. 17 crores. So, this 
allegation that the companies or the cor
porate sector has not been touched is not 
correct.

The hon. Finance Minister has taken 
Rf« 17 crores indirectly. One thing we

have to remember is this. We have to in* 
create our production. We have to see that 
new factories, new undertakings come up. 
We have to create more employment. We 
have to create more surpluses. As such, it 
is essential that some incentives arc left so 
that production can be increased, and new 
industries may come up and more employ
ment can be created.

Before I return to the next item, I want 
to ask at present what is the rate of tax 
that the companies aie paying. The tax on 
private limited companies is 65 per cent, 
and on public limited companies it is 55 
per cent. More than half the earnings is 
taken by tax on these companies. If 
there is industrialisation, l want to 
make it clear that the industry does 
not belong to any one person 
or to any particular house. The shares of 
these companies are held by the public. 
For example, 25,100 to 3C.C0Q people arc 
shareholders of a company; these arc the 
common people. Therefore, to keep their 
investment safe, you give them an incentive 
for further investment. It is, therefore, 
essential, as J have said, to keep the pace 
of industrial production in a rising trend, 
and to crcate more industries. I think the 
hon. Finance Ministei has taken a very 
right'dtci&ion to give an mceniivc for in
creasing the production.

■Having said this, let me turn to other 
criticisms. But before we criticise, before 
we say one thing, we must know what »  
the position, what is the circumstance and 
what are the needs of the country and how 
the Finance Minister has to meet ail the 
obligations. During this year, the Finance 
Minister had to piovide Rs. 150 crores more 
for our planning, for the plan targets, and 
that is to create more employment, more 
production and to fulfil all the targets laid 
down in the Flan. So, Rs. 150 crores 
more were n^iiicd and he that 
provided Rs. )50 crores. They went 
of the Opinion that employment 
Should be created in the rural areas, for 
people living there should get employment.
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So, for creating employment in the rural 
areas, Rs. 75 crores have been provided. 
Then, to meet the requirements of the 
Bangla Desh refugees,Rs.60 crores have been 
provided. Then, over and above this Rs. 65 
crores more have been provided for defence. 
Additional asistance to States is Rs. 75 
crores. These five items total up to Rs. 425 
crores. Over and above this, there is 
increase in expenditure. Therefor, it was very 
essential to increase the taxes, in some way 
pleasant and in some other way unpleasant. 
Except for one or two items, 1 do not think 
the taxation proposals of the Finance 
Minister are unreasonable and are going 
to increase the cost of living or hit hard any 
sector, as alleged by many members 
opposite.

Out of Rs. 177 crorcs, if you ta k e  away 
import duty, excise duty and direct taxation 
will come to Rs. 120 crort-s, out of which a 
large amount will go to the upper class. 
Only Rs. 60 crores will be borne by the 
public. It comes to between one and tw-o 
rupees jw  head and it is not going to affect 
them very much. According to me, the 
taxation proposals are not going to affect 
adversely the general masses, as has 
been said.

We request the Finance Minister to con
sider giving some relief to the small tax
payers by increasing the exemption I unit At 
present the limit is Rs. 5000. It should b» 
increased to Rs. 6000. Indirectly he *ias 
given some relief to the lower income group, 
but because it is indirect, it will not benefit 
them very much. If the limit is increased 
to Rs* 6000, the department will have less 
burden of work. They can concentrate more 
on scrutinising other cases and the public 
will get the benefit. Any person having an 
income of Rs. 500 a month should not be 
required to pay tax, because the rise in cost 
of production is also affecting them. 
Their case deserves to be sympathetically 
considered.

Income-tax has been increased for people 
whose income is Rs. 15000 and above. At 
present, we are receiving savings from these 
people for investment. But if their tax is 
increasod, they will not be able to save much 
and invest as they used to do. Therefore, 
there should be no incroase in the rate of 
their tax for groups between Rs. 15,(001 
and 40,000.

This time the Finance Minister has increa
sed the contribution to provident Fund, life 
insurance .etc. from Rs, 15,000 to Rs.20,000. 
But he has changed the slab. Therefore, the 
public may not get much advantage. 
If the same slab is continued as before, the 
public will get morn advantage and they 
will be able to save more.

Then, some hon. Members said that 
there is no socialism in the budget. I 
think they have not gone through the budget 
By increasing the slabs on income-tax and 
wealth-tax the Finance Minister has 
indircctly put a ceiling on income and 
wealth without changing the Constitution. 
Under the present rate of income-tax nobody 
will be able to save more than about Rs, 
65,000 even if the income is Rs. 10 lakhs. 
Similarly, if one has a wealth of Rs. 10 
lakhs one will have to sell his property or 
liquidc his savings or some other invest
ment to pay his tax liability. So, virtually 
the Finance Minister has introduced a 
ceiling on property, wealth and income 
without amending the Constitution. There 
fore, the present budget is in consonance 
with the policy of the party in power.

Coming to the development of back
ward areas though it is the policy 
of the Government to set up 
industries in the backward areas and the 
States are supporting this policy no indus
tries are coming up in such areas. There 
is still concentration of industries in big 
C i t i e s  and towns and no industries in small 
towns in spite of all the incentives and 
financial assistance given by the government. 
Take the case of Sholapur, Sangli, 
Kolhapur, Jalagon or the towns in Uttar 
Pradesh. They are towns with a population 
of 4 lakhs or 5 lakhs. Because no industries
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have come up in those towns the people of 
those towns have to go to bigger towns for 
employment. During the election time when 
we go to our constituency we promise the 
voters that we will give them all facilities, 
we will give them employment at their door 
and more industries in each town. But we 
find that we are not able to fulfil, our pro
mise. In spite of the State Government 
offering incentives and financial assistance 
why is it that industries are not coming up 
in small town ? The reason is that they are 
not connected by air. Unless there is quick 
means of transport the industries will not 
come up.

The Civil Aviation Ministry is not in a 
position to provide transport facilities to 
smaller towns because they have no funds. 
The construction of one airport will require 
Rs. 40 lakhs and they cannot spend that 
much of money without providing for it in 
the budget. So, the construction of airports 
is held up. Therefore, government should 
give serious thought to this matter. At the 
same time, Civl Aviation Ministry is spen
ding Rs. 15 crores for the development of 
international airports like Bombay, Calcutta 
and Delhi and for the purchase of Jumbo 
Jets to bring more tourists to our country. 
But at whose cost? At the cost of the 
development of the small towns. They can 
afford to spend Rs. 15 crores but they have 
no money to establish any airport in small 
towns. That is a serious thing. At least 
20 airports should be established every year 
in small towns. At present there are 23 
airports in the country—-in UP there are 
four airports; in Maharashtra, including 
Bombay and Poona, there are four; if you 
take Bihar, there are four and in other 
States there are three airports. The total 
number of airports is 23 and all the indus
tries are in big towns. Unless these small 
towns are provided with the facility of air 
service, they are not going to have the deve
lopmental benefit. Therefore my request is

that you should consider this point and 
should include the development of air ser
vices to small towns in the Plan target and 
not leave it with the Civil Aviation Mini
stry. If it remains there, nothing is going 
to happen. I can give many instances. Ten 
years back Poona was linked with Bombay 
and in ten years all the industries have come 
up in Poona. 100 of factories have come up 
there, because it is just 20 minutes run 
from Poona to Bombay. From Poona to 
Sholapur, Sangli, Kolhapur and other pla
ces it will be 40 minutes run whereas the 
train takes 15 hours. These are the advan
tages. Unless these things are done, I do 
not think development of industry, which 
we want to develop in small towns, will 
materialise.

The textile industry, which is one of the 
primary industries in the country, is in 
difficulty. Every year two or three mills are 
closing down. Some people say that this 
is due to mismanagement, i  do not know 
how far it is correct. I know something 
about the textile industry. The reason is 
that cotton production has not come up 
according to our targets, Tt is lagging be
hind much. Our target to achieve cotton 
production was 72 lakh bales by 1962. It 
has come only to 58 lakh bales. We are 
meeting the gap of 14 lakh bales by impor
ting cotton and paying Rs. 80 crores to Rs. 
90 crorer every year in foreign exchange.

As against that, what are we doing for 
the development of cotton? The provision 
in the Budget is Rs. 50 lakhs. There is 2 
crore acres of land under cotton cultivation 
and for its development we have provided 
Rs. 50 lakhs. It works out to 25 paise per 
acre. For the last ten years we have been 
spending Rs. 50 lakhs but without any re
sult. On the other hand, we are spending 
Rs. 80 crores to 90 crores for the import of 
cotton every year.

This matter has been raised many times 
before but still no action has been taken. It
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is a serious thing and I will request the 
hon. Finance Minister to look into the 
matter because it is causing a heavy drain 
on the foreign exchange of the country. 
Besides this, it is making this industry a 
sick industry.

Why has this industry not been included 
in the priority industry list? What are the 
criteria for including an industry in the 
priority industry list? This being the pri
mary industry, mills arc closing down and 
for modernisation the industry is not gett
ing any finance, unless it is included in the 
priority industry list, the position would 
not improve. The hon. Finance Minister 
is much awaic of this industry’s position. 
Therefore 1 would request him to include 
this industry in the priority industry list. 
This is not going to cost anything. Thcie 
will be no loss of revenue on that account.

In conclusion 1 would say that m our 
public sector undertakings thore is more 
scope for imptovement in management. 
After such huge investment, still the returns 
from the public sector undertakings are 
very poor. This is not due to any fault m 
the plant and machinery installed thcie but 
it is due always to some non-cooperation 
of workers and some management troubles. 
Unless they arc improved, these public 
sector undertakings which are very vital 
and which contribute to the develop
ment of the country to a great extent will 
not give any return or will not give any 
support to the country's economy. There
fore, I suggest that whatever your Plan is, 
whatever your scheme is, you should impli- 
ment it so that the working of the public 
sector undertakings will improve and they 
contribute to the development of tho coun
try's economy.

With these words, I support the Budget.
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®Ft «nreqT*fi spt ^  «r*-
rn tft *fV <r *nwt *n^r $ w  
fa  snfsft % if «rWf apt 

f̂t?T5rfr «ft,
<rfVsrff* nWf ?r$r |«rr t
T̂RcT faiflft t  |  I fWP? ft?t

f ,  eteft-amsft ^ frtV | ,  jy£t g$

| ,  S$5ft % SFR fr* ftT f —^  jjrpFRT

ntert apt 11 m  sfa t  fa 
®pt f-TTsrw ^ rf t 11 ^rrf srfnrf ^  tfe*TT 
git, *r??r % *r?r?r ?s Tft | ) %fa* 
^rrt *rHt *rt spr 3ft srcrr *tt—^ttw t 
«rnnrr cfr *rfaf $ sn w — <$m m% aft 
ap^r 2r sftT fcffppt ?nr *rpt ^
srrr *rfef ir N w spt
^fa?r i TOrf t o t  tpnt fa^ff tt ^  
fOT %, ^  *t j w  w m i | ,
%fa?f tot sFmrr, f^s ^  awrarr *rfNr 

fa»rreT 1 i sr«rrsr *nft sft 
% <mr sptf sft̂ TFT ^  | ,  aptf ®ft3RT

| ,  ta w  tpp ^  t  ^
*f®srt, '37r% *r^anT, fa* «tt 
Tfrffrr^t *faapre | ,  ^ f t  5rrt*PTSRTT

fait srr f  i *nf f®rr fa?r% fr* ?fp

i are ?rft TOt & s tr

f t  *nft t  *rt^f ^

f r o  T |t  t- *rW t T^t * , 

apfnr̂ t ar? t f t  t ,  ^^=rft T t̂ | — 
fTPT ^aR^ptfWt apt *IT̂ nft 

%faFT faS 3TST5TT ^ ftV  |  ^ t  
gr«?TT fa #  f??T ^ faap^ft, WTT 

apt ^PWTT ^  % fa tr, WTWT f^TW

ffwwipt%faq: « r r r ^ m r ^ ^ i

sfofcft 3ft ?t *rt
tot ?m  i apwrt sw n: 
% i t  » % qrePTr qff % r  fe rr 

«ftr 'flfarft aft i amr 3^
^t ^5?ft *ft, 5ft «*̂ T 3TT0TT «Tr fa «PT$*T
3 R m  3fTIT . . .

vnmfir nirtarar: xm crrr $$ arn̂ tr, 
w 'r  spr w r  $t i*pr 1 1

«ft : # arprar f,
afts% ?^t %nr ^nrrirr vrffa if smr 
«rnr «pt *rgt i

SHRT R. V. SWAMINATHAN 
(Madurai) : I rise to congratulate th® hon. 
Finance Minister for presenting this budget 
if 1 may call it, a socialist budget, for the 
first time before this Parliament. The 
Finance Minister has made an honest 
attempt and has done his best to avoid 
taxing the pocket of the common man. 
He has tried to raise all these resources by 
taxing those who can shoulder the burdens. 
He has tried to solv* the problem of unem
ployment that is staring our country in the 
face. He has followed up his» earlier pro
vision of Rs. 50 crores In the interim 
budget by another provision of Rs. 25 crores 
for educated unemployed. He has in
creased the Plan outlay by our Rs. 155 
crores. In addition, he has provided for 
children’s nutrition programme. Then, 
he has had to face the problem of relief of 
evacuces from Bangla Dcsh. Ail this is 
commendable, and Finance Minister has 
risen to ihc occasion.

The budget is something more than an 
annual statement. It is an instrument of 
Development policy and economic growth 
process. In our concept of socialism, the 
goal has to be growth with social justice. 
I can only say that the hon. Finance 
Minister has made a beginning. He has to
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go very far before the expectation of the 
people would be fulfilled.

There are three things that people expect 
immediately, namely solution to unemploy
ment, stabilisation of the price level, and 
better standard of living. The question will 
be asked : What has the Budget provided 
for in order to tackle these problems ? I 
am afraid I am not in a position to give a 
clear-cut answer to this from the budget. 
It is likely that the price level may rise. It 
is likely that in spite of the provision of 
Rs. 75 crores, unemployment may not be 
solved fully. It is possible that the stan
dard of living may not have any visiblo 
improvement. My feeling is that the 
investment in development should be much 
bigger than what it is now, for than only 
employment of a permanent nature will be 
created and grovvihjwill be fastened.

Iap .u il to the Fituice Minister to 
increase the size of outlay on production 
investment and see that the money now 
spent to solve unemployment is invested 
on schemes which have permanent results. 
Such schemes should be selected as would 
yield quick results. That is possible in the 
field of agriculture. A great deal of emplo. 
ment could be created in agriculture itself, 
particularly in the dry areas.

I do not want the money to be frittered 
away in schemes which do not yield per
manent results. Investment in agricul
tural schemes will provide employment not 
only for unskilled labourers but also for 
engineers and technicians and also for other 
educated people.

16.52 Hrs.

[M r . Speaker in the Chair.]

Many schemes of modernisation of agri
culture can be thought of and selected for

* the purpose. The green revolution has not 
touched the small farmer

A great deal has to he done still. One 
of the obstacles in increasing production 
in agriculture is the present price of food- 
grains, in comparison with the cost of 
production, particularly of the highyielding 
variety. The high-yielding varieties require 
more costly fertilisers, pesticides, labour 
etc. etc. The „ Agricultural Commission, 
due respect to the economists. I have to 
say, has not seen the real position. The 
economists there do not appear to have 
any touch with the farmers. They sit all the 
time in the Secretariat here in Delhi and 
decide the fate of millions of farmers in the 
country by looking at the figures sent by the 
Government officials.

I would submit that the commission 
should consist of more farmers. Then only 
justice will be done, and the green revolu
tion will be fully successful. Tf we look at 
the world price market, we find that the 
price level is showing a downward trend. 
According to the FAO, rice production has 
increased in developing countries, parti
cularly in South-east Asia. FAO has urged 
developed countries to reduce rice produc
tion to overcome this crisis. This will have 
a bearing on and definitely affect India.
I appeal to the Government to take suitable 
measures to safeguard the interests of our 
farmers.

Socialism means greater production and 
better distribution. But today the problem 
of employer-worker relations in industry 
is not favourable to this. I am sorry to 
find that the budget makes no mention 
about this. Everyone wants labour pro
ductivity to be increased and everyone 
talks of linking productivity with wages. 
The employers blame the workers and the 
workers blame the employers. Thus the 
argument goes on. It is high time Govern
ment found a satisfactory sulution to the 
question of linking wages to productivity. 
The productivity can be law if the manage
ment is poor, it can also be 1qw If the 
workers are not efficient. The co-operation 
of workers should be sought by manage
ment and Government must help bring
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about a better understanding by creating 
at better atmosphere.

We are faced with certain shortages in 
many fields. Shortages are felt in steel, 
cotton etc. Arc these shortages real or 
artificially created ? If they are real, was 
our planning wrong ? I think we must do 
better planning in future. In a socialistic 
society, there arc cerlain priorities; ercugh 
and cheap food, clothing, housing and 
chcap transport. These should be available 
to the masses of the people.

I am sorry to find in this budget that 
the price of bicad is going to be increased. 
Perhaps the Finance Min:ster might be 
thinking that bread is taken only by the 
burnt sahibs on their table served by the 
bearers. But those days are over and today 
the workeis depend upon bread for their 
morning meal before ihty rush to their 
factory or field. I request the Finance 
Minister to icconsicfcr this proposal and 
withdraw the levy on maida.

I may also add that the bread has 
become the national food item, the food of 
the common man, and we must do every
thing possible to popularise this and dis
courage taxation on it.

The Finan«c Minister wants to tax 
ready-made garments. I!e feels that the 
nylon pants and arrow shirts are worn only 
by tie rich reople. It seems sometimes he 
went to villages. If he meets them, he will 
see the rcor rren living in huts having, 
readymade garments for their children. The 
parents may be in rags, but they want to see 
their children in fine garments. You can see 

the display of readymade garments in every 
village shanty. This is a recent sign of 

village prosperity. We must not take a way 
this innocent pleasure from the poor people. 
I know the Finance Minister has provi
ded this levy only for readymade garments

manufactured by power and having regis
tered trade marks. But the important 
point is how to enforce this. Tt will affect 
the poor children’s ready-made garments. 
If it cannot be totally withdrawn, at least 
children’s garments of a certain size range 
may be exempted.

There is some talk of slums in the 
cities but the large and bigger rural slums 
in villages are forgotten. 1 am sorry to 
find no mention of this in the budget. I 
think it is time we thought of a bigger 
rural housing programme which will create 
additional employment also. Further, 
there are many villages in this country 
where there is no drinking water facilities. 
It is a pity that cvon after 20 years, we 
are not able to provide potable water to all 
our villages. A socialist Government should 
have gone in the direction of providing 
cheaper transport to the mass of people but 
unfortunately in this Budget the Finance 
Minister has chosen to do everything possi
ble to make transport costlier. It is no use 
saying that the poor will go by bus and 
diesel is not taxed. The Finance Minister 
probably thinks that the tax on petrol will 
affect only the higher income group people 
who own cars. Today even the villagers 
use taxies and it is those people who will 
have to pay more by way of taxi fares.

17 Hw.

There is a loop-hole in the wealth tax 
provision and I hope the Finance Minister 
will do something about it. Many indus
trialists who live in palatial houses do not 
pay wealth tax, because such houses are 
owned by the companies they manage. 
Companies do not pay wealth tax. They 
Jive in the houses which do not pay wealth 
tax.

About the ta\ on foreign travel, I do 
not know whether thp Financc Minister 
has taken into consideration the position 
of Air India. It is ore of the public sector 
undertakings. When Air India intro-
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duced Boeing 707 P forms was introduced 
on account of which Air Tndia suffered 
in revenue. Now they are introducing 
Jumbo Jets and at this time again there 
is this tax on foreign travel. This is not 
going to affect the business people be
cause they can afford to pay and in fact 
they would pay this amount from the 
company’s earning. Foreigners also will be 
buying air tickets with foreign money in 
foreign countries and so they will not be 
liable to pay this tax. Only the other people 
who are not foreigners and who are not so 
rich will have to pay this tax. The hon. 
Minister should find some way to help Air 
India.
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I would better not speak. There is no use 
speaking on the budget. I withdraw.

MR. SPEAKER : I am very sad if that 
is the wish of the hon. Member.
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w w r  cn^
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MR. SPEAKER : No arguments. Next 
speaker.

SHRI N. K. SHARMA : I will go out 
in protest.

(Shri N. K. Sharma then withdrew from 
the House)

MR. SPEAKER : Prof. S. L. Saksena.

PROF. S.L. SAKSENA (Maharajganj): 
Mr. Speaker, Sir I have studied the speech 
of the Finance Minister on the Budget 
very carefully and have also read some of 
the documents supplied with the Budget. 
There is no doubt that the Finance Mini
ster has made a bold attempt to fulfil the 
pledges that his party has given to the 
people. But I am sorry to have to say that 
he has not succeeded. The tax on soaps, 
on maida on coarse and medium cloth, on 
petrol alongwith increase in Railway fares 
which will make the travel of poor man 
dearer—all these are taxes on the poor, and 
will hit them hard. I therefore think 
that he could have easily done away with 
these taxes in order to build the image and 
fulfil the pledges that his party has given 
to the people.

But the whole discussion on this budget 
seems to me to be unreal so long as the

tragedy in the east continues. We 
cannot be sure, or be happy at the daily 
happenings; lakhs of refugees are pouring 
in daily. Already their number exceeds 
about 45 lakhs, and after some time, it 
may increase to over 10 million. What 
will happen to this budget then ? You have 
provided Rs. 60 crores for six months for 
these refugees but if 10 million people 
come, then this sum cannot last even for 
one month. I therefore think that the most 
important problem before us is, how to stop 
this wanton pushing out of the people flrom 
Bangla Desh by the Pakistani butchers. 
I really pity the pathetic efforts of our 
Prime Minister and her Government in 
trying to rouse world conscience to stop 
the genocide in Bangla Desh. She is still 
pinning her hopes on that. I learn from 
the papers that the Foreign Minister him
self is going to various foreign capitals like 
Washington, London,Moscow, etc, to rouse 
world conscience. How does he hope 
that he will succeed in influencing their 
opinion ? How much lime will it take ? 
She is not caring for time which is essence 
of the situation. I therefore, think that 
we aie not seriously thinking as to how we 
can stop this calamity of unending exodus 
of evacuees from Bangla Desh. As I 
said the other day we will have to stop 
this subtle invasion by Pakistan by inter
vening with our armed forces. If we con
tinue to sit silently like this the exodus will 
never end and the refugees will never go 
back and all our hopes of buil ding a plann
ed prosperious society in our country will 
be shattered. I think the first and fore most
problem before us is to stop this exodus and 
to send the refugees back by ending the con* 
tinueing genocide which is only possible by 
immediate recognition of the Bangla Desh 
Government and by sending our army in
to Bangla Desh on a mission of mercy 
to stop this genocide and terrorism which 
caufes this exodus. Although I hale war, 
war has to be launched immediately what
ever be the consequences. If there is no 
war immediately, it is definitely going to 
come afterwards. Then why allow mil
lions more of Bengalies to be butchered
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and uprooted. So, why not have it as 
soon as possible 1 Otherwise, there is no 
possibility of stopping this genocide and 
exodus and of repatriation of refugees.

What is happening today ? 40 KM of 
our territory on the Assam border is being 
attacked by Pakistani forces with artillery. 
How long can we tolerate this? It is 
humiliating to our country. This is not your 
real budget. You should have come to 
the House with a war budget. You should 
not hesitate to fight Pakistan by sending 
our troops to Bangla Desh on a mission of 
mercy because ultimately we will have to 
fight Pakistan which has invaded us.

Pushing 50 lakhs of people into our 
country is invasion and we are sitting silent
ly. Our troops sit quiet when our territory 
is attacked and suffer humiliation. 1 do 
not think this budget is real. We will 
have to change it completely and make it 
a war budget. If this exodus continues 
and the number increases to 10 million 
or more, how will you be able to meet 
the situation with Rs. 60 crores which 
}cu have provided for refugees ? Therefore, 
the first and foremost problem is, you 
mi>st immediately think how to stop this 
gcnocide. Sending the Foreign Minister 
on tour to London, Wash ington, Moscow 
and other places will not help. It is 
our business. East Bengal is our problem. 
It is our declared policy that we shall 
go to the help of the freedom fighters 
wherever they be. We should have gone 
to the help of Bangla Desh people m the 
very beginning. If we had done that, there 
would not have been any problem. At 
that time, the Pakistani force there was 
quite small, only about 30,000. Now it 
is about one lakh. Ultimately we will 
have to fight Pakistan. I, therefore, say, 
do it immediately and have a real budget.

Unemployment is a very big problem. 
I do not think the budget gives any real 
solution to it. Providing Rs. 50 crores 
in the last interim Budget and Rs. 25 
crores in this Budget is not sufficient to

tackle this problem seriously. We have to 
provide a much bigger amount if we 
really want to solve the problem.

The effect of inflation on prices is 
going to make matters worse. With such 
a big uncovered deficit of Rs. 220 crores, 
the prices are bound to rise still further.
If the Bangla Desh trouble continues it 
will also contribute to the price rise by 
making things scarce and the poor man 
will be affected. Therefore, I do not 
think this budget is going to help us. 
We have ignored and have not taken 
sufficient note of some of these problems. 
When so many refugees are coming to our 
country every day I do not know how we 
can get sleep. When so many people 
are being uprooted from their country, 
when our Deputy High Commissioner in 
Dacca i s being kept under virtual slavery 
when our territory is being attacked by 
Pakistani army, it is a humiliation which 
cannot be tolerated. I, therefore, hope 
that the Finance Minister will solve the 
problem by presenting a real war budget 
which will provide for our army going to 
Bangla Desh on a mission of mercy, to 
stop the genocide and put the refugees 
back m their places and restore real peace 
in that area. It is only if wo have a 
real war budget that we can make real 
progress. Otherwise, if we today pass this 
unreal budget and if tomorrow we have to 
invade, all our figures will go wrong. I 
say that this problem should not be tink
ered with in this way, by sending the 
Foreign Minister to various capitals. In 
that way we will not be able to solve the 
problem and save ourselves.

SHRI P.K. GHOSH (Ranchi): Mr. Spea
ker, Sir, I welcome most of the budget pro
posals. I differ from the Communist Mem
ber, Shri Indrajit Oupta and the CPM mem
ber, Shri Samar Mukherjee.when they say 
that the budget is anti-people budget. Most 
of the taxation proposals are for taxing 
heavily the higher income groups and the 
richer sections of the population. We
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have taxed only In a small way the poorer 
sections of the people, m  fact, I would 
say that this is a real socialist budget after 
so many years. It is true that it could 

have been more radical. For instance, 
wealth tax could have been imposed more 
heavily on property worth Rs. S lakhs and 
above. Then.no change has been made 
by this budget on the rate of estate duty. 
Whenever property worth Rs. 5 lakhs and 
above is passed on to the successor on 
the death of a person there should be 
very heavy estate duty on that. Similarly, 
gift tax could also be increased.

Many people have said that the excise 
duty on petrol and cigarette is going to hit 
the common man. I would say that they 
will hit more the affluent sections of the 
people. They are going to be levied more 
on the richer section and less on the poorer 
section. Those who maintain car will have 
to pay very heavily for petrol while the 
bus fare will go up by only a few paise. In 
order to protect the middle class and the 
poorer classes, the Finance Minister has 
given some tax rebate. Scooter owners who 
used to get a tax rebate of Rs. 60 per month 
will now get Rs. 75. Others will get Rs. 50 
instead of Rs. 35. Therefore, so far as the 
middle class is concerned, a major part of 
the rise in price of petrol is going to be met 
out of the tax concession given to the em
ployees.

But on one point I strongly object, that 
is, the imposition of 10 paise per kg. of 
flour. I am glad that the Finance Minister 
has accepted that bread is being consumed 
by the poorer sections and labourers. But 
he said in his Budget speech that flour is 
consumed by richer sections of the people. 
I can tell you that 10 per cent of the flour 
is being used in sweetmeats and biscuits 
and 90 per cent of the flour goes in tho 
manufacture of bread.

I have been associated with bread manu
facturing for the last 22 years. I had occa
sion to visit England and have training in 
biscuit, bread and confectionary manufao 
ture there. In 1957 when I was in England

I found that the British Government was 
allowing a subsidy on bread because it felt 
that it was poor man’s food and it should 
be sold at a very cheap price. We arc a 
poor country. We cannot give any subsidy 
to the bread manufacturers but we can at 
least free it from any excisc duty or taxes. 
Because of my very long association with 
bakery business, I can tell you that 75 per 
cent of the bread manufactured goes to the 
poorer sections of the people. A rickshaw- 
wallah, for instance, in the whole day takes 
one pound of bread while a rich man or a 
middle class man consumes two slices of 
bread a day. Therefore I will request the 
Finance Minister that he should withdraw 
the excise duty which he proposes to levy 
on flour.

I welcome the crash programme for 
rural employment for which a provision of 
Rs. 50 crores had been made in the last 
Budget. Another Rs. 25 crores have bera 
provided for creating employment for the 
educated unemployed and technical perso
nnel. Many people feel that this sum of 
Rs. 75 crores is very little. T also agree 
that Rs. 7S crores is a very little amount, 
but what about the onhanccd outlay in our 
Plan? This year we have raised the Plan 
expenditure by Rs. 300 crorcs. This Rs.300 
crores is also going to be spent on creating 
further employment potential. So, it is not 
proper to say that only Rs. 50 crores are 
going to be spent for creating employment 
potential. A much more high amount is 
going to be spent on creating employment 
potential and 1 am sure that this unemp
loyment problem would be solved to a great 
extent by these measures.

But I am afraid there are some privi
leged classes who always take advantage of 
these provisions made by the Government; 
others do not get them. Certain regions 
take advantage of it. Other regions, spe
cially the backward regions, arc deprived 
of these advantages. I can cite, for exam
ple, Chhota Nagpur. Chhota Nagpur is a 
backward area althogh people feel that— 
there are so many industries in public sector
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undertakings, private undertakings, coal
fields. mica fields and so on and so forth. 
But in the real sense all the development 
that has taken place in Chhota Nagpur is 
not for the people of Chhota Nagpur butt 
for the people who have gone there from 
outside.

Now we are going to have the district 
scheme for employment. The Government 
has asked the district authorities to draw 
up employment schemes. It has been said 
that at least one person in each family
would be ensured employment- But in the
districts of Chhota Nagpur and Santhal 
Parana, not a Chhota Nagpuriwill get 
employment under this scheme. People 
from other parts of Bihar will come and 
get employment there.

It is because the local people of Chhota 
N a g p u r  are not at the helm of affairs and 
that the people from north Bihar are the 
officers who are going to implement the 
plans and they bring their own friends and 
relations.

SHRI K. N. TIWARY (Bettiah) : 
do not get any jobs in south Bihar.

SHRI P. K. GHOSH : You do get. 
You go and see in the public undertaking, 
in the H. E. C., etc. The local people 
who gave their lands for constructing 
H. E. C. are not getting any chance for 
employment there. It was decided 11 years 
ago, when the lands were taken from the 
local people of Chota Nagpur that at least 
one member per family of displaced per
sons and affected persons will be given 
employment in the H. E. C. 11 years have 
elapsed and the H. E. C. has not fulfilled 
that commitment.

As regards their employment, the local 
people have been fooled. With the same 
qualifications, the people from outside are 
absorbed in the permanent cadre whereas 
the local people who lost their lands, 
hearth and home, ate employed as muster- 
roll workers. It is just to fool them, to 
say that they are being given some jobs 
there. This is happening in the H. E. C.

in the Bokaro Steel Plant, everywhere. 
We always fought for employment of local 
people in the committees and the Govern
ment of India also had agreed to it. An 
officer from the Government of Bihar has 
been entrusted with the job to see that the 
local people get adequate opportunities of 
employment in the H. E. C. But in the 
name of local people the people from 
north are coming and getting jobs whereas 
the local people of Chota Nagpur are being 
deprived of the opportunities of employ
ment in the H. E. C., the H. S. L., the 
Bokaro Steel Plant, everywhere.

In Government service also, in the State 
Government service, 99 percent of the people 
are from north. I am speaking not about 
my feelings only. 1 am speaking about the 
feelings of my electorate. They say that 
even a chaprasi in a block is brought from 
north Bihar............

SHRI K. N. TIWARY : Why are you 
creating difference between north and south 
Bihar. Do you want separate identity from 
south Bihar ?

SHRI P. K. GHOSH : This is a demand 
of Chhota Nagpur people.

If this state of affairs continues, the 
Government should note that the situation 
will go out of control.

Even in the field of education, it is so. 
These people do not want that Chhota- 
Nagpurisget educated. You go and see 
that 99 per cent of schools are in 
dilapidated condition in the villages of 
Chhota Nagpur. In the case of appointment 
of primary teacher, because the officer comes 
from north Bihar they charge Rs. 500 for the 
appointment of a primary teacher. For pro
motions also... (Interruption) I  must tell the 
facts. I am expressing the feelings of my 
electorate. They are very much sore about it.
I am telling you that the people there are very 
much disgusted. They are very much sore 
it. When I go to my constituency, I find, 
that the people there are very sore about it 
and the situation is very explosive. 
••The Government should take note of it.
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The people of Chhota Nagpur ate being 

exploited. It is the same as m Telengana.. .

SHRI K. N. TIWARY : This kind of 
speech is creating difference between north 
and south Bihar.

SHRI P. K. GHOSH : Unless the Gov
ernment tries to stop this exploitation to 
which the people of Chhota Nagpur are be
ing subjected, the situation will go out of 
control . . .

SHRl K.N. TIWARY: 1 protest against 
this kind of speech. You are creating difl- 
erencc between north and south Bihar.

SHRI P. K. GHOSH : I am expressing 
the feelings of my electorate. They are yery 
much sore about it I heiefore, I suggest that 
the Government should do something on 
<1 l pattern of 'I ciengana You aic now 
thinking seiiouslv about Telengana You 
should also think about Chhota Nagpur 
and try to remove the difficulties ol the 
people of Chhota Nagpur
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jftsî TT’STt % f̂ TTT r̂TCRt ^ t  g 5^ I

fft r  WK SST% t , ^  ^ St S  ^  

qr^r ?rtT to  3n%?t
^nNrh?ft Jr f s s r f  s  i

T^r ITT 5T %Pf *T ST3T «TTS

f̂ rsrur̂ T I  far s ^ R t  ^s^rfr*ff % sf t s  
if f^^iTf m  T^t ft i «rrs^Rt 3rr 

3̂S% sraft 5TT ^
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[* ft f t f r f t ]

?ft *3et '•TT ^

f W f fT sn % irra  f t  <tt 

|  I

srrsr sf?t srrar |  f f  ^ r c t  f t  

*ft*t s*t i «nft ir r f t  h jtw t *rf I  %  

ff? r  ^ F rd  §Jr i *f »n* ^r 
TO T  g : t  ST-pT* *ReTT I  f f  T fo w  

«pnr «fr% ?rr% irreftr^t f t  ^ f t  11 
% fsR  f o R  f to  |  sft ^r%sft r̂ 

% Tor ts w r  I  f t f  v̂ rr, f t f  
^reftn tf t» #  * f t  | ,  * M t  ^ r ^ r  | ,
ar^r 5ftir % W  fTT I  s fk  w% if to f t 

t f f t f t w T  I  7 5 m  W t  fftft 
sn r^ r sprs <nc wmr t a r  §*tt t  eft 

^ ra fr *rf s r tr f t  *ret sr*nrft t » ^
spR^r% it f>PT *f*% % ^ > r ^ r  stir 

s ; r f t  w w ^ t  ^fWft f r̂^r eft ^ r f t  ^
^TKT TO* f  1 f t §  tft JETKJft fa tf

% qr?r s r ^  %*r | ,  * t  %cft v r  ? w r  | ,  
f j#  ^ r  f f  srr^r^t qTssrraT f t  

s re ^ -rf t  ^ r ^ r  | ,  ^  ^PRrerfiRt t o *  
^ r r  | ,  Srff^r %-ft ^T^rr ^rgt
^tcfT 1 1  §?$ eft srrsr %efV f t  freer 

? $ t f t  ’T f I  tffc  V* e R f f t  ^ V

wfw f t  ^  t 1 t f ^ r f t  jfo rft ir ^ n r  
**r *fR?rr q^err | ,  ffasrrq  s r s #  fa ^ ^ t 
t ,  w ^ rc : ^ tk t r̂ ^ rrw  gw *r*p 
ft?Tr srr r p  |  i * r * r  f t  w  ^trt % 
fa ir  irv R c rr^ ^  ? t> rt |  f f  ? p r  

5TPT f t  WfTCT ^?ft |  f f  *ft*T *R*TR t 

fft^ ft f t  ?fta<t snrfc, 3*ft eR«s z i  
<t«t eft i f k  *f>nft f t  eTT'F % ssTfltoerr 

t^»ft I rnF eTTtR ^FTTt «ftr ^ R t  

?TTcfi % 9ft JRar |  «Tf ^  ^ ft

f t ,  'arrl 3reft«r f t ,  ^ r f t  ?r ^

% tftat «pi ^  i ^ r  ?r >̂ f̂m- #
T̂TTTTT l f*TRT ^rR  sr^T frfer STO  STT̂  

|  I 53% ^ R t ?R^» f t  f t  
^Nr ?r s r ^ n a w r  11  %^^rnr *f t

?r^r ^ i %ffrr n m  % ? r>  sit 
<t«  f ^  fsr^r^r |  ^ r f t

?T?ft|frT ^  ?ft t  f f  fir%  i f t f

wfr*T *FW ffft  spVTT ^Tf^ ?Tf ? R t |%  

ar̂ t JTft 1 3rJTT?T f  ?r>r s rfr f t f ir

% f^srnr xftr f̂t̂ r f t §  | ,
**n<mx *rt*r m% ^t ^?r# ^  ittt 1 1  
^  %vfi f t  f t f  qfft ^Tfcrr i ^  wrsr 

^ R ^ H tft  f?«r% | ? 3-sw ^Nrft

^  g 5ft cPT^gif % f?nr ^cfTef «p^ 

T t*i I ^  cTTf f r  *R1|f?r fTeft tsn 7^t 
|  i t t  ?rv^ r f t

^iffTT I

f*T f t  t R T i^

23-24 a m  f1% "SIT x t  11IPT ^ R t rRtp 
^ f t f ip r  fr r  7§ |  fa> ^  ?rm i 

f  f̂ iiT f r  m  f t  wrfsfcr ?rnt % i 
% friT F ^ ifi ^ f^ ^ m t^ fffn- f f  ^nfgft 

f  3rr^ % ^re su ttc r ^r fj^ rr 

|? rr t  ^ ft w it w t f^ T  |« tt t  i
f*T ^ f t  % W  <TT f  | ^TTfJT

f t  JT̂ T̂T ?Tft I  f̂ r

^?r st^ ir ‘rfe fcH  f f  ?tt ^rar ?

!T R  eft fT5lcr ^  |  f f rf* r f t  ^ t  mft^Rt 

f^ ft g l t ,  ?r*R  w r  ^  %r ^  
?r f  ̂  ^  |  \ «ptt 5^

^ £t frm  ^ r r  ? sramrar 

^ t srt s H r  t  * *R  %* *t *̂?r f t  

s rre w c rr f t  ftr f t f  q f^ ^ T  ?r?t 

*PTct I  eft S5TT|f% eT?r^^TPT

35TT %■ ?ft% ef*r 3ft f%«rfer «rf *n f aft 

% ftrw c t t ? «pt  ? f  r %*t*t  ^mnr %
fHl? W*mT «TT fT’R  SSTTq-% T̂T̂ T m  «T̂ t 

5NT TCT eft * m ft  ^TT5T ^m^^ft
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t  11
3fTcf |  P R  % »t

%®nRcTT f r  ^Ttr^ ?r ^ n * r  *r>,

* t f  fa*ft 3r*T =tN t ?T I

£ r to  w t  *rr<r?t W  t̂<t tpr n k

t o r  %  3;%  *rfvm ft t o  <rci[ ?r | r  
f % w f t  ^mrffT % *rm

arsr^TT "̂7% |  ? fspcT?TT *ft% ^T V W R t

■3̂ f% T̂FT «TTcT t̂Tcfr jj ? <44 f 3t? f̂ T’T
^ftw «pferr^rf ^r%  ? rto

t  ? 3̂TT ?TR5?zR kTT FT  «TTrr spt ^gt
|  ? f% %ftx 3m  % *̂T-
^TTt if  <*T&rr cr* ^  % srfcT fr*TT 
tfKSR* jft f a  <fg ^T% 7TfJTT»ft % ¥7
5r ®fpi  ? %fsp̂ r srrar fe*rfa 
$ 1

SRTRPT »̂T aft  ̂ *T«r

% g| <̂??r »nj &» 53 ^
9;SJ T̂??TT T^T & rr-fr jfoPT f̂ TTPT
?, ftr?r% 5fnNr<t snr tft 3 % % 5PT <re 

f̂*TcT ^X X% I I T̂% «T*?T v tf
' r f w jr  gt *?ft m in  1 1 & r ^

%*sx *tr- to r  *rar aft ŝft̂ r $t?
§srr ^ r r f ^  ^  *rrar »t*tt

f r  ^  ^ t  SPTcTT ^  ^
*t |  I 3R<TT ?T «rq% Sffcffato'T

if fr^T % fasm-^rflT s rk  mK if  3 w  t 

* r|t w «rc ^ qrcf ^ rr ^
tr * r to s ? r  ^ rtt |  s fk  f a r

^n^rrr «r?r% % srre u to r r r  sfWt

^ ^ r ^ w  a rm  |  ffr *rcmt

?ft sftctt |  to %  «pt% srfer- 

fafcnrf 5w t % to  ? r fw rft  ^  

^ *r v r  n lr  f  %  to ^ r jt ^TTft 

r̂̂ RfV 11  w k  ?t 3Rgrr ^t ?m  w ^ ft 11

tt̂ ft fir̂ r sft? % jr^cfT

STT̂  ?rf«RTR TT TT^ftn *R5ft t  ?T> 
t o  ^ ? r  IT? ^ f r  T ^t! 37TT 
y t  «mr?t x fh  % 1 »rf^t % frr^fft 
^ T F T , ^ t f t^ R  w tr f?pnft 3»TT

r r ^  arwTct I ,  ^  Orirm ^  
^  t  ^  s ^ p -  ^  t  fv  

s*p£t wftf :^rf=t ?t̂ V |  1 w r  <sf% 
^  f tn n  a r m r ? ^nn- sf%

^  t r f r ^ r  ?rft ^ t t  t  eft in? r̂sr ^  

^ r  T|5t *r?torT f ^  ^r#t f^% »rr i 
s rre  w%rrr, ^ f t  5fr ? ?r ^ r t  srt ^  

f¥  %5T % ^  to [
s t o n r  ^ 1  ?fr ^r?r *f> ^  jtt^ctt 
$ f ^  wftf vt t^ rr ^ r  s t  t o %
t o  fcTTT  ̂ qTT̂ f 3T% ^ft ^TT ^*T>ft 

«nff *n% ^ft ^TrT^T ?Tsar w t t
5T qftf r̂ fe, Sfftf »T *P>f 

i n  *  fTRt

p> %r^5T f^T ^ft f5j^% 35TT 
w r r  ? t r t  ? r ‘u r t t  ?  sFnrtf^fr 

TT W >  '3»Rft W ‘f \  ?TT W  % 
T̂TT̂ T, ??5T f®  rfT Tf}*?7 fT»TT ? I 

ur-if s^ R r  sfr prrtar % , aft T O -F t 

^ ^ r < t  I  ^  qv ?TRr s rR t^ n : 11 
sn rr «r  ̂ ^?rt en? ?t 

s?£tfr ^  f^ T H  *r «Tf7-2r4fr =rgV f w  
eft % W F \  jftaRTTT tftRf* fT t̂ s t  »r^*ft 1 
*TR ?rm  T̂fTRT?TT f̂rr?T f t  ^RF t  I 

f ^ f t  ^.t fa.tft k ^ F r  ?r^t m \  

|  1 *t i r f t  ?r«rcr « r  f^ rr? r  % ,

^  ^ r r  T̂ t ar?T5TT T* f^nffPT 1 1 wt? 

^  ip ^ v t  srr<T w ' t  v t t  fF?r
jt «f*, m  ^nr?r t  » ^  ^ ^ t  «pt
^  5p^[F t TT f^TT?T Hjft I  I
s t r f ^ m  i t  ^ h t  ^mTarogr 
f t  t s t  t  1 N t  frarffl ir «q^ r̂
^ F t  H toT  |  fa  ^ r ¥ t  t o  cTT̂  % 

I



073 B^g =n]`^m* /75/+50+ GRKB 1*/75/ B^g+ ?bl\+ 074

[ wQ]l _nn] obp [ ol[onn

*Q L pp c b] (npb op]noQ Éno# abp i]n

#1<Q b_(QQ 1QQ@QQ x PQ (MCQP
Ĳ

Ĳ

p"n b p o# x , (MQ o" p b_s o n
LMMM g f Zg f hV L h!

Gn | (PQ b=nn b p Ñ b ] ! ( b p ( [ o n

> =

# ZVg [ g U U ZV g fW h UfZUWZ

Ľ g q b m

h̀Z3<M " ZMI L ]h u(L " 1MU+Ze+

R.

[ p b]]jbp :Qbf _& ]fQP* o l n o b

b]PQP [ p o b p 3Q!p [Qb[n x [ n 1Q3

P| x b ] (hb] ! [ ]bp PQoQQp o(n

]nnabp ;:o g p(Y ! ] n o b ] o r

"

m#

=nbd_ ! =n =nn# b]=bp [n< x [ b]

[nQbPQQ b] [ Q[Q x F @MQQEQ oncp

f l

UQ Å Ǻ � CKLĽLÌĎ� UÅĂÅÄĂ� D� ĽLU� ULKK � Ĝ � D

"" %TUI KV" UTLC " XCTT HTTU C

åonnann x b ] o åcnn[[nQ [ p o[ann PQ P

IDP>TTT \ 0(03 U U ID UTTCT 4RV 2XID " T

b s n // o o Q L u b k n n [ n m[_bp

//

p =QQ# [nhU l_\S ! [QnQ [QQ
C H T T I L U IM  RUHT HIV DIV \

C \ CTIDU C,T< .>CT C C<

#RTQV IDUV C UUTHV< C U T U ISZ CTVICT

4V >CV 7 7 =>>> 2. "= %V I=>>=>>

C IDC TU 8 T2O\4I V>.T4> UC> CT

** C U V 4TK1 4 I U T>.T C U HTT4 U

U II 7 ID UCTT * V ID

UVP C = 4;>̀>> >>CV 4 4>

2" C L U UT[TC >I X 7 U C UT ID U V

V V U %IV %( UCTT V L U V U 4 `T6K>IFT

DIV IDT I V U I 7 UU" U L V U U V U/ IVV

IC. UTT44=> C =" UV CIT LV5>CRIV

UUǺÅǺ� X� ÅUĂÅSUǺ� Ń � Å � ÌÁ Ǻ � ÍĂQĂ
KKĂÍL� ÍĻLÊǺǺ� P  P\V� ĶLTĀǺĦL� KĜǺÍČĂ� LǺ�

#_QQ x F

PEOFJ>QF GCV>F >H,PEJF &Pere
g]o,' F nalnaoajp pda Per]g]oe
_kjopepqajp sde_d eo kja kb pda sknop
`nkqcdp ]bba_pa` ]na]o kb pda _kqjpnu
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survive in the face of competition by the 
huge factories using machinery Dr. John 
Mathai was the Finance Minister then and 
l take pride in saying that it was my 
father Shri Ramaswamy Naidu, M.P. who 
succeeded in persuading him to do so . 

As such the excise duty was then collec-
ted by affixing band rolls to each individual 
match box. This system was fool proof 
and knave proof. There was absolutely 
no evasion and no loss of revenue. But 
later on some over smart official was 
apparently responsible for the advice to 
give up this system in favour of what is 
called self removal system. A better 
system to enable tax evasion] could not 
have been thought of. 

You have now the curious spectacle of 
the tax payer crying not for the reduction 
of tax, not for the relaxation of rules which 
enable him to evade tax, .bu.t for the re-
imposition of the original system to prevent 
evasion of tax. This cry has gone forth 
from the Chambers of Commerce, 
political bodies and the labourers in the 
area. That is because the system of self 
removal has enabled the big martufacturers 
to evade tax and then indulge in unfair 
competition against the cottage 
industries. 

1 make bold to say, that if this is not 
prevented immediately, this cottage industry 
employing hundreds of thousands of 
workers will die causing untold suffering 
to them. I am aware that the Finance 
Minister proposes to appoint a committee 
to consider this system . I ~uggest that 
committees have a way, not of solving 
problems but of shelving them. What is 
needed is immediate :1ction to save the 
livelihood of thousands of workers . 

The fact is that the B S R system is a 
device to tax-evasion. It needs no 
committee to consider this question. This 
system shuold go. I app~al to the Finance 

Minister to take an immediate decision on 
this. question. 

MR. SPEAKER : Shri Mohan 
Swor up -Absent. Shri Tarun Gogoi, 

SHRI TARUN GOGOI (J01·hat): 
Mr. Speaker, Sir, this budget has to be 
considered in the context of the country's 
overall situation, social, economic a.nd 
political ; and considering ali these factors, 
1 can say that marked departures have been 
noticed in the budget; the budget may be 
described as a mini-socialist budget. The 
Budget indicates the intention and desire 
of the Government to move towards social-
ism, and a significant beginning has been 
made in this ditection. 

Poverty and unemployment are the two 
biggest problems and biggest challenges 
confronting the country. It is heartening to 
with th at there is a tone of determination 
and consciousness and a seriousness of 
purpose for alleviating the miseries and 
sufferings of the poor and the downtrodden 
and for the removal of poverty and unem-
ployment. The Government has takentcer-
tain salutary measures. The increase in 
wealth-tax, an increase in the surcharge on 
income-tax beyond a particular-level, the 
tax on luxury goods and provision· for 
solving rural unemployment and for the 
educated unemployed, are all salutary 
measures; they are measures in the right 
direction, and they are socialistic measures, 
except in respect of certain minor matters. 
For example, the tax on coarse and 
medium fabric cloth, maida, ready-made 
garments including those of inferior quality 
would hit hard the poor and the downtrod-
den sections of the people, and it deserves 
a reconsideration. I would request the 
Finance Minister to consider this in the 
interests of the poor and the downtrodden 
people. 

The country attained independence 
quite a. long time back; 25 yea.rs have 
already elapsed, yet there are millions of 
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(Shrimati Jeyalakshmi] 
people who do not have any shelter, who 
do not have even one square meal a day. 
The disparity between the poor and the 
rich is ever widening, The difference is 
as between heaven and hell. I do not 
know whether such wide disparity among 
human beings exist in any other part of the 
world. The country has yet to travel miles 
and miles ahead if these problems rare to 
be removed, and many more revolutionary 
measures have to be taken. It is heartening 
to know that the Government have started „ 
certain revolutionary steps one after the 
othci.

There are millions of youth in our 
country, who arc of full vigour and able- 
bodied and willing to do work but unfor
tunately they arc without any employment. 
One can very well imagine under what 
strain under what mental tensions these 
ablebodied, unemployed youth have to pass 
every moment of their lives. This leads 
to disappointment, frustration and unrest, 
and the frustration among the youth is a 
danger to society, it is also a danger to 
the country, It is also heartening to note 
that the Government have realised the 
gravity of the situation and have allotted 
Rs. 50 crores for creating rural employ
ment, and another Rs. 25 crores for edu
cated unemployed. This step is too insig
nificant, considering the magnitude of the 
problem, and therefore, a much bolder 
and vigorous policy is the need of the 
hour.

Then, the allotment of Rs. 10 crores, 
by way of an increase IVom 4 crores, for 
nutrition to children is a step which will be 
welcomed by all sections of the people, yet 
it is no more than a humble beginning.

There are also thousands of children who 
do ot have shelter, and food, and they 
do not get adequate education and other 
help. It is the duty of the Government 
to see that all the children get due care and 
due protection. The children are the 
assets and future of our country and it is

their fundamental right to get food and 
shelter and proper education.

Then, as regards the proposal for reser
vation of 25% se%ts f o r  meritorious stu
dents in the public schools, I beg to submit 
that I am not against the existence of such 
public schools providing better education. 
But 1 am against the existence of such 
schools only for the children of the rich 
and ths affluent classes of society. 
O n e  type of better education for the fortu
nate children of the rich and affluent 
classes i uns counter to the principles of 
democracy and socialism. 1 want cent per 
rent seats should be rcseved in public 
schools for meritoiious students and in the 
case of poor students, all the expenses 
should be borne by the Government

80 p r̂ ccnt of our people live in villages 
yet the difference between the rural area 
and urban area is ever widening. Still 
there arc thousands of villages without any 
provision for pure drinking water. I hope 
Government will take necossary steps to 
see that in no distant date all villages will 
have pure drinking water.

One of the d elated policies of Govern
ment is the removal ef regional imbalances 
and disparities. But there s»re many areas 
which arc lagging far far, behind. I do not 
know how far Government have been able 
to remove these imbalances. The eastern 
part of the country—Assam, Meghalaya, 
NEFA, Manipur and Tripura—ure lagging 
far benind. Assam, from where I come, 
was neglected during the British rule. 
It lagged behind by a hundred years. After 
independence, it received step-motherly 
treatment from our Government. In the 
first two five year plans, Assam practically 
did not get any major project. Only 1.5 
per cent of the plan outlay was spent on it 
by the Centre in contrast to 17, 16 or lA 
percent spent in respect of certain other 
States.
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Tho budget by itself is noi sufficient to 
achieve our desired goal. The immediate 
need is the amendment of the provisions of 
the Constitution which are standing in the 
way of socialism. Constitution is meant for 
the people; the people are not meant for 
the Constitution. People are supreme, not 
the Constitution.

Raising prices does affect the economic 
development and social justice. Pricos have 
gone up by 150 per cent in the last 15 years, 
affecting our development proi«cts and 
social justice also. 1 roquost the Finance 
Minister to see that prices do not shoot up 
in this manner adVcting developmwnt Pro- 
jects and social justice.

The budget as a whole is .satisfactory one 
and steps in the right direction have been 
taken, for which 1 would like to take this 
opportunity to congratulate Mr. Chavan. 
Only those who have seen the budget 
through coloured eyes and who have not 
se^n it in the proper perspective will oppose 
it.

MR. SPEAKER : There are two or three 
names here, but those members are absent. 
They should either remain present or 
should not send their names.

17.59 hr s.

The Lok Sabha then adjourned till Eleven 
of the Clock on Friday, June 4, 1971 
Jvaistha 14, 1893, (Saka).




